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LOX SABRA DEBATES 

1 

LOI{ SABRA 

Thu,sdtlY JlIly 31, 1986!S'tllItlllll 9, 
1908 (SAKAl 

The Lok Sabhll met til Ele,en 01 the 
Clock 

----
[MR.. SPEAKER i" the Clualr.] 

ORAL ANSWERS TO QUESTIONS 

[E",II,Ia] 
Shortfall 10 Health aad Family Welfare 

Schemes 

*203. DR. CHINTA MOHAN 
Will the MIQister of HEALTH AND 
FAMILY WBLFARB be pleased to state: 

(a) the main reasons for the sbortfalls 
in the targets of various health and family 
welfare schemes, such as Primary Health 
Centres, Preventive Medicines, Population 
Control and Blimination of Common 
Communicable Diseases; 

(b) the steps taken by Government to 
wtreoltbeo tbe infrastructure and the pro­
fessional base in tbe set-up at the apex; and 

(0) what other steps are contemplated 
by Government in this relard? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(IliRl S. KRISHNA KUMAR.) : (a) to (c). 
A statemeot is liven below. 

St ..... at 

<a) The taraets for various proll'8mmea 
are iddleatect. taking into caasideration the 
maaoitude of the problem, the lona-term. 
objectives and tbe available infrastructure 
faoilif\08 and roaouree5, HowtVCr, due '0 

2 

relOurce CODltraints, manalement lnade­
quacies, insufficient mobill5atioD of po blic 
support and lack of a well developed system 
of health education and information, short­
falls are reported in different schemes. 

(b) Efforts of the Government have 
been to develop a primary health care in­
frastructure Over succellive Five Year Plans 
with an integrated health referral system, 
providing also for specialist and super 
specialists services. This has been attempted 
through the etablishment of sub-ccntres, 
primary healtb centres and community 
health centres managed by functionaries 
commencing from village healtb .uides to 
tbe specialists functioning at communit, 
health centres and including multi-purpose 
workers. lady health visitors, Extension 
Educators and general duty medical officers. 
These are also supported by control 
prolrammes designed at natioD:!. level 
against communicable diseases such as 
Malaria, Filaria, Tuberculosis. Lepro~y aod 
Diarrhoea and national programmes fOl' 
other diseases like. Cancer, Goitre and 
Blindness. The Government have also 
initiated tbe Universal Immunization Pro­
grammes for protectinl the vulnerable 
section of pupulation. particularly cllildrCD 
and women, against Dipthccia, WhoopiDa 
Coulb, Tetanus. Pol'o. Tuberculosis and 
Measles. There is a broad-based Maternity 
and Cbild Health Programme providiDa for 
prophylaxis against nu tritional Anaemia. 
Blindness, pre-natal, natal and post-natal 
care/services. All these proarammes haYe 
health education and information inpUts 
hi.&hliabtinl preventive and promote aspects 
of health care. 

(c) The Government bope to sUenldleD 
tbe onloiDS prolf&llJlDes and infrastructure 
with a view to eradicate some of tho 
diseases and control and prevent othen. 
Government wou1d a1&o broad-1Jue its 
efforts alaiDst dileaaes by fonmdatiaa 
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prolI'ammes for control of diabetes, 
improvement of menta I heal th and dental 
care. Government hope to step up and 
intensify health education programmes to 
emphasize the promotive aspects of health 
and to involve the community more closely 
in health care system. Government will 
pursue the goal of a small family norm 
psomoting the health and well-being of the 
community. The ultimate objective is to 
attain Health for All by the year 2000. 

DR. CmNTA MOHAN: The Minister 
bas liven a very escaping reply. It does 
Dot percolate to my question. Whatever it 
is, I would like to know the achievenlents 
in the last ten years, If the Government has 
failed to get public &upport, what are the 
coDtingency plans, alternate plans to bring 
in the expected results? 

SHRI S. KRISHNA KUMAR: The 
hone Member had put a very omnibus 
question and tried to encompass within it~ 
scope the entire working of the Health and 
Family Welfare Miristry. We cannot there­
fore but give a fairly concise but reneral 
answer. 1 he objectives of this Department 
and the Ministry are laid down in the 
National Health Policy which was approved 
by Parliament. The Health Policy lists 
out inter alia 17 major parameters which 
we have to try to achieve. We also have 
in the Department a time bound programme 
fOT fighting communica~le diseases and non­
communicable diseases as well as building 
the infrastru:ture, raisinl the manpower, 
making available primary health care to the 
masses by 2000. Altogether there may be 
nothing less than 200 schemes being operat. 
oed by the Ministry. It will be difficult to 
read out the tarlets and achievements 
scbemewi see 

The institution in the question th3t the 
taraets are not achieved il not correct. 
There are many Buccess stories in the 
Department. For instance, we have more 
tban achieved the targets laid down under 
the leprosy programme Regarding imple­
mentation, with regard to primary health 

,.centres, for iostallU,. in 1985-86 our 
achievement is 238 per cent of the target. 
Simil,.rly in l1)any programmes relatinl to 
1D&temit, and child health, providing fOJ pro­
phylaxis' apiost nutritional anaemia, uoiver­
,at imm1lQisatiOn prosramme and even in the 

family planning programme our performance 
is n ear hundred per cent in the lalt year. 
We have succeeded in eradicating small-pox, 
plague and classical cholera. We have 
succeeded in limiting the spread of kala 
azar. We have limited guinea-worm disease­
aid. Tamil Nadu State has become freed 
from it. In the case or malaria we had 
virtually eradicated it though there is a 
resurgence of it. We have again brought 
it down to 2 million cases. We h"'ve 
created a vast infrastructure of 12,000 
primary health centres, 18000 lub-centre., 
7000 hospitals and a health manpower 
which can be the envy of the Third World. 
We were successful in increasing the life 
expectancy of Indians from 33 to 5 S. In 
respect of all the 17 parameters also we 
have made considerable progress. 

DR. CHINTA MOHAN: He has said 
so much about his achievements. But I 
would like to say that even in the primary 
health centres the doctors are not able to 
give treatment for paltry diseases. Coming 
to the preventive aspect, we are still import­
ing B-complex and other smaH vaccines. 
Coming to population side, we are trying 
to encourage multi .. nationals to start some 
sort or progreses to avoid conception. 
Coming to communicable diseases, it is a 
very shameful thing to say that the Govern­
ment has come to a very inaccurate decision 
that we have lot AIDS in our country. 
With all this, I would like to ask the 
Minister is there any possibility of bringing 
a new drug policy or a new system of 
medical education in the country. .. 

SHRI S. KRISHNA KUMAR: The 
v lC8ncy position of doctors in Primary 
Health Centres in relation to the sanctioned 
strength is only 2.500 out of 2500, or ten 
per cent. Government is consciouslY 
adopting policies and tryilll to let the 
doctors work in the rural areas through a 
system of incentives, Right from the 
Prime Minister downwards, as point 14 of 
the 20-Point Programme. we are d~Jy 
monitoring the improvement in the rural 
health services .. . (Interruptlons). I have lold 
you about the improvement in the health 
services ... (Interruptions). 

,. . 

Mil, SPBAKER : Order, order. 

SHlll_s..~K1SHNA KUMAR.: I~·w~. 
just mentiQlliDl tbat aVidJabilit)' of doctor. , 
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in the rural areas is being monitored as a 
patt of the 20-Point Programme. This is 
what J said. Essential)), health is a State 
subject and the Central Government's 
responsibility is confined to leadership and 
guidance, apart from a few Centrally spon­
sored programmes. 

As regards AI D S, you are a ware that we 
have alreadY started &urveillance centres in 
the country. We have started a mass edu­
cation programme. So far only 18 cases 
and only one death due to AIDS have been 
reported. The House, I am sure, will agree 
with us tbat we have taken prompt steps to 
educate the people about the potential 
danger of AIDS in the country. 

DR. CHINTA MOHAN: For his 
information, AIDS has not come to OUI 

country, Sir. 

MR. SPEAKER: Thanks God, :.lnd 
thank you Dr. for the information. 

SHRI ASUrOSH LAW: Sir. may I 
know frem the hone Minister whether the 
Government has any proposal to set up any 
modem hospital io eastern India consider­
iog the fact tbat in the eastern region of 
India there is no modern hospital like the 
one in veJlore and Bombay which C'ln 
handle any disease or any difficult opera­
tion? Very recently I have come to know 
that 'even the pathological test for dialysi.:. 
cannot be done in Calcutta or anywhere .n 
the eastern region, Such cases have to be 
sent to Delhi or Bombay. Considering this 
position and considering the fact that the 
State ·Governments are not taking any steps 
in this regard, I would like to know whether 
the Central Government w;ll consider setting 
up of a very modern hospital in the eastern 
India or not. 

MR. SPEAKER: How can they do 
it ? 

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P. \t. NARSIMHA 
RAO) : Sir, I believe, the State Government 
must be takina all necessary steps. 1 do 

, 
not start with the assumption that they are 
not. But in any case, we will find out if 
there is anytbing still wanting. 

SHRI SOMNATH RATH : Sir, tbe hone 
Minister haG said about ma.laria. There was 
a time when malaria was practially contron­
ed about ten or twelve years back. Even 
students in medical colleges were not getting 
any parasites for their study. Now tbe 
malaria has increased and hundreds of 
deaths have occurred in different States 
owing to malaria. So, I would like to 
know what Steps are being taken by the 
Government for the eradication of malaria 
which is now very much a public concern. 
What immediate steps is the Government 
going to propose and within how many 
years malaria will be eradicated? Just now 
the hone Minister has said that small pox 
has been eradicated. So, I would like to 
know what immediate steps and what 10DI­
term steps are being taken by the Govern­
ment of India to eradicate malaria from the 
country. 

SHRI S. KRISHNA KUMAR: As 1 
said in answer to the first supplementary, 
we had almost eradicated mt laria and the 
malaria incidence came down .. . (Intert1lp­
lions) The malaria inCidence caalle down 
to one lakh cases in 1965. Now there 
is recrudescence of malaria ... (Interruptions). 
Please let me answer ••• (lnterruptlolls). 

MR. SPEAKER ~ Why dont' you 
listen to him ? 

SHRI S. KRISHNA KUMAR: The 
malana incidence had after 1965 alBin 
gone up to seven million cases. We have 
reintroduced the natural prosrame for 
malaria in full swing and now we h'lve 
brought down the cases to two mlllion s. 
So. we are aware of the problem of recrude­
scence Jf malaria . .. (Interruptions). Malaria 
is one of the communicable diseases on 
which a large amount of Government outlay 
is being spent. 

Supply of Vaccine ander Universal 
ImmunisatioD Programme 

*204-. SHRI MOOL CHAND DAOA : 
Will the Minister of HEAL TN AND 
FAMILY WELFARE be pleased to state; 
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(a) whether it is a fact tbat the supply 
of vac~ne for tbe Universal Immunisation 
hoaramme is not regular and if so, tbe 
t"eUODI tberefot' and the arrangements made 
for tbe regular procurement of the vaccine; 

(bl .hich of the States and Union 
Territories are not met with the full demand 
of vaccine and what was the total demand of 
Rajasthan and quantity supplied during tho 
last one year; and 

(c) wbat steps are being taken for effec­
tive implementation of tbe programme? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) No, 
Sir'. The Government of India all"ts 
vaccine to the States according to the 
Dumber of children to be immunised by 
them. These vi!lccines are supplied regularly 
direct. to the State Health Authorities by 
Vaccine Production Institutes for use under 
the Universal Immunization Programme. 

Measles vaccine is beiDI imported from 
abroad tbrouSb tbe UNICEF, 81 commodity 
assistance. The supply 01 vaccine II boiDa. 
olosely m\)nitored by tho Ministry of Health 
and Family Welfart, Government of IDdia. 

(b) Vacccines 8t'e allocated aDDua17 
accordina to the tarBets fixed for the Stateal 
UTa by tbe Government of lodia and. 
durin. 1985-86, the supply of vaccioCl to 
the States/UTs vis-a-vis the tarletl filled for 
them was on the whole adequate. Tho 
allocations and supplies of vaccines, in­
cluding those for the regular Expanded. Pro­
gramme on Immunization made to RajastuD 
during 1985-86. is liven io the Statement 
given below. 

(c) For tbe effectvie implementation of 
the Programme th" cold chain has been 
s'rengthened, cadditional posts have been 
created for the smooth implementation of 
the programme. Training of staff at all 
level has also beeD taken up. 

StatemeDt 

Vaccine A!location Quantity 
of vaccines of vaccines 
1985-86 supplied 

in 1985-86 

D.p:r. 10.0 10 0 

POLIO 22.0 25.50 

B.C.G. 8.75 9.00 

D.T. 7.0 8.04 

TYPHOID 7.0 7.0 

T.T. 18.0 6.96 

MEASLES 1.50 1.46 

[Tr"",,,,'_j 

SHRI MOOl CHA~D DAGA: Mr. 
Speaker; Sit; you miabt bave lOne throu,b 
this rcptJ. 11le question is that SO per cent 
of the total number or polio patients in the 
world are in India, Every year, 1 S lakh 
children die of deptheria, polio, cholera, 

(Fipres in lath) 

Stock as Total Allocated Stock 
on (3+4) dunos a80D 
1.4.85 1986-81 1.4.86 

4.01 14.02 15.00 1.64 

2.49 27.99 19.00 2.22 

1.36 10.36 7.02 0.82 

1.66 9.10 9.90 0.2.4 

2.43 9.43 7.00 1.31 

5.0 I J .96 18.65 5.12 

1.46 5.33 0.42 

T.D. etc. These are the fiaures of the 
Centra) Government, not mine. He baa 
stated that this scheme would be impJcmeted 
by the year 1990. He should Dot mi,._" 
the HOUle, if be is Dot correct. be .boald 
ha ve admiued his mistake. I would like to 
ten bim tbat the Review Committee bal 
admitted that ••• 
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MR. SPEAKER; You Put the ques­
tioa. 

SKRI MOOL CHAND DAGA: I am 
loiDI to put an important question which 
you will appreciate. You give mo balf a 
mimate for tllis. 

MR. SPEAKER I shall give you ten 
minutes. 

SHRI MOOL CHAND DAGA: 
Recently, the Governmeut have created 
some posts in Haryana, Jammu and 
Ka.ibmir, Bihar and some other States, but 
tbose posts bave not 80 far been filled. 1 
would like to know the qUJntity of vaccine 
demanded ditterent States and the quaJ.ltity 
supplied by the Government dlstrict- wise. 
Today, the Primary Health Centre •. 

M.R. SPEAKER: For God's sake, do 
not put all the questions at one time. 

SHR.I MOOL CHAND DAGA : The 
Government have reviewed and found that 
they have yet to create infrastructure. 

MR.. SPEAKER.: If you are not able 
to put the question, tell me, I shall put it. 

&HRI MOOL CHAND DAGA : I want 
to know from the bon. Ministrr tbe qu&ntity 
dema.nded by each State and the ex.tent. to 
whicb tbis demanci haa been met. Are tbe 
cold storase facilities available at aU 
places' What is tbe reaction if vaccine 
spoiled due to non-availability of electricity 
is administerecl ? 

MR.. SPEAKER: You have taken five 
minutel '0 put this question 

AN. RON. MEMBER.: He mould Dot 
be allowed to ask a ~ecoDd supplementary. 

MR. SPEAKER: He should not bo 
allowed evOD one supplementarY. 

[£11611.] 

SHItI S. KRISHNA KUMAR: Sir, 
the hone Member is entirely justified in 
mcntiQDina the meaoitude of the problem 
of child deatb and child survival in the 

country. I can assure him ou behalf of 
the Ministry that the universal immunisa­
tion programme launched by us last year 
OD November 19, that birtbday of Sbrimati 
Indira Gandhi proposes to immunise all 
the infants and a11 the pregnant mothers in 
the country coming to 8 crore children and 
9 c:rore expectant mothers in tbe countrY 
in tbe n ext three years, tba t is, by the 
end of the Seventh Plan. This is tbe 
bigcest child survival effort ever attempted 
anywhere in tbe world and we can assure 
the bon. Member that prophets of doom 
like him will be disproved by the full 
implementation of this programme I may 
emphasise that this is a very elabocate 
organisational eXerci'Je involving the 
mobilisation of beneficiries, building for 
storing vaccines, production of vaccines, 
distribution and Jogistics from the national 
town to the sub-centre level, training of 
bokbs of workers etc Therefore, since we 
have started the progr ... nlme only last year, 
there are some teething troubles. But 1 
have said in answer to the main question 
that we have supplied the entire demand 
of vaccines from the States. And with 
reference to the question by the hon. 
Member which relates to Rajasthan, we 
have not only supplied them, but the 
Rajasthan Government has asked us many 
times not to supply vaccines or keep 
supply in abeyance beca use their storage 
fac:ilities are not adequate. Tbere is not 
a smgle instance where the immunization 
schedule was broken due to lack of availa­
bility of vaccines ever since the programme 
started. 

[ Tr.,,&latioll] 

SHRI MOOL CHAND DAGA: For 
polio and other diseses, at least five doses 
are recommended, but you are able to 
give only three doses. Two lakh children 
diex of measles every year. SeroDI" he 
bas Ita ted that the report would be called 
for from each department every mODtb. 
In this c:onnectioD I would like to know 
the number of reports rec:eived duriD& tho 
last five months and what would be the 
achievement by the year 1990? He baa 
himself admitted that this is the toethina 
trouble but still he tries to Colver it up, 
May I know bow the Government are loina 
to achieve it ? 
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SRRI S. KRISHNA KUMAR.: Sir, I 

would like to inform the hone Member 
that by ,Universal immunization' we mean 
the coverage of all the children and 
Pregnant mothers by 1990. It is a phased 
proaramme. The average coverage by 
immunization against the six childhood 
diseases is 40 to SO per cent now and 
every year it is going to be increc1 sed by 
different phases for different types of 
vaccines and different vaccine preventable 
diseases to 100 per cent by 1990. So, at 
any point of time during tbis interim 
period there will be children who will be 
uncovered by vaccin \ tion, we accept that. 
By the earlier programme we managed to 
cover only 40 por cent, now we want to 
universalise it and make it 100 per cent 
in the next three years. This is a vast 
pragramme. We review the progress of 
all the vaccination programmes every 
month, we have a monitoring mechanism 
ad our achievement last year. the very 
first year of the u~iversal immunization 
prolfamme has been 90 per cent on the 
average. 

SHR.I SAIFUDDIN CHOWDHARY: 
Sir, he has not answered about one thing­
polio. 

SHRI MOOL CHAND DAGA: Sir, 
has he answered that question now? I 
have asked: What is the monthly return 
by the concerned block to you everY 
month? What is the answer to tbis 
question? Can be place on the Table the 
monthly reports which he acts? What 
decision was taken at tbe high level? Has 
he answered that question '1 

Wben I have put a question, I want 
to know wbether he hal aOlwered my 
question or Dot. 

MR. SPEAKER.: 1 cannot aJlot the 
whole Question Hour to you. 

SHRI MOOL CHAND DAOA: I 
want to know wbetber you are lenin. tbe 
monthly report from the concerned 
Blocks 

THB MINISTER. OF HUMAN 
RESOURCB DEVELOPMENT 'AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P. V. NAilASIMHA 
RAO) : He is askinl about monthly report. 
We are submitting that monthly reports arc 
available If he wants for any monthi 'any 
couple of months, three months or four 
months, we could certainly send it to him. 
The point is, generelly tbe question has 
been answered in the manner in whicb it 
wa.s asked. Now if any furtber details 
going into specific are required they can 
be supplied. There is no difficulty about 
that. I can 0 place 1hem OD tbe Table of 
the House, if that is wanted. But are we 
going into all those details? 

01 can give it to Dagaji. -No Problem. 

DR. G. VlJAYA RAMA RAO: Sir, 
vaccines are being used for the children 
because they give some sort of immunity 
and some sort of strength to fight against 
the disease. RecC1llly there have been 
some deaths after administer ing the 
vaccines at Bomba)" Madras and Hydera­
bad. I would like to know whet her the 
vaccines which were being supplied through­
out the country were contaminated, and 
what was the cause fOt' the death after 
administering the vaccines '1 

SHRI S. KRISHNA KUMAR: 1 will 
answer tbe ) asr part of the question first. 
The report about the Madras is inaccurate. 
Our enquiries revealed tbat two cbildren 
died because of lastroenteriti5, Dot in 
relation to vaccines. 2 incidents of vaccine 
death have come to our notice in the last 
two years. In August, 1985, deatb of S 
children happened in Bombay. We have 
conducted enquiries and the preliminary 
findinl is tbat this J:!as nothinl to do with 
the vaccine al sucb but due to wrona 
administration of a particular druB. 

T~e second incident happened in 
Varan •• i in July, 1986 where 6 cbildren 
died and tbe enquiry is in prolless. In 
this also, the preliminary findinl ii that 
this need not be due to application 'of 
vaccine but to hUDlan failure. Two or 
three people have already been dismissed 
aDd the ac lion i. in prOlfCII. 
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Sir, we bave to immunilC 23m inioD 
children e"ler:y year and as many mothers 
with 2 or 3 doses of vaccine. So, you can 
imagine, tbere is sometbinl like S crore 
individual vaccination takinz place every 
year under the programme. If any deaths 
are related to vaccinel, they are deplorable. 
We will take strooBeli possible action. 
But 1 will request the hone Memben to 
look at this against tbe dimension of the 
problem where we have to save laths of 
children who win otherwise die of 
childhood diseases if they are not 
vaccinated. 

Provision of Paeillties In Primary 
Sebools 

*207 SHRIMATI BASVA-
R.AJESW Aill 

SHRI D. B. PATIL :. 

Will the Minister of HUMAN 
RESOURCE DEVBLOPMENT be please 
to state: 

(a) the steps being taken for provIsion 
of facilities in primary schools, such as, 
at least two teachers one of whom a 
woman, the number increasing to one 
tcacher per class, necessary toys, bJack­
boards, maps, charts and otber learning 
material, as envisaged in the Dew education 
policy; and 

(b) the guidelines issued to States, if 
any? 

[TrtlllsllltIOll] 

THE MINISTBR OF STATB IN THB 
DEPAllTMBNT OP BDUCATION AND 
CULTURE (SHRIMATJ KRISHNA 
SAHI) : (a) and (b). The department of 
Education is prepariDI a programme of 
action to implement the provisions of 
National Pohcy on BducatioD 1986. The 

I' 

prosramme of action which will be 
finalised in cons\l~ation with the State 
Governments in the CABS and other 
fOlum. will inter-alia. spell out tbe strategy 
tbroulh whicb ess\!Dtial facilities as 
envisaged in the National Policy on 
~ucati~D 1986. will be provided in a 
pqu~ m.~ tQ all the pti~1')' Kbooll. 

(E",lish] 

SHill P. KOLANDAIVELU : Sir abe 
is reP!),inl in Hi.ndi whereas tbe oriainal 
~ues!lO~ was put m Enllish She is replyq 
In Rmdl. 

MR.. SPEAKER: There is notbios 
wrona in it. It doe. not matter. You can 
listen to interpretation. 

SHRI P. KOLANDAIVELU: We are 
unable to listen to it. Proper translation . . 
we are Dot BetuDI. 

MR.. SPEAKER: I have allowed 
every Member in this House. Don't create 
unnecessary rumpuL 

(]IItertIIJIlio",) 

SHRI P. KOLANDAIVBLU: This is 
not a sYstem 

MR. SPEAKER: This is 
atrocious 

(lnterr.ptio,u) 

simply 

MR.. SPEAKER : Please sit down. I 
can take care of 1t. Please carry on. 

PIlOF. MADHU DANDAVAT6 : 
Sometimes translation is better than 
onlinaJ. 

SHRI P. KOLANDAIVElU: No. no. 
Sometimes it is misJeading. Professor may 
not be tnowinl. 

~HRIMA n BASAV AllAJESWARI : 
I would lite to ask tbe bon. Minister tbe 
total number of schools wbicb are not 
havinl such facilities till now. If 10, when 
th e Goverment is 10iDl to provide such 
facilities, and whether the Government 
proposes to provide a II such facilities 
durinl the Seventh Plan and what is tlae 
total amount required to provide such 
facilities 1 

It is said in tbe reply that tbey are 
loiDl 10 implement it ill a phased manner. 
~t i$ tile criterioQ wb~b tIleJ have 
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finalised to implement sucb facilities in 
tbe primary schools in the first stale ? 
What is the criterion which tb~y are aoilll 
to ~onsider at the time of livilll such 
facilities in a phased manner? I WbUId 
like to have the answers to all tbe 
question. 

THE MINISTER OF RUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HBALTH AND FAMILY 
WELFARE (SHltl P. V. NARASTMHA 
RAO) : I tbirk by DOW this matter bas 
become well-known that we are loinl to 
tate up a massive programme of 
immprovemeot of primary schools in this 
plan and may be, it could spill over to one 
or two years of the next plan but we shall 
trY as far as poaible thlt it is completed 
in tbis plan alone. This i4l a massive 
proaramme for tbe schools that in the 
next three or four months we will have a 
quick survey of what each primary school 
in this countrY sti)) needs. I t is not as if 
aU the primary schools are devoid of al1 
facilities. We know what is available. 
We shou'd know what is not available. 
That kind of census will be taken in the 
next three or four months because. for 
a complete survey of all the schools and 
other educational instituUan at higher Jevel. 
that survey by NCERT wilt take a lonl 
time. In order not to have to wait for 
that survey report to come. we are having 
a quict survey made in tbe next tbree or 
four months so that we know where we 
stand in regard to the needs. 

Now a task force baa been appointed 
to go into all the details of what every 
lChool should ha vee They have prepared 
a list of what a good primary school, 
.~e primary school shOUld have. 
Alain.t tbese requirements what are 
availabJe, what are nor aV'lilabJe, we are 
ping to asr.elS. After that. we shall start 
with. manive prop-amme, 8S I ,aid, and 
the State Governments would naturaJ1y 
ilDplement the proaramme. 

MR SPEAKEll: Shri D. B. Patil. 

(I.t,rrup,lonl) 

MIl .. SPEAKER.: Have 100 alreadY 
pat tho 'flO qUCltioJll t 

SHltIMATI BASA V ARAJBSWAaI 
'No. 

MR. SPEAKER: Do you want to put 
the next question 'I 

SHRIMA n BAIA VARAJBSWARI : I 
want to ask the next question. The total 
number of Navoda,a schools which have 
been sanctioned 10 far by the Government 
and wbich are tbe places where tbe Govern­
ment Proposes to •••••• (lllle".tlD",l. 
This is a natiooal policy 00 eductioa. The 
total number of Navodaya schools which 
have been sanctioned so far. tbe places 
wbere tbey are lOin. to introduce such 
schools, tbe total amouot required and 
tbe total facilities which are required 
immediatoly to start sucb scbools , . 

SHRI P. V. NAIlASIMHA R.AO: It 
is a separate question It does Dot ariae 
from this. I can certainly give her all the 
details, if she wa'Dt. them. But. wheaeVer 
she wants, sbe can ask tbe details. I cau 
Send the details to her because the plana 
of the schools are being finalised. The 
locations are beml finalised. The process 
is ODe 

SHal D.B. PATIL : The hOD. Minister 
laid that essential facilities will be provided 
for in a phased manner. I would like to 
have a specific reply from the hone Minister 
In how many years, esscntial facilitie. wiJl 
be provided in the primary schools? 

SHR.l P.V. NARASIMHA R.AO: AI far 
as possible, we will try to see that within the 
Seventh Plan, all tbis is completed, the 
Seventh Plan, tbe number of years are 
known. 

(l"t",ll/IfIo"s) 

Nr. SPEAKER: it is all riabt. 

SHRI S. JAIPAL REDDY It I. 
aratirYinl to Dote that the hon. "Im.ter 
.sured tbe !HoUle libat the minimUiD faci­
lities for all the schools will be made ...... 
bte by ~tbe eot,. of the Seventh Pial aamelY. 
1990. 

But that is DOt reflected fa tbe pnWi­
,\001 of '"". ,1.. ne.,. ~ 
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Policy said tbat the expenditure on educa­
tion should be raised from 3 to 6 per cent. 
Then its fin~ncial implications are stupen .. 
.dous. So wiU the Minister .•• 

Mr, SPEAKER: You ask the Minister 
whether they have got the resources. 

SHRI S. JAIPAL REDDY: Will the 
Minister tell the House about the manner in 
which tbe resources are going to be raised 
and how the States are going to be streng­
thened in regard to resources ? 

SHRI P V. NARASIMHA ~: When 
we approved tbe new policy on education, 
I eXPlained to both Houses in great detail. 
If We go by the Plan as it exists today, 
not much can be achieved. That is a fact. 
But we have al~o taken a decision that 
dUring this Plan as far as pouible will go 
above what has been allocated already. 
Fr om the next Plan onwa, ds we will go 
above 6% of GNP. All these things have 
been made clear So after the Task Forces 
Complete their tasks-they have already 
given us their reports .... (Interruptions) This 

iC\ a serious matter. 1 wants this infor­
mation to be made known to the House. 
Tomorrow and the day after the Central 
Advisory Board on Education is meeting. 
We are· meeting the Education Ministers 
from aU the States and all the important 
educationists of the country. We will 
examine in great detail an the reports of 
the 22 to 23 Task Forces th~t have been 
presented and after that we will come to 
the conclusion as to how much money will 
be needed and how tha t money has to be 
found. 

For one thing so far as primary schools 
are concerned., the Prime Minister has 
already made a statement and a decision 
has already been taken tbat the construction 
of primary school buildinas will be the first 
charge on NREP and RLEGP funds. 

SHRI S. JAIPAL REDDY: The proof 
of the pudding is in the eatiDI. Where is 
tbe money? 

~HRI P.V. r-tARASIMHA RAO : Tbere 
is money for NRBP. There is the money 
for RLEGP. Wben we say tbat it is the 

first charge, in the first instance that money 
will have to be spent on buildings. That 
is quite clear. 

On the other aspects, money would be 
needed, extra money would be needed and in 
course of time, I will come and tell the 
Parliament how the money is loing to be 

· found. and bow much money is going to be 
found. otT-hand it is not possible because 
it is stiU under consideration. CAB is 
meeting tomorrow. 

[Translation} 

SHRI JAGDISH AWASTHI: Mr. 
Speaker t Sir, the pattern of construction of 
primary school buildings in the rural areas 
which has been sent to the State Govern­
ments stipulates that the walls of mod 
would be erected and roofs would be made 
of cement Since, it will weaken the struc­
ture of the building, I would like to know 
from the hone Minister whether Govern­
ment would ensure that the construction of 
building is such that there is no such weak­
ness .. . (Interruptions) 

SHRI P.V. NARASIMHA ROA: Muddy 
walls and cemented roofs, I am not able to 
understand what it is; we shaH See to it. .. 
( Int~rrup'ions). 

SHRI JAGDISH AWASTHI : The 
Central Government have scot a pattern to 
the State Governments that instead of 
cemented walls, muddy walls would be 
erected. 

(Interruptions) 

SHRJ RAM PYARE PANIKA : Mr. 
Speaker, Sir, he has asked a very important 
questian . Interruption) .• 

Mr. SPEAKER : Nothing is audible. 
what can I do '1 

(Interruptlo"s) 

[English] 

SHRI P. KOLANDAIVELU : Sir, I have 
been try ing to catch your eye but yoo are 
not aiving me any chance. Clearly I find 
some different attitude. I want to know 
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why you are not liviDg me the chance This 
is a very, very important question with 
reprd to education. 

MR. SPEAKER : Mr. Kolandaivelu, 
this is not my temperament to diiferenetiate 
between people. I think it is absolutely 
irrelevant to me. You will alree with me. 

SHill P. KOLANDAIVEl.U : That has 
to be reconsidered ..• 

!tIR. SPE 'KER. : You can aSl'ee with 
me. I can find out and give you the details 
about how much you, as a Member, have 
the right to let out of S 44 members and 
if you get much more than that, you must 
sa, that 1 have done much more for you. 

(Interruptio"s) 

SHRI P. KOLANDAIVELU 
representinl 12 members here. 

MR. SPEAKER. : I know tbat. 

I am 

SHRI P. KOLANDAIVELU : If at all 
any chance is being given, I am being 
Jiven. 

(Interruptions) 

MR. SPEAKER : I have the high!!st 
regards for him. I consider him one of my 
closest friends. There is nothing wrong 
about it. He is a good friend. Sometimes 
be unnec:easarily lets upset. 1 do not get 
upset. 

( Interruptzond 

MR. SPEAKER : That is their job. 
That is not my job. As person to person, 
we are 100d persons. 

(Interruptions) 

[Trallslatlon] 

SHRI JAGDISH AWASTHI : Is it a 
fact that Central Government bas asked the 
Stale Governments to construct primary 
school buildings on a pattern which 
stipulates tbat tbe walls will be made of 
mud 'baving a concrete roof? Will it Dot 
weaken tbe walls '? With the hone Minister 
consider construction of pucea buildinSS 
iDatcad of rn1Jd walls ? 

SHRI P.V. NARASIMHA ROA: I do 
not think tbat there wi)) be waUs of mud 
and roofs of cement. I don't know what 
reply I should live to you. 

(English] 

SHRI P. KOLANDAIVELU : Sir, 1 
want to know from the hone Minister that 
the new Education Policy is yet to be for. 
mulated and finalised. 

(Interruptions) 

I am making it more clear. Of course, 
it has been approved. Even then the 
Government is not ready with the imple­
mentation of the new Educ1.tion Policy. 

SHRI P.V. NARASIMHA ROA; No, it 
is not true. We are already imPlementing 
many of the tnings. 

SHRI P. KOLANDAlVELU : I am 
coming to ~hat. With reaard to the loca. 
tion of schools, you have not yet finalised. 
This is the first point. And the second 
point is that even with r~lard to allocation 
of funds, you have Dot Yet finalised. I am 
talking with my own senses. 

SHRI P. V. NARAS1MHA RAO 
Which schools you are talking about ? 
Are you referring to Primary Schools. If 
it is primary school there is no further 
location needed. 

MR. SPBAKER He is go ina round 
~bout now. 

SHR) S. JAIPAL REDDY 
he is giving introduction. 

Sir, fiJst 

SHRI P. KOLANDAIVELU: Sir, eVen 
in the recent Cbief Ministers' Conference, 
the new Education Policy bas been discus­
sed when our bon. Prime Minister was 
there as the Chairman of that Conference, 
it was discussed. Even in that Conference, 
we made it clear what would be the medium 
of instruction in the schooli, with rClard 
to the languages to be taulbt ..• 

(Interruptlonl) 

MR. SPEAKER: This is not pertain­
in, to t}lal question, If )'ou ba\'e lot aD~ 
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otber question, you can put a new question. 
You canDot raise this. 

SHRI P. KOLANDAIVELU : The 
answer liven by the hone Minister with 
regard to the new Education policy. is 
value. 1 am asking a pertinent quest10B 
to the hOD. Minister as to what would be 
the .. .Ian,uage of the medium of instruction 
in the primary schools and in the higher 
secondary schools taught by the new Edu­
cation Policy. We are against tbe three 
language formula 

I want to know from the Han. Minister 
as to what is be going to implement in the 
schools. We are for the two-language 
formula of our Anna. 

,,_ 
SHRI P. v. NARASIMHA~RO~: This 

question pertains to the opeii'tiC)n black 
board in regard to primary schools. The 
requirements of all the primary schools in 
this country being met 01 not is the subject 
matter of this question. I would like to 
tell the Hon. Member ..• 

PROF. MADHU DANDAVATE : He 
wants to know the facility about language 
in the primary schools 

[ Translation] 

SHRI PIUS TIRAKY : Is ita fact that 
Government do not have any scheme so far 
to provide primarY school facility in the tea 
gardens right from Assam to II terai" area '1 
The reason is that no educated person likes 
to work in tea gradens and hence there is 
no need for primary scbools there. Does 
the Government share this view? I would 
like to know the percentale of literacy in 
tea gardens on the basis of data, if the 
Government have any 1 (Interruptions) 

MR. SPEAKER: You let him speak. 

SHRI PIUS TIRAKY : There are no 
primary scbools in tea sardens, the question 
of providing facility comes later. 1 would 
like to know from the hOD. Minister whe­
ther Government propose to open primary 
schools keepinl in view tbe need for edu­
cation in tea lardens ? 

SHRI P.V. NARASIMHA ROA We 
neVer say that there is DO need for tbe 

primary schools; now has the hOD. Member 
concluded this ? 

SHRI PIUS TIRAKY: But there are 
no schools there, that is why I said so. 

SHRI P.v. NARASIMHA(RO~: I aaree 
that from coverage point of view: there may 
be sma 11 hamlets in the country which may 
not have been provided with facility of 
schools, but efforts will be made to eover 
such areas soon. As regards Your question 
about tea gardens, I shall specifically call 
for information about it and shall let yoU 
know about the actual position whether 
schools are there or not. If there are no 
schools there, arrangements therefor will be 
made 

fEnglish] 

Proposal to Remove Quota RestrietiollS 
on National Per mits for Tourist Bases 

and Taxis 

+ 
*208. SHRI ANAND '.sI_NHA 

SHRISATYENDRA--:NARA­
YAN SINHA: 

Will the M inistec of TR 'NSPORT be 
pleased to state: 

(a) whether Government propose to do 
away with the quota restrictions on States 
and Union Territories for issuing national 
permits for interstate movement of tourist 
buses and taxis with a view to promotin8 
tourism and to end the scope fot corrup­
tion; and 

(b) jf so, when the necessary legislation 
is proposed to be brousbt forward to aive 
effect to tbis decision '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) and 
(b,. Removal of restrictions OD the Dumber 
of all India Permits for tourist buses and 
taxies has been recommended by the TraDl­
port Ministers of the Statesl UTs in their 
meetings on 16-4-86 and 3-1·86. Imple­
mentation of the recommendations involve 
amendments to the Motor Vehicles Act, 
1939. The concerned amendment proposals 
from a part of proposed comprcbenaivc 
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Leaislation. Necessary action has been 
initIated and the required bill is expected 
to be brought forward soon. 

[Translation] 

SHRI ANAND SINGH: Although mY 
original question was in Hindi, the hone 
Minister has chosen to reply in English. 
Anyway, I would like to congratulate him 
that keeping in view the rampant corrup­
tion in tbis Deparlment, he is bringing for­
ward an amending Bill in the House to 
amend the ~fotor Vehicles Act S'lon. This 
Bill sbould have been br(lught fourth much 
earHer. I would Jike to know from the 
hone Minister the time by which this Bill 
will be brought forward as also the financial 
implications of this Bill ? 

SHRI RAJESH PILOT: Whenever a 
question is asked in Hindi, it is wrilten 
below the question Hnotlce received in 
Hindi", but the word 'Hindi' was not 
written on this question. 

fEngli.)h] 

MR. SPEAKER: You are free both­
ways, anyway you like. 

PROF. MADHU D'NDAVATE : Both 
of them belong to the same Ministry. 

[Tran.s111 tioll] 

SHRI RAJESH PILOT : Under the 
provisions of Motor Vehicle Act, 1939, 
each State wa, entitled to issue 5 I) permit 
for AU India Tourist Buses and 400 permits 
for taxis and each Union Territory was 
entitled to issue 2 S permits ror All India 
Tourist Buses and 250 permits for taxis. 
This provi~ion was in vogue for a long time 
and demand for raising this quota was 
being received from different States from 
time to time. Keeping in view the projec­
tion of about 25 Jakb tourists by the year 
1990, we thouaht it proper to do away 
with tbis restriction. Secondly, we had 
been receiving complaints from :lU sides 
tbat a number of irr:gularit ies wer.c beins 
committed in this relard. The people 
used to ply buses in a different State after 
,eUin. a permit from some other state. 
For inatance, 'hey used to gel permits r,om 
North Eastern States and would ply buses 

in U.P., Haryana and Punjab. With a 
\liew to removing this corruption, 
the apprehension for which has been 
expressed by the hone Member, it 

was decided after a thorough consideration 
on all the complaints of corruption, that an 
amendment to the Motor Vehicles Act, 
J 939 should be brought farth and, there­
fore, we shall bring the amending bill before 
the House as soon as the legislation is 
ready. 

Sir, this legislation is currently with the 
Ministry of Law and we hope to intrClduce 
this Bill in the current session itself. In 
case it is not received during this session, it 
will certainly be brought forward in the 
next session. 

(lnt~rrupt;ons) 

MR. SPEAKER: "(he Bill will certainly 
come before the House durins the next 
session. 

SHRI ANAND SINGH: Sir, the 
corruption at the Central level is nut that 
much as at the State level. You will not 
find a single truck which does not carty 
a book wherein the person accepting bribe 
does not put his signatures. That means, 
the person taking bribe signs himself. Sir, 
I think this is the only Department where 
a receipt for the bribe received is given. 
You will find a book in every truck; that 
book is signed by a const~ble and the 
driver will drive the vehicle from Deoria to 
Meerut by showing that book en route. 
Therefore, though it is a State subject, I 
would like to know whether Central 
Government would take any steps to check 
pJying of these buses without a permit and 
to remove the rampant corruption, if so, by 
when 1 

SHRI RAJESH PILOT: Sir, directives 
to the State Governments have been issued 
to take firm steps in this relard and we 
have also kept t\ safeguard in this lelisla­
tion that wben a national tourist permit is 
issued, the vehicle will ply only in the 
Sh te which issues permit. That vehicle 
must go to that State within two months. 
The second point is that we have authorised 
the State Government that in the e"cnt of 
misuse of the perlnit, the State Govern-
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ment can cancel the permit of that vehicJe. 
Therefore, now it depends on the State 
Governments I fully share the concern 
expressed by the hon. Member that the 
complaints of corruption are befog received. 
The Government are taking steps, and I 
hope, with the cooperation of al1, we shan 
be able to eradicate corruption soon. 

SHRI SATYENDRA NARAYAN 
SINHA: Mr Speaker.. Sir, I would lIke to 
know from the hone Minister by what dale 
they are bringing forward this amendment 
in the House and whether it will be ensured 
that special facilities are given to small bus 
operators or ex-serVlcenlen so that there IS 
no apprehension of monopohzatlon by the 
big operators? Is he going to incorporate 
such provision in the Bin ? 

SHRJ RAJESH PILOT: Sir, it is beil1g 
ensured that nobody is allow(d to mono­
polize this trade and for this purpo~e, we 
have made a provision that no person or 
company is able to get more than five per­
mits. Keeping in view the appr~hension 
expressed by the hon. Member, safeguard 
are being provided in the legislation so that 
the common Cll izen could make full use of 
tbis facitllY. 

[Engl,sh] 

SHRI THAMPAN THOMAS: I would 
like to bring it to the notice of the hon. 
Minister that th ~[e is a trclffic flow between 
Bombay and Southern parts of the country 
and the problem thal bas arisen due to the 
issue of national perm I ts 15 that the opera­
tors are u~ing these national Permits as 
regular contract carriage or stage carriage 
in violation of the tourist permit and natiO­
nal permit conditions. The governments 
of Tamil Nadu, Karnataka and Maharashtra 
have n:>w started imp~sing tax in respeet of 
vehicles where buses with national permits 
pass through their States. So, there is 
this difficulty. Will tlie Government consi­
der this question and ~hannelise the traffic 
and regularise the operation of these ser­
vices in a conductive manner for tbe traffic 
flow to the South ? 

SHRI RAJESH PILOT: Mr. Speak~r, 
Sir, what the hon. Member has pointed out 
is a fact because during the meeting the 
C\)DC :med Ministers of these States have 

objected to our decision and had said this 
will be misused as stage carriage. To have 
a safeguard we have brought legislation so 
that people may not misuse this national 
permit as contract carriage or stage carriage. 
We have put two restrictions. 

First, when you take a national permit 
from a particular State, you have to ensure 
that YJU initiate the journey from that 
State That is one safeguard. Another 
saLgU3rd is that within a period of two 
months you have to come back to the 
home State. You cannot' keep yourself 
out of the State for longer periods; within a 
few months you have to come back. 
1 hirdlY. it is about documentation. We 
have put a conditIon that when you leave a 
State, you WIll give full particulars of the 
tourists, whom you are carrying, and to 
which the places you are going. We have 
given powers to the State Governments. If 
they find anybody misusing the national 
permIt as a stage carrier, the State Govern­
ment are a uthorised to stop the operation 
of that particuhu vehicle and cancel their 
permit. These powers have been given to 
the States. 

SHill P. R KUMARAMANGLAM : 
I would like to know if the Government are 
thinking to remove restriCtions on private 
buse~ operating wllhin the State as tbey 
have removed quota restrict ions on the 
States. 

SHRl RAJESH PILOT : This is one of 
the points which was thrown oPen in the 
meeting. Comments are bring asked from 
different St3tes. We at the Centre are still 
receiving complaints that a lot of wrons 
methods are being used with regard to route 
permits. This is under the serious consi­
deration of the Government t but we would 
make sure that whate .. er step is taken it 
wall be with an idea to give better service 
to the citizens. As I said, this is still under 
consideration. 

Steps to Eradicate .l\lenace of Dog Bite 

*209. SHRI MULLAPPALLY RAMA­
CHANDRAN : Will tbe Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 
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(a) what is the total number of deaths 
due to r~bies reported during tbe last one 
year; 

(b) which State/States have reported the 
maximum number of such deaths; 

(c, whether the major percentago of 
such deaths is due to dog bites or bites of 
wild animals such as jackals etc.; 

(d) the number of cases of successful 
treatment of patients bitten by rapid ani­
mals repotted from the State of Kerala 
during the Jest one year ending 30 June, 
1986; and 

(e) the steps taken by Government to 
eradicate this menace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMlLY 
WELFARE (KUMARI SAROJ KHA­
PARDE) : (a) to (c). According to the 
information available with the D G H S., 
the Dumber of deaths due to rabies as 
reported by the different States was 721 in 
1985. The data relate to the patients 
treated in medical institutions only. Out 
of 721 dea tbs, 4 10 were in Maharashtra. 
Tbe major percentage of such deaths is 
due to dog bites. 

(d) In Kera)a, 826 cases of dog bites 
were treated in various medical institutions 
in 1985. O\1t of these, 11 died. Thus it 
can be stated that 81 S cases were succesl­
fully treated. 

(e) The measures taken so far consist 
of a National Canine Rabies Control 
Pro8f8mme under the Ministry of 
Aarlculture and production of anti-rabies 
vaccines by tho: Union Government and 
the State Governments. In addition, the 
ci~ ic badies in urban areas also implement 
the Canine R.abies Control proaramme 
under their own relulation •. 

SHRI MULLAPPALLAY RAMA-
CHANDRAN : Sar, whatever tbe hone 
Minister mipt have said in his reply, 
ac:c::ordinl to the latest estimates, more 
than 25000 persons in our country are 
dyiD& aonually OD account of this dreadrd 
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disease. The injections of anti-rabies vecci­
nes are very painful. One has to have four­
teen injections in the abdomen This is the 
only indileoously available medicine io 
our country. In this respect, I would like 
to know whether the Pasture Institute at 
Coonoor or any other vaccine manufacturinl 
Institute located in other parts of tbe 
country have any specific plans to develop 
and manufacture alternative Jess painful 
vaccine in our country and which is now 
available only in developed countries. 

THE MINISTER OF .. HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P. V. NARASfMHA 
RAO\ : It is true that manufacture-wise 
it has been found possible to pruduce 
vaccines which are more effective and much 
less painful, but at the same time, the 
cost j~ prohibitive and thelt IS why we are 
still sticking to the old, ahhouah painful 
yet cheap vaccine. Some of us might have 
taken thal vaccine; 1 have taken that. It is 
painful, but the alternative is a painless 
death. We have to put up with tbe pain; 
as long as we are not able to find a vaccine 
which is within the financial resources of 
the Government and also of the aYet"age 
citizen, the old vaccine should n('t be liven 
up, whatever be the pain. That is the 
policy. But still, as the hon. member 
pointed out, in our institutions this effort 
is IOinl on to find a better and less painful 
vaccine. 1 f it can be supplied at an 
affordable price, thal would be ideal. But 
still we have Dot reacbed tbat stale. 

SHRI ~IULLAPPALLY RAMA-
CHANDRAN : This dreadful kiner disease 
is Dot totally eradicated and I think that 
it is for the Government to ensure adequate 
supply of anti-rabies vaccine in areas wbere 
tbis dreadful disease is reported. I would, 
therefore, like to ask the bon. Minister 
what positive steps are beinl t~ ken by tbe 
Government to reach tbis life-saviol aoti­
rabies vaccine in sufficient quantities to the 
affected areas. 

SHRI P.V. NARASIMHA RAO : Sir, 
there are 12 laboratories which arc manu­
facturinl tbis vaccine in the country and 
tbey supply it to \be States accordinl to a 
plan aiven to them. Tbere bave been 
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occasional complaints tbat from a parti­
cular laboratory manufacture has been 
slowed down or the supply has been slowed 
down and wb!never luch complaints come 
down, we take immediate corrective 
measures. I am sure that on the whol e 
there hal not been any serious complaint 
about it, thoulb I cannot lay that tbere 
bas been no complaint at all. 

SHRI MULLAPPALLY RAMA-
CHAND~AN : There have be~n ~. many 
complaints about tbe non-availability of 
this vaccine Sir. 

DR. T. KA LPANA DEVI : I would 
like to know whether the Government of 
India is importing HOC anti rabies vaccine 
which is very effective and without any 
side-effects. If so, I would like to know 
the details of the amount of vacctne 
imported and its allocation to each State. 

SHIll P. V.rNARHSIM~Y RAO : I 
have not been ~w the hon 
member's question. 

DR. T. KALPANA DEVI : HOC 
anti-rabies vaccine is being manuf'lctured 
in West Germany and United States. I 
want to know whether it is being imported. 
If not, is there any plan to manufacture 
tbis HDC vaccine in India? It is a very 
effective and expensive vaccine without any 
side effect~. 

SHR1 P. V. NARASIMHA RAO: 
That is what I have already submitted. 
It is being imported in small quantities. 
But it is very expensive aod I do not think 
that we can really give it to our people in 
leneral. For the preseot, we will have to 
wait for the break- through, when we can 
have a comparatively inexpensive vaccine 
on a large scale. 

[Translatloll] 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker, Sir, there are two a~pects of this 
question. The first is that the dogs should 
be vaccirated so tbat there is no danaer 

after a dog bite. Second is that followin. 
a dog bite, many pain killen and alot of 
injection are required to be taken. There­
fore, it is moro necessar)' to lot tbe 401 

vaccinated. Today, the injectioDs meant 
for tbe dolS are 50 cosUy that a common 
Dlan cannot afford them. Thererore, I 
would like to know whether Government 
are takinl any steps to reduce the cost of 
these injections? 

SHRI P. V. NAIlASIMHA RAO: The 
only reply to tbis question is tbat as far as 
possible, the dogs should be lot imlnunized. 
But at the same time I would also like to 
add that the immunization does not have 
cent per cent effect. Sometimes. dUI bite 
of an immunized dOl results in the de3tb 
of a person. Therefore, tbis is not a sure 
si,n that jf YDU have immunized the dog, 
tbe person is also imflluoized with that. 
Therefore, we hav~ to take every care in 
sue b cases. 

DR. CHANDRA SHEKHAR 
TRIPATID: Mr . Speaker, Sir, I would 
like to know whether the figures re deaths 
due to dog bite liven by the bon. Minister 
pertain to only those persons who get 
medical treatment in medica) colleges or 
do they inc1ude the patients treated in 
distnct or Tehsil level hospitals? 

Secondly, anti rabies vaccioes9 which 
are avaliable in district and lebs') head­
quarters also, expire due to non availabi­
lity of refrigrators, or erratic supp1y of 
electricity. Have cold boxes been protided 
to cany these vaccines? If not, are tbe 
Government taking any effective steps to 
ensure that the vaccine does not expire 
before use? 

WRIlTEN ANSWERS TO QUESTIONS 

[English] 

Grant to tbe I.dian Co.neil of World 
Allairs 

*205. PROF. RAMKRISHNA 
MORE: Will the Minister or HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether tbe Indian Council of 
world Affairs 1s b'\DI liven annual P&Il\ 
by Government, 
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(D) if so, tbe purpose for which the 
annual grant is given to the Council and 
the amount of grant given since 1981 till 
date; 

(c) whether Government have, at any 
time, made any assessment with regard to 
tbe workin. of the Council to know how 
for the grant is utilistd for the purpose 
for whicb it is given; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCANION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (s) and (b). Grant is given by 
Government to the Indian Council of 
World Affairs for the maintenance of their 
library. The grant given during the last 
Bve y.=ars by the Department of Culture is 
as under : 

CRs. in lakhs) 

1981-82 4.00 

1912-83 2.00 

1983.84 4.00 

1984·84 2.00 

1985-86 7.50 

(c) and (d). As the grant is confined 
to tbe hbrary, no assessment of the working 
of ICWA bas been made. Annual 
audited stat ements or expenditure and 
utilisation certificates are received by 
Government testifying that the arants are 
utilised for the purpose for which these are 
liven. 

Defedive Lin ... of I_ira Ga ..... 
Canal Project 

*206 SHRI ZAINAL ABBDIN : 
SRRI SODE RAMAIAH : 

'WHJ .he Minister of WATER 
RESOURCES be pleased to state : 

(a) whether .be attention or Govern­
ment baa been drawn the news item under 
tbe caption "Entire Second Phase linin. 

def!ctive", appearing in the Financial 
Express dated 14 June, 1986 wherein it 
has been mentioned that "The entire linin. 
in the second phase of tbe Indira Gandhi 
Canal (formerely known as the Rajasthan 
Canal) has been found to be defective", 

(b) if so, the details thereof; and 

(c) wha t corrective measures have 
been taken/proposed in this resard? 

THB MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) Yes, Sir. 

(a) According to the state Government, 
out of the total length of 256 km of tbe 
main canal of the stage-II of the Indira 
Gandhi Canal Project. lining has been 
found defee-tive in a stretch of about 21 
~m from RD 126 to RD 1195. 

(c) The State Government have 
proposed corrective measures and tbey 
would be dissessed in the standing 
Technical Committee of the Indira Gandhi 
Nahar Board. 

Obsenations of tbe Prime Minister 
About Planning or lrrigation Projects 

by States 

*210 SHRI H. N. NANJE GOWDA: 
SHRI O. S. BASAVARAJU : 

Will the Minister of WATER 
RESOURCES be- pleased to state: 

<a) whether his Ministry has asked the 
state Governments to make a thoroulh 
review of their pendinl irrigation Icbemes, 
in pursuanc: of the observations of the 
Prime Minister at the conference of State 
Ministers of Irrigation and Water 
Resources beld rece"'ltJy at New Delhi OD 

8 and 9 July. 1916; and 

(b) if so, whether any quidelinel bave 
been laid down by Union Government in 
this regard such a. 'be need '0 draw up a 
time bound programme etc. I 

THE MINISTER 
RESOURCES (SHRI B. 
NAND): (a) and (b). 

OF WATER 
SHANKARA­

Tbo National 
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Conference of Irrigation and Water 
Resources Ministers stres.ed the need for 
prioritilation of onloioa projects in order 
to obtain early benefits It recommended 
settinl up of a review committee in each 
State under tbe Chairmanship of Chief 
Minister to draw up priorities in accordance 
witb the broad quideJines discussed in tbe 
Conference. 

Breakdown of Ore H •• dll.. Plant 18 
VlsakhapalDam Port. 

.21 \ SRR1 BHATTAM SRtRAMA 
MURTY: Will tbe Minister of 
TRANSPOIl T be pleased to state : 

(a) the targets and acbievements of 
Visakbapatnam Port Trust in handliog of 
trame during tbe last three years; 

(b) whether part of the traffic is 
proposed to be diverted to Madras Port 
due to frequent failure of Visakhapatnam 
Port Trust to clear tbe cargo 00 schedule 
owing to break-down of the ore handlin, 
Plaot repeatedly; 

(c) if so, the details thereof: aod 

~ Ii (I.) if not, the remedial measures taken 
ot proposed to rectify the defact in the ore 
handling plant '1 

THB MINISTER. OF TllANSPORT 
(SHRIMATl MOHSINA KIOWAl) : 
(a) Targets and achievements of 
Visakhapatnam Port Trust iD bandline of 
tratlic during tbe last three years. 

In Million'loDDes 
Year Target Achievement 

(According to 
Worm. Group 
of PlaoniDa 
Commission) 

1983-84 13.03 11.3S 

1984-85 18.31 12.87 

1985·86 15.65 IS.91 

\ 
(b) Iron ore' beina exported from 

V_khllp&tnapa Port eOJDCI flOID 

Bailadila Mines. Visakbapatnam Port is 
the nearest Port to these Mines. There i. 
no proposal to divert tbis carlo to Madras 
port. 

(c) Does not arise. 

\d) Measurel taken to improve ore 
handlin, plant's perfOTmancc. 

(i) Introduction of production­
linked incentive scheme for better 
mot iva tion of staft". 

(ij) Re-orpnisatioo of ... std' 
structure to improve maintenance. 

Oii) Constant monitorinl of tbe 
maintenace and operations of the plant 
at tbe hiahest Jevel. 

(iv) The essential urgent repair. 
have been carried out to twin tipplen. 

Bargi IrrigafioD Project 

*212 SHRI AJAY,_ MUSHRAN 
Will tbe Minister ofwATER RESOURCBS 
be pleased to state : 

(a) the funds allocated for Barli 
Irrigation Project of Madbya Pradesh in 
the Seventh Plan; 

(b) whether Government are award of 
the delay in completion of this project 
due to non-availability of f11ll4' ; 

(c) the steps being taken for the earlY 
completion of this project ; and 

(d) the efforts made to sponsor this 
Project for World Bank assistance' 

THE MINISTER OF WATER 
RESOURCES (SHRI Be SHANICARA­
NAND) (a) lls. 88.52 crores tOlether for 
the dam, canals aDd hydel power portions 
of the project. 

, 1 

(b) and (c). The project is DOt 1et 
approved .and the question of de~! does 
not arise. ... 
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ExpeDditure of MiDor IrrigaUo. CHILD DEVBLOPMENT (SHBlMA.l1 
Sda .. e as NOD .. PlaD Expenditure MARGARET ALVA) : (a' to 'e). 1Jt. 

·213. SRRI K. RAMAMURTY: Will 
&tatemeot is liven 'below. . 

the Minister of WATER. RESOURCES be (d) N Ir : 0.'. pleased to state : 

(a) whether tbe State Governments can 
iiDplement minor irriaation schemes with­
out the approval of the Planninl Commi­
saioo, on tbe around that these ~penditure 

"IBc:.UJ'retl'OD sueb schemes is trtated as non­
plan expenditure ; and 

(b) if so, the State-wise break-up of 
_cb se1aiemes which have been implemented 
witbout the approval of the planning 
Commission ? 

TIlE MINISTER. OF WATER. 
llESOURCES (SHllI B. SHANKAR A­
NAND,: (a) and (b). Minor irrigation 
achemes do not require approval of the 
Ccoh'al Government and hence their details 
are not maintained at tbe Centre. 

laclaion of "Sports" SD:~eet in Concu­
rreat List 

·214. SHRI BRAJAMGHAN 
MOHANTY: 

SHRI PRAKASH V. PATIL: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to stat' : 

(a) WbdIlCJ' in the Sporta Ministers' 
ConfCt"CDce it was decided to include 
"IPO!1S" ia tbe CODallTent List of tbe 
Conltitution; 

(b) jf 10, tbe reaction of Government; 

(c) the reaclion of the Sports Ministerl 
~ tho NatioD:}') Poliey .of SparU formulated 
." Union Government; aDd 

1 
(41) Wbetber aoy auelllDCPt was made 

about the States and r .. io~ behi~ the 
_tionat parameter of .ports and if 10, tbe 
~ai'" lbereof ? 

· TIiE M1NlSTBtl OF STATE IN THE 
DBPAaTYENTS OF YOUTH. A'FFAlllS 
,..ND stOan A.N) WOMf,N A~D 

Stateme.t 

The Conference Or Ministers in charle cir 
Youtb Affairs and Sports in States aDd Uuion 
Territory Administrations was beld in New 
Delhi on the 20th and 21st June, 1986. 
There was a cOll8ensua in tbe Co"ference 
that transferring 'sports~ to·the Concurrent 
List of the Constitution of India from jta 

State List would help achieve tbe desired 
Jl,oals set out in tbe National Sports Policy. 
The Government view this as an important 
recommendatioD. aimed at raWn, the ,tau­
dard of sport in the country. 

The R.esolution 00 National Sports 
Policy, as laid on tbe Table of the Sabha 
on the 21 st August, 1984, was adopted in 
consultation witb the State Govemmellta 
and Union Territory Administrations and 
already enjoys their sUPPort as mad: clear 
in tbe Resolution itself. The National 
Sports Policy was therefore, not a matter 
of discussion durins the Conference. 

Second Hooghl, Bridle 

*215. SHRI NARAYAN CHOUBBY : 
Will tbe Minister of TRANSPOR T be 
pleated to state : 

(8) the present 8t41e of construction 
of tbe second bridle on the Hoolhly at 
Calcutta; 

(b) tbe Present target and estimate of 
this project and the number of timet the 
target dates of its completion and estimates 
were chanKed and the details thereof; , 

f c) whether tbe latest tBr8et date and 
time will be adhered to; 

(d) whether a portion of the bridle 
collapsed tecently and if 10, tbe rt\ljbnl 
tbereo"~ aDd 

(c) tbe funda 10 far releated by Union 
Oovermaent for _Itnaotioo 0' true 
",kIte' 
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TBB MINISTER OF T.R.ANSPoaT 
(SHRIMATI MOHSINA KIDWAI) :. (a) 
Secood HOOIbly Bridse, under constructtOD. 
falls on a State Road and such West Ben­
sal Gov.el'DlIICOt is primarily conce~ed with 
all matters pertaining to this proJect. The 
Government of India is only providiDJ loao, 
as a special cale, amountinl to ~. 1 5 O,O~ 
erorC's. Tbe execution of the project contl­
nues to be by the ~tate Government Agency 
~iz, the HOOlbly River Bridle Commi­
ssioners. Calcutta. 

The proaress as intimated by the State 
Government is as below :-

SECTION I 
(Calcutta side 
APProach) 

SBCflON 11 
(Howrab Side 
Approach) 

&ECTION III 

(i) Sub-structure 

82.34 % 

40.8 % on approach 
work except land 
acquisition and 
renwnina wock of 
interchange. 

(ii) Super-structure: J S % 

(b) and (c) : The project is likelY to be 
completC'd by 1990 and the revised cost is 
beiD. assessed by the State Government. 
The ta1'let date of completion was chanled 
a number of times from December, 1983, 
when tbe Government of India agreed to 
provide loan assistance of Rs. 150.00 
crores, to December, 19 8S, then to 
December, 1986/81 and December 1988. 
Tbe estimated cost also increased from Its. 
9.00 crorel in 1969 to as. 57.13 crores in 
1975 aDd Ra. 150.00 crotes in 1983. 

Cd) No, Sir. However. a soUd rein. 
forced cement concrete deckslab on the 
Calcut.ta lide approach feU duril'g conae­
tinl due to collapse of the temporal)' frame 
work. 

{e) aI_ \ 11.31 cratOS. 

Cr'llIIslatlon] 

CarlO Handled at Malor Port. DariaL 
1985-86. 

*216 SHRI JITENDRA PRASADA : 
Will tbe Minister of TRANSPOR.T be plea­
sed to state : 

(a) the quantum of carao baadled at 
various major ports ddrinll 1985-86; aod 

(b) the sbare (in tonnea) of Indian 
and foreign ships in c:arryinl the export aDd 
import cargo during tbat period '1 

THE MINISTER OF TRANSPORT 
CSHRIMATI MOHSINA KIDWAI): (a) 
Cargo handled at various Major Port I 
during 1985-86 is as follows :-

Calcutta 

Haldia 

Paradlp 

Visakhapatnam 

Madras 

Tuticorin 

Cochin 
-

New MangaJore 

Mormugao 

Bombay 

Kandla 

Total 

(ID million tODD") 

4.l6 

7.96 

3.33 

15.91 

lS.1S 

4.23 

S .. 10 

3.69 

16.10 

24.92 

16.49 

120.04 

(b) The compilation of tbe tInaJ 
figures resardinl share or Indian and rorefan 
ships in imports aDd Exports carlo -ill be; 
available by October, 1986 DuriDa t 984. 
8 S for which filURs are availble. the man 
of Indian and fo~in ships in import m4 
e1l'Ort cat&o tbtoup .. .,\ot \)Orts _. beeu 
as fonow. :-



(In million tonners) 

Total export tonnase 

Shu.: of Indian fla g 
vessels 

Sbare of f('reign flaB 

vessels 

33.9 

6.55 

27.35 

(in million tonnes) 

Total Imports Tonnage 

Share of Indian fial 
vessels 

Share of forcing flag 
vessels 

{ElIglis/l} 

39.56 

19.91 

19.65 

Sa_kly to States for Production of Deep 
Sea Fishing Vessels 

*217. SHRI S.G. GHOLAP : Will the 
Minister of TRANSPORT be pleased to 
slate : 

(a) whether Government are eneou­
raBiol indigenous produelirn of deep-sea 
fishing trawlers; 

(b) if so, whether there is any scheme 
to provide subsidy and! or loan for these 
veasels; and 

(e) if so, the prOll'ess made in tbe 
scheme in Mabarashtra, Kamataktl, Kerala 
and Gujarat ? 

THE MINISTER OF TRANSPOKT 
(SHRIMATI MOHSINA KIDWAI) : (a) 

Yea, Sir. 

(b) Yes, Sir. 

Cc) Subsidy for the construction of 
Deep Sea Pisbinl Vessels is liven directly 
to the indi&enoul shipyards reaisterec:l with 
the EmPowered Committee on Fiahina 
Tnwlers. While shipyards located in tbe 
Statel of Qujarat and Maharashtra have 
been succeuful in aecuriol orders for buil­
dins &shlnl trawlers, DO Ibipyard in 
ttaroataka or Kerala has received any order 
lor ~ctioo of fllhinl trawlers and 
1acoce the _tllidy thereof. 

Merler 01 Air ladl •• ad I.dlan AIrIIDel 

*218. SHlt't YA~HWANTllAO 
OADAKH PA nL : 

SHRI V S KRISHNA IY'S .. : 

Win tbe Minister of TRASPOR.T be 
pleased to state: 

<a> whether Government have takeD 
a decision on the proposal to merle Air 
India and Indian Airlines; and 

(b) if so, the details thereof includinl 
the benefits in view? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) and 
(b). The question of intearatiDI Air India 
and Indian Airlines is at prelent under 
preliminaryexaJnination. 

CapitatioD Fee for Admission i. Profes­
sioDal Courses 

*219. SHRI P.M. SAYEED : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the -,ystcm of admission 
in professional courses has since been 
brought under control by Government; 

(b) whether capitation fee or demands 
for hugc amouls under some other pretext 
for admission baa since been abolilbed. and 

Cc) whether Government have evolved 
some procedure to ensure that admislioDl 
S4.'uaht on merit basil are not turned down 
and if so, the details tbereof ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TUllE (SHRIMA Tl KRISHNA 
SHAI): (a) to (c) The Nadooal 
Policy in Education, adopted'" the 
Parliament layS down tbal the All 
India Council for Techical Educat ion will 
be vested with statutory authority fOl' plano 
ina. formulation, maintenance of norms etc. 
The policy allo lays down that, in tbe 
interestl of maintaining of standarda and 



for several other valid realOns, the 
commercillisation of ttchnical education will 
be curbed. 

In punuance of the National Policy, 
neceuarY steps win be initiated a. soon o. 
possible to Ifant statutory powers to the 
All India Council for Te6:boical Education. 
Once tbe Council is velted with appropriate 
powers, it win be able to rtgulate tbe 
system prevent exploitation of candidates 
seekiol admislion and ensure that merito­
rious students will let a fair deal in an 
enlinecrinl and technical institutions in the 
country. 

StatemeDt 

Import and Export Through Paradip port 

*220. SHRI CHINTAMANI JENA: 
Willlhe Minister of TRANSPORT be pleased 
to atate : the details of imports and expona 
throulb Paradip Port durinI1984-8S, 1985-
86, and likely to be made durin. 1986-87. 

THE MINISTER. OF TRANSPORT 
~SHRIMATI MOHS11lA KIOWAl) : 1be 
Imports and exports through Paradip Port 
amounted to 21.31 la1m metric tonnes in 
1984-8S and 33.31 lath metric tonnes in 
~ 985.86. The trallic projected for 1986-17 
IS 45 00 lath metric tonnes. The 
commodity·wise details are liven in the 
Statement below. 

Import and export. through P"""dlp port during 1984-85 alld t 985-86. 
~ 

(In lath metric tonnes) 

I. IMPORT 1984-85 1985·86 

Foodgrains 0.12 

Supr 0.88 

Fertilizer 0.37 1 3S 

Cokinl Coal 0.69 5.89 

Cement 0.02 

MelPlesite 0.19 0.04 

Iron and Steel 0.03 0.16 

Care Carao 0.21 0.30 

Others 0.32 0.93 --- ---
Total imports : 1.93 9.51 

--- --
II. EXPOR.TS 1~84-85 1985-86 

Iron Ore 16.01 18.68 

Chrome Ore 1.84 J .66 

Manganese 0.16 

Thermal Coal 0.79 2.80 
(for Tutiearm) 

Iron and Steel 0.16 o 10 

Others 0.42 O.SO 
---

Total Exports : 1944 13.74 

Total Import. and ExpOrts: 21.31 33.31 
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Projected Trqffic during 1986.87 

- -------------
(In lath metric tODUes) 

------ .... --. ---
Iton Ore 

Fertilizer-raw-materials 

Coal/Cok;ng Coal 

General CaClo 

--------------
Total : 

25.00 

5.00 

13.00 

2.50 

45.50 

Fuel Contaminated with Water in Flight 
IC445 

*221. SHRI SHARAD DIOHE : Will 
tbe Minister of TRANSPORT be pleased to 
Mate: 

(a) whether it is a fact that on 2 1uly, 
1986 the IndlaD Airlines 1aipur-Bombay 
dipt (Ie 44 S) bavinl 11 S passOIllers, when 
started after refuelling at Jaipur, was found 
to have fuel contaminated with water; 

(b) if so, whether any enquiry bas been 
made in tbis matter; and 

(c) if so, the findinlS of such an eo­
quiry and tbe action taken in tbe maUer 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI 1 AGDISH TYTLER) : (a) No, Sir. 

\b) and (c). Docs not arise. 

Progress of Narmada Project 

*222. SHill AMARSINH 
RATHAWA: 

SHRl MOHANBHAI PATEL: 

Will tbe Minister of WATER RE­
SOURCES be pleased 10 state: 

<a) wbether the proaress of Narmad'\ 
Project is VC1'7 slow and the construction 
work is behind the scbeduJe; 

(b) if 50, tbe realOns therefor; 

(c) whether the Governments of 
Mabaraahu. aDd Madh~a Pradesh arc not 

• • I 

paying their shares in time and tbat ia also 
one of tbe reasonl for the slow prolrell; 
and 

Cd) the steps beinl taken by tbe Centre 
to pursue them to pay tbeir sbare in time 
so thru the work(may Dot sutrer' 

THB MINISTER OF WATEll RE­
SOURCES <SHRI B SHANKARANAND): 
(a> Yes, Sir. 

~ b) Among others, the reaaoal inclUde 
difficulties in finalisation of layout of the 
project, foundation treatment problems, 
litigalions in courts, environmental and 
forest clearance. 

(c) No. Sir. 

(d) Does Dot arise. 

Fast Passenger Launeb Service between 
Bombay to Paaaji anti MallCalore 

·223. PROF. MAOHU DANDAVATE : 
Will the Minister of TRANSPOR.T be 
pleased to state: 

(a) whether any proposals submitted to 
Union Government by private shipping com .. 
panies to introduce a fast passeoaer launch 
service on the Konkan coast from Bombay 
to Panaji and Mangalore has been cleared; 

(b) if not, the reasoDS for delay in 
alvins clearance; 

(c) when the proposal is expected to be 
cle:.red? 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAJ): (a) A 
Proposal submitted by MIa. Sat,a Oiri 
SbiPPiDl Company in thil rcaard bat not 
been cleared so far. 

(b) and (c). The Proposal il to be 
e"amined from aU aspects incJudioa (<<hoi. 
ca! ~iabl1ity, statutory safety requirement, 
and tbe availability aDd tettio. up of 
infra~lructure facilities at the ports of call. 
Full technical details are awaited by Director 
General of ShiPPina from tbe applicant 
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De .... of CbiidreD by IaIma~isatl~ 
Vaecioes in VaraDasl 

1892. SHaI JANAK RAO (iUPTA: 
will the Minister of HEALTH AND 
Pi' MIL Y WELfARE be pleased to state: 

(a' whether it is a fact that six children 
have died in Varanasi district by Immuni­
sation of Vaccines; 

(b) if so, the reasons thereof; 

(c) whether Immunisation programme 
ha!t been launched throughout the country; 
and 

(d) whether tbe vaccines are manu­
factured in the country ? 

THE DEPUTY MINISTER.. IN 
DEPAR.TMBNT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b). Yes, Sir. Six children have died in 
Varanasi after receiving injections for 
immunisations against vaccine preventable 
diseases. The batch of the vaccine used 
was freezed and samples of tbe same have 
been sent for chemical eX1mination. 
Government of Uttar Pradesh had conduct­
ed an enquiry into this incident and, the 
cause of these d~aths can be ascertained 
only after the results of the chemical exa­
mination of the samples are made available. 

(c) Expanded Programme on immunisa­
tion is under implementation throuahout 
the. country. But the Universal Immunisation 
Programme bas been launched in 90 
Districts up-to-data and. will cover the 
country by the end of the 1~h' Plan in 
phases. 

(d) DPT. DT, TT anel BeG vaccines 
are manufactured in the country. Con­
centrate for Polio is imported and 4huted 
and ampouled by JlIaffkinl Bio-Ph..ll'ma«uti­
cal Corporation Ltd., Bombay. Measles 
vaccine is imported through the VNICEP. 

.. II. 

Fall in Crude Oil Prices 

J 893. SHill MANIK REDDY: Will 
the Minister of TRANSPOa. T be pJeased to 
.tatc ; 

(a) whetber faUlD crude oil Prices hal 
pepped up tanker uei&ht market due to 
improved coDsumption in affluent countries; 

(b) whether similar impetus to iodi­
IeDOUI abippml IS to be given by Iowerial 
retail prices of p.troleum products; and 

(c) the extent of bene6t which hal 
accrued to Indian shipping due fo fall ill 
crude prices ? 

THB MINISTER OF ST ATE IN THE 
DEPARTMENT OF SURFACE T~ 
PORT (SHRI RAJESH PIWT): (al There 
bal been an up surge in the tanker freilht 
market in recent months, particularly in 
May and June. 1986. One of the factor. 
attributed to this up surge was an improved 
off-take of crude oil by major industrialised 
nations to replenish stocks followiol fail in 
crude oil prices. However the rise is 
believed to be rather temporary and the 
tanker markct has again started showina 
some downward trcnd. 

(b) There is no such proposal under 
conslderation of the Government a 1 present. 

(c) As 1he freight rates secured by alai,. 
depend on several factor, it is Dot possible 
to estimate tbe extent of exact benefit 
accrued due to faU incrude oil prices. 

AlloeatioD for Natioaal Hi"ways .. 
Orissa 

1894. SHRIMATI JA Y ANTI PAT. 
NAIK : Will the Mir.ister of TRANSpORT 
be pleased to state : 

(a) the amount earmarked ioelDCleel I6r 
the construction, repair and the maintenaace 
of National Highways in Orissa durinl tbe 
Seventh Plan; 

(b) the amount provided to Orissa for 
tbat purpose so far; and 

~ 1ft;} t~e details thereof? 

.. THB·MINISTEB. OF STATS IN ~JmE 
DBPAllTMENT OF SURFACE TR:ANS­
roRT lSHRl RAlESH ,paOT) : Ca) to (c)'. 
The allotment of fuIlds for th" Qonstructioa 
and maiPtOD1DCO of NatidUI JlilllWafs" 
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various States/Union Territories is made not 
Plan-wiae but on year to year basis, takina 
into acconut the works in pro8l'ess tbe 
requirement J)rojected by the States/Union 
T-crritorica. their admissibility and total 
fullCls available durin I a particular year. 
Tbe amount finally allotted/released durin. 
1985-86 and tbe amount a1Jocat~d durin. 
1986.81 for tbe development and mainte­
nance of National Hisbways in Orissa is as 
follows: 

-------------. 
(Rs in lakb) 

Year Development Ma intenanc-e 
of National of National 
HilhwaYI H'lbways 

1,85-86 889. ~S 441.42 

1986-87 950.00 291.60 
(Allocated) (Released so 

far) 

Extension of EsistlDg Trai.s bet weeD 
Delbi/New Delhi aDd Pathaakot upto 

Jamm. 

1895. PROP. NAIlAIN CHAND 
PAllASRAR: Will the Minister of TRANS­
POaT be pleased to state: 

(a) whether Go lemment have considered 
the demand for introduction of Mail/Express 
train between Pathankot and Delhi 'New 
Delhi for relieviog tbe bardship ,aused to 
tbe People of Himachal Pradesh and 
Northern Punjab by ext enaion of all the 
existiDa Mail/Express train services upto 
Jammu; 

(b) if so, the likely date by which the 
aiDS are proposed to be ext ended alona­
witb their timiD&; and 

(c) if not. whether Government propose 
to consider the demand 1 

THE MINISTBR OF STATE IN THE 
DBPARTMENT OF. RAILWAYS (sHRI 
MADRAVRAO SClNDIA): (a) to Ccl. 
TIle " ... ad baa .... • eoaaider_ but it bas 
DOt bceu possible to· accede to it due to 
•• ucit, of resources. However tbree lIip 
co6cb. OIl dift'oreat traiDI ruo esclusivelJ 
I~t , • ......." r .. .." .... 

AlioeatioDs to Orls.a for EdaeatloD 

1896. SHal ANADI CRAUN DAS: 
Will tbe Minister of HUMAN IlESOURCS 
DBVELOPMENT be plealed to atate : 

\.. 

Ca) tbe allocations made durinl Seventh 
Plan period for Education in Orilla. 

(b) tbe allocation. made durin. the 
year 1986-87; aDd 

(d) details of the allocatioDs, pro­
gramme-wile ., 

THE MINISmR OP STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SA-HI): 
(a) An outlay of Ra. J 15.50 crores baa 
been agreed by PlanniDI Commission for 
Education durml Seventh Five Year Plan 
period in tbe State Plan of Orissa. 

(b) Ils. 38.41 crores baa beeD -areed 
in State plan of Orissa for 1986-81. 

(c) Sector-wise outlay details are liven 
in the statement below. 

Statement 

Sector Seventh ~nual 
Plan Plan 

(1985-90) (1986-81) 

1. Elementary Edu-
cation· 90.00 15.2.1 

2. Adult Education 9.99 0.31 

3. General EducatioD 150.00 30. '. \ 

4. Art aDd Culture 3.00 I . .to 

s. Technical Ed .. 
_tion ·10.00 3.90 

6. Sporta aad 
Youth Welfare 17.'0 3.00 

"I. To!.1 Education 175.50 38.41 

·Jo~J""eci uael« O ..... J 8cluQI',". 
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UpgradatioD of Navigational and Other 
Facilities at Delbi and Bombay 

Airports 

(b) if so. the details of the scbemes in­
cluding cost involved; and 

1891. SHIlI"G. M. BANATWAlLA : 
(c) approximate time that will be takeD 

for completion of the schema '1 
Will the Minister of TRANSP Oil T be 
pleased to state: THE MINISTER. OF STATE IN THE 

DEPARTMBNT OF CIVIL AVIATION 
(SHRI JAGDISH TYfLER): (a) Yes, Sir. 

(a) whether navigational and other faci­
lities in Delhi and Bombay airports are pro­
posed to be upgraded; 

(b) and (c). The details of schemes 
presently under execution are as followa : 

- -- ---- --- -------------------_._---
Name of the Scheme 

1. Bombay Airport 

(i) Installation of ASR 
(Airport Surveillance 
Radar) 

(ii) Installation of Doppler 
VOR (Doppler Very High 
Frequency Omni Range) 

(ijj) Installation of AMSS 
(Automatic Message 
Switching System) 

(iv) Installation of 4 Nos. 
New X-Ray Baggage 
Inspection Equipment 

2. Delh i Airport 

(ii) Installa tion of Doppl er 
VOR (Dopplet' Very 
High Frequency Omni 
R.anle) and DMB 
(Distance Measuring 
Equipmert). 

(ij) InstalJation of A\fSS 
~ (Autonlatic Mess81e 

Swtichin, Syst em) 

(iii) Installation of 6 Nos. 
New X-Ray Dalpge 
Inspection Equipment 

Estimated cost 
of Scheme/pro­
ject 
(Rs. in lakhs) 

299.00 

-0.00 

160.00 

84.20 

117.00 

160.00 

126.30 

Position/likel, timo 
of completion 

Equipment has been 
installed and 
commissioned • 

Equipment has been 
install e4 and 
commissioned. 

LikelY to be commis-
sioned by September I 
October, 1986. 

Equ ipments have been 
inst sHed in February. 
1986. 

LikelY date of compte-
t ion is December. 
1987. 

likely date of compJc-
tion is July. 1981. 

Equipment. have been 
inetalled in AprU, 
1986. 
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Sub-Standard Imported Polio VacclDe 

1898. SHRI N. DENNIS: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be rleased to slate: 

(a) whether it is a fact that India is 
Dot in a position to manufacture Polio 
vaccine tbrough its own efforts and il 
importing polio vaccine from foreign 
countries ; 

(b 1 whether imported poJio vaccine is 
found to be sub-standard ; and 

(c) if so, the react ion of Government 
tbereto? 

THE DEPUTY MINISTER IN THE 
DBPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) At 
Present Oral Polio Vaccine is Dot produced 
in the CXluntry. The vaccine is being impor­
ted by Hafftine Bio-Pharmaceutical Cor­
poration Ltd., Bombay (HBPCL) in bulk 
C8nccntrate from and, after rrocessing into 
a trivalent batch, it is supplied to the 
States for immunization. HBPCL, Bombay 
bas developed a batch of indigenous Oral 
Polio Vaccine, and it is undergoing tests at 
the Natioaal Control Laboratory, Central 
Research Institute, Kasauli. 

(b) No, Sir. 

(c) In view of (b) above, question does 
Dot arise. 

Meet jag of IrrigatioD Miaisters 

1899. DR. B. L. SHAILESH : 
SHRI V. TULSIRAM : 

Will the Minister of WATER 
llESOURCES be pleased to state: 

(8) whether a national level conference 
of State and Union Irrigation Ministers 
was beld on 8 and 9 July, 1986 to 
discuss Various aspects of water resources 
development in the country; 

Cc) whether any plan has been chalked 
out to increase water efficiency and ensure 
better water management ; and 

(d) if so, its broad outlines and if not, 
the reallons therefor? 

THE MINISTER OF WATER. 
RBSOURCBS (SHRI B. SHANKARA 
NAND) : (a) to (d). The Conference was 
held on 8th, 9th and 2 t July, 1986. 
Various aspects relatins to major, medium 
and minor irrjgation projects, integrated 
water resources, planning and development, 
utilisation of irrigation potential, 
CYclones, floods and droughts, system 
operation and maintenance, man-power 
planning, training and research. scheduled 
caste component plan and tribal sub-plan 
were discussed in order to increase the 
water efficiency and ensure better water 
management in the country. 

Visit of DelegatioD to Medical Colleges 
of USSR 

1900. SHRIMATI GEETA 
MUKHERJEE : Will the Minister of 
HEALTH AND FAMILY WEl.FARE be 
pleased to state: 

(a) whether a delegation on behalf of 
Medical Council of India recently visited 
USSR to have first band knowledge about 
various Medical Colleges in tbe R.epublic 
of USSR; 

(b) if so, the details thereof and 
Medical Colleges visited by them ; 

(c) what are the findings of the deJesa­
tion about Medical CoJlele8 and studies 
there; 

(d) whether any talks have taken place 
regarding Indian ~tudents goinl to USSR 
for Medical studies; 

(c) whether Medical Coul1c:i1 haa taken 
any decision to recolllise the degrees aiven 
by various Medical Col1eacs in USSll ; 
and 

(f) if 80, the details thereof '1 

(bl if so. tbe various matters discussed 
I't this meetiDI aD<l the dec:isiona taken i 

THE MINISTER OF STATE IN THE 
14lN1S1l\Y Of HEALTH AND fAMILY 
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WBLFARE (KUMARI SAROJ 
KHAPAROB) : (a) to (f). A delegation 
con~isting of 6 persons subdivided into tWI) 

teams of 3 persoos each visi ted certain 
medical institutions in USSR in June, 
1986. The teams visited the medical 
institutions at Moscow, Tasbkant, Lenin­
arad, Minsk, Levev, kharkov, Zeprozhia 
and Odess:i1. The Medical Councd of 
India bas reported that the delegation is 
yet to final ise itl report which will be eon­
sidered by the various Committees and 
the General Body of the Council before 
the decisions are communicated to the 
Government of India. 

Dysentry Epidemic in Andaman and 
Nicobar Islands 

1901 SHRI MANORANJAN 
BHAKTA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether a dysentry epidemic has 
broken out in the Union Territory to 
Andaman and Nicobar Islands and if so, 
the measures Government have taken to 
provide immediate treatment to the affected 
persons; 

(b) whether Union Government have 
sent any team of doctors to find out the 
causes and assist the Andaman and 
Nicobat Administration and if not, the 
reasons thereof ; and 

(c) how many deaths have occured 
due to this epidemic ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WBLFARB (KUMARI SAROJ 
KHAPARDB): (a) to (c). There was an 
outbreak of an epidemic of gastro-enteritis 
in the Union Territory .of Andaman and 
Nicobar, Islands, between the month of 
!'\pril-May, 1986. This epidemic was 
investigated by a team from the National 
Institute of Cholera and Enteric Diseases, 
Calcutta (ICMR) in close cooperation with 
the Council's Regional Medical Research 
Centre. Port Blair. 

3057 cues aftectin& people 01 aU aae 
Stoup and both tbe sue., and 28 deaths 

were reported. The causative oraanism 
was identified as belonging to Shigella 
species. 

The following measures have been 
taken to control the spread of the diseale : 

1. House-to-house survey to detect 
cases and for proper treatment of 
patients. 

2. Health education campaign intensi. 
fied to create awareness amonl 
the people for improving personal 
hygiene. 

3. Dis-infection of all sources of 
drinking water supply. 

4. Propagation of use of Oral 
Rehydration Salt. 

Evaluation of Foreign Degrees by 
Jaw.barla) Nebru University 

1902. SHRI MURLIDHAR MANE: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have receiycd 
representations for making lawaharlal 
Nehru Universlty more flexible in the 
matter of evaluating foreign degrees, etc; 

(b) whether such steps have been taken 
so as to aUract more Indians from abroad 
to participate in our universities: and 

(c) the measures taken ,in Jawaharla 1 
Nehru University to ensure a liberal 
approach in evaluation of arades and 
degrees of foreign university '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OP EDUCATION AND 
CULTURE (SHRIMATI KRlSANA 
SAHI) : (a) No, Sir. I 

(b) and (c). 10 terms of its Charter, 
. the University endeavours to faclitate tbe 

participa tion of foreign as well as JdUia 
nationals residing abroad in its academic 
and research programmes AdmissioB 
notices are sent to aU Indian Missions 
abroad fot thi$ purpose. The Univet'lit-g 
bas Teserved for such student S % of the 
seat I over and above the total intake. Tbo 
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applicants from abroad are exempted from 
_trance test and their cases for admission 
are considered in abs~ntia on the basis of 
their academic record and other acsdemic 
achievements. The University considers 
all cases of equivalence of desrees on the 
baais of the data supplied by the candi­
dates and upto-date records maintained in 
this respect by the Association of Indian 
Universities. 

Enquiry into Disappearance of Two 
Indian Ships. 

1903. SHRI C. JANOA REDDY 
DR. A. K. PATEL 

Will the Minister of TR ANSPOR T be 
pleased to state: 

(a) whether the search for and the 
CDI iniestigations into the mysterious 
disappearance of the two Indian ships 
Nitya Nanak and Nitya Ram of the same 
company, have been completed ; 

(b) If so, the findings thereof including 
the opinions of the Lloyds and other 
international agencies; 

(c) whether the seaworthiness of the 
two ships was checked and these were 
permitted to sail only after full satisfac-
tion ; 

(d) tbe details of the findings in this 
rcaard ; and 

(e) the date, time and locations of the 
two ships which disappeared and the last 
messaaes from them ? 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) 
Formal investiptioD into tbe missing shIp 
Nitya Nanak Conducted by the Chief 
Metropolitan Magistrate at Bombay, has 
come to a conclusion that the vessel was 
Dot maiotaioed properly by owners which 
caulCd water to enter in her bolds and in 
fore peak which probably caused ber to 
.... The ioveltiptiuD bas also concluded 
tJaat there is a prima facio case of ,rOls 
.... ipoc:e on tbe part of the owners on 
lOYenl count.. The CBI Inveltil8tiona arc 
DOl coacluded. 

(b) The ships were not classed with 
Lloyds R.egister of Shippins oor insured 
with Lloyds Underwriters and therefore 
the conclusions of Lloyds are not available. 
The International Meritime Bureau, 
London, who were earlier contacted in tbe 
matter were of the opinion that since both 
the casualties involved disappearanc~ of 
tbe entire crew for such cl 10nl period of 
time sDd no further information bad 
surfaced, no useful purpose would be 
served by commencement of investigation 
by them. The Chief Metropolitan Magis­
trate is yet to conduct a formal investila­
tion in the case of m. v. Nitya R.am. 

(c) and (d). The seaworthiness of the two 
ships was checked according to the rules 
made under the Merchant Shipping Act 
and the rules of the Classdication Socie­
ties. It has however been ascertained in 
the court of formal investigation that the 
owner did Dot maintain the vessels in a 
seaworthy condition after she was so 
inspected. The owners had. carried a large 
number of temporary repairs but Dever 
intimated the authorities of the same. The 
Investigating magistrate has concluded 
th~t the Nitya Nanak was Dot seaworthy 
when she left Colombo. 

(e) Nitya Nanak and Nilya Ram were 
last heard of on 21 st J .lne9 1985. Nitya 
Nanak was about 90 miles North East of 
Trincomalee and Nitya Ram was about 150 
miles North East of Madras. Nitya Nanat 
was bound for Calcutta from Kandla 
while Nitya Ram was going from Calcutta 
to Tuticorin. Nitya Nanak's lalt mesaalc 
indicated that she had heavy leaks in 
herhoJd'i and her pumps were not able to 
cope with the inll'ess of water. rhe last 
message of the Mas' er of N hYa Ram 
stated that the pumps of his ship were DOW 

coping with the ingress of water and he 
hed decided to continue his voyalO to 
Tuticorin. There was DO communi catioD 
with the ships after that. 

Cauver)' Baslo Projects 

1904. SHRI SRIKANTA DATI'A 
NARASIMHARAJA WADIYAR: Will 
the Minister of WATBR RESOURCES be 
pleased to state: 

(a) tbo amount of investment made on 
Cauvery projects durinl the Sixth plan; 
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(b) the amount of central assistance 
provided for invfstment on Cauvery basin 
projects durin, that plan period ; and 

(c) tbe details thereo-f '1 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKAR A-
NAND) : (a) An expenditure of Rs. 231.59 
crores (Rs. 38.76 crores, under plan and 
Ra. 192.83 crores under non-plan) have 
been incurred on CauverY basin projects 
during the Sixth plan by time States of 
Karnataka, Kerela and Tamilnadu. 

(b) The plan assist an ce liven to the 
States is not tied to any sector or 
project. 

(c) Does not arise. 

Cultur1l1 Centres 

1905. SHRI S~IBALLAV 
PANIGRAHI : Will the M:nister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state the number of Cultural 
Centres which are functioning at present 
in the countrY, alongwitb the names of 
places? 

THB MINISTER OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE <SHRIMATI KRISHNA 
SAHH : Out of the proposed seven Zonal 
Cllltural Centres the following six Zonal 
Centres have been set up and are 
participating in cultural activities : 

1. North Zone Cultural Centre. 
Patiala (Punjab). 

2. Sastern Zonal Cultural Centre, 
Santiniketan (West BenBal). 

3. West Zone Cultural Centre, 
Udaipur (R.ajastban). 

4. South Zone Cultural Centre 
TbaojavUr (Tamil Nadu). 

S. North Central Zone Cultural 
Centre, Allahabad (U. PJ. 

6. Nortb East Zone Cultural Centre, 
Dimapur (Nagaland). 

The Soutb Central Zone . Cultural 
Centre, Nagpur is beiDg registered sbortly. 

UGe Grants to Sbaoti Vardbak Ed.· 
cation Society, Kamalnagar, Bielar 

(Karnataka) 

1906. SHRI NARSING SUR.YA. 
WANSHI : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Shanti Vardbak Education 
Society, Kamalnagar Headquarter Bhalki. 
Bidar (Kamataka) bad requested to 
University Grants Commission for release 
of Gr Jnts towards the construction of first 
floor of the laboratory wing of C.B. 
College, Bhalki; and 

{b) if so, the action taken so far in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) Yes, S1r. 

(b) A grant of Rs. 70,000 as the first 
instalment towards construction of the 
laboratory building has been released by 
the Up iversity Grants Commission. 

International Airport Aatborit, 
of India 

1907. SHRI C. K. KUPPUSWAMY: 
Win the Minister of TRANSPORT be 
pleased to state the net profit earned by the 
International Airport Authority of India 
during the financial year 1985.86 '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : The net 
profit after tax earned by the Internstional 
Airports Authority of India during the 
financial year 1985-86 was Rs. 22.10 
croros. 

[ Trallslatlon] 

Ra il Accldeats at Level Crossings 

1908. SHRI RAMASHRA Y PRASAD 
SINGH : Will the Minister of TRANS-
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PORT be pleased to state the number of 
accidents which occurred at railway level 
crossings during tbe year 1985 -86, Zone­
wise ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA) : During the 
year 1985-86, 62 train accidents occurred 
at level crossings on Indian Railways, two 
thirds of which occurred at unmanned level 
crossings. 

Zone-wise details are as follows 

Zone No. of accidents 

Central 8 

Eastern 3 

Northern 14 

North Eastern 10 

Northeast Fron tier 6 

Southern 6 

South Central 5 

South Eastern 4 

Western 6 

[Eng/WI] 

World Cap Cricket Championship iu 
Calcutta 

1909. KUMARI MAMATA 
BANERJEE Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether the World Cup (cricket) 
Championship will be held in Calcutta as 
acbeduledj and 

(b) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DBVELOPMFNT (SHRIMATI 
MARGARET ALVA) : (a) and (b). 
AccordiDI to tbe information liven by tbe 

Board of Control for Cricket in India, the 
World Cup 1987 is proposed to be held at 
different centres in India and Pakistan as 
originalJy planned, with the final scheduled 
to be held in Calcutta. 

Indian Students Graduated From 
Medical Colleges of USSR 

1910 SHal SYEO SHAHABUDDIN : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of Indian students who 
have graduated from Medical Col1egcs in 
tbe USSR during the last three Years, 

(b) the status of recognition of their 
degrees and diplomas by the Indian 
Medical Council ; and 

(c) the conditions prescribed for regis­
tration of such gradu3tes for medical 
practice in tbe country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMJLY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) No such information 
is available with the Government of India. 
However, the Medical Council of India 
bas reported that during the last 
three year~ the Council bas alJowed 
registration to 31 Indian Nationals holding 
recognised medical qualifications from 
USSR. 

(b) As on 31.12.19&5, tbe following 
medical qualifications granted by the 
medical institutions in USSR are recognised 
medica) qualifications when held by Indian 
Nationals only by virtue of their inclusion 
in Part II of the Third Schedule to the 
Indian Medical Council Act, 1956 :-

1. General Physician 
Medical Institute, 
Second Moscow). 

(Moscow 
First and 

2. General Physician (Patrie 
Lumumba Friendship University, 
Moscow). 

3. Candidate of MedicaJ Science 
(USSR.) in Medicine awarded by 
the Institute of Therapy of the 
Academy of M"edical Sciences of 
USSR. 
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4. "General Physician" (First 
Leningrad Medical Institute, 
Leningrad), U.S.S.R. 

s. "General Physicianu (Tashkhant 
State Medical Institute, Tasbkant), 
U.S.S R 

6. "General Physician" (Bye1orussion 
Medical Institute. Minsk), 
U.S S.R. 

7. "General Physician" (State 
Medical Institute, Kiew), U .8.S R. 

8. "General 
Medical 
U.S.S.R. 

Physician It 

Institute, 
(Kalinin 

Kalinin), 

9. "General Physician" (Medical 
Institute State University. 
Kbarkov), U.S.S.R. 

10. "General 
Medical 
U.S.S.R. 

Physician" (Crimean 
Institute Sinlfernpol), 

(c) Indian Nationals bolding any of 
tbe foreign medical qualifications (including 
those fr om USSR) are required to undergo 
practical training in India for a period of 
12 months (3 months each in Medjcine. 
Surgery, Obsta and Gynaecology and Rural 
Health) in order to acchmatlse themselves 
wi th the Indian conditions before they are 
allowed registration. 

ExtensioD of Sealdab SODarpar Line to 
Canniag Station 

1911. SHRI SANAT KUMAR. 
MA~DAL : Will the Minister of TRANS­
PORT be pleased tn state: 

(a) whether the R.ailway Board or the 
Bastern Railway Administration bas at any 
atage examined the feasibility of extending 
the SeaJdah·Sonarpur line to Cannina 
Station; 

(b) if so. whether this will help the 
other daily commuters also who are at 
times very much incoDvenienced durin, the 
chao,e over ot train at Sooarpur; 

(~) if Dot, tlIe :rcaSOIll tborcfor. ao(l 

(d) whether the proposal would be 
con~idered during tbe Seventh Plan? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SBRI 
MADHA WAO SCINDIA) : (a) to (c). A 
railway line directly connecting Sealdall 
with Canning Station is alresdy available. 
1 3 local trains from SeaJdab to Canninl 
and 1 4 in tbe reverse direction are run 
every day. 

Cd) Does Dot arise. 

Conversion on Existiag Airports iato 
International Airports 

1912. SHRI K. MOHAND AS : Win 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether any demands have been 
made by the State Governments for convert­
ing some of the existing airports into 
international airports; 

(b) if so, the names of the States aDd 
the airports souaht to be so converted; 
and 

(c) the decision taken in this regard , 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and (b). 
Yes, Sir. Details of requests received in 
this context are Biven below : 

Ntmle 0' the StGI. 

1. Kerala Govemment 

2. Andhra Pradesh 
Government 

3. Kamataka Government 

4. Gujalat Government 

5. Rajasthan Government 

6. Ooa, Daman and Diu 
Union Territory 

7. Orissa Government 

Airport 

TrivaodrwD 
and Codlin 

Hyderabaci 

BaDplore. 

Ahmedabad. 

laipur. 

Goa. 

Bbubancswar • 
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(c) Policy of the Goverrment for the 
present is that the existing four inter­
national airports, namely Delhi, Bombay, 
Calcutta and Madras are adequate for 
handling the needs of international traffic. 
However, Limited international flights can 
be considered provided such operations are 
economical1y feasible. 

Ido)s/Valuable Lost/Stolen from 
National Museum, Delhi 

1913. SAltI PRIYA RANJAN DAS 
),fUNSI : vlin the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to state: 

(a) the number of idols and valuable 
antiquities lost or stolen from National 
Museum, Delhi duriog 1980 to 1986; and 

(b) the specific measures Government 
propose to take in this regard? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENTS OF EDUCATION AND 
CULTURE (SHRIMATI 'KRISHNA 
SAHI) : <a) No idol and valuable anti. 
quities have been lost or stolen from 
National Museum, New Delhi during 1980 
fO 1986. 

(b) Latest design of anti-theft/detective 
appliances bave been installed in tbe 
Museum to tighten security. 

Causeway at Vetapalem Railway Station 

1914. SHRI C. SAMBU : Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether the State Government of 
Andhra Pradesh bas proposed to construct 
a causeway at Vetapalem RailwaY Station 
of South Central RaUway; and 

(b) if 50, the likelY time by which tbe 
Department of Railways would take up 
this work ., 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of RAILWAYS (SHRI 
MADHAVRAO SClNDIA) : (a) No, Sir, 
tbe Stato OqvofluqeQC o( ADdhra Pra"osfl 

has not sponsored any proposal. for 
construction of a causeway at Vet~palem 
R.ailway Station. 

(b) Does not arise. 

Fiaanclal Assistaace for Cochln Port 

191 S. SHRl T . BASHBER: Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether Cocbin Port Trult will 
receive financial assistance from the Assian 
Development Bank for development of the 
Port; 'lnd 

(bl if so, the details thereof ., 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SUR.FACE TRANS­
PORT <SHRI RAJESH PILOT): (a) and 
(b). The financial assistance from the 
Asian Development Bank for development 
of Cochin Port is still under negotiation. 

World Bank Assistance for Blbar's 
Irrigation PI ojects 

1916. DR. G. S. RAJHANS: Win 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the amount of loans granted by 
the World Bank and International Develop­
ment Association to finance irrigation pro­
jects in Bibar; and 

(b) the additional area likelY to be 
irrigated by these projects and time schedule 
for their completion '] 

1HE MINISTER OF WATER RE­
SOURCES (SHR.l B. SHANKARANAND) : 
(a) The World Bank has extended assit:tance 
of US S 127 million for imple.mentation of 
the first four year time slice of Subema­
rekha Project. This is an interstate project 
for Bihar, Orissa and West Bengat, beinl 
executed by the Government of Bihar. 

(b) The Subemarekha Project on 
completion will provide irriaation benefits 
over an area of about 1.60 lath na. in 
Bihar. The first time-slice is scheduled to 
be ~omtJJctcd by ltfarclJ, J981, 
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Disposal of Isotopes by Laboratories 
ofJNU 

(1951) SHRr SURESH KURUP : Will 
the ~ster of HUMAN RESOURCE 
DBVELOPMENT be pleased to state: 

(a) whether the School of Life Sciences 
in Jawaharlat Nehru University has violated 
the instructions given by the Bhabha Atomic 
Research Centre regarding the handling and 
disposal of radio isotopes in its laboratories 
since 1973; if so, the details thereof; and 

(b) the steps taken by the University 
authoritie~ to clear doubts between the 
university on radiation related to hazards in 
the Schoole of Life Sciences ? 

THE. MINISTER OF STATE IN THE 
DTPARTMENTS OF EDUCATION AND 
CULTUR.E (SHRIMATI KRISHNA SAHI): 
(a) and (b). The radiation and isotope 
facilities in the School of Life Sciences of 
the University were installed in 1972. 
These facilities are being inspected from 
time to time by the Dh'ision of Radiologi­
cal Protection of the Bhabha Atomic Re­
Bearch Centre (BARe). After an inspection, 
the BARe pointed out in October 1985 that 
the radiation background on the general 
surface of the Gamma Chamber was slightly 
higher than the permissible level, which is 
c:>mputed on the assumption that the same 
worker continuously operated the Gamma 
Chamber for 8 hours a day and 40 hours 
per week. The Gamma Chamber in tbe 
University did not operate for t/l0 of the 
duration of 8 hours a day, and no one 
person operates thiSbnit even for this short 
duration. 

The BARe bad suggested in 1 anuary, 
1986 that aU that was necessa1'y was to 
adhere to the normal work practice and 
that the workers should wear film badges. 
Tbe perssonnel operating the Gamma 
Cbanlber in the University ha ve been 
wearing the film b1dges whenever they 
operate the radiation facility. 

New Del'ices to Cbeck Train Accidents 

1918. SHRI HARIHAR. SOREN: 
Will the Minister of TRANSPORT be 
-please4 \0 state ; 

(a) whether Government have introduced 
some new devices to check train accidents; 

(b) if 80, the details thereof; 

(c) since when those new measures have 
been introduced; and 

(d) the results tbereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHR.I 
MADHAVRAO ~CINDIA) : (a) Yes, Sir, 

(b) and (c). The following new devices 
ha ve been introduced to check train 
accidents. 

(i) Auxiliary Warning System for auto­
m:ttic application of brakes in case 
a driver fans to stop his train short 
of a stop signal This is beinl 
introduced in the first instance on 
Church Gate-Vuar section of 
Western Railway. 

(ii) Axle Counters to ensure complete 
traln arrival and clearance of track, 
insta 11 ed as tria 1 measure from 
1970. 399 axle counters have been 
prOVided. 

(iii) Flasher lights on diesel and electric 
locomotives and on electric 
multiple unit~ rakes, tD warn trains 
coming flom the opposite direction 
in case of any obstruction. Trial 
and filment of flasher liahts was 
started in 198 1 and these are 
being further improved now by use 
of Xenon lamps. 

(iv) Progressive use of Ultrasonic test­
ing of rails and axJef for detection 
of flaws 

(v) On-track tampinl machines and 
concrete sleepers with elastic faste­
nings for improved maintenance of 
trade. 

(vi) Trials of last vehicle check device 
to ensure complete arrival of train 
are under wa, on tbe Northern 
Railway. 
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(vii) Route relay interlocking and panel 
interlocking is being progressively 
provided at stations. 712 stations 
have been provided with tbese 
devices. 

(viii) Progressive prOVISion of track 
circuiting at stations. This bas 
been dOlle at 2026 stations. 

(d) While it is not possible to precisely 
correlate reduction in accidents with a 
specific Safety device, there was all. 7 % 
fan in the I"umber of accidents during 
1985-86 when compared to the preCeedlng 
year. During the quarter April to June 
1986-81 the number of 3ccidents has been 
about 27 % less than the corresponding 
quarter of 1985-86. 

Demand for a Halt Station between 
Kalabathan and Ambana Station of 

Eastern Railway 

1919. SHRI BASUDBB ACHARIA: 
Will the Minister of TRANSPOR T be 
pleased to state: 

(a) whether a meeting of the vil1agers of 
large number of Pancbayats of Nibsa areas 
of Dhanbad district was held at Elakend­
Fatehpur Railway gate on 6 July, 1986 
demanding a halt station between Kaluba­
than and Ambana Station of Eastern 
RailwaY; 

(b) if so, the re3ction of Government 
in this reurd; 

(c) whether it is a fact that the demand 
for bait station at that place is being raised 
since lonl time and it would be remune­
mtive to railways; and 

(d) if so. the steps taken thereon 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a> Govern­
ment is not aware of such a meeting. 

(b) Does not arise. 

(c) and (d). There has been a demand 
for such a halt. Opening of this halt is not 
feasible from the operating and engineering 
points or view, as it win be on the busy 
Grand Chord. with a gradicnt of 1 in 200. 
It it 1150 DOt just ified financialJy. 

Redaction of Seats by Colleges of DeIhl 
Unhersity 

1920. SHRI NITYANANDA ,.ISRA: 
Win the Minster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a) whether the attention of Government 
bas been invited to the Newsitem appearing 
in the Hindustan Times dated t 6 July. 
t 986 stating that Colleges in Delhi will be 
reducing 1800 seats in B.A., B Com. 
courses during the current academic Year; 

(b) the number of eligible students who 
are on the waiting list; 

(c) whether this step will be retrograde 
one and deprive many students access to 
college education; and 

(d) whether Government would intervene 
to avert the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISANA SAHI) ~ 
(a) Yes, Sir. 

(b) For the purpose of admi~sion the 
students have to apply to individual 
Colleges of their choice. A large number 
of students apply simultaneously to several 
CoUtges. Adnlission will continue upto 
14th August. 1986, therefore, the number 
of eligible students on the waiting list win 
not be available with the Delhi University. 
The number of students who have qualified 
in the Higher Secondary Examination from 
Delhi with 40% or more marks and have 
thus become eligible for admission to 
various courses in Colleges in Delhi is 
43,856. 

(c) and (d). Do not arise. 

Recommendations of Working Group 
Regarding Production of Books for 

School Students 

1921. SHRt R. M. BROYE: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government have asked 
tho workins sroup on National Book 
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Development Council to make recommenda­
tions for the production of books on diffe­
rent subjects for school students, 

(b) j f so, the details thereof; and 

(c) whether there is any proposal under 
the consideration of Government to involve 
Private book publishers also in the publish­
iog of books for school students '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURB(SHRIMATI KRISHNA SA HI) : 
(a) and (b). The National Book Develop­
ment Council had set up a working group 
to prepare a draft for National Book Policy. 
One of the terms of reference assigned to 
the working group wa s production of books 
covering wide range of subjects and their 
availability at reasonable prices to the 
readers 

(c) The Councill has submitted a report 
on ~ational Book Policy and has made 
several recommendations. One of the 
recommendations is to involve private 
publishers in publication of school text­
books. Government is examining these re­
commendations in consultation with other 
Departmentsl agencies. 

Public Representative of Delhi Public 
Library Board 

1922. SHRI MANVENDRA 
SINGH: Will the Minister of HUMAN 
RESOURCE DEVELOpMENT be pleased 
to state : 

(a) the details of public representatives 
on the Delhi Public Library Board, 

(b) whether the Honorary Chairman of 
the Library Board is also a public represen­
tative; 

(c) whether the democratic character 
of the Board has been maintained; and 

(c) if 80, in what manner '1 

THE MINISTER OF STATE 1N THE 
DEPARTMENTS OF BDUCATION AND 

CULTURE (SHRIMATI KRISHNA 
SARI): (a) As per Rules and RegulatioDs of 
the Delhi Library Board there are four 
public representatives on the Board as indi­
cated below : 

(i) one member to be nominated by 
the Chairman, Delhi Metropolitan 
Council, from amongst the mem­
bers of the Council; 

(ii) Two members to be nominated by 
the Mayor, Municipal Corporation 
of Delhi, from amoDlSt the mem­
bers of Corporation. 

(iii) One member to be nominated by 
the President, New Delhi muni­
cipal Committee, from amODlst 
the members of tbe Committee. 

(b) No, Sir. There is DO provision to 
this effect in the Rules and Regulations of 
the Delhi Library Board. 

(c) and (d). Yes, Sir. All members of 
the Board have equal right of voting. 

Loss on 'SDoara~ Train Services. 

1923. SHRI GURUDAS KAMAT : 
Will the Minister of TR~NSPOR. T be 
pleased to state : 

(a) whether it is a fact that Govern­
ment are incurring losses on Iluburban train 
services; 

(b) if so, the details of losses incurred 
during the la~t three years; aod 

(c) the efforts made by Government to 
wipe out the losses? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHlU 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) The details of losses for the last 
three years are as under: 

(Figures in Clores of llupees) 

Year 

1982-83 

1983-84 

1984.85 

Loss 

63.02 

70.33 

76.22 
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(c) The loss could not be wiped out 
or reduced as the increase in cost of inputs 
hal been more than adjustment in fares. 

West Bengal Students for Admission in 
MHDS Course 1986 

1924. SHRI AMAR ROYPRADHAN : 
Will the Minister of HEALTH. AND 
FAMILY WELFARE be pleased to state: 

<.) whether it is a fact that Govern­
ment have received a Memorandum from 
students of West Bengal who desire to take 
admis.ion in the 1 st year MBBS course 
during 1 986; 

(b l if so, the details thereof and the 
action taken by Government thereon; 

(c) whether these students have been 
denied admission in 1 st year MBBS Course, 
1986 in the Armed Forces Medical College, 
Pune, All India Institute of Medical Scien­
ces, New Delhi, and Institute of Medical 
Sciences, Banara-s Hindu University, 
Varanasi; and 

(d) if so, the reasons thereof and what 
steps Government propose to take in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE {KUMARI SAROJ KHAPAltDE): 
(a) and (b). The Government of India 
in tbe Ministry of Healt}l and Family 
Welfare received a memorandum from 5 tu­
dents of West Bengal regarding alleged 
denial of admission into 1 st year MIiBS 
course 1986 at Armed Forces Medical 
Collese, Pune. AIIMS, New Delhi and 
1MB, BHU, Varanasi. The main grievance 
was about the non-production of mark-sheet 
of tbe qualifyina examination by the stipu­
lated dates prescribed by the above medical 
institutions for the rea son that they do not 
receive mark-sheet of the qualifying exami­
nation before the second week of August 
in any year. 

(c) and (d). In S'O far as AIIMS ~ew 
Delhi is concerned, the lnstitute Authorities 
have reported that no candidate from West 
Denial bas been denied admission to be 
MBBS Examination due to non-submission 

of mark-sheet of the qualifying examination 
by the stipulated date. Due consideration 
is given by the Institute to merit in case 
the candidate's difficulty is genuine for nOD­

submission of mark-sheet of the qualifying 
examin ation due to non-declaration of the 
result by the University!Board etc. No 
candidate has been denied admission to 
MBBS for want of mark-sheet of the quali­
fying examination by the AIIMS if his/her 
name bad appeared in the merit list. 

As regards Armed Forces Medical 
College Pune, it bas been reported that no 
candidate has so far been refused admi­
ssion due non-availability of result of the 
qualifying examination at the time of admi­
ssion. 

As regards the institute of Medical 
Sciences, Banaras Hindu University, 
Varanasi, Government of India hove no 
information whether the Institute has denied 
admission to any student due to non-pro­
duction of mark-sheet of the qualifying 
examin3.tioo. 

Treaty with Portugal on Education 

1925. SHRI SHANTARAM NAIK: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether is a treaty with the 
Government of Portugal in respect of 
matte:s of Education; 

(b, whether degree of 
Universi~ies are recognised in 
vice ·versa; and 

Pcrtugese 
India and 

(c) if not, whether Government are 
considering a suggestion for taking initiative 
in tbis regard '1 

THE M1NISTER OF STATE IN 1HB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHI): 
(a) Yes. Sir. 

(b) Tbe degrees of Portugese Univer­
sities have not yet been taken up for 
consideration for recognition by the Govem­
ment of India and vice ... versa. 
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(c) Yes, Sir. The Government are 
considering to take an initiative for 
exchange of documen ts between the two 
contries with a view to studying the possi­
bility of mutual recognition and deter­
mination of equivalence of University 
Degree" of the two countries. 

Sales of Unregistered Paintings and other 
Antiques by Ex-Rulers 

1926. SHRI RAM DHAN: Win the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government are aware that 
a large number of unregistered paintings 
and other antique articles are being sold out 
by the ex-Rulers at fabulous prices, and 

(b) if so, the action being taken by 
Government to seize them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHI): 
(a) and (bJ whenever cases of non-registration 
of a registrable antiquity and cases of carry 
ing on business of selling or offering to sell 
antiquities without a licence come to the 
notice of the Government, action. including 
seizure, is taken in accordance with the 
proviSions of Antiquities and Art Treasures 
Act, 1972. 

Gamma Camera for Treatment or 
Bhopal gas victims Lying Idle 

1927. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Mmister of HEALTH 
AND FAMILY WELFARE be pleased to 
atate : 

(a) whether Government are aware 
that a highly sophisticated Gamma c~ mera 
which \\tas donated by the non-resident 
Indians in USA, for tbe treatment of Bhopal 
las victims, is lying idle in the Hamidia 
Hospital (Bhopal); and 

(b) if so, the reasons for not us ina the 
equipment for the treatment of the ga) 
victims '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE KUMAR I SARO] KHAPARDE): 
(a) and Ib). The Gamma Camera donated 
by the non-resident Indians of the United 
States of America was received on 
6-5-1986 at the Hamidia Hospital attached 
to the Gandhi Medical College Bhopal. The 
camera is still to be installed. The manu­
facturer has been ad,ised to send a team 
for inspection and installation of the 
Camera. It will be put to use immediately 
after installation 

SalauH Irrigation Project or Goa 

t 928. SHRI SHANTARAM NAIK: 
WlIJ the Minister of WATER RESOURCES 
be pleased to sta te : 

(a) Whether aspects of qu:dity control 
with respect to Salauli Irrigation Project in 
Goa have been thoroughly checked; 

(b) agencies/departments through which 
these checks were carrie(l out; 

(c) whether any instances of sub-stan­
dard or insufficient material having been 
used, have been discovered; and 

(d) if so, the details thereof '1 

THE MINISTER OF WATER. 
RESORCES (SURI B. SHANKARANAND): 
(a) to (d). The information is beiDI 
obtained from the Goa Union Territory 
Administration \\ho are implementin& this 
projl!ct. 

[ Translation] 

Irrigation Facilities in Drought/Prone 
Areas 

1929. SHRI RAJ KUMAR RAI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether it is a fact that in many 
parts of the country farmers have to depend 
upon rains for migation with the result 
that there is DO production in a larae num­
ber of fields; 

(b) if so, the details of sucb areas, 
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(c) tbe policy formulated by Govern­
ment for providing irrigation facilities in 
sucb areas; and 

(d) tbe effective steps beingt taken by 
Government in regard to irrigation facilities 
in drought prone areas ? 

THE MINISTER OF WATER 
RESOURCES tS~l B. SHANKARA­
NAND) : (a' to ~ It is true that in 
many parts of the country argiculture IS 

rainfed. Only around 28 % of the culti­
vated area IS under irrigation. The Govern­
ment's policy is to extend Irrigation where­
ver fasible as an aid to ag1"lculture. Irriga­
tion facilities have been progressIvely 
extended from 226m ha. to about 68 m. 
ha. during successive Plan periodc;. The 
measures adopted ro encourage lrtigation In 
drought prone areas iuclud expedltlous 
survey of the ground water potential and the 
relaxation of the normal crite[la for clearing 
new surface Irrigation schemes. 

[English] 

Fonds (or ICDP During 7tb Plan 

1930. KUMARI PUSHPA DEVI 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount earmarked in Seventh 
Plan for implementation of Integrated 
Child Development Programme; 

(b) the State-wise allocations made 
therefor; and 

(c) the detalls of the benefit provlded 
to the children, pregnant women includmg 
deltltutes in Madbya Pradesh in 1985-86 ? 

THE MINISTER OF STATE IN lHB 
DEPARTMENTS OF YOU1H AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA) : (a) Rs. 520 crores 
in the Central Plan. 

(b) State-wise allocation is not made. 

(c) As per the progress reports received 
from 81 projects in Madhya Pradesh, 
4.19 lath children and 1.00 lakh prl"loant 

women and nursing mothers received 
supplementary nutrition and 2.S8 lath 
children received pre-school education. 

FaceJift§Red Fort 

1931. SHRI SUBHASH YADAV: 
SHRI DHARAM PAL SINGH 

MALIK: 

win the Mmister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to state: 

(a) whether Government's attention 
has been drawn to the news item appearing 
in (he 'Indian Expres~' dated 23 June, 
1986 wherein it bas been stated that the 
Red Fort 1S being given a major facelift in 
an ambitlOus operation which could cost 
the Government upto Rs. 10 crores, ten 
times what it cost originally; 

(b) if 80, the details thereof; and 

(c) the amount spent by Government 
yearly on this Fort during tbe last three 
years, year-wise '1 

THE MINIS1ER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMA TI KRISHNA 
SAHI) : (a) Yes, Sir. However, the 
est Imated cost of the first phase of the 
programme worked out so far is Rs 28 
lakhs. 

(b) The buildings being taken up for 
large scale repairs in the first pbase are 
Rang Mahal, Diwan-i-Am, Diwan-j.Khas. 
Hlra Mahat, Naubat.Khana, Sheesh Maha), 
Nahr-i-Bihist, Fortification Wall and 
Mumtaz Maha1. 

(c) The amount spent on the preser­
vation of Red Fort during the last three 
years is as follows : 

1983-84 

1984-85 

j 985-86 

Ra. 2,36,002/­

Rs. 2,01,192/. 

Ra. 3,63,880/-
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Road Aceideats la Delhi 

1932. SHRI BALASAHEB VIKHB 
PYTIL : Will the Minister of TRANS. 
PORT be pleased to stbte : 

(a) the number of road accidents which 
took place in the Capital ~ince February, 
1986 till date, 

(b) the number of persons killed and 
injured in these accidents; 

(c) the total amount of compensation 
paid to the victims or th~ families of the 
deceased and the number of cases in which 
compensation is yet to be paid; and 

(d) the effective remedial measures 
taken and proposed to minimise accidents 
in the Capital '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) 
2962 from 1.2 86 to 15.7.86. 

(b) S7S per:-.ons were killed and 2968 
were injured. 

(c) OIl the basis of awards made by 
Motor Accident Claim Tribunals, in 
respect of claim applications before them, 
a total amount of compen~ation paid is 
Rs. 1.10 crores during February-July, 
1986. The pending cases before Motor 
Accident Claim Tribunals number 195. 

(d) Delhi Administration have intimated 
that in order to minimise road accidents, 
following steps have been t~ken :-

(i) The Delhi Traffic Police started 
a special drive, against traffic 
violations since 18tb June, 1985 
which is still cont inuing. 
Approximately, 2.92 lakh 
challans have also been made 
(upto 15.7.86) by the Traffic 
Police during 1986. Special 
emphasis was put on red light 
vi olations and wrong Parking. 

(ii) A new system oi pUbchingl 
atampinS of the drivin& licences 

for every traffic violation has 
been introduced accordinl to 
which the same is liable to be 
su~pended upto 60 days jf the 
driver commits more than three 
traffic violations. 

(iii) In order to inculcate a sense of 
Foad discipJine traffic police has 
been advertising through Radio~ 
T. V. and newspapers. Students 
are imparted necessary training 
on road safety in schools and 
col1eges through films, distributing 
road safety literature and 
exhibitions. 

(iv) Traffic Wardens are recruited 
from amongst the general public 
to help traffic police in controlling 
traffic and help in violation of 
traffic offences. 

(v) Delhi Administration has started 
a Government Motor Driving 
Training School to impart quality 
driver training for various cate­
gories of vehicles. 

Eradication of Devadasi System 

1933. SHRI HUSSAIN DALWAI 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the age old system of 
devadasi IS still prevailing in the States of 
K arna taka, Andhra Pradesh and 
Maharasbtra; 

tb) whether lack of funds is mainly 
responsible for the slow progress in 
eradication of this evil; and 

(c) if so, whether special grants are 
proposed to be released by Government 
to the concerned Sta tes for the purpose '1 

THE MINIS1ER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMB~ AND 
CHILD DEVBLOPMBNT (SHRIMATI 
Mo.\RGARET ALVA) : (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 



19 W,itt~n A"sw~rs JULY :41. 1986 

[Tra""lIti ... ] 

Daager to Tal Mabal and Other 
Historical B!lildings by Pollution 

1934. SHRI MADAN PANDBY 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Taj Mahal and other 
historical buildings are being affected 
adversely by the pollution caused by 
Matbura refinery; 

(b) if so, whether Government have 
taken any effective steps to check the ill 
eft"eet of the pollution to the said buildings; 
and 

Cc) if so, the details there~f and if not, 
the reasons therefor '1 

THE MINISTER OF STATB (N THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE. (SHRIMATI KRISHNA 
SAHI) : (a) No, Sir. Archaeological 
Survey of India bas set up sonsitive 
instruments in the field loboratories in 
Taj Mahal and Slkandra to monitor 
continuously the concentration of pollutants 
in the ambient air. apart from other stops 
to keep the pollution at Agra under 
control. 

(b) and (c). Does not arise. 

Irrigation Schemes of Rajasthan 

1935. SHRI BALWANT SINGH 
RAMOOWALIA : Will the Minister of 
WATER RESOURCES be pleased to 
state : 

<a) whether it is a fact that a number 
of irrigation and multipurpose schemes in 
Rajasthan have been planned in such a 
manner that these may have adverse effect 
on the tribal population; 

(b) if so, the facts in this regard; at'd 

(c) the measures being taken by 
Government in this regard '1 

THE MINISTER 
RESOURCES (SHRI B. 
NAND): (a) No, Sir. 

OF WATER 
SHANKARA-

CbJ and (c). Do not ads~. 

[English] 

CODstruetioD or Stadium at Keral. 

1936. SHRI _ VAKKOM 
PURUSHOTH~MAN : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT 
be plelsed to state: 

(a) whether Government propose to 
construct a permanent :")tadium for tbe 
conduct of Water Sports including Snake 
bOlt racef., in the Vembanad lake of 
Kerala; and 

(b) if so, whel' the same is likely to be 
constructed '1 

THE MINISTER OF STATE IN THE 
DEPAR fMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
M~RGARET ALVA): (a) No. Sir. 

(b) Does not arise. 

Acquisition of French-Italian Consortium 
Aircrafts for Indian Airlines and 

Vayudoot 

1938 SHRI P. NAMGYAL : Win 
the Minister of TR ANSPOR T be pleased 
to state : 

(a) whether Government are evaluating 
a 42 seater aircraft of French-Italian 
Consortium to be purchased for the Indian 
Airlines and Vayudoot; 

(b) whether Government are also 
considering to buy another version of the 
aircraft known as SAR-42 for use of the 
(:oast guard; 

(c) if so, the salient features of the 
said aircrarts and the cost rhereof; and 

. 
(d) whether Government have decided 

to purchase the a ircrafts and if 80, tbe 
total number thereof likely to be 
purcbased 'I 

THB MINISTER. OF STATE IN THE 
DEPARTMBNT OF CiVIL AVIATION: 
CSHRllAQDISH TYTL13R) ; <a) No, Sir. 
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(b) There is as such proposal at 
present. 

(c) and (d)4 Do no arise. 

Steps to Boost School Spor's for Girl 
Students 

1939. DR. 'HULRBNU GUHA : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government have taken 
any steps to boot;t schoo) sports for girl 
students; 

(b) if so, the details in this regard; 

and 

(c) whether this scheme will be 
implemented in all the schools in the 
country in the Seventh Plan period ? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) to (c). The 
Government have recently adopted the 
National Policy on Education 1~86 which 
provides inter-alia that Sports and Physical 
Education are an integral part of the 
learning process aDd win be included in 
evaluation of performance. This provision 
will benefit girl students as well as boys. 
Government have also introduced an 
incentive scheme for promotion of Sports 
and Games in schools through prize money. 
The scheme envisages awarding of cash 
prizes of Rs • .10,0001.. each to every 
school winning the first position in each 
sports discipline in district level tourna­
ments to be held in athletics, hockey, 
footbalJ basketball and voHeyball. The , 
tournaments win be held separately both 
for girls and boys, except for football 
which win be confined to boys alone. The 
scheme envisages paIticipation of aU 
secondary and Higber Secondary schools in 
the country except certain types of schools 
excluded from its purview because of their 
inherent advantage and hence superiority 
over ordinary and rural schools. 

The Sports Authority of India <SAl) 
bat) al$O intt04uc:d a scbeme for adoption 

of Schools for Children (Under 12 yearl) 
selected in out national Sports Talent 
Sean·1i Competitions annually. Seventeen 
Schools have been selected this year to 
take in the J S 6 Children that were 
selected. A grant of Rs. 5 laths per 
selected school is made for infrastructure 
with an annual grant of Rs. 50,000/- for 
maintenance, all expences of the children 
are paid by the Government. 

Working of D. r. c. 

1940. SHRI S. G. GHOLAP: Will 
the Minister of TRANSPORT be pleased to 
state : 

(a) the total number of buses with the 
Delhi Transport Corporation at present; 

(b) the total number of paSSeDpra 
carried by De1hi Transport Corporation 
daily; 

Cc) the total loss incurred by tho 
Corporation upto March, 1986; and 

(d) the position of daily earnings before 
and after the hike in the fare structure ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF SURFACB TRANS­
PORT (SHRI RAJESH PILOT) : (al 
5547, including 1358 P. O. buses. 

(b) It carried on an average 44 lath 
passengers daily during June, 1986. 

(c) The total accumulated loss incuned 
by the Corporation upto 31 st March, 1986 
was Rs. 699.51 crores. 

Cd) The average daily earning before 
and after the recent fare revision w. e. f. 
8 .. 2-86 is as under :-

1. During January, 1986 
before fare revision) 

2. During March. 1986 
(after fare revision l 

Averalo daily 
earniDl ,in Ra. 

lath,) 

21.64 

33.00 
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Pre,ention of AIDS 

1'41. SHRI HAFIZ MOHO. SIDDIQ : 
WUI the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that eunuchs, 
ptOatitutes~ disposal sYringes and 
professional blood donors are the main 
source of AIDS; and 

(b) if so, what preventive steps have 
been taken by Government in this 
direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
ICHAPAllDE): (a) Available information 
from developed countries indica tes sexual 
promiscuity-home, hetero or bisexual­
i. the major factor associated with AIDS 
infection. There is as yet no information 
reaardina AIDS infection among eunuchs 
in India. Use of sterile disposable needles 
will prevent transmission of AIDS virus 
through contaminated needles. Transfusion 
with infected blood or blood products has 
also been identified as a source of AIDS 
infection in recipients. 

(b) A nation-wide control programme 
bas been initiated and the important steps 
under this programme taken so far for the 
prevention of the disease are:-

1. restrictions have been imposed on 
import of blood and blood 
products without AIDS clearance 
certificate. 

2. AU thr State Health Authoritiesl 
bospltals/STD clinics have been 
alerted to look for AIDS. 

3. All the blood banles have been 
instructed to screen the professio­
nal blood donors. 

4. All the State heaJtb authorities 
have been advised to ensure strict 
sterilisation practices in hospitals 
and clinics and to use pre-sterilised 
disposable syringes and p~edles 
,. far a8 possible. 

5. Guidelmea have been sent to all 
the State Health authorities for 
health care personnel. 

6. All the mass media channels have 
been involved in educatinl the 
peol)le on AIDS, its nature. 
transmission and prevention. 

Moral EdneatioD in Model Schools 

1942. SHRI I. RAMA RAI : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) wbether Government propose to 
introduce moral education as one of the 
subjects in model schools as a first step to 
improve the moral standards of our 
yougesters; and 

(b) if so, the details thereof 'I 

THB MINISTER. OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) and (bl. The gr(.'wing concern 
over the erosion of essential values and 
an increasing cynicism in society has 
brought to focus the need for readjust­
ments in the curriculum in order to make 
education a forceful tool for the culti­
vation of social and moral values. 

Under the National Policy on 
Education-1986 (Para 8.5 and 8 6' 
wbich will also be applicable to the 
Navodaya Vidyalayas, special emphasis 
bas been laid on education to '"ster 
universal and eternal values. oriented 
towards the unity and intelIa tion of our 
people. Such value education would help 
eliminate obscurantism, Rligious fanticism, 
violence, superstition and fatalism. Apart 
from this combative .role, value education 
will have a profound positive content, 
based on our heritage, national loals, 
universal perceptions. The education 
programmes will be carried on in strict 
conformity with secular value.. In 
Navodaya Vidyalayas emphasis would be 
laid on this aspect in teaching prollammes 
and co-curricular activities cut tin, aClats 
different 'l1bje~t a"ea,. 
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Eleetri8ca tion of Railway Lines in 
Kerata 

1943. PROF. K. V. THOMAS: Will 
the Minister of TRANSPORT be pleased 
to state: 

Ca) the reasons for not undertaking 
electrification of railway lines in Kerala; 

(b \ whether State Government of 
Kerala has submitted any proposal for the 
electrification of railway lines in tbat 
State; and 

(c) if so, the details thereof? 

THB MINISTER OF STATE IN THE 
DEPAR.TMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): (a) Electri­
fication of Railways is a capital intensive 
work. Investment is incurred by priority 
on sections which ha ve the highest traffic 
density. During the 7th Plan, priorities 
are to first complete electrification of Delhi. 
Bombay (both Central and Western 
Railway routes), Delhi-Madras Grand 
Trunk route, Howrah-Bombay via Nagpur 
Trunk route. 

In view of the above and constraint of 
resources it has not been feasible to , . 
include electrification of railway hnes in 
Kerala in the Electrification Programme 
for the 7th Plan. 

tbl and (c). Yes, Sir. The State 
Government of Kerala has requested fot 
olectrification of Palghat· frivandrum 
section. 

Delays of Flight No. Ie 415 

1944. SHRI TARIQ ANWAR.. : Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) whetber it is a fact that some 
Bilhts of Indian Airlines are usuany 
delayed; 

(b) if so, the details of Bight IC-41 S 
Delhi.Patna-Kanpur wbi~h was dolayed 
durin, the last 3 months; 

(c) the causes of such delays raultio, 
in inconvenience fo the passenlers; and 

(d) the remedial measures beinB taken 
in this regard ? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRt JAGDISH TYTLER) : (a) NOt 

Sir. 

(b) and (c). During the last 3 mont~ 
(viz., April to June '86) whereas liBbt IC-
415 was delayed on 4 occassiona due to 
reasons within the control of Indian 
Airlines, on 41 occasions it was delayed 
due to reasons such as inclement weatber. 
inadequate airport facilities and other 
consequential delayas which are beYond 
the control of Indian Airlines. 

(d) It is the constant endeavour of 
Indian Airlines to increase punctuality in 
its services As 1C-415, is the sixth flight 
to be operated by the same aircraft, it is 
more prone to consequential delays 
However, planned ausmentation of Indian· 
Airlines' fleet wIll enable introduction or 
a cushion in the schedule to reduce 
consequential delays. 

[Translation] 

New Course on Enviroament ia 
UDiversities 

1945. DR. CHANDRA SHBKHAR. 
TRIPATHI : Will the MinIster of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government propose to 
introduce a new course on eDviroomoot in 
universities; and 

(b) if so, by what time and if not. the 
reasons therefor' 

THE MINISTER. OF STATE IN THE 
DBPAR. TMENTS OF BDUCA nON AND 
CULTURE (SHRIMA TI KRISHNA 
SAHI) : (a) and (b). Bnvironment studies 
bas already been introduced al a subject 
at the first degree level in a few 
universities. 
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CEIII11,,,l 
Propo •• l to Open Management Training 

Institutions 

1946. SHRI MUKUL WASNIK: Will 
the Minister of HUMAN RESOURCB 
DBVELOPMBNT be pleased to state: 

(a) whether Government are aware that 
there is an increasing dem~nd for manage­
ment graduates in India and that the 
demands not long fulfilled through the 
sisnn. Institutions; 

(b) if so, whether Government propose 
to open new management training 
institutions in the country like the Indian 
Institute of Management; 

(c) if so, the places selected for this 
purpose; and 

(d) if not, the reasons thereof ? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF EDUCA-
TION AND CULTURE (SHRIMATI 
KRISHNA SAHl): (a) to (d) . The 
Indian Institutes of Management, 
alonpwith a number of University Depart­
ments and other ProfeSSional Organisations 
are catering to the increasmg demand for 
Management Education and Training. Steps 
have also been taken to recognise Manage­
ment Programmes, being run by vanous 
other Non-Government and Non-University 
Orpuisations. The Government of India 
also established the fourth Indian Institut.: 
of Management at Lucknow in 1984 which 
is in its early stages of development. 
Oponinl of another IndIan Institute of 
Manaaement and its location is not being 
considered for the time being. 

[TrlllUlDtion] 

Electrification of Surat Bbusawal Railway 
Line 

1947. SHRI C. D. GAMIT: WIll the 
Minister of TRANSPOR r be pleased to 
state: 

(a) whether there is any scheme for 
the eieetrification of Surat-Bhusawal rail 
liDe on Western R,9ilway keepinl in view 

the hea"y traffic of passenger and goods 
trains and if so, thc details in the regard; 

(b) the time by which work of electri­
fication is likely to be undertaken and 
completed; and 

(c) the expenditure hkely to be incurred 
on the electrification of this rail hne '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAY (SHR.I 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) and (c). Does not arise. 

Agita..tion Due to NOD-Completion of 
Darbhanga-Samastipur B. G. Line 
and Sakri-Hasanpur Railway Line 

1948. SHRI RAM BHAGAT 
PASWAN: Will the Minister of TRANS. 
PORT be pleased to state: 

(a) whether priority has been given 10 

the budget of 1986-87 to the work relating 
to constructlon of Darbhanga-Samastipur 
broad gauge railway line and Sakri-Hasan­
pur rallway line; 

(b) whether the survey for bo th of the 
railway hnes had been completed years ago 
and the former Railway Minister had even 
inaugura ted the project to start the earth 
work; 

(c) whether a mass movement and 
Rail-Roko agItation have already started in 
north Blhar due to non-constructioD of 
these railway lines as a result of which 
several people are being arrested; and 

(d) whether Go\ernment propose to 
undertake both the said works without 
delay keeping in view the development of 
BIhar and to safeguard public interest? 

THE MINISTER OF STATE IN THB 
DEPAR1"MENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDJA): \a) to (dl. 
The construction of a new Metre Gauge 
line from Sakri to Hasanpur and conversion 
of Samasfipur-Darbanga Metre Gause 
section into Broad Guale are both approved 
projects and surveys for these had been 
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completed. It bas not been possible to 
make much headway on these projects due 
to constraint of resources. A surv ~y ha3 
been ordered to examine provision of a 
parallel Broad Gauge line from Samastipur 
to Darbhanga instead of its conversion 
from MG to DO. Further action on this 
project will be taken after receipt and exa­
mination of the survey RePort 

(English] 

Organisations in Orissa Receiving 
Financial Aid for Eye Care 

1949. SHRI JAGANNATH PATTNAIK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there are some organi­
sations in Orisa receivin~ financial assistance 
from Union Government in connection with 
eye care; 

(b) if so, the name of such organisations 
which received financial assistance durir:g 
the last three years, year-wise; 

(c) whether Government have made any 
pssessment of the work done by these 
org'lnisations for the puhl ic and about the 
proper use of the Central aid; 

(d) whether there are some foreign 
agencies which are 3)50 providing assistance 
to these organisations; and 

(e) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFAR.E (KUMARI SAROJ 
KHAPABDE): (a) to (c) No~ Sir. Under 
the National Programme for Contro] of 
Blindness the central assistance is relea6ed 
to the Sta te Governments and the guidelines 
are issued for its utilisation. The State 
Governments grant financial assistance to 
voluntary organisations is terms of thess 
luidelines No financial assistance ~s 
released dir-:ctly to the Voluntary Organi­
sations by the Union Government. 

The State GO"ernments release financial 
assistance for cataract operations at tbe 
rate of Rs. 60 per operation subject to a 
maximum of Rs. 12,000 per organisation 
per camp. Under the programme the State 
Governments release the amount of the 
voluntary organisations only after they are 
satisfied about the work done by them. Tbe 
Stat e Governments constitute special squads 
to over-see the work done by the voluntary 
organisations. Moreover the District Healtb 
authorities have also to ensure that the 
conditions laid down in the guidelines are 
fulfin~d by the organisations and have to 
certify the satisfactory conduction of camps 
before release of grant. 

(d) and (e). The Royal Commonwealth 
Society for the Blind which is an Inter­
rational agency is providing financial 
assistance directly to the voluntary organi­
sations and Lions and Rotaries after 
clearance is obtained from the State Health 
authorities. 

Pamba Valley and Kallada IrrigatioD 
Projects 

1950. JzROF. P. J. KURIEN: Will 
the Minister of WATER RESOURCES be 
pleased to state 

(a) the present position of Pamba 
Valley and Kallada Irrigation projects in 
Kerala; 

(b) tbe amount so far spent and the 
work completed so far; 

(c) what will the total cost of these 
projects; and 

(d) how much hectares of land is likely 
to be irrigated by these projects , 

THE MINISTER OF WATER RE­
SOURCES CSHRI B. SHANKARANAND): 
(a) to (d). The information ioJ as under : 
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(Thousand ha./Rs. crore) 

Name of 
irrigation 
Project 

Latest Anticipated Ultimate • Anticipated 
Potential 
by June, 
1986 

Physical 
progress eastiD"a ted expenditare irrigation 

cost upto March, Potential 
1986 

Pamba 54.00 SO 98 

KaUada 220.00 162.37 

[Trallslolio,,] 

Preservation/Protection of Monuments 
in Rajasthan 

1951. SHRI VIRDHI CHANDER 
JAIN : Will the minister of HUMAN RE­
SOUR.CE DEVELOPMENT be pleased to 
refer to tbe reply given to Unstarred Ques­
tion No. S334 on 3 April, 1978 regarding 
reform in ancient monuments and tourism 
and state: 

(a) the steps taken so far by the 
Archaeological Departments of Rajasthan 
and Union Government to preserve and pro­
tect the ancient monuments, stone edicts, 
old temples, ponds, bawaries and Chhatries 
constructed in Jaisalmer, Jodhpur, Pali and 
other places in the Paliwal villages; 

. (b) whetber it is a fact that no positive 
steps have been taken in this regard; and 

(c) if so, the reasons therefor ? 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE iSHRIMATI KRISHNA SAH:): 
(a) to (c). As stated in reply to the earlier 
Question, there were 148 Centrally protected 
monuments/sites in Rajasthan. Since then 
two more monuments/sitiea were brought 

49.45 32 

92.80 1.4 

Barrage, Common 
Carrier Canal and 
Right Bank Canal 
completed. Works 
on Left Bank Canal 
is in progress. 

The masonary dam 
is 99% completed. 
Saddle dam is 
completed and works 
of Canal system 
are in progress. 

under Central protection making a total of 
1 SO. These include the fort and ancient 
temples in Jaisalmer and the fort at 
Mandore (Jodhpur). No further monuments 
have been brought under Central plotection 
in Jaisalmer, Jodhpur. Pali and Palwal 
villages. The State Department of Archaeo­
logy and Museums whicb has under its 
protection monuments, temples. Havelis, 
Chhatries, etc is understood to have under 
consideration the protection of important 
architectural remains in Paliwal villages. 
The Archaeological Survey of India bas set 
up a separa te Circ1 e for Rajasthan for 
better preservation and protection of the 
Centrally protected mounments in the 
State. 

[English] 

Denial of Admission to Bihar Student in 
Delhi University 

1952. SHRIMATI PRABHAWATI 
GUPTA: 

DR. G. S. RAJHANS : 

Will the Minister of HUMAN RE· 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the attention of Govemment 
bas been drawn to a newsitem captioned 
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"Collelel deny admission to Bibar student" 
appearing in the Hindustan Times dated 8 
July, 1986; 

(b) if so, whether Government have 
ascertained the reasons from the Delhi 
University colleaeB denying admission to 
the students of Bihar; and 

(c) the reaction of Government in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAm) : 
Ca) Yes, Sir. 

(b) and (c) According to Delhi Univer­
sity, 8S soon as the fact about the refusal 
by some colleges of admission to students 
on the plea of -Gap Year cases' came to 
their notice, the University immediate]y 
issued instructions to the Col1ege Principals 
advising that admission shou1d not be 
denied to such students who passed Class 
XII examination in 1985, but could not 
apply for admission during that Year due to 
late declaration of their results. 

Consequently, a number of Colleges 
have given admission to such students. 

Newsitem Captioned Union Carbide Gas 
Victims Still Dying 

19~3. SHRI BAN WAR 1 LAL 
PUROffiT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

<a) whether Government are aware that 
the Union Carbide gas victims are still 
dying because of the toxic effects of the gas, 
according to the medical experts of the 
Indian Council of Medical Research, as 
reported in the Hindustan Times dated 13 
May, 1986; and 

(b) if so, the further steps taken by 
Union Gov~rnmeDt to save the victims of 
the gas disaster ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WE~FAR2 (KOMARJ SAROJ 

KHAPARDB): (a\ The Government are 
aware tbat deaths are occuring amongst the 
gas affected population due to various 
causes including chronic IUDg diseases 
resulting from harmful etTects on the Junl 
tissues which occured due to inba-ation of 
las. 

(b) Necessary and appropriate treatment 
is being given to gas victims for lung ail­
ments including hospitalisation, Apart from 
this, the Indian Council of Medical re­
search is carrying out various research pro­
jects concerning problems of gas victims. 

Sampling and Testing of Drogs 

1954. DR. G. VIJAYA RAMA RAO : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleasd to state; 

(a' whether it is a fact that there is 
is inadequate sampling and testina of drUBS 
in the market due to a large number of 
manufacturers and inadequate testing 
facilities with Government and if so, the 
corrective steps Government propose to 
take ~ 

(b) whether it it; also a fact that drugs 
are being tested by Union Government 
-laboratories for severa) States which have 
no testing facilities ; 

(c) whether Government ha ve any 
plans to undertake testing for aU tho states 
centrally under on authority spacialJy in 
view of large scale inter-sta te movement 
of drugs ; and 

(d) whether a similar set up will also 
be .re'lted for food testing '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) Under the DruBs & 
Cosmet ics Act samplinp of druD is 
required to be done by Druls Inspectors. 
The Task Force appointed by the Ministry 
has recommended suitable augmentatioa 
of Drugs Inspectorate statT by the state 
Drug Cont rol Administration so that there 
can be one DrUB Inspector for 2S manu­
fa~turiD8 \lnits and one Dru, Inspector for 



95 Written AIINer, JULY 31. 1986 Written An.rwer, 9 (; 

every 200 sales premises. In this way 
sampling of drugs can be increased. Sta te 
Government have been advised to give 
effect to the recommendations of the Task 
Force. The recommendations made in the 
16th Report of the Estim:ltes Committee 
(Seventh Lok Sabba) for augmenting 
testing facUities have been accepted by 
Government. State Government have been 
requested to augment testing facilities. In 
addition, proposals for increaC\ing the 
testing facilities at Central Drug Labora­
tory, Calcutta and C. I. P. L., Gbaziabad. 
during the 7th Plan have been appr:>ved. 

(b) Yes, Sir. 

(c) Union the prOVISIons of the Drugs 
and Cosmetics Aet, the State Government 
have to appoint Government Analysts in 
respect of their State. There are no plan 
to undertake testing for all the State 
centrally under one authority. 

(d) There are already 73 laboratories 
under the control of State Government! 
local bodies in addition to four central 
food laboratories,. who undertake 3na lysis 
of food sample4l under the provisions of 
PFA, 1954. There is no proposal to 
undertake testing for aU the States centrally 
under one authority. 

Short Term Community Health 
Workers Cour~e 

19.5S. SHRIMATI KISHORI SINHA: 
Will the Mmister of HEALTH AND 
FAMILY WELFARE b~ pleased to state: 

(a) whether Govemmen: intend to 
start short t~rm community health workers 
course as reported in the; Hindustan Times 
dated 8 July, 1986 ; 

(b) if so, the reaction of the Indian 
Medical Association to this proposal; 

(c) whether Government have obtained 
expert medical advice on this scheme ; 
and 

(dJ whether there would be adequate 
,afrguards 'i.ainst th: community health 
workers endins up ip urban areas? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR.): (a) to 
(d). th e Hindustan Times dated 8th Ju1y, 
1986 mentions about the training or 
Community Hea1th Supervisore. The 
creation of this cadre of Community 
Health Supervisors is part of the revised 
sfrategy for F~mi1y Walfare Programme 
Wite is yet to be finalised. 

Students Registered in Study Centre of 
Indira Gandhi Open University 

1956. SHRI E. AYYAPU REDDY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the 
number of students registered in the study 
centres started by the Innira Gandhi Open 
University and the various Facultiel fOI 

which the students have made regislera­
tion? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA. 
S ~Hl) : So far no Study Centre has been 
started by the Indira Gandhi National 
Open Univelc;ity nor bas btuden!:> registra­
tion cQmmenced. 

New Railway Lines in Mewat Region 

195'. SHRI RAHIM KH I\N: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether there is any proposal under 
cor:sideretion of Government to undertake 
construction of new railway lines in Mewat 
region comprising districts of Alwar, 
Gurgaon, Faridabad and Bhara tpur of 
Haryana and Rajasthan; 

(b) if 1i0, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS ,SHRI 
MADHAVRAO SCINDIA: (a) to (c). 
Construction of rail line between Mathura 
and Alwar is in progress. Survey for a 
rail line by-passing Delhi between Kburja 
raJwp,1 and Rollt"" is in prosres8 fo· , 
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investigation of opera tiona) and financial 
implication of tbe link. 

[TrtJIIslatioll] 
Survey on TaDakpur-Gbat-Bageshwar 

Railway Line 

1958. SHRI BARISH RAWAT 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether survey work relating to 
laying of Tanakpur-Ghat-Bageshwar new 
railway 1ine bas alreay started ; 

(b) if so, when tbe same was started; 

(c) whether there is any proposal to 
jnerease the present amount earmarked 
fC'r undertakinl the survey of this line ; 
and 

(d) if so, the extent thereof and if 
not, the reason tberefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) The survey was started in the 
beinina of this year. 

\c) No, Sir. 

(d) Additional funds will be considered 
dependins on tbe progtess of the survey. 

[Ellglish] 

Compensation for Land Acquired for 
Alw8r-Mathura Railway Line 

1959. SHRI RAM SINGH YADAV : 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) how much amount alloca tcd for 
further construction of Alwar-Mathura 
(B. G.) Railway line has been spent since 
1 April, 1986 to date; 

(b) whether Land Acquisition Officer 
AJwar has finalised the acquisition procecc1: 

ina for acquiring land for this railway 
track, except payment of compensation to 
tbe tenants whose lands are beinl acquired. 

(c) the causes of delaying Payment to 
tenants; ard 

(d) the steps taken in this regard? 

TIlB MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Rs.9.65 
lakhs has been spent upto June, 1986 B. 

against the allotment of Rs. 150 lakhs ior 
1986.87. 

(b) Yes, Sir. 

(c) Advance compensation could not 
be paid to Land Acquisition OfIiicer Alwar 
in 1985.86 due to constratint of resources. 

(d) Action is being taken to deposit 
the compensation amount DOW demanded 
with Land Acquisition Officer, AIwar. 

Nehru Yuvak Kendras at Berbampore 
West Bengal 

1960. SHRI ATISH CHANDRA 
SINHA : Will the Minister of HUMAN 
RESOURCE DEVBLOPMENT be plealed 
to state: 

(a) the functions of the Nebru Yuvat 
~ 

Kendras; 

(b) whether the Kendra at Berbampore 
(West Bengal) has been perfOrmln' the 
prescribed functions ; and 

(e) if not, steps proposed to be taten 
by Union Government in tbis regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAI~ 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SBRlMATI 
MARGARET ALVA): (a) Nehru Yuva 
Kendras are intended to serve the interests 
of non-student youth PsrticularJy in the 
rural areas. The main function of a Nehru 
Yuva Kendra is that of a coordinating aaeucy 
for involvement or non-student rural Youth 
in prosramUles and activities aimed at 
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development of their personality and 
making tbem functionally efficient, econo­
mically productive and so~ially useful to 
the extent possible. 

(b) Y cs, Sir. 

(c) Does not arise. 

[Translation] 

Admission to Student Below 17 Years 
in Delhi University 

1961. SHRI SARFARAZ AHMAD: 
Win the Minister ·of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of such students who 
passed Senior Secondary Examination but 
could not get admission tbis year in Delhi 
University because of their being under 17 
years of age; 

(b) whether it is a fact that last 
Year some students of less than 1 7 
Years in age were given admission in 
Delhi University because of Court's 
intervention; 

(c) if so, ... the reasons for refusing 
admission to such students this year, and 

(d) the steps being taken by Govern­
ment to help such students? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) The minimum age for edmis­
sion to First Year of various undergraduate 
courses prescribed under the Delhi 
UniverSIty Act is 1 7 years before the 1 st 
October of the year of admission. The . 
Act also empowers the Vice-Chancellor to 
grant on the basis of individual merit, 
relaxation in age upto a maximum period 
of six months. The students are required 
to register themselves for admission directJy 
with respective Colleges and since admis­
sions will continue upto August 14, 1986, 
it win not be possible at this stage to 
indicate the number of students who could 
Dot get admission for being below 17 years 
of ascI 

(b) Yes, Sir. Two students were pro­
visionally admitted last year UDder direc­
tions from Courts. 

(c) and (d). The Delhi University has 
appointed a Committee to look into the 
desirability of the Continuatiou of ·the 
existing provisions regard inl admission of 
such students. 

[English] 

X-Ray Machine at Indira Gandhi 
Interoational Airport 

1962. SHRI C. MADHAV RBDDl: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether it is a fact that failure of 
X-ray machine used for baggage check at 
the Indira Gandhi International Airport 
on 4 June, 1986 caused chaos and delay 
to a number of airline flights: 

(b) whether there are any other alter­
native arrangements at the Indira· Gandhi 
International Airport to check the baggage 
of the passengers when X-ray machine 
fails; and 

(c) whether Government would instal 
sufficient number of X-ray machines at the 
said Airport for screening the baggage of 
the passengers so that there is no harass­
ment of passengers und delay to flights? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) In case of _ failure of X-Ray 
machine, manual checking is done. 

(c) In view of (a) above question does 
not arise. 

Backlog of Posts reserved for 
SC/ST candidates In Railways 

1963. SHRI K.D. SULTAN PURl 
Will the Minister of TllASPOllT be pleased 
to state: 

(a) the backlog of reserved poats 
moaut for Scheduled Calte and Scheduled 
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Tribe C8.ndidateds in various zonal Railways 
in the country as on the 31st March 1986 
categorY-wise; 

(b) the steps Govemmc nt propose to 
take to fill this backlog; and 

(c) wheth"r there is any proposal to 
include atleast one Scheduled Caste and 
Scheduled Tribe member in the Railway 
Board? 

'IHE MINISTBR OF STATE IN THE 
DEPAR.TMENT OF (SHRI MADHAVRAO 
SClNDIA) : (a) and 'b). The information 
is being collected from the zonal Railways 
and will be laid on the table of the Sabha. 

(c) No, Sir. 

[Translation] 

Expansion of Railways in Bihar 

1964. SHRI KALI PRASAD 
PANDEY : Will the Minister of TRANS­
PORT be pleased to state : 

{a) the details of the schemes for 
expansion of railway network in Bibar 
during the seveJ."th Five Year Plan; 

(,b) the names of rail lines in Bihar 
alongwith their total length proposed to be 
eiectrlfied during this period; and 

(c) the time by which this work is 
likely to be completed 'l 

THE MINISTBR OF STATE IN THE 
DEPARTMENT OF RMLWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Construc­
tion of new line between TaJgaria and 
Tupkadih is likely to be completed in 1987. 
Doublings, viz. Kiul.Jamalpur-Bhagalpur 
(patch), Garwa Road-Sonnagar (Patch), 
Sabibganj link Cabin-New Farakka-,Malda 
Town Kandra-Oomharria, Bokaro Steel 
City t~ 'A' Cabin, Kumedpur-New Jalpai­
guri (Patch) are approved projects. Their 
completion will, however, depend on availa­
bili ty of resources in the cominl years. 

(b) and \c). Following rail lines arc to 
be electrified in the VlIth Plan ~ 

1. Colliery Jines in Chandrapura 
complex comprisiDg of the foHowin, : 

(i) Bhojudih-Mohuda 42 kms. already 
Gomoh completed by 

March, 1986. 

{ii} Gomoh-Chandra­
pura-Botcaro Steel 
City; and 

(iii) Mohuda-Chandra. 
pura 

[English] 

48 kms. to be 
completed in 
1986-87. 

Passenger kilometer recorded by Air India 

1965. SHRI AMAL DATTA : Will 
the Minister of TRANSPORT be pleased to 
state : 

(a) whether the passenger Kilometer 
recorded by Air-India during the last 3 
Years compares unfavourably with the 
number of passeng~rs carried, figures year­
wise; 

(b) the total number of passengers of 
Air India in the Gulf route compared to 
total number of passengers carried during 
the last 3 years; and 

(c) the revenue earned from the Gulf 
routes by Air India compared to the total 
revenue dut"ing the last 3 year~ ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL A VIATION(SHRI 

JAGDISH TYTLER) : (a) The passenger 
kilometer achieved and the passelller num­
bers carri'!d by an airline are not compa­
rable because whereas one is a multiple of 
tbe passenger numbers carried over various 
distances, tbe other indicates the actual 
passenger numbers carried and is totally 
unrelated to distance e g. during 1983-84 
Air-India recorded a. 1.8 per ~nt lCowth 
in passenger kilometer whereas ,be actual 
number of passenger increased by S. 9 per 
cent. 

(b) The passenger traffic uplifted by 
Air-India on the India-Gulf route durin, 
the last three years, compared to total 
trafBc carried is given below ;-
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Year Total number of 
passengers carried 

Passengers carried on 
India-Gulf route 

1983-84 18,25,633 8,15,128 

18,00,945 

11,68,673 

8,15,6 J5 

8,16,180 

(c) The revenue earned by Air India on the India-Gulf route compared to total 
revenue earnings during the last three years were as follows :-

Air-India revenue before pool 

Year Total Revenue 
Rupees in lakbs 
Total scheduled 
services 

tGulf Route) (Entire Air India 
services) 

1985-86 31,4S6.45 15,861.68 

1984-85 31,618.88 76,61S 00 

72,149.58 1983-84 30,089.08 

. 
Toxic and Harmfal effects drugs 

1966. SHRI H.B. PATIL : Will the 
Minister of HEALTH" AND FAMILY 
WELfAR.E be pleased to state: 

(a) whether Government have enforced 
quality control to prevent toxic and h arm­
ful effects of drugs; 

(b) wbether any demand has been 
made for a time bound scheme to ban 
harmful drolS and irrational combinations 
and to set up testing laboratories; and 

(c) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARB (KUMARI SAROJ 
KHAPARDE): (a) to (c). Under the 
Drugs and Cosmetics Act, control over 
manufacture and s ale of drugs IS exercised 
by tbe State Governments. Licences for 
manufacture of drugs are ilsued by the 
State Drup Control Authorities. 

The existing provisions and measures to 
enforce quality control and to prevent toxic 
anb harmful effects etc. of drugs are indica­
ted in the statement given below. 

Statement 

The pre-requisite conditions for the 
grant of manufacturing licenses are laid 
down in R.ules 71 and 76 of the Drugs and 
Cosmetics Rules, as under :-

"The applicant sball, wbile applyiDl for 
a licence to manufacture patcnt 01' 

proprietory medicine furnish to the licenaina 
Authority evidence and data justif'yinl that 
the patent or proprietarY medicine :-

(i) Contain the constituted inaredielltl 
in therapeutic/prophylactic quantities al 
determined in relation to the cia im or 
conditions for which the medic inc are 
recommended for use or claimcd to be uso· 
ful; 
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(ij) are safo ror Ule in tho context of 
tbe vehicles, excipients, additives and 
pharmaceutical aids used in the formulation 
and under the condition 10 which the 
formulation for administration and use are 
recommended; 

(iii) are stable under the conditions of 
storage recommended; and 

(iv) contain such ingredients and in 
sucb quantities for which there is thera­
peutic justification". 

In many States screening committees 
have been constituted by the State Drugs 
Controllers which include PharmacologIst 
and experts in the medlcmes for advising 
the Drugs Controller regarding the rationa­
lity or otherwise of the preparation before 
grant of manufacturing licence. 

According to the Drugs and Cosmetics 
(Amendment) Act, 1982 which came in 
force from 1 st February, 1 983 Central 
Government under sections lOA and 26A 
have b:en empowered in public interest to 
prohibit import, maeufacture sale distribu­
tion of any drug or cosmetics if it is likely 
to involve aay risk to human beings or 
animals or if any drug does not have the 
therapeutic value claimed or purported to 
be claimed for it or contains ingredients in 
such quantity for which there is no thera­
peutic justification. 

According{y, Government of India had 
issued four Notifications ~rohibiting manu­
facture and sale of 26 categories of drugs 
and combinations of drugs. 

The Dl"ulS consultative committee which 
is a statutory body under the Drugs and 
Cosmetics Act consl ituted a Sub-Committee 
to review periodically drugs moving in the 

market from the angle of rationality and 
harmrulness and to submit their recommen­
dations to the Drugs Consultative 
Committee for initiatins action in the 
matter. The Sub.Committee had its 18t 
meetins in May 1986 and is again meeting 
in AUJU!lt, 1986. 

It is not always practicable to ha ie a 
time bound programme for banning 
irrationallbarmful drlus movins in the 
market. 

It is a continuous process. Under the 
provisions of Rule 71 and 76 of the Dru!;' 
and Cosmetics Rules, each manufacturer is 
required to have his own testing laboratory 
to test the drugs manufactured by him. 

Increase io cbarges levied 00 

water 

1967. SHRI JANAK RAJ GUPTA: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

<a) whether it IS a fact that Govern­
ment are persuading States to increase the 
charges levied on water supplied f.rom 
irrigation ptojects; 

(b) if so, the reasons thereof; and 

(c) when tbe rates were revised earlier 
in the States particu1arly in Jammu and 
Kashmir '? 

THE MINISTER OF WATER RESOU· 
RCES <SHRI B. SHANKARANAND) : (a) 
Yes, Sir 

(b) The Water rates are insufficient to 
cover even the operation and maintenance 
expenses. 

(c) The information is given ill the 
statement below. 

Statement 

----------------------------------------------
s. No. 

1 

1. 

2. 

3. 

Name of StatelU. T . 

2 

Andhra Pradesh 

Andaman and Nicobar Island, 

Assam 

Year in which water rates were 
revised 

3 

1974 

No water rates levied. 

No water rates levied. 
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.. 1 2 

4. Bihar 

s. DeIhl 

6. Goa, Daman and Diu 

7. (Jujarat 

8. Haryana 

9. HImachal Pradesh 

10. Jammu and Kashmir 

11. Karoataka 

12. Kerala 

13. ~adbaya Pradesh 

14. Manipur 

15. Megbalaya 

16. Maharashtra 

17. Mlzoram 

18. \. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

2.5. West Bengal 

Violation of safety roles at Hanoman­
garb Broad Gauge goods sbed 

1968. SHRI VISHANU MODI: Will the 
Mini"ter of TRANSPORT be pleased to 
state : 

{al whether it IS a fact that stockinl 
and loadinl of Oypsum at HanumaDsarb 

3 

1983 

1951 

197' 

1981 

1975 

1977 

1976 

1978 

1914 

1983 

No water rates levied. 

No water rates levied. 

1915 

No water rates levied. 

1981 

1974 

1982 

No water rates levied. 

1962 

No water rates levied. 

1983 

1977 

Broad Gauge goods shed of Blkaner Division 
on Northern Radway frequently lead to tbe 
blockmg of shuntJns neck thereby violating 
safety rules and consequent delay in shun­
ung process; and 

(b) If so, the reasons therefor and 
steps taken or proposed to be taken there­
on? 
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THE MINISTBR OF STArE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SClNDIA): (a) and (b) 
Stocking and loading of Gypsum at 
Hanumangarb Broad Gauge goods shed 
does not violate safety rules. Durio. 
loadinl operatioDs on the shunting neck, 
shunting is done via main line observins the 
existing safety rules and instructions. 

Authorised Rest for Pilots and Flight 
Engineer. 

1969. SHRI ATAUR RAHMAN: Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) whether the present set of pilots/ 
flight engineers is getting the authorised 
rest; and 

(a) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) Does not arise. 

Clearance of Malay.1am Study Centre 
at Texa. University, US 

1970. SHRI P. A. ANTONY: Will 
the Minister of HUMAN RESOURCES 
DEVELOPMBNT be pleased to state: 

(a) whether Government have received 
any representation seeking clearance for 
setting up a Malayalam Study Centre at the 
Texas University in the United States; and 

(b) if so, tbe action taken or propo sed 
to be taken in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTUR.E (SHRIMATI KRISHNA SAID): 
(a) and (b). The proposal of the Govern­
ment of Kerala for release of foreign eX­
change of US $ 20,000 for instituting an 
endowment fund for vhdti":l professorship 
in Malayalam language in the University of 
'Texa$ bas not been aareed to by the 
Government of India. 

[ Tralls/alloll] 

Centra' Schoo'. ia DeJJJi 

1971. SHRI BRARAT SINGH: 
WiII the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased fo state: 

(a) whether it is difficult for children 
to get admission in Centra] Schools in 
Delhi; 

(b) tbe Dumber of Central Schools in 
Delhi in relation to its population and the 
locations thereof, and 

(c) whether GovemmeDt propose to 
open more such schools in Delhi for ad. 
mission of children and if so, the additional 
number of such schools proposed to be 
opened? 

THE MINIStER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHI): 
(aJ As there is a large concentration of 
transferable civilian aJ1d defence employees 
in Delhi. all the children of such employees 
are not able to get admission in the 
Kendriya Vidyalay..ls. 

(b) There are at preseot 27 Kendriya 
Vidyalayas (Central Schools) in Delhi. Their 
locations are given in the Statement below. 

Kendriya Vidyalayas are opened at those 
places where there is a concentration of 
Centra) Government empJoyees, including 
defence and paramilitary personnel, or 
where public sector undertakings or institu­
tions of higher learning are Jocated. 
Opening of Kendria Vidyalayas has no 
relation to the population of a parficular 
place. 

(c) Opening of Kendriya " idyahlyas 
will depend upon the availability of finances 
and physical facilities. It is therefore, not 
possible to indicate the number of additional 
scho01s to be opened in Delhi. 

Statement 

List of KerulriYD VidYtI!oYI Locllfed 
in Delhi 

1 . Andrews Oanj, New Delhi. 

2. Sardar Bazar Road, Delhi Cantt. 
No.1. 
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3 Kandbar Lines, Delhi Cantt. 
No. II. 

4. Delhi Cantt. No. Ill. 

5. Gole Market, New Delhi. 

6. lIT Hauz Khas, New Delhi. 

7. INA Colony, New Delhi. 

8. Janakpuri, New Delhi. 

9. CRPF Campus, Jharod.1 Kalan, 
New Delhi. 

10 Lawrence Road, Delhi. 

11. Sector-IV, R. K. Pur am , New 
Delhi. 

12 S ct 11 R K Puram, New • e or-, • . 
Delhi. 

13. Sector-VIII, R. K. Puram, New 
Delhi. 

14. Talore Garden, New Delhi. 

IS. Masjid Moth, New Delhi. 

16. AGCR Colony. PO. Karkarduma, 
New Delhi. 

17. Badarpur Thermal Power Corpo­
ration, Badarpur, New Delhi, 

18. Dakshini Block 'At Shalimar Bagh, 
Delhi. 

19. AFS Tugbalakabad, New De!hi. 

20. AFS. Arjangarh, New Delhi. 

21. Prapti Vihar, Lodhi R.oad, New 
Delhi. 

22. Pusbp Vihar, M. B. Road, New 
Delhi. 

23. Sainitc Vihar. Delhi. 

2.4. New Friends Ceotrr, Delbl. 

2.5. No. 67 Sqn., A.F., C/o 56 APO. 
Ghoga Bawana. 

26. Pitampura, Delhi, 

21. Sardar r.tcl Mar .. New Delhi. 

[ EIIglish] 

DerailmeDt of MiraJ-Vasco Esprels at 
Delare 

1972. DR. DATTA SAMANT : Will 
the Minister of TRANSPORT be pleased to 
state : 

(a) whether the Miraj-Vasco express 
train derailed on S June, 1986 at Desur, 
about 23 kilometres away from Belpum: 

.(b) if so, the loss of life and property 
as a result thereof; 

Cc) whether Government have enquired 
into tbe causes of the derailment; and 

(d) if so, the find ings thereof? 

THT MINISTER OF STATE IN THB 
DEPAK.TMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, Sir. 

(b) There was no loss of )ife; one rail­
way staff sustained grievous injury and 9 
passengers sustained minOT injuries. 

The cost of damage to railway property 
is estimated at Rs. 22.12,000. 

(c) and (d). A departmental enquiry 
was conducted and according to tbe Enquiry 
Report, the accident occurred due to 
boulders placed on the track by person uo­
known. 

Institutions Imparting Medleal Education 

1973. SHRI SHANTAltAM 
POTDUKHB: Win the Minister of 
HEALtH AND FAMILY WELFAllE be 
pleased to state: 

(a) the number of institution impartinl 
Medical education in India, State-wise; 

(b) how many private instituions are 
importing Medical education; and 

(c) whether Government propose to 
increase seats in .these institutions in order 
to impart educ!1tion in Medicine and if so, 
what measure! Government inted to tato iQ 
tbis rel~ct ., 
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THE MINISTER OF STA TB IN THE 
MINISTRY OF HBALTH AND F4.MILY 
WELFARB ' (KUMARI SAROJ 
ICHAPARDB): (a) The Medical Council 
of India have reported tbat there are 106 
Medical Colleges approved by the Council 
and that during the last few years, 11 more 
Medical Colleges (1 S under private maoage­
ment and two under State Governments) have 
been started without the prior appreval of 
tbe Central Government and the Council. A 
Statement giving the State-wise break-up is 
given below. 

(b) As per information availabl~ with 
the Medical Council of India, 24 private 
institutions are imparting medical education 
in the country at present Out of these 
24 institutions, 9 private institutions have 
got recognition from the Medical Council 
of India. 

(c) Government are not considering 
such a pt'oposal for the time being. 

StatemeDt 

1 2 3 

1. Andhra Pradesh 11 

2. Assam 4 

3. Bihar 9 

4. Delhi 4 

5. Gujarat S 

6. Jammu & Kashmir 2 

1. Kerala 5 

8. Tamil Nadu and 
Pondicherry 14 

9. Madbya Pradesh 6 

10. M~harasbtra 17 

11. Kamataka 15 

12. Orissa 3 

13. Punjab 5 

14. Haryana I 

15, Himachal Pradesh 1 

1 

16. 

1'7. 

18. 

2 3 

Rajasthan S 

Uttar Pradesh 9 

West Bengal ., 
Total: 123 

(Includes 1 7 Medical 
Colleges started with­
out the prior approval 
of the Central Govern. 
ment and tbe Council). 

[Translation] 

RepreseDtatioD to Palamao District 00 
Zonal Railway Users CODsultative 

Committee 

1914. KUMAR I KAMLA KUMARI: 
Will the Minister of TRANSPOR.T be 
pleased to state : 

(a) whether it is a fact tbat Palamau 
district in Bihar has remained extremely 
backward in the absence of rail transport 
facilities; 

(b) whether it also a fact that Railway 
Ad~isory Committees are constituted at 
Zonal level to make railway facilities avai­
lable; and 

(c) if not, the number of persons from 
the said district who ore to be provided 
representation in the zonal Railway Users 
Consultative Committee, and the number of 
persons who have been given representation 
for the camilli year ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHB.I 
MADHA VRAO SCINDJA): (a) Palamau 
district is served by Broa d Gaulc rail 
service. DoubJing of Garhwa Road-Sonnal8l' 
section is also being taken up in phases. 

(b) The Zonal Railway Users' Consul­
tative Committees function as consultative 
bodies on matters pertaining to passenaer 
amenities, opening of new stations, catering 
and vending facilities and allied subjects. 

(c) The Railway Users' Consultative 
Cemmittees represent various identifiable 
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,roups of rail users, Uke Chambers of 
Commerce, Passenger Association etc. ~o. 
representation is given either on telional or 
on district basis. 

[English] 

Clollag dowa of Stations in Kalka-Shlm)a 
N. G. Section 

1975. PIlOF. NARAIN CHAND 
PARASHAR : Will the Minister of TRANS­
PORT be pleased to state : 

(a) whether there is any proposal to 
close down anY stati~ns on Kalka-Shlmla 
Narrow Gauge Section; 

(b) if so, the names of the stations 
being considered for this purpose alongwith 
reasons for this step; 

Cc) whether the view of the State 
Government and representatives of the 
people in the St~te and centre have also 
been obtained while conSIdering this deci­
sion, and 

(d) if so, the reaction thereon '1 

THE MINISTER OF SlATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 
Yes, Sir. To reduce losses on the working 
of Kalka-Shimla Narrow Gauge Section, 
there is a proposal to close down TakaaI, 
Koti, Jabli; Sonwara and Oumman stations 
on this section. 

(c) and (d). The views of the State 
Government and the Zonal Railway Users 
Consultative Committee will be taken before 
takinl a final decision to close down these 
statioD~. 

Birtb and Death Rate of Children 

1976. SaRI CHINTAMANI JENA: 
Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the rate of annual birth and death 
of children in India per 1000 in each 
State; 

(b) whetbeJe in Orilsa the rate of death 
is biper tban otber States; 

(c) if so, tho main reasons for the same; 
and 

(d) the Iteps beiDl taken bJ Government 
to check the riae of birth and death of 
children in the country ? 

THE DEPUTY M1NISTBR IN THE 
DBPARTMENT OF FAMILY WELFARB 
(SHRI S. KRISHNA K.UMAR): (s) The 
rate of annual birth and death of children 
is liven in the Statements-I and II, respecti. 
vely, below. 

(b) No, Sir. 

(c) The question does not arise. 

(d) Various steps baYe been taken by 
Government of India which inClude expan­
sion of heal th infrastructure univenal 
immunisation of children, control of 
diarrhoea and other communicable diseases 
prophylaxis 8pinst nutritional anaemia and 
supplementary nutrition under lCDS 
Scheme. 

Statement-) 

EstftnGtes 0/ birth rate-1984 (ProvlslolltJl) 

Statel Union r erritory Birth rate 

1 2 3 
-------

1. Andbra Pradesh 30.8 

2. Assam 34.4 

3. Bihar 39.9 

4. Gujarat 33.4 

5. Haryana 37.1 

6. Himachal Pradesh 30.8 

7. Jammu and Kaabmjr 33.0 

8. Kamataka 30.3 

9. Kerala 22.7 

10. Madbya Pradesh 36.6 

11. Mahara.tra 31.0 
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1 2 - ........ ,_..~-----

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

Union Territory 

1. A" N Islands 

2. • Arunacbal Pradesh 

3. Chandigarb 

4. Dadra and 
Nasar Haveli 

S. Delhi 

6. Goa. Daman 8t Diu 

7. Lakshadweep 

8. PondichertY 

INDIA 

N,A.-Not available. 

StatemeDt-I1 

3 

28.2 

38.3 

N.A. 

32.5 

30.3 

39.7 

31.7 

27.7 

26.3 

38.8 

29.7 

30.4 

34.5 

23.4 

45.9 

31.0 

20.4 

29.4 

24.8 

33.8 

Estimates of child mortality for major 
States. 1983 

States 

1 

1. Andbra Pradesh 

2. Assam 

3. Bihar 

Child mortality 
rate-(O-4) 
ale-group 

3 

28.2 

31.2 

38.6 

1 2 

4. Gujarat 

s. Hal'Yana 

6. Himachal Pradesh 

7. J~mmu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11 • Maharashtra 

12. Orissa 

13. Punjab 

14. Rajasthan 

1 S. Tamil Nadu 

16. Uttar Pradesh 

17. West Bengal 

INDIA 

3 

39.5 

24.8 

28.6 

24.2 

270 

11.8 

48.0 

27.Z 

42.7 

23.2 

46.S 

33.5 

52.3 

31.5 

37.0 

Overtaraing of DTC Base. 

1977. DR.. B. L. SHAlLBSH : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether there has recently been && 

spate of DTC buses overturning in the 
Capital; 

(b) if so, whether any enquiry has 
been conducted into the causes of such 
accidents resulting in the death and 
injuries to tbe travelling public; and 

(c) if not; the reasons therefor and the 
preventive measures beiDI talen in this 
regard ? 

THE MINISTER OF STATE IN THB 
DEPAllTMBNT OF SUllFACB TRANS­
PORT (SHRI RAJESH PILOT): (a) to 
(c). No DTC bus has over-turned in the 
recent past. However, in July, 1986 thero 
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have been instances of overturning of 3 
private buses under DTC operation. On 
enquiry it was found that the overturning 
of these buses had been due to negligence 
and rash driviDl of the drivers. The DTC 
has suspended the opera tion of these 
buses. A driver of one of the buses has 
been blac.k libted. Action to terminate the 
contract of 2 buses is initiated. 

For the purposes of ensuring safe 
operation of buses, an undertaking is 
taken from the private operators that he 
would employ aUeast 2 drivers for each 
bus. Some of the other steps taken in 
this direction are :-

(i) Photos of drivers to authorise to 
drive the P.O. buses under DTC 
opera tion are displayed inside the 
bus. 

(ii) Stern action against the private 
operators for violation of any of 
the conditions of the agreement. 

(iii) Checking staff and Mobile Squads 
are deployed to check the driving 
habits of the drivers. 

Purchase of Boeing 747 in Place of 
U Kanishka" Jumbo Jet 

1978. DR. B.L. SHAILESH : 
PROF. RAMKRISHNA MORE: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a' whether Air-India"s Board of 
Directors has cleared the proposal for 
buying a Boeing 747, as a replacement of 
.. Kanishka "; 

(b) if so, the broad outlines of the 
deal and the capital outlay involved; and 

(c) tbe amount received by Air India 
from the Insurance Company for the loss 
of 'Kanishka' by way of compensation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER) : (a) and {b). 
Board of Directors of Air India approved 
a proposal of the Management for the 
acquisition of one Boeing 747 SP aircraft 
as replacement of "Kanishka" at a total 
project cost of S 52·236 million subject to 
GovemmODt approval. 

(c) Air India received US $ 9 S million 
as insurance for the lost aircraft 
"Kanishka" • 

Affiliation of Government College, Port 
Blair 

1979. SHRI MANORANIAN 
BHAKTA : Will the Minister of HUMAN 
RESOURCE DEVELOP MEN r be pleased 
to state : 

Cal whether Government have received 
a communication from Andaman and 
Nicobar Administration for affiliation of 
Government College, Port Blair, with the 
Central University at Pondicherry; 

(b) if so, whether necessary orders 
have been passed; and 

(c) the details thereof? 

THE MINISTER OF STATE IN '1HB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) So far no such communi­
cation has been received by the Ministry 
of Human Resource Development from 
the Andaman and Nicobar Administration. 

(b) and (c). Do not airse. 

lnoperation of Vessel S.S. Cbah:nga 

1980. SHRI MANORANJAN 
BHAKTA Win the Minister of TRANS. 
PORT be pleased to state: 

(a) the number of days the vessel S.S. 
Chalunga remained idle during the last 
three years, year-wise; 

(b) the reasons therefor; and 

(c) the Dumber of days the vessel 
remained inoper9tive during 1986 and the 
total expenditure on it during that idle 
period ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF SUJlFACB TRANS· 
POR. T (SHRI llAJESH PILOT) : (a) and 
(b,- DetaiJs are as follows :-
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Year No. of days vessel 
remained idle 

Reasons 

-------------------------------------------
1983 313 

1984 95 

1985 109 

(c) Upto 24.7.86, the vessel Cholunga 
remained inoperative for 109 days and 
total expenditure incurred during the period 
is Rs. 4 lakhs. 

Chassis Supplied to Contraetorl io 
Andaman and Nieobar Islands 

198 J • SHRI MANORANJAN 
BHAKTA Will the Minister of TRANS. 
PORT be pleased to state : 

(a) whether for body·building some 
Tata chassis were given to some contractors 
in the Mainland by the Andaman and 
Nicobar Administration and presently the 
chassis and the contractors are not 
traceable; and 

(b) if so, the details thereof and the 
action taken to provide fresb chassis for 
meeting tbe road transport requirements in 
the Islands '1 

THE MI~ISTER OF STATE IN THE 
DEPARTMBNT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) and 
(b). A and N Administration have intimated 
that they had purchased 12 nos. of Tata 
Chassis through DOS and D and later 
after invitin& open tenders for construc­
tion of bus bodies awarded the work to 
the lowest tenderer firm on entering into 
aareement in Oct. 198 S. After an 
alreement tbe name of the firm was 
intimated to tbe DOS and D, as interim 
consisoee for bus Chassis. In the docu­
ments furnished by tbe contracting firm it 
was indic~ted that it was reaistcrcd as a 
small scale industr)' with the National 

Vessel was due to be scrapped in 1983 
and decision was taken later on to run 
the vessel further to meet inter-island 
traffic. 

Due to Annual passenger survey, non­
availability of coal and crew strike. 

Due to AnDual passenBer Survey, repain 
and crew strike. 

Small Industries Corporation Ltd., Patns 
with tbe validity of such registration upto 
December, 1987. The firm took delivery 
of Chassis from the manufacturers. How­
ever, later on in March '86 some suspicious 
facts came to notice of tbe A and N 
Administration who immediatelY deputed 
an officer to ascertain the position. He 
found that the premises of the firm and 
even th~ residents of firm owner were 
locked. Besides taking up the matter witb 
tbe State Government of Bihar, the A and 
N Administration have referred the matter 
to CBI for investigation. 

2 Purehase of 18 buses has been 
approved in the Annual Plan 1986-81 and 
action has already been initiated by the 
A and N Administration to acquire these 
buses. 

Cancellation of Train Services in 
Gujarat 

1982. SHill AMARSlNH 
RATHW A Will the Minister of TRANS­
PORT be pleased to State : 

(a) whether :l number of train services 
in the country have to be cancelled every 
year due to sbortale of coal, water and 
some otber reasons; 

(b) the number of railservicci canc:eJied 
in Gujarat this year; and 

(c) whether Government propose to 
electrify the tracks in Gujarat State. to 
avoid such cancellation ., 
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THB MINI~TER Of STATE IN THE 
DEPARTMENT OF RAILWAYS CSHRI 
MADHAVRAO SCINDIA) : (a) In some 
years this does happen. 

(b) 17 pairs of Metre Gause and 4 
pairs of Narrow GauBe trains were 
temporarily cancelled due to water short­
alc. 

(c) No, Sir. 
AllocatioD to States for Family Planning 
Programme During 1985-86 and 1986 87 

aDd Targets Fixed 

1983. SHRI AMARSINH 
RATHAWA Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(.) the amount allocated by Union 
Government to various States for the 
family planninl programme during 1985.86 
and what was the taraet fixed for each 
State; 

(b) whether the amount allotted to 
each State has been fuUy utilised and tbe 
target fixed achieved; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether Government have issued 
some specific instructions this year in 
respect of the implementation of the family 
planning programme, If so, the details 
thereof; and 

(0 the amount allocated and the target 
fixed for esch State for the year 1986-87 ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WBLFAR.E 

Welfare Programme durinl 1985.86 are 
given in statement8-I and II below. 

Of tb e 11 States from which ExpeDdi­
ture Reports have been received. Tam;l 
Nadu, Jammu and Kashmir and Tripura 
hkve reported higher expenditure figures 
than the amounts sanctioned to them. The 
principal reasons for incomplete utilization 
of the funds s~Dctioned to the States 
include delays in : sanction of schemes by 
the States; execution of construction work; 
fiIJing up of vacant posts, etc. 

During the Year 1985·86, performance 
under all the different family planninl 
nlethods recorded increases over the 
previous yeats a sunder :-

19.1% in sterilisation, 27.5% in IUD 
insert ions, 

11.6% in CC Users and 13.7% in 
0 . .) Users. 

The achievement under sterilisation 
was 88% whereas under the remaining 
methods, it was 100% or morc. The 
overall achievement in enrolment of 
acceptors under different methods of family 
pJanninl was 99 4% of the target. 

(e) With a view to implement the 
family welfare programme effectively, the 
Government of India issued guidelines 
emphasizing the need for involvement of 
the District Collector and the development 
machinery and of voluntary organisations. 
Recently, the States have also been asked 
to constitute Popular Committee at State, 
District and Block levels for ensuring 
greater community participation aDd 
involvement of voluntary organisations. 

(SHRI S. KRISHNA KUMAR) : (aJ to (f) The Statements Ibowiol the 
Id). Statements sbowinl the amounts amounts allocated and the tarBets fixed 
allocated, sanctioned and utilised by the for each States for the Year 1986-81 are 
States for implementation of the Family liven in statement III and IV below. 

SI. 
No. 

1 

1. 

2. 

Statement I 

Statement Silo.'. Amo",,' AlloCGted. limo",.' S."ctloned and AmofUII 
Utilised for Family Welfare Programme Dllring 19B 5-86 

-----
(Rs. in lakhs) 

Name of the State(UT Amount Amount Amount 
Allocated S anctioncd Utiliaed 

:1 3 4 5 

Aodbra Pradesh 2767.46 3887.55 2858.69 

Aasam 180.28 1223.09 1200.64 
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1 2 3 4 

3. Bibar 2992.52 2579.82 

4. Gujarat 2182.90 2794.43 

,. HaryaDa 934.07 1105 43 

6. Himachal Pradesh 597.03 422.56 390.15 

1. Jammu & Kashmir 320.44 267.95 287.14 

8. Itarnataka 2522.87 2.787.78 2536.70 

9. Kerala 2011.94 2292.17 

10. Madbya Pradesh 3057.3S 3202.54 

11. Mabarashtra 3229.66 425S.39 4012.37 

12. Manipur 146.84 198.64 

13. MeghaJaya 113.66 104.11 93.06 

14. Nagaland 56.53 104.97 

IS. Orissa 1823.81 1219.10 

16. Punjab 1060.38 1195.87 1191.S4 

17. Rajasthan 1 ?42.28 2030.4' 1811.37 

18. Sikkim 74.63 45.39 

19. Tamil Nadu 2382 98 2112.24 2199.18 

20. Tripura 12' .96 17.76 93.60 

21. Uttar Pradesh 3614.71 6253.7S 

22. West Bengal 2984.73 2116.19 

23. A" N Islands 21.0S 47.13 21.16 

24. Arunachal Pradesh 9.17 9.32 10.65 

25. Chandigarh 27.34 33.25 29.63 

26. D at N Haveli 4.90 7.78 6.75 

27. Delbi 170.22 182.89 246.18 

28. Goa, Daman " Diu 60.12 54.74 50.08 

29. Laksbadweep 7.71 7.21 

30. Mizoram 51.93 29.71 43.54 

31. Pond\cbery 35.60 38.71 36.26 



127 Wrltl •• Au"." JULY 31, 1986 Wrltt,II Aluwe" 128 

lJ lilt '" ~ \0 ~ 00 GO 0 N 0 
> .... '" ~ co 0 ... '" .... ~ 
.- CI 0 0 .,.. 

"" co IIIt\ '" t"- oo 0\ e -B u .... .... ~ .... ~ "" V') ... ; (;) 

i< e \0 ... '" " N 

::> 
~ 
c:i <:) 0 0 0 8 c c::- o 0 .... 0 0 0 0 0 I. 0 8 c 

c 0 0 0 0 0 0 c ... 0 0 0 "11:1' '" 0\ .... "" '" ~ 00 .... en t- N \0 "" 

i!! 
t"- ao 0 CI\ .... .. 0\ N t-

~ V\ r0- N 01 0 "lit \0 "'11:1" N 
Go 00 0'\ 00 - t- ao "" .... 0 N 
• :CCl 0 to 0 00 ao .,.. 0 '\C) 0\ 

"" fill U U 00 "" 0- r-.. ao ~ .... In 0'\ 
00 =s < a N ~ ~ .... 
0\ ..... til 

~ 
::> 

.... q ... ... 0 0 0 0 0 0 0 0 0 :s 
~ U it 0 0 0 0 0 0 0 0 0 ... 0 0 0 0 0 0 <:> 8 0 .. as 0 <:> 0 N 0 "" tn V\ - (-t 0 ~ In ,.._ 

'" N ... 0 r-- .... '¢ "" N 
~ "" ('l 

~ - ~ 
.... 0\ V'\ 0\ 00 """ ~ ~ U fl 

~ co \0 """ .... tn t- 0\ '" ao 
~ t lilt N 00 N N N tI'\ "" t- an .. - ... 

0 .... "" .... tI'\ V\ In r- ao - i r< c.s:: C'f') N t'fl C\ l"'- N .... \D V'\ o u a .... .... N .... .... .... .s ~< .... • u ... ..., ., a - d u e ,... 
a ~ .... <:) 0 0 0 0 0 0 • E Q u 0 0 0 ... - ;:l tID 0 0 <:) 0 0 .0 0 0 • ;... .... 0 0 0 C> 0 0 0 0 0 - ~ ..... as 0 "'It" "'It" 0 V\ .... t- o '" (Il 

~ f-4 '¢ N """ .,.., 'O:t' N ...-4 ~ V'\ 
~ .... - N - .-4 

~ 
""3 
a: 
a • .. u .... 

0 ~ N 0\ 0 '" > .... '" N N - CI 0 ~ u t- 0\ V\ N "" .... I"'- .., 
~ .- u 

'" \0 t- ~ N .-4 t-- \0 

'" c:-(i a 0 N - "" '" N ...-4 N ~ 

~ .2 < "" N 'D C'f') .... C'f') "" oe:t 0 - oe:t .... C'f') 
C'f') .... C'f') ('It 

.r c:d 
.!! -~ ·c a G ... 0 tn lilt 0 0 0 0 c 0 0 0 ... 

8 0 0 0 0 0 0 0 0 - v 
0 0 0 0 0 0 0 ~ !! 0 

~ <:) 0 ... 0 0 00 0 '" V\ 
E • C'f') 00 t- o 0 "" .. "" .... - i- 'n ... V'\ ~ .... tf"I f"t -£ 

-i 'I 
"0 

u • -0 .t as 

§ .t '; cd 

.s .. ellS if .. 
S I! a ~ - at 

N ... cd as i ., IllS as as t: a ! -a .. we .S' cId .. c: .c .- ~ 
.... u 

fi.i < m 0 = ... ~ 

. 0 . . . 
~ en . ",. . q.. 

fii2: -, ... ('If C") 

'" W 



129 ",rItI. AIuw.r, SRAVANA 9, 19.08 (8.4KA) Writ' .. AlI",.,. 138 

lin C .-.. .. """ \0 ff"a .. 0 '0 C .. .. t--
~ t- N '" an 0\ to-- CI\ ... .... V\ "" 0\ • 0 0 '0 ... 'C> ~ 0\ '"'" f"ooI tf'\ "'It" 00 t"- oo - .. t- o oct N ~ r- - "" 00 ~ C"oI C"'f .... ~ 0 .... 

~ .... 

0 0 g c 0 0 0 0 c 0 0 8 0 0 
0 0 0 0 0 0 0 

* 
0 0 0 g 

0 0 0\ W') ~ c:> 0 0 0 0 0 0 
0 00 \0 GO .... .... \0 ("II 0 N 
(:) .... tf'\ N "'" t'- 0\ 00 
..... ~ 

"" oct 0\ """ '" '10 
,,_.. 

"" oct '10 I'll "" ...- N 
IIIIIiI' (:) 0 N C"'- "'" .... .... 0\ r-- 0 .... ("II -.,... - Cf'\ N \Q 0\ \0 - '" N C .... ~ 
\C) 0\ N "'" .... lin "'" r-- .... 'II:t N .... oct '" oct 00 ~ 0\ "'" lin lin .... "'" - .... " .... 

0 0 0 0 0 0 0 c c 0 0 0 0 0 
0 0 0 c 0 0 0 0 ~ c 0 0 c 0 
0 0 \0 "" 0 0 8 0 c:- o 0 0 '" 0 0 \0 N .... ..... <'"' C '" 0 0 
0 0 W') \0 \0 0 0\ \0 

lin \0 .... N .... N '0 N 

C7\ G\ ..... tf'\ lin \0 IIIIIiI' \C 0\ \0 
.., lin N tf'\ 

0 co co '" .. I" 

""" 
~ .... 00 ... .... ... ~ 

lin .... ...... N ... N 0. .... 0 GO 0 "'" .... 00 
tf'\ ...... .... ..... ... .. lin .... .... DO 00 ... 
0\ .... DO ~ 0\ 00 '" \0 .... oct N ... 00 

0 0 0 0 0 0 0 c 0 0 0 0 0 0 
0 0 0 0 0 0 0 0 0 0 c 0 0 <:) 

0 0 N _,., N 0 C) 0 0 0 c ~ 0 00 

0 C \0 0 ..... lin - 00 .... lin GO 

0 <:) 0 c OD \0 \0 0 
I'll '" ... N ... '" ... 

\0 0 .... GO 0 00 H .... 00 0\ 'D 0 0 \0 
lin Q\ ... .... 0\ .... lin 0\ Cf'\ ..... _,., 

." 00 0\ - C t"-
.., In ~ 11ft 00 co - lin ..... '" .. 

0\ \0 t"- Ift <:) 00 N \0 C .. ... 
In '" 

\0 ~ \C) ~ ..... GO 
~ lin ... ... N lin W\ N 

C 0 0 0 0 0 0 0 c 0 0 <:) c 0 
0 0 0 0 c 0 0 0 0 0 0 0 0 0 
0 0 .... \0 .... 8 0 0 l"- e 0 0 0 .... 
lin '" 

\0 0 In In «:> 0 0 ... 
~ 10 ~ N 00 r-- """" 0 "" -.:t In N .... « .... 10 .... 

-Ii -u 

l 'i 'a 

e 
! 

.g t I 
i 1 

CI CII "I .. 
• ~ 

.. ~ ct .I' .... 
N j - .a ell 

~ .& 1 i - .§ - ... ~ - J • .--a 

I i II := a & = i tid 
i 

. __ -2 ,; .. is - ~ Z i3 (-I P < 

c) . N . • .,; . . • 0 • . ..; .... Cf'\ .. '0 ... GO 0\ ... N .... .... - ... ,... .. ... ... ... .... f"I ~ '" N 



o ... 

• 

'" 

... 

0 

S 

• "" In 

0 
0 

'" 

... 
l-
C"\ ... 

0 
0 .... .... 

... 
'" GO 

0 
0 • 

t 
! --I 
J 
.. ... 

0 
0 
00 

-.... I"-
~ 

0 
0 
0 
0 .... 

... 
I! 
In 

0 
0 
0 
0 .... 

.... 
l""-

'" C"\ 

0 
<:» 
Cf\ 
C"\ 

I 
• 

V\ 

" 

0 0 
0 0 ... .. 

~ 

~ 00 
to- ~ 
In 0 .. .. .... 

0 8 0 

'" 0 
V\ • t-... 
... .. 
0\ ... .... t-

t--
tn 

0 0 
<:» 0 
In 0 ... .. 

~ 

f") ~ 
~ .... ... 00 ... .... 

"" 

8 0 
0 

0 0 ... 0 
C"\ 

-
I 
2: ... t 
Q Q 

~ 
. .... ... " 

~,,,,_ .."." IS2 

• 
0 

0 0 
0 0 0 0 0 t-- .., ., .,.. V\ ... .. 0 ~ 

0\ GO ~ ~ 

GO GO 0\ 0 
0\ ." 0 .... 
GO .... ~ 

0 0 0 0 
0 0 0 0 
tf'\ t'II V\ 0\ 
00 ~ .. 

• .. i 
'" ... 0\ I \0 1ft 0 .... 
In .. ... ... .... ... ~ 0 

t 
.-

0 0 0 0 I 
0 0 0 0 t 
In ~ 0 ~ -.... 1"41 ~ -5 • 

1 .. 0\ G\ tf'\ i 
GO '" 0\ r-- ... 
l""- ao 0\ ~ .. ("4 '" * 

0 0 0 0 
0 0 0 0 
0 ... 0 0 
In C"\ t--

=-.-Q 

tid 
I A 

e I j • • i J Q 
A J ! ! 0 :I 

. 0:. . . 
00 0 .... 
"" f"t .., .,., 



.. . ,., ~ '''''''.' ,. JiI,,,,. ~.,. , I 

i3~ ",Iii. A.';";e" sRA V ANA. t, 1908 (SAKA) 134 

State ... t·nl 
1 2 3 

S ,,,,.m.II' Show",. the ..cmtHUl' A lloCil'ed 
/0' ElIch SIIII. D.,,,,. 1986-". 14. Ma.land 116.84 

15. Oriua 1103.34 
(Its. in Lakbs) 

Sl. Name of the Amount 16. Punjab 685.06 
No .. Statel U. T. Allocated 

1986·81 17. Rajasthan 1853.75 

1 2 3 18. Sikkim 9.s.28 

1. Aodbra Pradesh 2912.92 
19. Tamil Madu 2815.66 

2. Assam 913.01 20. Tripura 132.0. 

3. Bihar 2117.90 21. Uttar Pradesh 4915.20 

4. Oujarat 2189 .. 60 22. West Benpl 3447.18 

5. Haryana 816.02 
23. A & N IsiaDds 24.'9 

6. Himacbal Pradesh 502.'4 
24. Arunachal Pradesh 11.37 

1. Jammu & Kaahmir 291.88 25. Cbandiprh 32.40 

8. Karnataka 3377.22 26. D & N Haveli 10.80 

9. Kerala 1949.46 27. Delhi 201." 

10. Madhya Pradesh 2929.23 %8. Goa, Daman & Diu 57.25 

11. Maharashtra 311 t.27 29. Laklbadweep 3.46 

12. Manipur 152.68 
30. Mizoram 49.80 

13. Meabala,. 108.80 
31. Pondichel'l7 31.27 

StateJDeat-IV 

S,.,."..", SIIo"Uw Tllrge" FIx.d /0' St.'.8 /0' tire r., 1"6-17 

Sr. State/U. T. Sterilization I. U. D. c. C. Users O.p. 
No. U ... 

t 2 3 4 S fi 

1. Alldhra Pradesh 600,000 160,000 350,000 80,000 

2. Assam 205,000 30,000 37,000 10.000 

3. Bihar SOO,OOO 272,000 110,000 20.000 

4. Oujatat 300,000 300,000 450.000 100.000 
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-~--- '---
t 2 3 4 5 6 

$. Haryana 105,000 150,000 410,000 21,000 

6. Himachal Pradesh 35,000 30,000 35,000 5,400 

7. Jammu & Kasbmir 60,000 11,000 15,000 4,000 

8. Karnataka 350,000 180,000 140,000 63,000 

9. Kerala 215,000 10,000 150,000 40,000 

10. Madbya Pradesh 450,000 220,000 580,000 100,000 

11. Mabarashtra 570,000 650,000 700,000 203,000 

12. Manipur ?,OOO 6,000 6,600 900 

13. Megbalaya 700 1,400 6,000 900 

14. Nalaland 1,000 1,400 500 1,000 

15. Orissa 225,000 100,000 150,000 36,000 

16. Punjab 125,000 250,000 380,000 28,000 

17. Rajasthan 300,000 120,000 140,000 20,000 

18. Sikkim 1,000 1,400 SOO 2~OOO 

19. Tamil Nadu 560,000 200,000 130,000 76,000 

20. Tripura 10,000 4,,000 3.000 2,500 

21. Uttar Pradesh 650,000 750,000 880,000 120,000 

22. West Bensal SOO,OOO t 1 5,000 200,000 46,500 

23. A &. N Island9 1,500 1,000 SOO 200 

24. Arunachal Pradesh 500 1,500 600 700 

25. Chandigarh 3,500 6,000 8,000 1,000 

26. Dadra It Napr 
Haveli 1,000 ISO 500 100 

21. Delhi 40.000 72,000 190,000 1,450 

28. Goa, Daman, Diu 4,740 1,500 8,000 1,100 

29. Laksbadweep 60 100 SOO SO 

30, Mizoram 3,000 1,950 2,300 700 

31. Pondicherry 6,000 3,600 6,000 1,200 
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Sub-Standard Qualit, of Imported 
VacclDes and Sera! 

1984. SHRI SR.IBALLAV 
PANIGRAHI: Will tbe Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether it has come to the notice 
of Government that a number of the 
batches of imported Vaccines and seras in 
tbe country during the last three years 
were not found satisractory and were of 
sub-standard quality ; and 

(b) if so, the details regardina tbe 
names of such vaccines and seras ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE: (a> and (b). It is not a fact 
that a number of batches of imported 
Vaccines and seras imported into tbe 
country during the last 3 years were found 
Sub-standard. Only during the year 1983-84, 
6 samples of seras and vaccines were found 
not of standard quaJity on test. These were 
oral Polio vaccines and Mareks Disease 
Vaccine (Vet. Vaccine). These vaccines 
need storage at temperature 2° to SoC 
only and deteTiorate fast jf proper tempera­
ture is not maintained during transit. 

Scareity of DrinkinR Water in Konkan 
Region 

1985. PROF MADHU 
DANDAVATB: Will the Minister of 
WA TEa RESOUR.CES be pleased to 
state: 

(a) whether it is a fact that despite 
beavy rains in the Ratnagiri and Sindhu­
dura districts of tbe backward Konkan 
relion of Maharashtra, because of 
inadequate facilities to conserve and store 
the rain water, huge quantities of rain 
water are washed away to the sea thereby 
creatina scarcity of drinking water for many 
areas in the Konkan relion; and 

(b) if so, whether the Union Govern­
ment will offer the Central financial 
auistance to initiate long term schemes to 
solve the problems of water resources 
sC8Jcity in the Konkan Region '1 

THB MIN1STBR. OF WATER 
RESOURCES (SHR,I B. SHANKARA 
NAND) : (a) Yes, Sir. 

(b) Water conservation projects are 
planned and implemented by the State 
Govemments ; however, to supplement the 
dorts of State Government, a centrally 
sponsored scheme is heiDI operated by the 
Ministry of Agriculture for providing drink­
ins water to problem villases. 

Cancellation of Trains Due to Shortage 
of \Vater in Saurasbtra RegiOD. 

1986. SHRI MOHANBHAI PATEL: 
Will the Minister of TRANSPORT be 
Pleased to state: 

(a) whether a certain number of trains 
had to be cancelled due to the ahortale 
of water this year in the Saurashtra regien 
of Gujarat ; 

(b) jf so, the details of the trains 
cancelled t 

(c) whether tbe problem of water has 
been solved and the services of traina 
have been resumed; and 

(d) if not, when these are likely to be 
resumed? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) to (d). 17 pairs of trains on 
Metre GauBe and 4 pairs on Narrow Gau. 
were cancelled from 1 S April. 1986. All 
these Were restored by end of May, 1986, 
except 2 pairs on Metre Gaole due to 
poor patronisation, and one pair on Narrow 
Gauge due to Rail Motor Coach beinl 
out of order. 

Diseipline Among Sports Federatioas} 
AssociatioDs 

1987. SaRI BRAJAMOHAN 
MOHANTY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pJ eased to state : 
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(a) whether Government are consider­
iDa any proposal to bring forward a 
leBislatioD to enforce discipline amongst 
Sports Associations/Bodies; 

(b) if so, the salient features thereof 
Uld 

Cc) whether the proposed legislation 
will make these sports Associations/Bodies 
accountable to Government 'I 

THE MINISTER OF STATE IN THE 
DEPAR.TMENTS Of YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) to lC). Since 
sports is a State subject under the Con­
stitution, the legislative competence in the 
matter rests with the State Legislatures. 

Incidence of Rabies 

1988. SHRI N. DENNIS: 
SHRI JAGANNATH PATr-

NAIK: 

Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether about 40,000 people in 
India die of rabies every year and at least 
6,00 000 are forced to take postexposure , . . 
treatment as per report of the Rabies 
Control Programme of pune, Friends of 
Animals Society ; and 

(b) if &0, the steps which Government 
have taken in order to create awareness 
amongst the common people to take pre­
cautionary measures apout the disease and 
itl prevention ? 

THE MINISTER OF STATE IN lHB 
MINISTRY OF HEALTII AND FAMILY 
WELFARE (KUMA.RI SAROJ 
KHAPARDE) : (a) The report of the 
Rabies Control P[('gramme of Pune 
Friends of Animals Society, has not been 
received in the MinistrY of Health and 
t:amily Welfare. However, according to 
report. received from State/UT Govern­
ments, 721 deaths occurred due to rabies 
durirg 1985. Besides, more then 5,00,000 
persooa undergo Anti-rabies immunization 
eVeTY year. 

(bl The control of rabies come. within 
the purview of the local bodies, who take 
measures to eradicate tbis menancc under 
their own regulations. The specific 
measures to create public awareness 
include production and distribution of 
proto-type material like posters, cinema 
slides folders, cards etc. Advertisements 
have been inserted in leading newspapers 
regarding this disease. Health Education 
is also imparted throug h T. V . 
ProBTammes/serials' JAN HAl lABAN 
HAl, and 'You and Vour Pets'. 

Neglected National Monuments In 
Andhra Pradesh 

1989. SHill MANIK REDDY: 
SHRI M. llAGHUMA R.EDDY: 
SHRI RAMASHRA Y PRASAD 

SINGH: 

WIll the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Govemm=nt are aware 
that National Monuments and temples in 
Andhra like Golconda Fort and 1000 
pillar temple3 remained neglected/unatten­
ded since long time; 

tb) if so, whether due to non-attend­
ance their condition has become dilapidated; 

(c) whether Government propose to 
sanction :lny special funds for the purpose 
to make them more attractive for the 
tourists ; and 

Cd) if not, the reasons thereof? 

THE MINISTBR OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURB (SHRIMATI ICRJSHNA 
SABI) : (a) The National monumenta aDd 
temples in Andhra Pradesh which ate under 
Central protection have not remained 
nea1ecte6. Arcbaeololical Survey of India 
is attendiol to their maintenance and 
repairs. 

(b) No, Sir. 

(c) Funds bave been allocated for tho 
followiol mounmenta in the 7th plaD 
period for their special repairs. 
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1. Fort at Golconda. 

z. Thonaand Pillared Temple at 
Hanamkonda 

3. Ramappa Temple at Palampet. 

4. Fort at Warangal. 

5' Veerabbadra Swami temple at 
Lepakahi. 

6. Fort and Mahala at Cbandraliri. 

(d) Does not arise. 

AppoiDtmeDt of Non·Polltiral Persons 
al Cbaaeellors 

1990. PROP. RAMKllISHNA MORE: 
Will the Minister of HUMAN 
lWSOUllCB DEVELOPMENT be pleased 
to state: 

(a) whether it is a feet that of late 
there have been incidents of interference 
by tbe Chancellors in the affairs of the 
Universities atTecting their functioning 
adverselY ; and 

(b) if so, whether Government are 
considcrinl tbe desirability of appointing 
only non-political and eminent educationists 
a8 Chancellors in future? 

THE MINISTER OF STATB IN THE 
DBPAllTMENTS OF EDUCATION AND 
CULTURE (SHRlMAn KRISHNA 
SABI) : <a) The Ministry of Human 
R.esource Development has no such infor­
mation. 

(b) Does Dot anae. 

Co_tnetiOD of Rail-Cam-Road Bridge 
O,er Brahmaputra 

1991. SHill BHATTAM SRlRAMA 
MUR. fY: Will the Minister of TRANS­
POR. T be pleased to state : 

(8) whether the Chief Ministers of 
Mcahalaya aod Tripora have desired tbat 
constnlction of massive rail-cum-road bridge 
over Brahmaputra should be siven priority; 
and 

(b) whether any new railway Jines in 
Assam are being laid ? 

THE MINJSTER OF STATB IN THB 
DEPARTMENT OF RAILWAYS (SHill 
MADHAVRAO SCINDIA) : (a) Yes, ~ir. 

(b) In addition to th~ Rail-com-R.oad 
Bridge at Jogigbopa and the Broad Gaule 
railway line from Jogilhopa to Guwabati, 
tbe fonowing railway lines, party in AlI8m. 
are under construction : 

(i) Balipara-Bhalukpong; 

(ii) Silchar-Jiribam; 

(iii) LaJabazar-Bhairabl; 

(iv) Amguri-Tuli (Construction pended 
owning to non-availability of land) 

Budgetary Provision for Irrigatioa 
Projects 

1992. SHRI ZAINAL ABEDIN: Will 
tbe Minister of WATER RESOURCES be 
pleased to state : 

(a) the total budgetary provision made 
in the Sixth Five Year Plan for irrigation 
both major and medium projects; , 

(b) whether allocations made have been 
utilised during the plan period; and 

(c) if not, the reasoDs thereof 'I 

THB MINISTER OF WATBR RE­
SOURCES (SHRI B. SHANKARANAND): 
(a) to (c). The information is being 
collected and wilJ be laid on the Table of 
the Lok Sabha. 

ViolatioD of Safety Measures by IndlaD 
Institute of Seienee Ba_lore 

1993. SHRIMATI OEETA MUKHEll­
mE : Will the Minister of HUMAN 
llESOUR.CES DBVELOPMENT be pleased 
to state: 

(a) whether basic safety precautions 
regarding the use of radioactive chemicals 
are being violated by the Department of 
Biochemistry, Indian Institute of Scien~e, 
BanI-lore; 
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(b) whether Bhabba Atomic Research 
Centre (BARC) had conducted a survey in 
this reaard and issued strict guidelines for 
the safe use and disposal of chemicals; 

(c \ is 80, the details thereof; and 

(d) the steps beinl taten to follow the 
lUidelmes ., 

THE MINISTER OF STATE IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURB (SHRIMATI KRISHNA SAHI): 
(8) to (4). The R.adiololical Protection 
Division of Bbabha Atomic Research Centre 
(BAlle) bas prescribed guidelines rfprdinl 
the uae of rad ioactive wastes and also 
conducts periodic lurveys to ensure adhe­
rence to the guidelines. The Department 
of Biochemistry of Indian Institute of 
Science, Banp,lore is folJowing these suide­
lines. The BARC. after their survey in 
October 198 S, had sugested additional 
lUidelines for use of polyethylene sheets to 
cover work benches. polYethylene lining to 
disposal units etc. The Indian Institute of 
Science, Bangalore. is following all the 
lUidelincs. The Bhabha Atomic Research 
Centre in their survey of June 1986, bas 
siveD satisfactory report. 

Preservation of Manuments of Vijayanagar 
Empire 

1994. SHill V. S. K.RISHNA IYER. : 
Will the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state : 

(a> the Dumber of excavatioDs unearthed 
under 1st Phaae of the National Archaeo­
loaical 'Proiect relating to life and time of 
Vijayanalar empire; 

(b) whether steps have been taken to 
preserve aU the unearthed monuments in 
that area; 

{cl when will tbe lInd Phale of the 
project belin; aDd 

(d) tbe amount earmarked for this 
entire project ., 

THB Ml'NlSTBll OF STATE IN THE 
DEPAIlTYBNTS OF EDUCATION AND 
CULTUllB (SHlUMBTI I{lUSRNA 

SAHI): (a) Tbe excavatioDs at Hampi 
(Vijayanagar) under the National Project. of 
Explorations/Excavations commenced in 
May. 1975 and arc continuing. These have 
been undertaken in five areas 10 far. 

(b) Yes. Sir. 

Cc) The excavations at Hampi are 
beinl undertaken as a total peoject which is 
expected to continue till tbe complete plan 
of the city is exposed. 

(d) The amount earmarked for the 
entire project is detailed below : 

(i) V Five Year Plan Rs. 1.90,823 

(ii) Vl Five Year Plan Rs. 7,29.330 

(iii) VII Five Year Plan Rs. 50.91,000 

Shortage of Anti-Cobra Serum 

1995. DR.. CHINTA MOHAN: 
SHRI MOHD. MAHFOOZ 

ALI KHAN: 
PROF. llAMKRISHNA 

MORE: 
SHRI B.AMASHllA Y PRASAD 

SINGH: 
SHRI KAMTA PRASAD 

SINGH: 
SRKI NARAYAN CHOUBEY 

WIll the Minkter of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(8) the system followed in tho All 
India Institute of Medical Sc· cnce and other 
Central Government Hospitals to keep in 
stock all the time emeraenC)' medicines 
including life sa viOl drup, luch as aDti­
Cobra Serum etc.; 

(b) whether there are standinl instruc­
tions to all the hospitals to ensure that 
emerlency and life saviDI dru .. are alway, 
available in stock; 

(c) if so, the reasons for the DOD­

availability of vaccination required to be 
liven to a Cobra-bite case reported at the 
All India Institute of Medi~1 Scieoc;el 
recently. and 
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(d) the action taken in the matter in­
cluding laying down guidelines for future '1 

THE MINISTER. OF STATE IN THB 
MINISTR.Y OF HEALTH AND FAMILY 
WELFARB (KUMARI SARO) 
KHAPARDE) : (a) All Central Government 
Hospitals in Delhi as wen as the All India 
Institute of Medical Sciences fonow the 
.tandard inventory control measures to keep 
in stock all the time emergency med icines 
including life saving drugs such as Anti­
Cobra Venum Serum. 

(b) Yes, Standing instructions have 
been inued to all the Central Government 
Hospitals in Delhi to ensure availability of 
life saving druls. 

(c) It has been reported by the All 
India Institute of Medical Sciences that 
iospite of placing orders for supply of the 
serum to the concerned manufacturers, 
the supplies did not arrive in time 
and even the local firms could not supply 
for a few days and hence there was shortage 
of anti-Snake Venum Serum between the 
period from 25th June, 1986 to 3rd July, 
1986. 

(d) The All India Institute of Medical 
Scieoces is being asked to ensure continuou., 
availability of all life savini drup jn future. 

Onguinl Projects Since Fifth Plan 

1996. SHRI MOOL CHAND DAGA : 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the projects which are ongoing 
since the Fifth Plan and even earlier; 

(b) the reasons for the deluY and details 
of cost escalation in the execution in tbese 
projects; 

(c) the steps being taken for their 
completion; 

(d) whether any target has been fixed 
for their completion; and 

(c) if so, the details tbereof '1 

THE MINISTBR OP WATER RE­
SOURCES (SHRI B. SHANKARANAND).: 
(a) 125 major and 248 medium projects 
taken up upto tbe end of Fifth Plan pcr.iod 
are under construction. 

(b) The main reason. fot delay in 
c.om~Ietion include proliferation of projects, 
nse In cost of labour, material, equipment, 
!and etc., jna~equate investigations at pro­
Ject formulatIon stage, difficulties in land 
acquisition and non availability of scarce 
construction material. 

(c) to Ce). The ~tates have been advised 
to provide adeq ua te funds for the onloin. 
projects which are in advanced Slap of 
completion. During the National Confe­
rence of State Ministers of Inil8tiOD and 
Water Resources held recently, it has beeD 
recommended that a review Committee 
under the Chairmanship of Chief Ministers 
may be set up to draw priorities for optimal 
allocation of the limited resources amool 
the various projects in accordal1CC with the 
guide) iDes discussed in the meeting. 

[ Translatio,,] 

Income and Expenditure on Festival. 
of India 

1998. SHRI MOOL CHAND DAGA. 
Will the Minister of HUMAN RESOlJRcB 
DEVELOPMENT be pleased to state: 

(a) the income earned from and ex­
penditure incurred on the Festivals of India 
organised in the U.S.A and France recently; 
and • 

(b) in which other countries Government 
are contemplating to orpnise aimilar 
F eslivals ., 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) Accordinl to tbe stat omenta 
received so far from tho Ministriea/oJ'IaDiza­
tions associated with the Festival of lodia 
in USA and France. the total expenditure 
incurred on the above festivals upto 311t 
March, 86 amounts to Ils. 10/74.90,157. 

These Festivals were primariJ)' pro­
jections of India-. cultural heritalC and 



!,~ho21~lfa~ actyanceJJl~p~. ~nd . were not 
OOIlffJV!CI In PUJplJ coQWlFcla 1 tcnpa. 
~0ftftI' •• 1 a .,.ult of the F'eltiv!l .. lome 
' .. lila ~ dpit~Ptal stor~ in USA aod 
aNieum atiOpa iocr_led thoir bu,ina acti. 
vity of Indian merchaodlae. ) 

w ,~V.,.s.&., S'l(~JIJ .04 J.,..,. 
Prof"fLo" jlf St.te 8.0.' TraDIPort 

Corporatl0ll! 

1999. SHlU NCOL CHAND DAOA : 
SHRI V. TULSIRAPtf : 

Will &lao Miaiater of TRANSPORT be 
• 1 .... 10 .. 10: 
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(a) tbe profit/loa of each State Road 
Transport Corporation durinl 1985.86, and 

(b) the financial assistance provided to 
eacb IUch Corporation durins the laple 
period , 

THB MlNISTBR. OF STATE IN THB 
PBPARTMBNT OF SURPACE TllANS· 
PORT (SHlU ltAJESH PILOT): (a) 
S,atom.'-I i. liveD below. 

(b) Statement. II indicatina the financial 
.Isistance, provided by tbe Central Govern­
ment as Capital CoDtribution to the State 
Road Transport CoprporatioDs, durin. 
1985-86 ia liven below • 

Statemeat-I 

1 

I. 

1. -
l. 

4. 

$. 

6. 

'I. .. 
" 19t 

II. 

s,.,_,,., lIItllca,'" t6e alUllllam 0/ Profits/Los,e, 0/ ,h. SRTC'S du'III, 
1'8'·'6 

(Profit/Iou after tax) 
(RI. in lath) 

Name of the saTCs Profit/Lou durin. 
1985·86 

2 3 4 

....... Psad_DTC <+) 825.1 

.... msaTe (-) 488.1 

J!ibu Sl\oTC (-) 1661.0 

Durlapur STe (-) 310.0 

OujaratSRTC (-) 4407.7 

Rimacbal RTe (-) 438.0 

JlIaqDu aa4 K~1bIDir aTe (-) 748.2 

~~S~TC c-) 884.8 

lterala saTe (-) 1409.5 

~,_ rr.ca ... sale (-) 926.6 

Mabaralbtra saTe (-) S246.3 

J~. t4 •• TC (-) '8.2 
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1 2 3 4 

13. Maniput SRTC (--) 110.2 

14. Nortb Beolal STC (-) 110.4 

15. Orilla SRTe f-) 464.4 

16. PeplU llTe (-) 1461.2 

17. Rajastban SRTe <+) 166.5 

18. Tripura RTe 

19. Uttar Pradesh SRTe (-) 10S9.8 

20. Delhi Transport Corporation (-) 17395.' 

21. Calcutta S. T.C. (-) 3011.3 

Statement-II 

Statement Showl"g the Ce"trlll Goverllme"'~1 C.,it.l eo"Ir,batlo" ttl 
Jlarfou, Stllte Road Transpor' Corpora'iou. tlu,,. 1'85-86 

(Ale Unit : Its:) 
.. ,...,..r,..._..__ 

Name of the S.R.T.C. Central Government 
CapitaJ Contribution 

1. Andhra Pradesh Sll TC 9.47,69.000 

2. Assam SRTC 1,59,15,100 

3. Bihar SaTe 3,03,41,600 

4. Oularat SRTe 8.91,29,000 

5. Himachal Pradbelb SR TC 1,36,02,500 

6. Jammu and Kashmir SllTe 2,34,47,300 

7. Kamataka SRTe 1,45,96.000 

8. Kerala SB.TC 1,54,32.600 

9. Madhya Pradesh SRTe 5,37.27,100 

10. Maharatra SRTC 5,47,24,200 

11. MelbaJa,a SRTe 1,07,50,000 

12. Manipur Sll TC 58,11,000 

13. Orissa SRTC 1,97,49,200 

14. Pespu RTe 3,4'.15,400 

15. Rajasthan SRTe 2.28,006800 

16. Tripura Sll TC 39.50,000 

17. Urtar Pradesh SIlTC 8.3Z.50,000 

18. Delhi Transport Corporation 12,00.00,000 
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[Bn61ish] 

New Cadre of Community Health 
Supervisors 

2000. SHill ANAND SI~GH : win 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a new cadre of trained 
beallb penonnel called the Community 
Healtb Supervisors is proposed to be 
raised for bringing health services at door 
steps in the rural areas; 

(b) if so, tbe details of the scheme; 
and 

(c) the action that has been taken in 
this regard ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
lSHRI S. KRISHNA KUMAR \ : (a) to (c). 

The creation of a cadre of COlnmunity 
Health Supervisors is ~art of the revised 
strategy for Famdy Welfare Programme 
which is yet to be finalised. 

Funds for National Higb"ay. Surrendered 
by States 

'2001. SHRI MULL-\PPALLY 
RAMACHANDRAN : Win the Minister 
of TRANSPOllT be pleased to state : 

(a) whether any of the States/Union 
Territories have surrendered funds that had 
been allocated to them during 1985-86 
for construction and repairs of N ationa) 
Highways or allowed any portion thereof 
to lapse; and 

\b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) and 
(b). Based on the expenditure figures 
reported by the States a statement indicat­
ing the amount finally allotted/released 
and expenditure incurred on the develop­
ment and maintenance of National High­
ways in States/UTS, which could not fully 
utlhse the funds allotted to them during 
1985-86 is given below. 

Statement 

Statement Indicating the final Allotment of Funds and Expenditure 
Incurred on the Development and maintenance of National Highways 

During 1985-86 as Reported by the States/UT GOlls. 

(Rs. in )akhs) 
-------------------- - -----

S, 
No. 

1 

1. 

2. 

3. 

4. 

,. 
6. 

NalDe of State/ 
UTs. 

2 

Assam 

Bihar 

Chaodiprh 

n .. lhi 

Development of 
National Highways 

Final Expenditure 
allotment incurred 

3 4 

855.29 833.52 

1457.39 1448 41 

200.00 

Goa, Daman &. Diu 330.06 

194.56 

330.00 

449.93 HimachaJ Pradesh 450.00 

Ma intenance of 
National Hlgbways 

Amount 
released 

5 

462.87 

719.79 

11.77 

62.28 

90.79 

129.11 

EXPenditure 
incurred 

6 

491.68 

162.75 

17.75 

96.33 

93.00 

153 78 
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1 2 3 

7. Jammu &. Kashmir '85.32 

8. Kerala 856.23 

9. Manipur 185.00 

10. Meghalaya 450.00 

J 1. Nagaland 50.00 

12. Orissa 889.85 

13. Pondichery 1.00 

14. Punjab 877.68 

15. Tamil Nadu 1250.00 

Air India and Indian Airlines Booking 
Offices at Cannanore aod Calicnt 

2002. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of TRANSPORT be pleased to state: 

(a) whether it is proposed to set up 
hooking offices of Air-India and Indian 
Airlines at Cannanore and Cali cut in 
Malabar area in Kerala; and 

(b) if so, the time by whIch booking 
offices will stact functioning at these 
places '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TY'ILER) : (a) and (b). 
AIR-INDIA Air-India already has a 
Booking Office at Cali cut which is 
functioninl since May, 1978. There is 
no proposal to set up a Booking Office at 
Cannanore as the requirements of 
passenlers in Cannanore and its surround­
ing areas are served by the Cali cut 
Office. 

INDIAN AIRLINES : After commis­
sioning of the Airport at Calicot which 
is presently under construction, Indian 
Airlines will set up its own Booking Office 
there. There is no proposal to set up a 
Booking Office at Cannanore. 

4 5 6 

----
582.20 86.55 &6.12 

778.42 261.59 318.30 

189.53 76.91 65.12 

450.00 184.52 t ~4.23 

34.64 1.85 2.21 

899.80 441.42 443.33 

2.65 7.66 4.94 

800.00 240.91 249.30 

1252.28 450.96 443.87 

Opening of Railway Booking OJliees 
at Airports 

2003. SaRI H.N. NANJE GOWDA: 
SHRI G.S. BASAVARAJU : 
SHRI SHANTARAM NAIK : 

Will the Minister of TRANSPORT ee 
pleased to state : 

(a) whether there is a proposal under 
the consideration of Government to open 
railway booking offices at the airports in 
tbe conntry to enable passengers intending 
to continue their onward journey by train 
to get booking facility; 

(b) if so, whether any representations 
ha ve been received in this regard; and 

(c) if so, the details thereof and by 
when a fainal decision is likely to be taken 
in this regard '1 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) and (b). 
Yes, Sir. 

(c) The various implications of the 
proposal are uhder examinauon by the 
Zonal Railway Administrations. A decision 
will be taken on receipt of their reports. 
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Bank Guarantee for Hindustan 
Shipyard L. T .D. 

2004. SHRI BHATTAM SRIRAMA 
MURTY : Will the Minister of TR.ANS­
PORT be pleased to state: 

(a) whether the State Bank of India 
has been insisting on Hindustan Shipyard 
Ltd. to cbtain a Union Government 
guarantee for Rs. 70 crores the shipyard 
owes to the bank; 

(b) whether the existing guarartee 
given by Government is to the tune of 
Rs. 20 crores; 

(cJ whether Governnlent propose to 
cover the entire ruPees 70 crores debt of 
the shipyard with this guarantee; and 

(d) the present financial position of 
the shipyard? 

THE MINiSTER OF STATE IN THE 
DEPARTMENT Of SURFACE TRANS­
PORT (SHRI RAJESH PILOT): (a) 
Initially shipyard has projected theIr 
requirement for bank guarantee of Rs 70 
crores as desired by State Bank of India. 

(b) to (d). The Government has since 
enhanced cash credit limit of Hindustan 
ShipY:lrd Limited from Rs. ~o crores to 
Rs. 3 S crores. Government i~ separately 
reviewing tbe financial position of the 
shipyard which has been incurring losses 
for the last few years mainly because of-

(i) unremuneratIve price of vessels 
fixed on the basis of Intemation.11 
Parity Price; 

(ji) higb interest burden on c'tsn credit 
and loans; 

(iii) low order book position. 

High Incidence of Malaria in Central 
BDd Northern States 

200S. SHRI BHATTAM SRIRAMA 
MURTY : WilJ the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether there has been an hiBh 
incidence of malaria in Assam; 

(b) whether the States in the Northern 
and Central part of the country are more 
affected by resurgence of malaria than the 
Southern States; 

(c) whether cases of malaria in New 
Delhi areas have ~hown an increase; and 

(d) the steps taken to eradicate malaria 
in the country '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEAl.TH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) : (a) The incidence of 
malaria in Assam has shown 3.8S% 
increase during 1985 as compared to that 
in 1984. 

(b) The ma laria endemicity is more i., 
Northern and Centrll Region of tbe 
Country. 

(c) No. SIC. 

(d) The following measules ar; being 
taken for contl01 of malaria :-

(1) To contain the transmission of 
malaria, indoor residual 
insectioidal spray is being cani~d 
out in are as where Annual 
Pdrasite incidence (API) is 2 and 
above. 2 cases and above per 
1,000 population per year. 

(ii) Stress has been laid for relular 
fortnightly, surveillance in all 
malarious areas of the country. 

(iii) Laboratory Services bas been 
d ecentraJi sed at the Primary 
Health Centre and for prompt 
examination of blood smean and 
administration of radical treatment 
without an, time.las 

(i v) Drug distribu tion centres and 
Fever Treatment Depots are 
functioning in the remote area. of 
the countrY to make available 
antimalaria drugs to the Fever 
cases. 
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(v) To contain P. !alciparum strain, 
a P. fa!clparum containment 
programme is funct ioning in the P. 
/alciyarum problem areas. 

(vi) To control malaria in urban areas 
wbere malaria is a problem, 
Urban Malaria Scheme bas been 
sanctioned for 133 towns in the 
country. Anti·larva and anti­
parasile measures are beiDI taken 
to abate the malaria transmission 
in these areas. 

First Class Quota in Mail Trains from 
Jabalrur to Bombay and Caleutta 

2006. SHaI AJAY MUSHRAN 
Will the Minister of TRANSPORT be 
pleased to state 

Ca) whether her Ministry bas issued 
orders reducing the first class quota in 3 
UP and 4 down mail trains from JabaJpur 
to Bombay and Calcutta; 

(b) if so, the reasons thereof; 

(c) whether the Ministry are considering 
any proposal for increasing this quota for 
the cODvenience of passengers in view of 
heavy traffic; and 

(d) if so, the time by which it is 
proposed to be increased '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a> and (b). 
After the replacement of two partial first 
class coaches by one AC 2-tier coach from 

NHAVA SHEVA POR.T TRUST 

Capital Dredging 

BOMBA Y PORT TRUST : 

Containerisation & Compu terisatioD 
Project I 

CALCUTrA PORT TRUST 

(i) CootainetiaatiOD Projef;t 

t .2.84, and to meet the pressing denlands 
for reservation at various stations, the 
quota in upper class at Jabalpur station in 
3 UP Ho\\rah-Bomb'iY Mail was reduced 
from 26 to 20 berths. There has however 
been no reduction in the quota by 4 Dn. 
Bombay .. Howarb Mail. 

(c) and (d). This quota at Jabalpur 
station is being increased by 2 AC 2-tier 
berths from 1.9. J 986. 

Foreign Financial Assistance for 
ModernisatioD of Ports 

2007. SHRI BRAJA MOHAN 
MOHANTY: Will the Minister of TRANS. 
PORT be pleased to state : 

(a) whether any foreign financial 
assistance or loan is being arranged for 
modet'nisation of any major portl in the 
country; 

(b) if so, the details thereof; 

(c) the major ports which have incurred 
losses during the year 1985-86; 

(d) the reasons rherefor; and 

Cel the measures being contemplated 
by Government to make them economi~lly 
viable? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) and 
(b). Foreign financial assistance for the 
following projects is under negotiations by 
Goveromen t with the agencies noted 
below:-

R.oyal Dutch Government. 

Asian Development Bank. 

Auan Development Bank 
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(ii) River Training Works in HOlbly 
Estuary 

(iii) Container handling Equipment 
for Haldia. 

(iy) Second QUIetty and strengthen- -
ing of existinl oil Jetty at Haldia. 

(v) Modernisation of Haldia Port. 

MADRAS POR.'rTRUST 

Extension of existing canta iner 
terminal. 

COCHIN PORT TRUST : 

Conta inerisation Project 

(c) According to annual accounts which 
are yet to be audited, the Calcutta, Paradip 
and Cocbin Ports have incurred losses 
during 1985-86. 

(d) The loss is 
in operational 
expenditure and 
traffic at Paradip 
Cochin Port, etc 

mainly due to in~rease 
costs, establishment 

shortfall in iron ore 
Port and POL traffic at 

(e) Modernisation, u'PlI'adation and 
development of various facilities in tbe 
Ports are under way during the Seventh 
PlaD. The Ports have also been asked to 
improve their efficiency and 'Productivity 
and to achieve maximum economy in 
expenditure. 

CODStnaetioD of Quarters in South 
Eastera Railway 

2008. SHItI NARAYAN CHOUBEY: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) the number of railway quarters in 
the South Bastern llaiJway (Division-wile) 
which bave been d~larcd al \lDfit fOf 

Royal Dutch Govt. 

Overseas Economic Cooperation 
Fund, Japan. 

Overseas Economic Cooperation 
Fund, Japan. 

Overseas Economic Coopera tion 
Fund Japan. 

Asian Development Bank. 

Asian Development Bank. 

living during the last three year., year­
wise; 

(b) the number of new quarters which 
have been constructed (Division-wise) 
during the last three years on the Soutb 
Eastern Railway; 

(c) whether a large number of such 
newly built quarters suffer from various 
defects; and 

(d) if so, the reasons therefore and 
whether Government propose to fix 
responsibility for the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SMaI 
MADHAVRAO SCINDIA): (8) and (bl. 
Two Statements I and II showilll tbe 
number of quarters identified for replace­
ment on condition basis and tbose construc-
ted on the Soutb Eastern Railway 
division-wise and year-wise, for the la5~ 
three years are liven below. 

(c) No major defect. in the new 
qoarters have been reported. 

(4) Does aot arise. 
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Stat .. eat-I 

S,.teme.' SIIowing tM Number 0' (lllll".'. Idenll/ied /0' k,ltIe."..", 
o. Conditio" 6 •• " on ,,,. S.E. ""'''117 DII''''' tile La" "', •• Y.ar. 

Division 1983-84 1914-85 1985-86 Total 

Kharagpur Nil Nil 8 8 

Kburda Road 4 7 3 14 

Walt air Nil Nil 30 38 

Adra 51 20 Nil 71 

Cbalaadbarpur 199 113 7l 384 

BilaspUf 18 24 25 1S 

NalPur 360 40 91 491 

Total: 640 204 229 1073 

Statemeat-n 

SIa'.meat 0/ S,qff g..".,. COIUtl'llelM Oil S.E. R.1l1W11 D.,.. 
IU US, 3 Y •• " 

Division 1983-84 1984·85 1985.86 Total 

Kharaapur 78 88 434 600 

Kurda Road 469 144 '6 619 

Waltaii' 341 127 30 49. 

Chatradharpur 226 tlO 103 43' 

Bilaapur 40 20 3 " 
Adra 60 530 291 811 

NalPur 23 29 7 " 
Total : 1237 1048 934 3219 
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e_1 HaD.)'" at Ha).I. Port 

2009. SHill NARAYAN CHOUBEY : 
Will the Minist. of TRANSPORT be 
pleased to Itate : 

(a) ._tIler coal bandlinS at Baldia 
Port bal recently been stopped c'ue to 
,trike; 

(bl if 10, the details thereof; 

<;> whether tbe baudlinl of coal which 
used to take place at Baldia had been 
Ihlftcd to other ports in the recent palt; 
and 

(d) Tbe c1emudl of the strikerl and 
whether Government bave conceded their 
deDWlda. ill the iDterest of coal handlin. at 
Baldia ? 

THE MINISTER OP STATE IN THB 
DBPA&TMBNT OF SURFACE TRANS­
PORT (SBIlI BAlBSH PILOT): (a) Yea 
Sir. 

(b) 91 Coal Spillale Cleaning Workers 
of Baldia Dock Complex have lODe on a 
atrike witb effect from 2nd July '86. 

Ie) Movement of coal meant for powor 
RatioDl of Tamil Nadu Electricity Board is 
..... effected tbroUlh tbe portl of Paradip 
aDd Vilakbapatnam a 110. The concerned 
autboritiel have been requested to divert 
Ihips from Baldia to ParacJip and Vi.tha­
patnam. 

(d) The 97 ltrikiDI Coal Spillale 
Clcaainl Worken are prClOndy work ina as 
lilted ,""bra UDder an enlistment scheme. 
The, bave demanded their departmentalisa. 
tion an4 _aement of 6 additional persona. 
Tb.. demaads bave not been foUDd to be 
acceptaltlc to port authorities. How~ver 
cODciUation/disculSiODS are in prosress. 

SIIort... or Water I. IU.r..,. Ran"., Settle .... 

20tO. SH'R.l NAllAYAN CHOUBBY: 
WW tNt MJoitter of TIlANSPORT be 
pIeIMd &0 IIato : 

(a) whether Government are aW,"re of 
rhe acute abortaae of water in the R.ailway 
settlement at KaralPur, South Bastern 
Railway; 

(b) whether Government are also aware 
that tbero are some areas in the town which 
did not receive driking water for a few day, 
continuously in the months of M.ayand 
June 1986; and 

(c) if SOj the realons tbereof aDd re-
medial measures taken to solve the 
problem? 

THE MINISTER OF STATE IN THB 
DBPARTMENT OF RAILWAYS (SHRI 
MADRA VRAO SCINDIA): (a) This year 
there bad been no acute shortale of water 
in the llailway sett elment at Kbaraapur ex­
cept for Gec.slional failures in. few 
i.olated locations. 

(b) to (c). There are no areal in the 
Railway settlement at K.haraspur which had 
to 10 without water for a few days conti­
nuously in the months of May and June 
198CS. except occcasion"li failures at a few 
locations due to pump failures, electric 
shutdown or pipeline problem etc. In all 
lucb cases, immediate remedial action wal 
initiated and water supply restored within 
minimum possible time. Action is also 
beiDI taken to aUlment the existinJ sourcel 
of supply by providing tube wells to improve 
tbe water supply position. 

[TrtJII,ltJtlon] 

ReveDae from fre1abt aDd PalseDler 
Trame 

2011. SHRI JITBNDRA PRASADA: 
Will the Minister of TRANSPOR. T be 
pleased to state : 

(a> the total quantam of looct. tran .. 
ported by the Railway, durin. the fiuaDcial 
,ear 1985·86 and the revenue earned tbere­
from; aocI 

(b) the number of passenlen who 
travolled by the railway. in different olalle. 
11''' ~, '~VC1l\\e earn" 'beretiolll 1 



THE MI~ISTEa OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) 258.14 
million tonnes and RI. 43,77.76 crores 
(Pro\, isional). 

(b) Tbe class-wise number of passcnlers 
carried by the Railway" durina198S-86 and 
the eamiDls therefrom are al under : 

Class 

Air conditioned 

First 

Second 

MaiJ/Express 

Ordinary 

Total 

(Provisional) 
Number of Earnings 
passeDlers 

(in million) (Rs. Crores) 

0.48 

115.98 

323.69 

2,993.74 

3,433.89 

16.02 

1,70.18 

9,32.90 

5,98.90 

17,18.60 

Length of Railway Line and New 
Engines 

2012. SHRI JITENDRA PRASADA: 
Will the Minister of TRANS POll T be 
pleased to state : 

(a) tbe State-wise length of rail lines of 
broad gauge, metre laUSe and narrow sauge 
as on 31 March, 1986; 

(b) the Dumber of each type of new 
enaines introduced durioa the year 1985 .. 86; 
and 

(c) tbe Dumber of eacb tYPe or enaiDes 
manufactured and imported durio. the 
current year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVB..AO SCINDIA) : (a) State.wise 
and pUle.wise route kilODJetral. aa OD 

31-3-1986 is not yet available. However, 
the pOsition as on 3 t ·3-198 S ia liven ill 
the Statement·1 beiow. ' 

(b) The type.wise breat·up of new 
locomotives manufactured duriol 1985-86 
is indicated in the statement-II below. 

(c) Locomotives m:lnufa~tured duriq 
the cunent year from April to June, 1986 
for Railways· ule are : 

Blectric 10 

Diesel WD8-4 3 

Diesel ZDM-4A 2 

Diesel WDM-2 -16 

Diesel YDM-4 11 

Diesel WDS-6 4 

No locomotive was imported duriDI tbit 
{)eriod. 

Statement-I 

ROllte Kilometrtlge-Sttlte Wi,e tlI"II J 1.3 .1985. 

S. No. Name of State B.O. M.G. N.G. Total 

1 2 3 4 5 , 
1. Andbra Pradesh 3310.42 1610.09 36.94 495'.45 

2. Assam 2'2.09 20,5.42 Nil 2337.51 

3. Bibar 3624.5J J668.34 69.1' 5362.00 

4. Gujarat 1710.31 2824.50 1099.48 5634.2' 

s. Haryana 883.58 614.63 3.38 1501." 



jUly 3t, Ita' 

1 2 3 5 , 
6. Himachal PradHb 11.S S Nil 244.25 255.80 

7. Jammu and Kashmir 77.29 Nil Nil 71.29 

8. Karnataka 656.42 2119.56 148.46 3014.44 

9. Kersla 803.54 112.71 Nil 916.25 

10. Madbya Pradesh 4323.18 497.23 94'.72 5768.13 

11. Mabarasbt11l 3324.96 994.29 1100.06 5419.31 

12. Maoipar Nil Nit Nil Nil 

13. MClhalaya Nil Nil Nil Nil 

14. Napland Nil 9.35 Nil 9.3S 

15. Orissa 1839.11 Nil 143.03 1981.14 

16. Punjab 1968.95 158.23 11.93 2139.11 

17. R.ajasthan 760.39 4766.88 86.51 5613.78 

18. Sikkim Nil Nil Nil Nil 

19. Tamil Nadu 1012.1S 1892.84 Nil 3905.59 

20. Tripara 'Nil 12.35 Nil 12:3S 

21. Uttar Pradesh 5950.11 2935.85 2.28 8888.90 

22. Weat BeDlal 2882.08 515.31 351.90 3159.99 

V .... Terrltorlel 

t. OtaDdiprh 11.00 Nil Nil tl.00 

2. Delbi 140.74 21.09 Nil 161.83 

3. Goa Nil 79.06 Nil 79.06 

4. Pondicberr7 Nil 27.1 t Nil 27.11 

Total 33$53.65 24050.84 4245.79 61850.27 
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Statement-I 

The tyPe-wise break-up of new loco­
motives manufactured during 198 S-8 6 is as 
under: 

By Chittaranjfl" LOCDmotive Works, 
Chlttaranjan 

S. No. Type of 
Locomotive 

Number 
manufactured 

1. WAG-SA BG-AC Elec-
tric Loco 54 

2. WDS-4 DO diesel 
hydraulic shunter 13 

3. YDM-2 MO diesel 

Accounts for the year 198 S-86 are In the 
process of finalisation. The provisional 
figures of income earned, exyenditure in­
curred acd contribution made to Central 
Revenues during 1985-86 would be as 
under: 

Income earned 

Expenditure incurred 

Contribution made to 
Centra) Revenues 
(Dividend) 

(R&. in Crores) 

6526.7S 

5894.64 

520.00 

hydraulic loco 3 (b) Number of employees as on 

4. ZDM-4A NG diesel 
hydraulic loco 8 

By Diesel Locomotive 
Works, Yarllnasi : 

1. WDM-2 BO diesel 
electric loco S2 

2. YDM-4 MG diesel 
electric loco 28 

3. WDS-6 DO diesel 
el ectric sbunter 40 

Espen.iture and Earning in Railways 

2013. SHRI JITENDRA PRASADA: 
W ill the Minister of TRANSPOR T be 
pleased to atate : 

(a) the details regarding various finan­
cial aspects like income earned, expenditure 
incurred and contribution made to central 
revenues by the Railways during the finan­
cial year 1985-86; and 

(b) the categotY-wise number of em­
ployees in the railways? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
M"DHA VRAO SCINDIA): (a) The 

31.3 85 : 

Group 'A' 6,262 

Group'D' 6,178 

Group 'c' 796,701 

Group'D' 794,039 
----

Total 1,603,180 
-----

National Highways 

2014. SURI JITENDRA PRASADA: 
Will the Minister of TRANSPOR.T be 
pleased to state: 

(a) the state-Nise total1ength of Natio­
nal Highways in the country as on 31st 
March, 1986; and 

(b) the amount spent, State-wise, on 
the development and repair work of 
National Highways durin. 1985-86 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
POR 1 \SHRI RAJESH PILOT): (a) and 
(b). Statement 1 and II are Biven below. 
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Statement-I 
1 2 3 

State-wise Lengvh of Existing National 
HighwQYs tIS on the 31 st March, 1986 13. Kerala 784 

-----.-- 14. Madhya Pradesh 2736 

S. No. Name of Statel Total length 15. Maharatra 2888 
Union Territory in kms. 

16. Manipur 431 

1 2 3 
17. Meghalaya 472 

1. Andbra Pradesh 2299 18. Mizoram 240 

2. Arunachal Pradesh 330 19. Nagaland 113 

3. Assam 2278 20. Orissa 1649 

4. Bihar 211' 21. Punjab 913 

5. Chandigarb 24 22. Pondicbeny 18 

6. Delhi 72 23. Rajasthan 2S>7 

7. Goa 229 24. Sikkim 62 

8. Gujarat 1491 2S. Tamil Nadu 1771 

9. Haryana 681 26. Ttipura 200 

10. Himachal Pradesh 630 
27. Uttar Pradesh 2613 

28. West Bengal 1561 
11. Jammu &. Kashmir 648 

12. Karnataka 19(16 
Total: 31803 

------ ----
Statement-II 

S. No. Name of State I Actual Expenditure incurred on 
Union Territory ------- ----

Development Maintenaoce 
(Rs. in lakhs) 

t 2 3 4 

1. Andbra Pradesh 1853.40 '42.52 

2. Arunachal Pradesh S4.S6 14.60 

3. Alsam 833.S2 491.68 

4. Bihar t 448.41 162.75 

s. Cbandigarh 11.75 

6. Delhi 194.56 96.33 
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I 2 3 4 

7. Goa 333.00 93.00 

8. Gujarat 1368.38 797.02 

9. Haryana 652.37 176.79 

JO. Himachal Pradesb 449.93 153.78 

11. Jammu and Kashmir 582.20 86.12 

12. Karnataka 1147.93 460.53 

13. Kerala 

14. Madhya 'Pradesh 

15. Maharashtra 

16. Manipur 

17. Megbalaya 

18. Napland 

19. Orissa 

20. Pondicherry 

21. Punjab 

22. Rajasthan 

23. Tamil Nadu 

24. Uttar Pradesh 

25. West BeDlal 

(E".lish] 

Paellitles iD CGHS DispeDsarles ia 
F..ast Delhi 

201S. SHRI YASHWANTRAO 
GADAKH PA TIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to atate : 

(8) whether Government's attention has 
been drawD to the Doordarshan's ROYing 
EYe proll'amme of 2 July, 1986 rcaarciing 
poor facilities available in the COHS Dis­
pen.ario. Ip E •• t Delhi; 

778.42 318.3~ 

1'364.41 635.69 

1454.6S 937.64 

189.53 65.12 

4S0.00 184.23 

34.64 2.21 

889.80 443.33 

2.65 4.94 

800.00 249.30 

791.42 553.72 

1252.28 443.87 

2193.08 1113.54 

910.62 745.25 

(b) if so, the reaction of Govemment 
thereto; 

( c) tbe details of COBS dispensaries in 
Delhi where there is no provision ft.r cold 
drinkinl water and ceilinl fans for waitinl 
patients in summer; and 

(d) the steps proposed to be taken to 
ensure availability of such amenities ? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARPE): (a) Yes, Sir. 
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Cb) The medical facilities available to 
COlIS beneficiaries is the same, irrespective 
of the location of the dispensary. 

(c) and Cd). Electric water coolers or 
earthen pitchers have been provided for cold 
drinking water in all COBS dispensaries. 
Ceilinl Fans are ava ilable in all the CGHS 
dispen saries. 

Demlnd for laerease iD Hire Charges by 
Prh1lte Bus Operators 

2016. SHill P. M. SAYEED: Win 
the Minister of TRANTPORT be pleased to 
atate : 

(a) whether private 
owners operating under 
Corporation have been 
increase in the rate of 
their buses; 

bus operators and 
Delhi Transport 
demanding an 
bire-char es r 0 r 

(b) whether a decision in the matter 
baa since been taken to revise the per­
kilom etre charges; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPAR.TMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT): (a) Yes, 
Sir. 

(b) The matter is under consideration. 

(c) Does not arise. 
Drive to Improve Primary EdD~atioD 

2017. SHRI P. M. SAYEED: Will 
the Miniater of HUMAN RESOURCES 
DEVELOPMBNT be pleased to state : 

(a) whether Union Government have 
i.sucd certain directives to the States and 
Union Territories to launch a major drive 
to improve primary schools; 

(b) if so, the details thereof; 

(c) whether children of the under pre­
villeged people will aet full attention and I 
support of Government as relarda their 
education; and 

(d) if 80, upto what standard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SRRIMATI KR.ISHNA SAHI) : 
(a) to (4), UnivenaUaation of Elcnl~nt'f)' 

Education bas always been accorded a very 
high priority in successive Plans. Under 
Vltious schemes the Central and State 
GOftrnments have been providing various 
incentives like free uniform to girls, free 
textbooks, mid-day meals etc. aDd scholar­
ships to under-previle&ed children to 
varying delrees in different atates. 

The National Policy on Education. 1986 
lays special emphasis on the removal of 
dispartics and the equalisation of educatio­
nal opportunity by attending to the specific 
needs of those who have been denied equal 
access to educational facilities and equal 
chance of success so far. The Policy 
envisages provision of a series of measures 
as special support to ensure that children 
of SC and ST families and those cDgaged in 
unclean occupations like in scavcDaiDI, 
Baying and tanning can avail of educational 
facilities qt per with otbers. 

Progress of IrrilatioD ProJedfll in 
GOJarat 

2018. SHIll AMARSINH &ATHAWA : 
Win the Minister of WATER RESOURCES 
be pleased to state : 

(a) the names of the major and medium 
irrigation projects which are under construc­
tion in Gujarat; 

(b) the dates on which construction OD 

these projects was start ed; 

(cl whether the progress is very slow 
and if so, the reasons therefor; and 

(d) Government's policy to introduce 
lift irrigation scheme in Gujarat and the 
detaiJs of works which have been started 
u-)der tbis scbeme ? 

THB MINISTER. OF WATER. RE­
SOURCES (SHRI B. SHANKARANAND) : 
(a' and (b). Information is liven in the 
Stament liven below. 

<-) The main reaSOns for sJow pro­
lI'e,' include inadequate Provision of funds, 
inadequate investilation at project formu­
lation stale. difficulties in land acquisitOD 
and nOD-availability or scarce coDstruction 
material. 

(d) Lift irrigation schemel are under. 
taken by State Governments wherever 
feasible and economicaJ. a~ordin, to tho 
avaiJabilit)' of funds, 
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Statement 

Statement showing /intl"etal progress 0/ major and medium Ir,i,.,Io" 
projects which IIrB under con,tructlon in Gular., 

UA-Unapproved 

~Inter~tate. Inter State Projects are numbered only in ono 
State. 

Rs. Crores 

s. No. Name of Proj~ct Plan in COlts 
which --- --
Itarted latest Bxpdr. VII Plan 

cst. upto Outlay 
cost. end of 

VI Plan 

1 2 3 4 5 6 

MAJOR. PR.OJECTS 

011101111 ProJed. 

1. OamaDpuga (I.S.) IV 132.26 90.46 40.00 

2. Panam IV 56.54 46.30 10.24 

3 Sabarmati IV 86.00 78.06 7.94 

Mahi Bajajsapr (IS) IV 46.70 37.20 9.50 

4. Karjan V 1 S3.24 8S.59 68.00 

5. Sukhi V 71.51 51.84 19.67 

6. Heran 1978-80 --work practically Itopped-

7. Sipu 1978·80 70.04 19.31 20.00 

8. Watrak (UA) 1978-80 43.03 28.68 14.34 

9. Narmada (Sardar VI 4520.00 200.34 800.00 
Sarovar) tIS) (UA) 

10. Zankhari VI 86.50 1.96 8.13 

11. Sidbumber (VA) VI 30.62 0.02 1.00 

Total (OnaoinK Major) 5296.44 639.76 '98.82 

MEDIUM PROJECTS 

OD-IOI.I Projects 

1. Hiraa (8)-11 IV 6.24 6.01 0.23 
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1 2 3 4 5 6 

2. Sukhbhadar V 17.81 8.98 8.83 

3. Machhundri-II V lS.98 9.12 6.86 

4. Kalubbar V 16.08 9.23 6.86 

s. Machhanala V 10.61 9.62 1.00 

6. Amti (Vcr-II) V 13.17 11.93 1.24 

7. Deo V 31.95 26.22 5.73 

8. VenD-II V 16.83 6.85 9.98 

9. Und (Jivapur) V 31.81 lS.14 16.67 

10. Dbadar (PMS) V 22.60 IS.99 3.61 

11. Mazam V 18.0S 11.94 6.14 

12. Hadal V 14.30 10.94 3.36 

13. Gubai V 34.35 13.07 21.28 

14. Kelia V 10.93 9.24 1.69 

15. Harnav-l1 V 4.S1 3.36 1.1 S 

16. Pilot V 3.04 2.62 0.42 

17. Vaidy (UA) V 2.02 1.17 0.2S 

18. Nara V 1.78 1.66 0.12 

19. Seni V 9.73 2.34 7.39 

20. Amipur V 3.92 2.89 1.03 

21. Gbodadbari (UA) v 2.S9 2.31 0.28 

22. Jangadbia \ UA) V 2 19 1.40 0.79 

~3. Bulehi (UA) V 2.28 I.S3 0.45 

24. Rajwal (P) V 3.99 3.79 0.20 

25. Mitti (K) V 3.01 2.72 0.35 

26. Kabutari V 4.00 2.77 1.23 

,.,. Shank •• (UA) V 1.0l 0.14 1.1' 

28. Dboli (VA) V 3.28 1,08 2.21 
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t 2 3 4 S 6 

29. Umaria V 3.S0 2.72 0.78 
• 

30. Sbedi Branch Extension V 13.22 8.60 4.61 
CUAl 

31. Lift Schemes from rivers V 3.70 1.55 2.15 
and Canals (UA) 

32. Dam on Nani Vabial (UA) V 2.32 Neg. 2.32 

33. Aji-ll 1978-80 10.45 6.S1 3.94 

34. Aji-III 1978-80 2S.50 13.04 12.46 

35. Demi-II 1978-80 8.62 S.OO 3.60 

36. Jbuj 1978-80 20.06 15.29 4.77 

37. Uben (UA) t 978-80 9.32 6.19 2.S3 

38. Lakbi Bam (UA) 1978-80 2.09 1.92 0.18 , 
39. Karmal (UA) VI 3.00 2.7S 0.2S 

40. Matbal (UA) VI 2.34 1.74 0.60 

41. Cbopadvav (UA) VI 4.50 3.56 0.44 

42. Berachia (U A) VI 0.82 0.67 0.15 

43. Don (UA) VI 1.27 1.04 0.23 

44. Kbambhalav (UA) VI 4.70 0.8S 3.58 

4S. Bengawadi (UA) VI 3.06 1.96 1.10 

46. Hamipur (UA) VI 2.17 1.97 0.20 

47. Sonmati (VA) VI 2.47 2.03 0.44 

48. Raidy (UA) VI 3.45 2.68 0.16 

49. RanBamati (UA) VI 1.67 1.42 0.2S 

SO. Vrajaoi (UA) VI 3.14 1.69 1.45 

51. Dai (Minlar) (UA) VI 5.88 5.17 0.40 

52. Lakbanka (UA) VI 2.80 2.56 0.24 

53. Edalvada (UA) VI 2.47 2.02 0.46 

54. Yu"telbwu (U A) VI 8.3% 5.31 3.06 

55. Fateaadb (UA) VI 1.22 1.12 0.10 
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1 2 3 4 5 (; 

~6. Falla (Kankawati) (UA) VI 4.14 1.87 2.27 

57. Kakadiam (VA) VI 3.06 2.60 0.46 

58. Mallarb (UA) VI 1.12 0.92 0.20 

59. Kalagbosba (UA) VI 1.44 1.19 0.2S 

60. Isbwaria (UA) VI 1.86 1.54 0.32 

61. Nyari-II (VA) VI S.29 3.57 1.72 

62. Und-I1 (VA) VI 8 97 8.91 

63. Ozat \Dbarafad) (VA) VI 5.42 5.42 

64. Veradi (VA) VI 3.21 0.02 3.20 

65. Mecbbu-II (UA) VI 23.45 5.12 18.32 

66. Men (UA) VI 13.69 0.50 13.10 
.t 

67. Ani (VA) V", 10 05 0.16 9.89 

68. Goma (UA} VI 9.52 0.61 8.91 

69. Valan (UA) VI 10.02 0.65 9.37 

70. Bakre) (VA) Vl 10.88 0.05 10.83 

71. Kaniyad (UA) VI 1.51 1.51 

72. Dared (Melar) (UA' VI 6.51 6.51 

73. Sangawadi (UA) VI 1.83 0.02 1.81 

14. Ramanatb (VA) VI 4.S9 Nel. 4.59 

75. Aji-IV (VA) VI 7.76 7.76 

76. Gunda (VA) VI 3.35 3.34 

77. Mitbapur (UA) VI 9.81 1.00 

78. Macbbu.IJI (UA) VI 4.56 4.SS 

79. Ozat-II (UA) VI 19.10 1.00 

80. Hatbiwan (VAl VI 2.17 

81. UbcD-II (UA) VI 10.87 1.00 

82. Kajipur (VA) VI 0.60 0.60 

Total 1 (ODloiral Medium) 646.08 319.13 288.58 



t a Written AII,we,' SRAVANA~, 19Oa (SAKA) Jl7rltten Answers 18~ 

Use of Mother TODgue in Primary aDd 
Seeondary Education 

2019. PROF. MADHU DANDA-
VATB: Wa)) the Minister of HUMAN 
BBSOURCB DEVELOPMENT be pleased 
to state : 

(a) whether the norms regarding the 
use of mother tongue in tbe primary and 
secondary educ"ltion evolved in Chief 
Ministers' Conference in 1961 and the 
provisions of article 330 of the Constitution 
concerning linguistic minorities are 
uniformly followed in various States; 

(b) whether there have been any 
difficulties in any State in implementing 
the decisions of the 1961 Chief Ministers' 
Conference and provisions of article 3 SO 
of the Constitution; and 

(c) if so, whether Union Government 
would use its good offices to ensure proper 
implementation of the same '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) to (c) Article 350 A of the 
Constitution stipulates that every State 
and local authority within the State 
should try to provide adequate facility for 
instruC(tion in mother tongue at the p~imal'Y 
stage of education to children belonging to 
linguistic minority groups. In pursuance 
of this stipulation tbe policy of tbe 
Government has been that at primarY 
stale instruction in the medium of mother 
tongue should be arranged for students 
belonging to linguistic minorities when such 
a facility is desired by at least 40 students 
in a scbool or lOin a class. A secondary 
stage similar facility should be provided if 
at least 60 students in the last four classes 
and l' students in coach class desire it. 
Most of the States have been leneraJJy 
following this policy. 

The meeting of the Chief Ministers' of 
States & Central Ministries in AUJust, 1961 
considered the scheme of safeguards for 
linguistic minorities in the broader context 
of nat ional integration. The statement 
issued by tbis conference gives a 
comprehensive scheme of safeguards and 
mode of itl practical implementation 
agreed to at the national level for the 
linguistic minorities 

Wherever specific instances came to tbe 
notice of Government of India of this 
policy not being followed. the Government 

. of India takes up the matter with tbe 
concerned State Government. 

[Translation] 

Allocations to Bibar for Major and 
Medium Irrigation Projects 

2020. SHRI RAMASHRAY PRASAD 
SINGH: Willi the Minister of WATER 
RESOURCES be pleas~d to state : 

(a) the amount allocated 10 Bihar for 
the year 1985-86 for completion of the 
construction work of medium and major 
irrigation projects; 

(b) the names of medium and major 
irrisation projects of Bihar expected to be 
implemented during the financial year 
1985 .. 86; and 

(c) the progress made 80 far in 
completion of these projects ., 

THE MINISTER OF WATER. 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) The approved outlay for 
Major and Medium &chemes in Bihar for 
19~5-86 was Rs. 200 crores. 

lb) and (c). The information is given 
in the Statement below. 
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91. 

Statement 

Stlltem.,,' Show;", Major & Medium Irrigation Propels u"der 
i".,lementa'foll In BlhIIr D",fII, 198 5-86 a"d their Progress 

UA-Unapproved 

IS -Inter-State. 
at one State. 

Name of Project 

Inter-State's Projects are numbered only 

(Rs. Crores) , 

Costs 
No. --------------

Latest Anticipated 
esti- expenditure 
mated upto and 
cost of March 1986 

I 2 3 4 • 

A. MAJOR PROJECTS : 

I. Ongoiog Proj eets : 

1. Western Kosi Canal (IS) 282.21 104.80 

2. Balmati 197 83 17.86 

3. Subarnarekha (UA) (IS) 665.20 129.01 

North Koel Res. (UA) 2S639 
, 

154.90 4. 

s. Durpwati Re'J. 100.98 23.91 

6. Barnar Res. 62.93 9.23 

7. Upper Kiu) Res. 41.30 29.05 

8. Konar Diversion (UA) 97.S5 31.44 

9. Tilaiya Diversion (UA) 65.15 4.04 

10. Bateshwarasthan Pump Phase-I 61.83 6.41 

Bansagar Dam (IS) 64.23 21.52 

11. Ajoy Barrage (Siktia) tUA) 77.45 29.29 

(Total OolOinl M~jor) : 1973.05 567.48 

II. New Schemes of VII Plan: 

1. Gandak Phase-II (UA) 112.53 1.00 

2. Kosi Bastern Canal Phase-II (UA) 21.55 1.00 
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1 2 3 4 

3. Mason Dam (UA) 57.96 5.10 

4. Auranla Res. J98.72 4.30 

s. Punasi Res- (UA) 36.49 5.59 

Total (New Major 427.25 17.00 

Total (Major) 2400.30 584.48 

B. MEDIUM PROJECTS 

I. Ongoing Projeeil : 

1. Delbama 11.7S 10.19 

2. Ajan (Kukurjbap) 21.02 16.99 

3. Chausa Pump on aanla 5.17 S.17 

4. Omi 17.55 9.87 

s. Bateswarasthan Pump Phase-II 1.96 1.49 

6. Malay (UA) 10.43 9.43 

7. Batane 18.53 1706 

8. Anraj 8.51 8.'0 

9. Oumani Barrage 22.7. 9.81 

10. Torai 20.41 7.26 

11. Sugathan 6.74 0.23 

12. Chitlaon 3.13 0.35 

13. Kans 2.99 0.32 

14. Jh~rjhara 6.11 0.58 

1~. Murabir 7.29 5.46 

16. Sakriaali Pump 4.00 2.70 

17. Surajgarb Pump 4.77 4.77 

18. Dakaranala Pump Phase-I 32.64 IS.52 

19. Bilali 4.38 1.96 

20, phulwada 21,6~ 27.62 
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1 2 3 4 
------- - --

21. Sindbwarni 6.89 1.19 

22. 80nua 11.48 2.71 

23. Suru 3.98 0.56 

24. Latratu 25.23 20.02 

25. Tarlow '.37 7.30 

26. Naodini 4.85 4.85 

27. Tapkara 3.35 3.35 

Total (Ongoing Medium) : 307.99 197.85 

II. New Projects 

1. Dakra Nalla Phase-II 8.68 0.18 

2. Bhairwa (U A) 11.39 0.01 

3. Keso (UA) 8.98 0.02 

4. Salaiya (UA) 8.88 0.02 

s. Panchkhero (U A) 9.39 0.02 

6. Nakti (Singhbhum) 7.55 0.01 

7. Suraogi 4.10 0.01 

8. Satpoatka CUA) 9.95 0.03 

9. ICansjore 15.30 0.03 

10. Ramrekha (UA) 11.50 0.02 
11. Upper Sankh 12.60 0.03 
12. Dbansingb Toli (UA) 9.48 0.03 

13. Baud (Irrigation cum water 
supply) (UA) 13.92 0.03 

14. Katri (UA) 11.98 0.03 

Total (New) ; 144.30 047 
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[English] 

MODey Released to Institute of Higher 
Sanskrit Stndies and Research 

2021. DR.. PHULRENU GUHA 
Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount released to the Institute 
of Higher Sanskrit Studies and Research 
under the Asiatic Societ), Calcutta during 
the year 1985-86 and 1986-87. and 

(b) if no money has been released, 
the reasons therefor '1 

THE MINISTER. OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMA TI KRISHNA 
SARI) : (a) An ad hoc grant of 
Rs. 65,000/- was released to the Institute 
of Higher Sanskrit Studies and Research 
under the Asiatic Society, Calcutta during 
1985-86 by the Department of Education 
for purchase of books, furniture and equip-

ment. 

(b) Dose not arise. 

Birth Rate and Child Mortality Rate 

2022. DR. PHULRENU GUHA 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the birth rate during the year 
1984.85 and 1985.86; and 

(b). the rate of child mortality during 
tbat period '1 

THE DE"PUTY MINISTLR IN THE 
DB'PAa'TMBN.'t OF FAMILY WELFARE 
(SHRI S. KRISHNA. KUMAR.) : (a) As 
per the estimate by the sample Registera­
tion System of Registrar General of India, 
birlh rate for 1984 was 33.8. The figure 
for 1985 is still to be finalised. 

(b) The latest estimate for child (0-4 
yeats) mottality rate for 1983 was 37.6 
per 1000 live births The figures for 1984 
and 198 S arc still to be finalised. 

Post Graduate Scale for Teachers of 
Secondary Schools 

2023. SHRI SHANTARAM NAIK : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a pay scale known as 
"Post Graduate Scale" for post-Oraduate 
teachers teaching in the Se-condary Schools 
of the Union Territory of Goa, Daman and 
Diu was introduced; 

(b) whether the said scale is beins 
implemented; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THB 
DEPARTMENfS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : (a) to (c). A few years back, 
Government of GO;l, Daman and Diu bad 
upgraded 20 % posts of teachers to Post 
Graduate Teachers in aided Secondary 
School~. As the upgradation was found to 
b~ irregular, the same was subsequently 
withdrawn. 

More Bogies to Venad Express and 
Increasing Frequency of Kerala Express 

2024. PROF. K. V. THOMAS: 
SHRI SURESH KURUP : 

Will the Minister of TRANSPOR. T be 
pleased to state: 

(a) whether more bogies are proposed 
to be added to Venad Express in Kerala' 
~d • 

(b) whether tbere is any proposal to 
run Trivandrum-New Delhi Kerala Express 
four days a week instead of twice a week 
at present '? 

THE MINISTBR OF STATB IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) No, Sir. 

(b) No, Sir. 
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Financial Assis(ance to University 
Students U nioos 

20is. SHRI MUKUL WASNIK : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether Union Goverl'fllent heve a 
scheme to financially assist university 
students unions to organise their 
programmes; and 

(b) jf so, the kind of progranlmes 
which are or may be assIsted and the 
number of universities which have been 
benefited through this scheme '1 

THE MINJ~TER OF STATE IN lHE 
DEPARTMENTS OF EDUCATiON AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) : <a) No, Sir. 

(b) Does not arise. 

Programme to Remove IJliteracy 

2026. SHRI MUKUL WASNIK 
Will the Minister of HUMAN RESOURCE 
DFVELOPMENT be pleased to state: 

(a) whether Government have recently 
launcbed a programme for the removal of 
illiterac.y from the country; 

(b) if so, which are the organisations 
involved in the implementation of this 
programme; and 

(c) the results achieved through this 
ptogtamme so far 'l 

THE MINIS1ER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI) ~ (a) and (b). In addition to the 
existin~ oD-going programmes of Adult 
Education. a programme involving 2 lakh 
NSS students and 1 lakh Non-NSS students 
in the Universities and colleges has been 
launched on 1 st May, 1986 with the 
stipulation that a student volunteer wiH 
teach at least two adult illiterates in the 
neighbourhood. Literacy kits have been 
provided to the ) earners free of cost. The 
new scheme aims at involving students in 
this national etTort on a voluntarY basis. 

(c) From reports received so rar, 
approximately 1,18,000 student volunteers, 
in 1 2 States and Union Territories are 
participating in this programme. As the 
programmes duration is upto Puja holidays, 
the details of the achievement can be 
compiled thereafter. 

Representation to Students on Decision 
Making and Monitoring Bodies of 

CGlleges and Universities 

2027. SHRI MUKUL WASNIK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government under the 
new education policy intend to involve 
and give representation to the student 
community in the decision making and 
monitoring bodies' of the colleges and 
universities ; 

(b) If so, the details thereof; and 

(c) if not, the reason thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE (SHRIMA11 KRISHNA 
SA-HI) : (a) to (c). Det-uls of programme a 
Action to implement the National Educa­
tion Policy-1986 has not yet been finalised. 

Concession in FaTe to student in Cal­
cutta Metro Railway Sertice 

2028 SHRI MUKUL WASNIK: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether Government give concession 
in railway fare to students in the Bombay 
local trains'lnd the same is being denied 
to students in the Calcutta Metr.> railway 
service; 

(b) if so, whether Government intend 
to give concession to students in the 
Calcutta Metro railway service; 

(c) if so, from which date the same 
will be effective ; and 

(4) if pot, the reasons thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b' No, Sir. 

(c) Does not arise. 

(d) Metro Railway in Calcutta is being 
developed at an extremely heavy cost, 
Giving students concession in this systom 
will put additional financial burden. 

Criteria for Affiliation to Private 
Engineering Calleges by 

Uni'\'ersities 

2029. SHRI NARSING SURYA-
WANSHI : Win the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether any criteria has been laid 
down by Union Government for grant of 
affiliation to private Engineering Colleges 
by the Universitis ; 

(bl if so, the details thereof; and 

Cc) if not, the present position in this 
regald and whether Government propose 
to regulate the same In near future 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF ElJUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI) : (a) and (b). No, SIr. Affiliauon 
to Colleges by Universities is done in 
accordance with the p[(lvisions made in the 
Acts and St~tutes of the different Universi­
ties. 

(c) A committee has been set up by the 
UniversilY Grants Commisson to suggest 
Iuidelines for affiliation of colleges and 
allied matters. The committee bas yet to 
submit its report con taining the necessary 
guidelines. 

Claim to Cure Aids by Siddha System 
of MediciDe 

2030. SHRJ NARSING SURYA· 
WANSHI : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether it is a fact that Research 
Scholars at Siddha Medical R~search 
Institute (S~1RI), a private research body 
at Bangalore, claim that a cure for the 
dreaded AIDS (Acquired Immune 
Deficiency Syndrome) exists in Siddha 
~ystenl of Medicine; and 

(b) if so, whether Government have 
examined the fl!asibility of its utilisation 
00 wider scale for curbing this dreaded 
disease? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE ('<UMARI SAROJ 
KHAPARDE): (a) and (b) Siddha 
Medical Research Institute, Bangalore has 
claimed the exi~tence of a cure for AIDS 
in Slddha System of Medicine. A number 
of cases from few hundreds to a few 
thousand are ofcded for undertaking clinica) 
trials of the drugs. Only two cases of AIDS 
have been detected so far in the country. 
Clinical trials of drugs for AIDS is 
possible only if and when sufficient number 
of cases have been dectected by the survi­
elJance net-wolk established for AIDS. The 
Central Council for Research in Ayurveda 
and Siddha which is concerned with the 
research schelnes in Ayuf\ eda and Siddha 
has no such proposal for the present. 

Vessels for Shipping Ser't'ices in 
Andaman and Nicobar Islands 

203] . SHRI MANORANJAN 
BHAKT A will the Minister of TRANS· 
PORT be pleased to state: 

(a) whether the Andaman-Mainland 
and inter-island shipping services are in a 
col1apsing stage and the Andaman and 
Nicobar Administration has repeatedly 
brought it to the notice of the Union 
Government for taking immediate measures 
by chartering a few vessels ; and 

, , 

(b) if so, wh'en the proposal from 
Andaman and Nicobar Administration 
was received and the action taken by 
Gcwernment to charter vessels ? 

THE MINI~TER OF STATE IN TIiE 
DEPARTMENT OF SURFACE TRANS. 
POR T (SHRI RAJESH PILOT) : (a) to (b). 
No Sir. Four vessels are plying regularly. 
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In addition, to meet the increasing demands, 
Proposals were received for chartering of 
veaae)s from A&N Administration in April 
• 86. Shipping Corporation of India 
Limited have been vigorously trying to 
obtain suitable passenger vessels from the 
charter market to meet the requirements 
of A&N Administration. Some vessels have 
sio("e been identified and the offers are 
under negotiations. 

Va~ant Posts of Hindi Stenographers 
etc. in Air India and Indian Airlines 

2032. SARI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 

MALIK: 

Win the Minister of TRANSPORT be 
pleased to state: 

(a) the number of posts of Hindi 
stenographers, Hindi typists!Hindi clerks 
which are lying vacant in Indian Airlines 
and Air India separately; 

~b) since when the~e posts have been 
lying va can t ; 

(c) what are the reasons for not filling 
up tbese vacancies; and 

(d) the time by which these vacancies 
are likely to be filled in '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
<SHltI JAGDISH TYTLER) : (a) In Indian 
Airlines no posts ot: Hindi Stenographers! 
Hindi Typists/Hindi clerks are lying vacant. 
10 Air India there is no post of Hindi 
Stenographer. No po.sts of Hindi Clerks/ 
Typists ate lying vacant. 

(b) to (d). Do not arise. 

Implementation of "Urban Malaria 
Scheme~' 

2033. SHRI BALASAHEB VIKHE­
PATIL: win the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether the 'Urban Malaria 
Scheme' is'being implemented in 122 towns 
in the country ; 

(b) if so, the names of the towns, 
State· wise ; 

(c) the number of malaria cases in the 
said 122' towns Detected, treated/cured 
during 1985-86 as compared to 1984-85; 

(d) whether these is any proposal to 
bring more towns under this scheme and if 
so, their names, State-wise; 

(c) how long it is likely to take to 
cover aU the (o,,,ns in the country under 
this scheme ; 

(f) whether there is also any schem~ 
for the eradication of Malaria from the 
rural areas ; and 

(g) if so, the 'details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) to (c). The Urban 
Malaria Scheme is being implemented at 
present in 122 towns A statement giving 
the names of the towns state-wise, number 
of malaria cases reported during 1984 and 
1 ~85 is given below. 

(d) and (e). Upto the end of Sixth 
Five Year Plan, th~ Urban Malaria Scheme 
was sanctioned in 1 33 towns spread all 
over the country. Of these, the scheme bas 
not yet been implemented in 11 towns. 
Efforts are being made to implement tbe 
scheme in these towns. Extension of 
Scheme to o~her towns depends on 
epidemiological situation and resources 
position. 

(f) and (g). Yes. The modified plan of 
Operation for control eradication of 
Mal'tria is being imple,nented since April, 
1977. The salient features of the Modified 
Plan are as under :-

1. All the areas with Annual Parasite 
(API) 2 and above (i.e. 2 cases 
or above per 1000 population pe 
year J are under regular iodoo J 

residual insect icidal spray witrh 
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appropriate type of insecticides to 
interrupt tho ttansmission of 
malaria. 

2. F ortniah tJy surveillance is beiDl 
carried out relularly both in the 
areas with API 2 and obove as 
weI! as in the areas with API le&~ 
than 2. 

3. Bntomological components 
have been attended with the 
72 NMEP Zonal organisations for 
astehing the susesptibility status 
of the voctor mosquito to com­
monly used insecticides like DDTI 
BHe/ Malathion. 

Statements 

w,i"." bswu, 202 

4. Laboratory services have been 
decentralised at each Primary 
Health Centre level for prQlBpt 
_examination oOf blood smears and 
institution of treatment without 
any time 1al. 

S. F or difficult terrain and hilly 
areas, the surYetllatlce component 
bas been augmented. 

6. To check deaths due to malaria 
aad minimise the dalYs of sickness, 
great emphasis bas been laid on 
the suppl, of life savini drug 
chloroquine tablets. The drug has 
been made available not only 
tbrougb the Governmental agencies 
but also throulh village Health 
Guides. 

SR. Name of Town Malaria Incidence MaJari a Incidence 
No. Reported Duriog Rreported Durin, 

1984 1985 

) 2 3 4 

ANDHRA PRADESH 

1. Hyderabad 3346 4096 

2. Warrangal 166 161 

3. Vijayawada 7397 '4433 

4. VisbakhaPatnam 632 433 

5. Ountur 1476 1478 

6. Nalgonda 75 65 

1. Kbamam 1 13 

8. Kumool 6 312 ----- -----
13105 10991 ---- -----

BIHAR 

9. Hazaribalb 81 76 

10. Daltonganj 27 21 

11. Bokaro 142 IS'4 

12. Cbaibasa 33 45 ---
283 336 

-.------. ----
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1 2 3 4 

OUJARAT 

13. Baroda 5769 6562 

14. Ahmed a bed 23186 16663 

1 S. Cambay 616 413 

16. Broach 4884 3841 

17. Bhavanagar 738 512 

18. Bhuj 307 84 

19. Dohad 234 81 

10. Surender Nagar 8S1 353 

21. Godbra 608 544 

22. Rajkot S02S SS4 

23. Nadiad 3977 2634 

24. Anand 1306 356 

25. Morvi 503 601 

2.6. Gandhi Nagar 2071 690 

27. Dobboi 961 1282 

28. UpJeta S2 2S 

19. Satdar Nagar 484 N. A. 

30. Gandhi Dham 32S N. A. 
---'-- -----

52011 35205 ----- ----
HARYANA 

31. Bhiwaoi 6378 5048. 

32. Kamal 1106 812 

33. Ilobtak 1421 1855 

34. SODipat 324 344 

35. Panipat 268 190 

36. Ambala 1404 1046 
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1 2 3 4 

37. Gurgaon 170 187 

38. Hissar 3134 4924 

39. Faridabad 418$ 2406 

40. &irsa 3793 5270 

4 t. Thanelwar 1090 728 

4 2. Kaithal 513 81 

43. Yamuna Nagar 456 270 

44. Narnaal 3 281 ' 

45. lind 1025 1113 
----- ----

25270 24615 ---
KARNATAKA. 

46. Bansal ore 34 20 

47. Bellary 23 15 

48. Bellaon S4 16 

49. Ralchur 9 N. A. 

50. HOlpet 3 NIL 

51. Chikmanl)ure 1 NIL' 

S2. Tunkur 44 10 

53. Hassan 31 10 
----- -----

20S 71 
-----

JAMMU" KASHMIR 

54. Jammu S05 952 
----- ----

50S 952 

MAHAllASHTIlA 

5S. Bombay 2610 1371 

56 • Dbulia 644 298 
• 

5'1, 'alpon 17~ 99 
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----.. --
1 2 3 4 

'8. Auraolabad 262 158 

59. Bbir 640 349 

60. Poona 453 462 

61. Nasik 26 37 

62. Sbolapur 227 116 

63. Bbusawal 171 79 

64. Ahmednalar 175 118 

65. Parbbani 168 135 

66. Nanded 1433 1211 

61. Pandbarpur 506 297 

68. Mobmed N. A. N. A. 

69. Akola 498 N. A. 
~--~- ----_ 

7985 4730 ----- ----
MADHYA PRADESH 

70. Bhopal 2740 2746 

'71. llatlam 716 165 

12. Sbivpuri 166 821 

73. Mands~ur 142 26 

74. Ujjain 836 613 

75. Indore 283 253 ---- -_,___,---.. 
4883 5224 ----

NAGALAND 

16. Dimapur N. A. 462 

462 ----.--_ 
OR.lSSA 

77. Raurkela 117 545 

78. Sampbalpur 233 2.5.5 

19. Pabrampur 866 1510 ----
1216 2310 ---- ----
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1 2 3 4 

PUNJAB 

80. Jalandbar 212 257 

81. Amritsar 558 1305 

82. Ludhiana 3958 6610 

83. Forozpur 331 217 

84. Patiala 6744 3533 

85. Kaporthala 260 193 

86. Dbatinda 2167 2493 

87. Malerkotla 236 268 ---
14466 4938 ------ -----._._ 

RAJASTHAN 

88. Jodhpur 488 799 
89. Bikaner 127 474 

90. Ajmer 1394 816 

91. Kota 1373 1445 

92. Jaipur 1408 1098 

93. Bbaratpur 3109 12S5 ---
7899 5887 ----

TAMILNADU 

94. Salim 1061 1332 

9S. Rasipuram 37 20 

96. BllampiJlai 69 5 

97. Tuticorin 267 229 

98. Madras 48523 51376 

99. Brode 81Z 568 

. 100. Vellore 475 512 

101. Triuchirapalli 131 110 

102. Din4il'.l1 188 153 

103. K.umarapalaya 281 123 
---~ 

51844 54536 ---- --
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1 2 

UTTAR PRADESH 

104. ",,'. Lucknow 

105. Meerut 

106. Allahabad 

107. Jhansi 

108. Kanpur 

109. Agra 

110. Varanasi 

111. Afilarh 

112. Mathura 

113. Ohaziabad 

114. Morada bad 

115. Badaun 

116. Bulandshaher 

117. Muzzafamasar 

WEST BENGAL 

118. Calcutta 

119. Agartala 

120. Impba) 

121. Delbi 

122. Chandigarh 

G.TOTAL 

3 

1434 

3336 

67 

1501 

173 

329 

35 

1098 

1155 

136 

4781 

15S03 

1133 

464 

30912 

26056 

26056 

20S 

20S 

84 

84 

381081 

381081 

24035 

24035 

299138 

. 
Wr'tt,,, .4"sw", 212 

4 

N. A. 

487 

41 

929 

N. A. 

N. A. 

3 

634 

1603 

213 

4350 

22306 

N. A. 

410 
-----

30979 ----
2J303 

---
21303 

126 --_ 
126 

3 ---
3 

32594 --
32594 

36546 

36546 

283864 
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Incidence of Malaria and P. 'alsip.rum 

2034. SHRI BALASAHBB VIKHE 
PA TIL : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 

(a, whether the incidence of malaria 
and P. Falsiparum cases is not .uniform in 
the country; 

(b) if so, the areas State-wise, where 
the number of cases increased and decreased 
during 198'-86 as compared to their num­
bers in 1984-85; 

(c) the reasons leading to the increase 
in the number of malaria and P. Falsi­
parum cases in the face of the implemen­
tation of the National Malaria Eradication 
Programme in the country; aod 

(d) the meaaures taken to eradicate 
malaria {tom the countrY as in the case of 
sma)) pox, in the interest of Health for All 
by 2000 AD '1 

THE MINISTER. OF STATE IN THE 
MINISTRY OF HEALTH ~ND FAMILY 
WELFARE (KUM4.RI SAROJ 
KHAPARDE) : (a) Yes. 

(b) A statement showing the names of 
districts (statewise) which have shown 
increase in the incidence of malaria and 
P. falsiparum cases during 1985 in compa­
rison to 1984 is given below. Increase or 
decrease of 10 per cent is considered 
marginal. 

(c) The broad reasons attributed to 
the increase of ma laria incidence and P. 
falsiparum casese in different States are as 
under :-

1. Back of sUPervIsion due to large 
number of posts at various levels 
lying vacant in the States : 

2. Poor surveillance due to large 
number of vacancies of multi­
purpose workers. 

3. Delay in radical treatment. 

4. Delayed or inadequate release of 
funds by States for spray oPera­
tions in areas with API '2 and 
above (2 cases and above per 
1000 population per year). 

(d) The following measure are being 
taken for control Clf malaria: 

1. To contain the transmission of 
malaria, indoor residual spray are 
being carried out in areas where 
Annual Parasite Incidence (API) is 
2 and above. 

2. Stress has been laid for regular 
fortnightly surveillance in all 
malarious areas of the country. 

3. Laboratory services have been 
decentralised at the Primary 
Health Centres and for prompt 
examination of blood smears and 
administration of radical treat­
ment without any time-Jag. 

4. Drug distribution Centres and Fevor 
Treatment Depots are functioning 
in the remote areas of the country 
to make available antimalarial 
drugs to the fever cases. 

s. To contain P. falciparum strain, 
a p. faiciparum Containment 
Programme is functioninl in tbe 
P. fa lciparum problem areas. 

6. To control malaria in .urb .. n areas 
where malaria porblem, Urban 
Malaria Scheme has been 
sanctioned for 133 towns in the 
country. Anti-larvae and anti .. 
parasite measures are being taken 
to abate the malaria transmission 
in these areas. 
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State.eDt 

S. No. Nama 01 .... teal Districts with increase District with 
UTS in total cases Increase itt -p.P. 

easel 

1 2 3 4 

1. Aodbra Pradesb 1. Medak 1. H1deraba4 

2. Hydreabad 

3. Mehboo1Mlaaar 

4. Ramaareddy 

1. Assam I. Kamrup 1. Kamrup 

2. DibruBarb 2. Dibruaarh 

3. Cachar 3 .. Cachar 

4. Dubri 4. Dubri 

s. Kokrajbar s. Kokrajbar 

6. Sonitpur 

? Jorhat 

3. Bib'llr 1. Aurangabad 1. Aurangabad 

2. E. Champaran 2. Saharsa 

3. Sitamarbi 3. Palamau 

4. Samastipur 4. Santhal 
Parpoas 

5. Palamau s. MUDler 

6. Giridib 

7. MUDler 

8. Santbal Parlanaa 

4. Gujarat 1. Valsad 

5. Jialyaoa t. Sonepat 

6. Himachal PNab 1. Bilaspur 1. Hamirpur 

2. Cbamba 2. K ... 

3. Hamirpur 3. Solan 
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1 2 3 4 

4 .. Kangra 4. Una 

s. Kullu 

6. Mandi 

7. Solan 

8. Una 

7. Jammu and Kashmir 1. Jammu 1. Jammu 

2. Kathua 2. Kathua 

3. Udhampur 3. Udbampur 

4. Rajauri 

s. Poonch 

6. Doda 

8. Kerala 1. Tricbur 

9. Karnataka 1. Tumkur 1. Tumkur 

2. Chitradurga 2. Chitraduraa 

3. Bijapur 3. Bijapur 

4. Hassan 4. Hassan 

5. Gulbarga s. Gulbar.a 

6. UNP NarayaDpur 6. UKP 
Narayanpur 

10. Madhya Pradesh l. Barwani 1. Drawanj 

2. HoshaDlabad 2. Detul 

3. BhiDd 3. Hoshanlabad 

4. HarsinlPu[ 4. Bhind 

s. Rewa s. Rewa 

6. Satbna 6. R.handwa 

7. Nowleong 7. Vidisha 

8. Salar 8. SatD.! 
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1 2 3 4 

9. JabaJpur 9. Nawgaool 

10. Guoa 10. Guna 

1 t. Betul II. Cband)Vara 

12. Narshinapur 

13. Saaar 

14. Jabalpur 

11. Maharasbtra 1. Naoded 1. Naoded 

2. Nagpur 2. Deed 

3. Satara 3. Nagpur 

4. Saolli 4. Satara 

s. Bridana 

6. Veotmal 

12. Manipur 1. Tbeubal 1. Theubal 

2. C.C. pur 2. C.C. pur 

13. MeghaJaya 1. Jaiotiahills 

14. N ala\ and 1. Wokha 1. Wokba 

2. Mokokunl 2. Mokakunl 

3. Tuezconl 

1 S. Orissa l. Keonjhar 1. Keonjhar 

2. Ropar 2. Sunde ... !rb 

3. MaYUrbban 

15. Punjab 1. Amritsar I. Gurdaspur 

2. Ropar 2. Hosbiarpur 

3. Dbatinda 3. JalaDelbar 

4. l{apurthala 4. Kapurthala 

S. Faridkot 

6. Gurdaspur 
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1 2 3 4 

7. Hoshiarpur 

8. Ja]andhar 

17. Rajastban 1. Bikaner 1. Barmer 

2. Barmet 2. BaDlwara 

3. Banswara 3. s. Modhopur 

4. Bundi 4. Ja10le 

s. Cburu 

6. Jalore 

7. Bhilwara 

18. Sikkim 1. Ganltok 1. Ganatok 

19. Tamil Nadu 1. Madras Corp. 

2. Salem 

20. West Ben.aa) 1. J alpa iluri 1. Jalpailuri 

2. Calcutta 

21. Uttar Pradesb 1. Hdrdoi 1. Hardoi 

2. Pithoragarb 2. Pitboralarb 

3. Tebd 3. Hamirpur 

4. Chamoli 4. Etawah 

s. Uttar Kalhi ~. Unmao 

6. Basti 6. Almora 
7. Hamirpur 7. Mirzapur 

8. Etawah 8. Meerut 

9. Rae BaroU 9. lalauD 

10. Unmao 10. Patbanpur 

11. Nainital 11. Partaplarh 

12. Almora 12. Kaopur 

13. Mirzapur 13. Aara 

14. Sultaopur 14. Shahjahanpur 

1'. l.laull 1'. Lalitpur 
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16. Fatbanpur 1'. BaDda 

17. PartaPlarh 17. Allahabad 

18. Kanpur 

19. PiJibbit 

20. Shabjehanpur 

21. Lalitpur 

22. Banda 

23. Allahabad 

22. Andaman and Nicobar 1. Nicobar 

Islands 

23. Chandisarh I. Cbandigarh 

24. Dadra and Nagar I. Dadra and Nagar 1. Dadra and 
Haveli Haveli Nagar Haveli 

25. Goa 2. Diu 1. Diu 

26. Mizoram 1. Aizawal 1. Aizawal 

2. Lunglei 

Anti-Leprosy Drive 

2035. SHRI JAGANATH PAT­
NAIK: 

THE MlNrsTER OF STATB IN 'QIB 
MINISTRY OF HEALTH AND FAMtly 
WELFARE (KUMARI SAR-OJ 
KHAPARDE) : Under the National Leprosy 
Eradication Programme, leprosy case detec­
tion and treatment is in progress through 
out the country. 

SHRIMATI JAYANTI PATT­
NAIK: 

Will the Minister of HEALTH AND 
FAMILY WBLIi61RB be pleased to state 
the names of districts in the country in 
which anti-leprosy drive is going OD 'I 

1 

1. 

I. 

3. 

2 

Wardha 

Amravati 

hnllia 

Special Anti -leprosy Drive is in 
progress in the form of Multi Drug Treat­
ment of the leprosy cases. This drive has 
been init.iated in the fonowinl 1 S 
districts: 

3 

Maharasbtra 

-do-

. Welt Bcnpl 
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1 2 3 

4. Srikaku)um Andbra Pradesh 

5. Vizianasarm -do· 

6. Visakbapatnam -do-

7. Ganjam Orissa 

8. Puri -do" 

9. Baroda Gujarat 

10 .. Deogarh Bihar 

t t. North Areot Tamil Nadu 

12. Ghergalpattu ·do-

13. Dbarwar Karnataka 

14. Belgaum -do· 

t s. Varanasi Uttar Pradesh 

It has also been decided to introduce 11. Dangs 
Multi Drug Treatment in the districts as Per E. KERALA 
list given in the Stat ement below. 

12. Alleppey 
Statement F. LAKSHADWBEP 

List of the Districts to be Taking 13. Lakshadweep 
up for mulli Drug Treatment 

G. MADHY A PRADESH : 

A. ANDHRA PRADESH: 14. Raigarh 

1. East Godavari H. MAHARASHTRA : 

2. Warangal 15. Chandra Pur 

3. Chitoor 16. Nanded 

4. Cuddapah 17. GadchiroJi 

s. Krishan 18. OSlDanabad 

6. Nalgonda 19. Latur 

1. West Godavari 
20. Yavatmal 

B. ASSAM: 
21. Sho}apur 

8. Karbi Analona 
I. NAGALAD . . 

c. BtHAR: 
22. Mon 

9. Singbbhum 

GUJARAT: J. ORISSA: 
D. 

10. V.lsag 23. Maytbbanj 
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K. TAMIL NADU 

L. 

M. 

24. Dharm Puri 

25. South Arcut 

26. Periyar 

27 Ramanathapuram 

28. Maduria 

UTTAR PRADESH: 

29. Barabanki 

30. Faizabad 

WEST BENGAL : 

31. Birbhum 

32. Bankura. 

Month 86 No. of Accident. 

February 88 

March Q2 

April 130 

May 118 

June 109 

Total: 537 

Translation of Tagore's Songs 
In Hindi 

2037. SHRI ~R.IYA RANJAN DAS 
MUNS : Will the Minister of HUMAN 
RESRURCB DBVBLOPMBNl be pleased 
state : 

(a) wbether Hindi notations of Tagore's 
songs with accurate translation from Shanti­
niketan Vishva-Bharati will be done to 
popularise Tagore Songs for the Hindi 
speaking people of India; 

(~ if so, the detalls of the proposal in 
this tegard; and 

(~ if not, the reasops thereof? 

Accidents Involving Private buses 
under DTC operation 

2036. SHRI KAMLA PRASAD 
SINGH: Will the Minister of TRANPORT 
be pleased to state: 

(a) the number of accidents involvinl 
private buses under Delhi Transport Corpo­
ration operation since February, 1986; 
and 

(b) the number of persons kined and 
injured as a result thereof? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) and 
(b): The requiste Information is as 
under: 

No. of persons 
Injured Killed 

35 11 

Sl 8 

88 IS 

63 4 

49 4 

286 42 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AN}) 
CULTURE <SHRIMATI KRISHNA 
SHAll : (a) and (b). A statement is given 
below. 

(c) Does not arIse. 

Statement 

On the occasion of the Birth Centenary 
Celebrations of Rabindranath Tagore in 
1961 Sangeet Natak Akadami published a 
special 2-Volume edition of 100 selected 
songs of Tagore. One edition was .,pecially 
brought out with the assistance and 
permission of Vishwabharati Shantiniketan, 
in Hindi, which contained original Bengali 
songs in Devnagri script along with 
notatiops evolved b)' tbe Akadenti. To 
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facilitate the understanding of the songs 
line t() line translation of the songs in 
Hindi was also included in each Volume. 
The English edition contained the text~ of 
the songs in Roman script and nota ted in 
Staff notation. 

Sahitya Akademi has brought out a 
Devnagari edition of 500 songs of Tagore 
as part of Tagore Centenary publications 
to help the non-Bengali knowing readers 
familaries themselves VI ith the original 
songs. 

[Translations] 

Lowering rates of water for 
Irrigation 

2038. SHRI BALWANT SINGH 
RAMOOWALIA : Will the ~l1nister of 
WATER RESOURCES be pleased to 
state : 

(a) whether his Minister ha4i advised 
State Governmets to lower rates the charg­
ed for water supply to farmers for irriga­
tion purposes; 

(b) whether the State Governments 
have also been advised to improve the 
present arrangement of distribution of water 
among farmers for irrigation; and 

(c) if so, the details thereof and the 
outcome of such advice '1 

THE MINISTER OF W ATBR. RESOU. 
RCES (SHitI B. SHANKRANAND) : (a) 
No, Sir. 

(b) and (c) Introduction of warabandi 
and encouraging farmer's participation in 
distribution of water .including formation of 
farmer's associations are among the 
measures s.uggested to the State Govern­
Olents. The response is encouranging. 

{English] 

Floods in Bihar 

2039. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minist::r of WATER. 
RESOURCES be pleased to state: 

(a) whether Government have received 
reports of Boods in Bihar; 

(b) if so, the extent of floods and loss 
of I ire and property between June 1 and 
July 1 S, 1986; 

(c) whether Government are aware 
that many of the flood protection works 
and irrigation works have proved to be un­
equal to the task of reducing the impact of 
floods; and 

(d) if so, the steps being taken to 
devise foolproof flood water control system 
for Bihar? 

THB MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) and (b). The State Govern­
ment ha s reported heavy rains/floods mainly 
in the catchments of Punpun and Falgu 
river systems which have caused damage in 
915 villages of Patna, Nalanda and GaYa 
districtsuptolu)ylS,1986. An area 0 

4.01 Jakh ha. and a population of 17.2f 
lakhs are reported to have been affected. 

(c) and (d). The flood control works 
undertaken so far have proved to be bene­
ficial in reducing the impact of floods. 
Absolute flood control is not possible. 
However, the Govelnment of Bihar has 
planned to undertake further measures in a 
phased manner. 

Proposal for Regular Queue Formation 
at DFC Bos Stops 

2040. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of TRANSPORT 
be pleased to state: 

(a) whether there is any proposal with 
the Delhi Transport Corporation to ensure 
that passengers stand in regular queue for­
mation at bus stops; and 

(b) whether the queue system would 
also be fonowed up by restrictions 011 the 
standing passengers in a bus as in Bombay '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESa PILOT): (a) The 
DTC bad been making efforts to ensure tbat 
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commuters maintain adequate discipline 
while boarding or alisbting from tbe buses 
through advertising ~ampa igns through 
Preas, Radio and T.V. To belp in this, 
they also employed at important bus stops 
Home Guards for a period of one month. 
The DTC continues to make efforts and 
seeks cooperation of the public in maintain­
ing queue system at the bus stops. In 
these campaigns, suggestions had also been 
received that on tbe bus stops where people 
do not make queues, the buses should not 
stop. 

(b) No ~uch proposal is under conside­
ration. 

Crea tion of New Divisions 

(c) MaIda Division has been sot up to 
provide relief to the heavily worked Howrah 
Division of Eastern Railway and to improve 
the management of Railway operations in 
the area. 

On-Going Irrigation Projects on Kerals 

2042. PROF. P. J. KURIEN: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the details of irrigation projects 
under construction in Kerala end the expect­
ed time of their completion; 

(b) the total area expected to be irri-
20 41. SHRI SRI BALLA V PANI- gated by these projects; 

GRAHl: Will the Minister of TRANS-
PORT be pleased to state : 

(a) the number of the new Divisions 
created by Railways in 1983-84, 1984-85 
and 1985-86, with names and Head­
quarter~; 

lb) the financial provisions made in the 
budeet for these Divisions since their 
inception; and 

(c) the functions of these new Divi­
sions'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVR.AO SCINDIA): (a) During 
the years 1983-84 to 1985-86, only one 
Division with headquarters at MaIda on 
Ealtern Railway was created. 

(b) An expenditure of Rs. 75 lakhs and 
RI. 63 lakhs (provisional) was incurred 
during the years 1984-85 and 1985-86 
respectively and a provision of R s. 24.2 
lakhs bas been made in 1986-87 Budget in 
connection witb setting up of Maida Dh,i. 
• Ion. 

(c) the irrigation projects pending for 
c]earance with the Ministry from the State 
of Kerala; and 

(d) the total area expected to be 
brought under irrigatIon in Kerala by the 
end of Seventh Plan '1 

THE MINISTER OF WATER RE­
SOURCES (SHRI B SHANKARANAND): 
(a) and (b). The information regarding 
major and medium irrigation projects uDder 
construction is given in the statement 
below. The detajls of minor irrigation 
prpjects are not maintained the Centre. 

(c) Four major/medium irrigation 
schemes viz. Modernisation of Neyyar 
Irrigation Project, Cbimoni Irrigation, project 
Meenachil River Valley Irrigation Project 
and Regulator cum bridge on Chamaravat­
tam are urder techno-economic appraisal, 

(d) A total irrisation potential of 12.06 
lakh ba. is expected to be created by the 
end of the Seventh Five Year Plan • 
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Statement 

Ongoing Irrigation Projl!cts of Kerala 

Name ot tbe Project 

Major Projects 

1. Periyar Valley 

2. Pamba 

3. Chitturpuzha 

4. Kuttiadi 

5. Kanbirapuzha 

6. Pazessi 

1. Kallada 

8. Murattupuzha 

9. Chimoni 

10. Idamalyar 

New Schemes of VII Plan 

11. Kakkadavu 

12. Begperepuzha 

Medium Project 

1. Attapady 

2. Karapuzha 

3. Meenacbil 

4. Vamanapuram 

s. Menasucasagar 

Expected date 
of completion 

VII Plan 

VII Plan 

VII Plan 

VII Plan 

VII Pla.n 

VII Plan 

VII Plan 

VII Plan 

VII Plan 

VIII Plan 

N.A. 

N.A. 

VII Plan 

VII Plan 

VIII Plan 

VIII Plan 

VIII Plan 

Potential to be 
created 
(in '000 8a.) 

79.46 

49.46 

26.97 

35.85 

21.&5 

32.37 

92.00 

5220 

26.20 

39.38 

23.11 

13.62 

8.38 

9.30 

22.00 

18.01 

4.80 

Demands of All Indie Federation of 
University and College Teachers 

Organisations 

demands of the All India Federation of 
University and College Teachers Organi­
sation; 

2043. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will the Minister of HUMAN RE­
SOURCES DEVELOPMENT be pleased to 
state : 

(a) whether a Committee of University 
Grants Commission has gon~ into the 

l b) if so, the details of the demands 
and the suggestions of the Committee relal­
ding each demand; 

(c) Government's reaction to each one 
of the demand. and 

Cd) the auidelines to States/Union 
Territories in the light of the University 
~rants Commission Committee's sugges­
tlons? 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI) : (a) to (c). The UGC bas received 
a charter of demands from the A111ndia 
Federation of University and College 
Teachers Organisations. Tbe major demands 
ate : 

1. Immediate publication of tbe Pay 
Revision Committee's report and 
interim relief for teachers in State 
universities and colleges. 

2. A uniform running grade ('f Rs. 
1500-4000 for Lecturers, Readers, 
and Professors from 1.4.18 and 
seperate grade of Rs. 1300-3000 
for demonstrators. 

3. Suitable revised scale for all other 
categories of teachers. 

4. Statutory security of service for all 
teachers including those serving in 
minority-run institutions. 

5. Representation of AIFUCTO on 
UOC and C.A B.E. 

6. Democratisation of the governance 
of colleges and universities. 

7. Full civic and political rights for 
teachers in colleges and univer­
sities. 

8. Direct payment from the treasury. 

9. Common cadre for + 2 and + 3 
teachers. 

10. Abolition of discrimination between 
tbe teachers of state and central 
universities and colleges affiliated 
to those with respect to all 
perquisities. 

11. Ale of superannuation not bfolow 
60 years. 

A Pay Revision Committee appointed 
by the UGC for the revision of salary scales 
of teachers in universities .and colleges has 

considered these of the demands which 
concern payscales and conditions of servj~e 
of teachers. The Committee submitted its 
report in June 1986. The recomm~ndations 
of the Commitee have not yet been examined. 

(d) Does not arise. 

aailway Line between Bargarh (Orissa) 
and Raipur (Madbya Pradesb) 

2044 SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of TRANSPORT 
be pleased to state : 

(a) whether there is any proposal under 
consideration of Government to construct a 
railway line connecting Bargarh (Orissa) 
and Raipur (Madhya Pradesh); 

(b) if so, whether the survey work of 
the propo~ed line is likely to be started in 
1986-87; and 

(c) if so, the steps taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPART~tENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (C) 

Survey for augmentation of line capacity 
for Champa-Durg Jharsuguda section has 
been approved. Various alternatives 
including survey for a Dew line would be 
studied. Further action will be considered 
after the survey is completed. 

(Translation] 

News-Item "DakhiloD Mein Dalit 
Cbhatron Se Bhedbha\," 

2045. SHRI RAM DHAN : 
SARIMATI GEETA 

MUKHERJEE: 
SHRI SIMON TIGGA : 

Will the Minister of HUMAN RE. 
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether Government attention bas 
been drawn to the news-item appearinl in 
the HlDdi dailY "Jan&atta" dated 4th July 
1986 under the captain uDakhiron Mei~ 
I?alit C~hatron Se Bhedbhav" (Discrimina­
tlOD agaInst Down-trodden students in tbe 
matter of admission) in which it bas been 
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reported that scheduled castes students have 
been discriminated against in the matter of 
admission in Delhi Universit); 

(b) if so, the details tbereof; and 

(c) the action taken by Government in 
this regard '1 

THE MINISTBR. OF STATB IN THE 
DBPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SAHI): (a) The SC/ST candidates seeking 
admission in the first year of undergraduate 
courses in various coHeges of Delhi Univer­
sity are registered centrally by the University 
and a 1I0tted to various colleges for admis­
sion in the courses of their preference 
keeping in view the medium of instruct~ons 

opted by them. It has been reported by the 
University that there has been DO discrimi­
nation in the admission of SC/ST students 
in the University. 

(b) and (c). Do not arise. 

[English] 

Monitoring Capacity Utilisation of Indian 
Airlines, Vayudoots and Air India 

2046. SHRI PARKASH V. PATIL : 
Will the Minister of TRANSPORT be 
pleased to sta te : 

(a) whether it is a fact that the capacity 
utilisation of Indian Airlines, Vayudoot and 
Air India is not being monitored on scienti­
fic lines which is causing hardship to 
travelling public and loss to the respective 
airlines; 

(b) the break up of these three airlines 
so far as capacity utilisation is concerned 
during 1983, 1984 and 1985; 

(c) the steps initiated during the past 
)eatl to step up cap:lcity utilisation and 
with what resu Us; and 

(4) whether the Indian Airlines bas 
surplus capacity which can be utilised for 
covering soDle of the foreign countries neaf 
at homo allowinl Air India to take up long 
distance assiplDcntl 'l 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
fSHRI JAGDISH TYTLER) : (a) No, Sir. 

(b) The break-up of the capacity utili .. 
sation by the three airlines for the year 
1983 .. 84, 1984-85 and 1985-86 is given 
below: 

Year Air India Indian Vayudoot 
Airlines 

1983-84 61.5% 67.9% 61.18% 

1984-85 63.4% 69.2% 68% 

1985-86 61.1% 69.4% 64.87% 

(Estimated) 

(c) All three Airlines closely monitor 
capacity utilisation by deployment of air­
craft, routing and re-routing to meet the 
dcm ands of various sectors. They also have 
various schemes of promotional f~rCs. 
concessions, etc. Indian Airlines and Air 
India have shown an increase in capacity 
utilisation. In Vayudoot, the fall is due to 
increased induction of aircraft capacity to 
the extent of 64 % in 1985-86. 

(d) Government have initiated steps to 
identify the extent of surplus capacity that 
ma'Y be available with Indian Airlines. 

Treatment of AIDS Patients from Foreign 
Coontries in Bomba!, 

2047. SHRI HUSSAIN DALWAI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether certain patients of foreign 
countries affected by AIDS are beiDI 
treated in India and particularly in Bombay; 
and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE {KUMARI SAROJ 
KHAPARDE): (a) No such information 
is available with the Government. 

(b) Does Dot arise. 
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Railway ReservatioD Centres at Delhi 
aad Bombay 

2048. SHRI HUSSAIN DALWAI : 
Will tbe Minister of TRANSPORT be 
pleased to state: 

(a> whether some more centres have 
been opened in Delhi in recent montbs for 
railway reservation; 

(b) if so, whether the experiment has 
been found to be satisfactorY from the 
point of view of convenience to tbe public; 

(c) whether similar facilities are being 
considered to be provided in Bomay also; 
aDd 

(d) if so, the details thereof? 

THE MINISTER. OF STATB IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINOIA): (a) A 
railway Reservation Counter has been 
oPei.ed in Delhi University Campus from 
April, 986. 

(b) Yes, Sir. 

(c) and (d). Some facilities may be 
provided in Bombay after computerisation 
of reservation. The details are still to be 
worked out. 

FiDaDCial Allocation for Konkan 
Railway Project 

2049. SHIll HUSSAIN DALWAI : 
Will tho Minister of TRANSPORT be 
plealed to state : 

(a) whether the Chief Minister of 
Maharashtra bas recently made an appeal 
for special financial allocation for imple­
mentation of the Konkan railway project; 
and 

. (b) if so, the response of the Union 
Government in this regard? 

THE MINIS'IBR OF STATB IN THE 
DEPARTMENT OF RAILWAYS (SHItI 
MADHAVRAO SCINPIA) : (a) Yes, 
Sir. 

(b) Final Location Survey and updatina 
of earlier surveys for ditferent stretcbe. of 
rail line between Roba and Manlalore 
have been taken up to evaluate the project 
as a whole. Further action will be 
considered on completing the surveys 
depending upon the financial remunerative. 
ness of the Project and availability of 
resources. 

Improvement of Servieesl Amenities 
in Jhelom Express 

2050. SHRI HUSSAIN DALWAI 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether Government are aware 
that various selvices and amenities viz., 
water, lights, fans, cleanliness of coaches, 
toilets, c~tering etc., available to the 
passengels travelling by Jheium Express 
betw~en Jammu and Pune are very poor 
and unsatisfactory; 

(b) if so, the reasons thereof; and 

(c) the steps proposed to be taken to 
improve these services 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS <SHRI 
MADHA VRAO SCINDIA) : (a) The 
various services and amenities are generally 
satisfactorY. 

(b) Does not arise. 

(c) Efforts are being made to further 
improve the services. 

Modernisation of Rail"a, Protection 
Foree 

20S 1. DR. G. S. RAJHANS : 
DR. C. S. VERMA : 

Will the Minister of TB.ANSPOR. T be 
pleased to state : 

(a) whether Union Government have 
a proposal to modernise the Railway 
Protection Force to ensure lecudty of 
people traveUina by trains; 

(b) if 80, the details thereof, &04 
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(c) the steps Government prpose to 
take to provide safe travelling to passengers 
and to reduce growing lossel) and thefts of 
booked consignments? -

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) and (b). 
Modernisation takes place from time to 
time and is a continuing process, were all 
aspects are taken into account. Various 
measures are under consideration/being 
taken to equip the Railway Protection 
Force with modern cquipments. Security of 
pac;sengers and their belongings is looked 
after by GoveTnment Railway Po1ice, 
which functions under the control of the 
State GO\ ernments. 

(c) As regards prevention of thefts and 
oiJferages of railwaY property from the 
running trains, adequate preventive 
measures including escorting of trains 
carrying valuable consignments, patrolling 
and picketing in crime-prone sections, 
intensive guarding of yards and goods­
sheds, deployment of Crime and Intelligence 
st~ff etc. are being taken by the Railway 
'Protection Force The Government 
Railway Po1ice looks after the security of 
passengers and their belongings. However, 
Railways are making all possible efforts in 
coordination with the State Police Autho. 
rities to control and prevent crimes on 
Railways. 

Report of 'debrotra Committee on Pay 
Scales of University and College 

Teachers 

2052. PROP. NARAIN CHAND 
PARASHAR. 

SHRIMATI N. P. JHANSI 
LAKSHMl: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Mehrotra Committee 
appointed to examine the existing pay 
scales of university and college teachers 
and luggest improvements in these scales 
has since submitted its report; 

tb) if so, the main recommendations 
made in 'the report and the decision of 
Government on the recommenda lions; and 

(c) if not, the likelY date by which the 
report would be submitted and the reasons 
for delay ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMA TI KRISHNA 
SAHI) : (a) Yes, Sir. 

(b) The recommendations have not yet 
been examined by the Government. 

(c) Does ['lot arise. 

Closing Down of Un-EcoDamic Brancb 
Lines 

2053. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
TRANSPORT be pleased to state: 

(a) \\hether a number of uneconomic 
branch lines have been closed down 
recently by the Ral1Way Administration; 

(bJ jf so, the details tht.reof including 
the dates fr0m which these h&ve been 
clo~ed down; 

(c) whethl.r the alternate arrapgements 
for the transport of goods and passengers 
exist 011 an adequate scale in these areas 
so as not to cause any hard~hip consequent 
upon the closure of the lines in these 
areas; and 

(d) whether the views of tbe State 
Governments, representatives of the People 
were also taken into account while effecting 
the d:cision '? 

THE MINISTER OF STATE IN THE 
DRPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) and (b). 
During the last four years only one 
uneconomir branch line has been ordered 
to be closed, namely. Sabebpur Kamal­
Monghyrghat, from Octob..!r, 1984. 

(c) and (d). Yes. Sir. 

Irrigation Projects 

2054. SHRI AMAR ROYPRADHAN : 
Will the Minister of WATER RESOURCES 
be pleased to state: 
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(a) the number of major and medium 
irrigation projects taken up since 19 S 1 till 
date; 

(b) how many out of them have been 
completed so far; and 

(c) the reasons for not ('ompleting the 
others? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND) : (a) and (b). 246 major and 
10S9 medium irrigation projects were 
taken up till the end of 6th Plan. Of 
these 6~ Major and 626 Medium Projects 
were completed. In addition, the Planning 
Commission has made financial allocation 
for 17 Major and 66 Medium new projects 
in the 7th Five year Plan. 

(cl The reasons for non-completion of 
remaining projects include overal1 constraint 
of resources, difficulties in land acquisition 
and non-availabiJity of scarce construction 
material. 

Closure of Shipping Companies 

2055. SHR.I SRIKANTA DATTA 
NARASIMHARAJA WADIYAR Will 
the Minister of TRANSPORT be pleased 
to state; 

(a) whether some Government aided 
Shipping Compaines have been closed 
down; 

(b) if so, the number of such Companies 
which closed down during 1985-86; and 

(c) the reasons for their closure 'I 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS. 
PORT (SHRI RAJESH PILOT) : (a) to 
(c). Only one company viz. Deccan 
Shipping Ltd. stopped carrying OD Shipping 
activities during 1985-86 as its on1y ship 
sank off Madras Port in Noveotber 1985. 
Three more companies viz. Nilbat Shipping 
Ltd., Sujwala Shipping Company Ltd., and 
R..A.J. Lines Ltd., ceased to function 
becaused SDFC decided to foreclose 
lDOttagei in tbeir casel fOt recover}' of· 

its dues. One more company viz, 
Panchsheel Shipping Company Ltd., ceased 
to function under orders of Calcutta High 
Court in liquidation proceedings moved by 
company's creditots. 

Computerisation of Railway 
Reservations 

2056. SHRIMATI KISHORI SINHA: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether the computerisation of 
railway reservations at New Delhi railway 
station bas proved useful during the recent 
summer rush, 

(b) if so. whether thi41 would be 
extended to other urban stations also; and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) Yes, Sir. 
Computerisation of railway reservation for 
trains leaving New Delhi and Hazrat 
Nizamuddin stations has proved very 
useful during the recent summer rusb. 
Reservation work at Old DeJhi Station has 
not yet been computerised. 

(b) and (c). Yes, Sir. Projects for 
comuterising passenger reservations in the 
cities of Bombay and Calcutta are currently 
under progress. 

Over Charging of Passengers by Auto­
Riekshaw Drivers 

2057. SHRI MOHD. MAHFOOZ ALI 
KHAN : Will the Minister of TRANSPORT 
be pleased to state : 

(a) whether passengers hirring auto­
rickshaws between 11 p. m and S a. m. 
are required to pay 2S per cent extra 
charges; 

(b) if so, whether Government are 
aware that in a majority of the cases auto. 
rickshaws drivers at the Inter-State Bus 
Depot. Delhi are having fare charts showing 
extra charges leviable between lOp. m. 
and Sa. m. thereby overchargins th~ 
paasenpra, 
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Cc) if so. whether Government have 
made any inquiry to identify the source of 
issue of the wrong fare charts and also 
the auto-rickshaw drivers who are carrying 
such charts, and 

(d) jf so. the d~taiJs thereof and the 
action taken by Government in the matter '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
fORT (SHRI RAJBSH PILOT) : (a) 
No, Sir. 20% extra over normal fare is 
payable for' hiring auto-rickshaw between 
11.00 P. M. to S.OO A. M. 

(b) Yes, Sir. 

(c) and (d) Consequent to the decision 
on r~vision in fares of auto-rickshaw on 
revision in fares of auto-rickshaw on 
7.3.1986. Directorate of Transport., Delhi 
Administration brought out the revised 
fare charts for general distribution. In 
this chart, due to typographical error; the 
night charges were shown to be payab1e 
between 10.00 P. M. to 5.00 A. M. The 
defect was detected and correction made 
on 9.3.1986. In the me:tnwhile, the 
traffic police and auto-rickshaw unions had 
got the printed copies of the charts made 
based on the incorrect copy. Towards the 
end of June, 1986, it came to notice that 
drivers were using old charts issued to 
them by their Unions and Traffic Police. 
The Traffic Police and Unions were there­
after apprised of the correct position and 
were asked to take remedial action. The 
public has been 9dvlsed through Press 
about the correct position. Directorate 
of Tronsport have also recently through 
the PresS issued the warning to the drivers 
of auto-rickshaw to adhere to the prescribed 
timings for night charges. 

Proposal to ~bolisb Route permit 
System of Private State Carriages 

20S8. SHRI MOHD MAHFOOZ ALl 
KHAN: Will the Minister of TR.A~S­
PORT be pleased to state: 

(a) whether Government propose to 
abolish the route pennit system in tbe case 
of private stage carriages; and 

(b) jf so, the decision, if any taken by 
Government in this regard? 

THE MINISTER OF STATF IN THE 
DEPARTMENT OF SURFACE 
TRASPOR T (SHRI RAJESH PILOT): (a) 
No, Sir. 

(b) DOes not arise. 

Free travel Facility to MPS and 
MLAS in DTC buses 

2059. SHRI MOHD. MAHPOOZ ALl 
KHAN: Wlil the Minister of TRANSPORT 
be pleased to state: 

(a) whether Government propose to 
extend free travel facility in Delhi Trans­
port Corporation buses to Members to 
Parliament and Members of State Legisla­
tures; 

(b) if so, the details thereof; and 

(c) if not, the reasons thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) to 
(c) In Delhi, the Free travel facility on 
city buses of DTe is already available t\) 

Members of Metropolitan Council, Munici­
pal Corporation of Delhi and New Delhi 
MUl'icipa 1 Committee. As for extension 
of this faciUty to Members of Parliament, 
on final view has been taken. 

A 'V) Peo~sutJering from Lathyrism and 
Preventive steps 

2060. SHRI MAHENDRA SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFAR.B be pleased to state: 

(a) whether Government are aware that 
a crippling disease. Lathyrism ~as been 
rampant in Madhya Pradesh, BJhar and 
other parts of the country due ~o cOD.sump­
tion Kesri dal and its adulteration with tur 
or aram dal ; 

(b) if so, the number of persona 
suffering from lathyrism in these and other 
States/Union Territories; and 
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(c) the effective steps that have been 
taken to prevent the consumption of Kesri 
dal '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI SAROJ 
KHAP~RDE) : (a) and (b). Rec~nt studies 
carried out by the Indian Council of 
Medical Research h2ve indicated that there 
are no new cases of lathyrism in recent years 
even in endemic are~s where kcs~ri' dul is 
grown. The council have also emphasised 
that unles-; kes,-ri dal is consuDlcd in high 
amounts and over prolonged peric'd there 
appears to be no danger of lathyrism 

(c) Rule 44-A of the Prevention of 
Food Adulteration Rule8, 195 S' alrt:ady 
probibits sate of Kesari d~l or its mixture 
in any from, from the d.lte so notified by 

. the State Governments. Hea!.n educatioJl 
efforts are also carried out to discourage 
consumption of Kesari dale 

Trial Transpnrt&tion of Bulk 
Machinerv froID baJdia to 

Patna 

2061. DR. B, L SHAILESH : Will 
the Minister of TRANSPOR ~ be pleased to 
state : -

(,.,he experience gained from the recent 
trial transportation of bulk fertilizer machi-· 
nery from Haldia to Patna ~ 

THE. MINISTER OF STATB IN THE 
DEPARTMENT OF SURFACE TRANS­
PORT (SHRI RAJESH PILOT) : A vessel 
carrying 410 tonnes of over dimensional 
cargo comprising of fertilizer machinery has 
sailed from Calcutta in the last week 
of JUDe, 19 8~ and has passed through the 
Navigational Lock at Farakka safelY on 
9th July, 1986 This vessel h yet to reach 
Patna. The experience gained so far in 
particular, passing through the navigational 
lock at Farakka has been 'iatisfactory. 
Further, despite the strong current, the 
vessels bas been making satisf~ctory pro­
gress and has reached Sultanganj on way 
to Patna. The cumulative experience could 
be gained only after the vessel -reaches .,its 
destination. 

Additional Daily Express Train bet­
ween Da ngalore and Madras 

:!1J62. SH~I V. S. KRISHNA lYER: 
Will ,he IvIinister of TRANSPORT be 
pleased to state: 

(a) the average daily p.lssengcrs on the 
waiting list at B::mgalore City Railway 
Station for Bangalore-M~dras Brindav"ln 
Express; 

(b) whether it is a rac·t that a large 
nunlber of p:lssengers were fotced to travel 
in unreserved compartments daily; 

(c) whether Government propose to 
run additional express train • between 
Bangalore-M~dras doily; and 

(d) If so, the detnils thereof '1 

THE l\flNISfER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
f\'fADHAVRAO SCINDIA) = (a) The 
daily Lverage Dumber of p~ssengers on the 
waiting ) ist at B"~ngalore City railway 
st'tlon for Bangalore-Madrus Brindavan 
Express during the last three months was 
as under: 
--------- -

A. C. Chair lInd 
Car Seats 

------ ----
April, 86 2S 180 
May, 86 SO 220 
June, 86 40 196 

(b) During the above period, on an 
~vcr~lge 280 unreserved tickets were issued 
at Banga)ore City station by Brindavan 
Express to various destinations. 

(c) No, Sir, Besides Brindavan Express 
two more Mail/Express trains are available 
between Bangalore and Madras. 

(d) Does not aTise. 

Air India Passenger SCfl,ice to 
Bangalore 

2063. ,SHRI V. S. KRISHNA lYER: 
Will the Minister of TRANSPORT be 
pleaaed to state : 

(a) whether Air India has introduced 
a passenger service to Bangalore; 
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(b) if SO; the details thereof; and 

(c) if not, whether Government would 
consider introducing Air India passenger 
service to Bangalore in view of heavY 
passenger traffic from Bangalore to foreign 
countries '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) Does not arise. 

(c) For the pt esent, there is no such 
proposal. 

Settillg Up International Airpcrt at 
Malur in KarnataL..a. 

2064. SHRI V. S. KR.ISHNA lYER 
Will the Minister of TRANSPORT be 
pleased to stat e : 

(a) whether Government have taken a 
decision to set up Internati{'nal AIrport 
at Malur in Karnataka ; 

(b) if so, when is the constructIon 
work expected to start ; 

(c) the amount likeJy to be spent 
during 1986-87 ; and 

(d) when the work is likely to be 
completed '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
<SHRI JAG DISH TYTLER): (a) No, 
Sir. 

(b), (c) and (d). Do n..>t arise. 

[Translation] 

Indo-Nepal Agreement on Karnali 
Dam 

2065. SHRI HARISH RAWAT : Wlll 
the Minister of WATER RESO URCES be 
pleased to state : 

(a) whether a final agreement has 
been reached with the Government of 
Nep.ll in regard to the construction of 
Karnali dam ; 

(b) if so, when ; 

(c) whether as a rasult of this agree­
nlent efforts are being made fOl· obtaining 
approval of the Government of Nepal to 
carry out survey work on Kali river for the 
construction of Pancheshwar dam; and 

(d) if so, the details thereof '1 

THE MINISTER OF WATER RE. 
SOURCES (SHRI B. SHANKARANAND): 
(a) No, Sir. 

(b) to (d). Do not arise. 

Tanakpur-Lucknow Direct Train 
Service. 

2066. SHRI HAltiSH RAWAT : Will 
the Minis!er of TRANSPORT be plegsed 
to state: 

(a) whelher any direct train between 
Tanakpllf and Lucknow was introduced in 
1984 ; 

(b) if so, whether this train is still in 
opera tion ; and 

\c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Yes, 
Sir. 

(b) and (c). A 5 coach train was 
started on 26th September, 1984. It was 
cancelled from 5th l\{ay, 198 S due to poor 
patronisation. However, 2 sleeper coaches 
are still Iunning between Lucknow-Taoak­
pur and back by 8 Dn1145 Up and ),48 
Dn/7 Up. 

[English] 

Conversion of Rail Tracks in Gajarat 

2067. SHRI MOHANBHAI PATEL: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) the details of plans of conversion 
of rail tracks in Gujarat State : 



(b) whether the progress is very slow 
and the projects are being de)aS'ed for years 
t olether ; 

(c) if so, the reasons thereof; 

Cd) whether it is a fact that due to the 
delay the cost of projects bas increased, 
if so, to what extent; and 

(e) the steps being taken by Govern­
ment to complete these projects within the 
time limit '1 

'IHE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) 
Conversion of Nadiad .. Kapadvanj NO line 
into DO is an approved work in Gujarat 
State. 

(b) and (c). Yes. Sir. Due to Constraint 
of resources. 

(d) Yes, Sir. Revised cost at present 
day rates has not been estimated. 
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(e) Due to continuing constraint of 
resourcei it has not been possible to 
anoc~te adequate funds for various on-go­
ing schemes. 

Esseatial Drugs List 

2068. SHRIMATI OBBTA 
MUKHERJEE : WilJ the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether Government propose to 
draw an essential drugs list; 

(b) if so, by what time the list would 
be finalised; and 

(c) jf not, the reasons thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDB) : (a) to (c). A list of 
essential drugs which are recommended for 
use in the Primary Health Centres as wen 
as sub-centres and by the Community 
Health Guide has been prepared and is 
given in the statement below. 

Statement 

Sl. 
No. 

-I 

1. 

2. 

List of Drugs Recommended for Use in Rural Areas 

Name of Drug 

2 

ANTI.INEFECTIVES 

Injection of Fortified Benzy 1 
Pancillin P P. (Procaine Benzy 1 
Penicillin 300,000 Units, Boenzy 
Pencillin 100,000 Units) 

Injection of Streptomycin 
Sulphate and Penicillin 
(Procaine 'Penicillin 300,000 

Whether basic 
drug contained 
in drug formu­
lation is whony 
indjgenous (I) 
or partly indi­
genous (P. I) or 
wholly imported 
(IMP). 

3 

(1) 

(P.I) 

Units and Streptomycin Sulpbate 1 Om 

Whether to be 
stocked in PHC/ 
Upgraded PRC/ 
Rural Hospitall 
Sub·Centre 

4 

Rural Hospitall 
PHC &. Sub­
Centre 

Rural HospitaJ/ 
PRC and 
Sub-Centre 
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3. Cbloramphenical cap8ules (1'.1) Rura] Hospital! 
(250 ma/12S Om). PRC 

4. Chlorampb,nical suspension (P.I) Rur~l Hospital/ 
(j25 maIm)) PHC and Sub-

Centre. 

s. Tetracycline capsu) es (250 tIlg) (I) Rural Horpital/ 
PHC 

6. fTablets Sulphadimidine (0. 5 G) (I) Rural Hospitall 
PHe 

7. Tablets SulpbapbenazoJe B.P.C. (P. I) Rural Hospitall 
(SOO mB) P.H.C and 

Sub-centre 

ANTI TUBERCULAR DRUGS 
(Through National Tuberculosis Control Programme) 

8. Tablets Thiacetazone &. Isoniazid (I) Rural Hospitall 
Cash tablet to contain Thiac~tazone . PHC 
37.S mg. BPC &. Insoniazid 7S mll.P. 

9. Tablets Sodium Aminosalicylate-500 mg. (I) Rural Hospitall 
PHC 

10. Injection of Streptomycin Ig (P.I) Rural Hospital/ 
PHe 

ANTI-LEPROSY DRUGS (Through 
National Leprosy Control Programme) 

11 . Tablets of Dapsone (100 mg.) (I.M.P.) Rural Hospita)/ 
PHC 

ANALGESICS, HIPNOTICS & SBDA1IVBS 

12. Tablets Acid Acetyl Salicylic I.P. (0.3g) (I) Rural Hospitall 
PHe/Sub-Centre. 

13. Syrup Paracetamol (125 mg. in 5 ml) (I) Rural Hospitall 
PRC/Sub-Centre. 

14. Tablet Phenobarbitone (30 mg, -60 mg, 
100 mg.) (I) R.ural Hospitall 

PHe/&. Sub-
centre. 

ANTIAMOEBIC AND GASTRO-ENTERO-
1.OGICAL DRUGS 

1 ... Kaolin Li,bt Powdef (I) llural Hospitall 
PHC and Sub-
eeutte 
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--- -- -------- --_ 
1 

16. 

11. 

18. 

19. 

20. 

21. 

2 3 

Tablets Lodochlor.HydroxYquinoline (0.25g.) (P.I) 

Tablets Chloroquins sulphates 0.2 g. 
or Tab. Chloroquins Phosphate 0.2S g. 
I.P. 

Elixir Piperamine Gitrate I.P. 
(750 mg. in S mI.) 

Bepbenium HydroxYneph tboate Granules 
(2.S g. in 5 g. granules) 

Sulpbaguanedine Tablets 

Metronidazole Tablets (200 mg.) 
(Metrozyl) 

DaUGS FOR IHE EYE AND NATIONAL 
TRACHOMA CONTROL PROGRAMME 

(P.t) 
(I) 

(I) 

(P.t) 

(1) 

(I) 

22-A. Tetracycline HcI ointment 1 % in 
Sterile ointment base 

(P.I) 

22-B. Sulphacetanlinde Drops (10% and 20% (I) 

23. 

24 .. 

25. 

26. 

DRUGS USED IN ANAEMIA 
(Through Family Planning) 

Ferrous Sulphate and Folic acid tablets 
(Departnlent of Family Planning Formula) 

Injection Iron 1M (100 mg. Iron 
carbohydrate complex 2 rol). 

(I) 

(I) 

Liver Injection Crude I:P. (I) 
Each ml. bas a Vito B 12 activity 
equivalent to either I microgm. 
or 2 micrograms of cyanocobala bacteristatic 
agent. 

ANTI-MALARIA DRUGS (Through National Malaria 
Er3dication Programme). 

Primaquine Dipbospbate tablets (2.5 8 of 
?rimaqune base). 

(IMP) 

4 

Rural Hospitall 
PHe/Sub-centre. 

Rural Hospital! 
Sub-centre/PHC 

Rural Hospital/ 
PHC/Sub-centre. 

Rural Hospital/ 
PHC 

Rural Hospital/ 
PHC and Sub­
centre 

Rural Hospital! 
PHC 

Rural Hospital/ 
PEe and Sub­
Centre. 

Rural Hospital! 
PHe and Sub .. 
Centre. 

Rurn' Hospital/ 
PRC and Sub­
Centres. 

Rural Hospital/ 
P .H.C. and Sub­
Centres. 

Rural Hospital/ 
PHC and Sub .. 
centre. 

R.ural Hospital! 
and·PHC 
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Z7. Tablets of Pytime thamine Sulphato, (I) PHC and Rural 
eqivalent to 25 MI of Pyrimethamine HoapitaJ. 

ANTI·FILARIA DRUGS (Throop 
National Filaria Control Programme). 

28. Diethylcarbamazine citrate tablets 50 mI. (I) Rural Hospital! 
PRe 

ANTACID: 

29. Malnesium Trisilieate compound (I) Rural Hospital! 
(Mag. Trisilicate 0.3 g Aluminium PUC and Sub-
hydroxide 0.3 g glycerine 60 ml' centre. 

30. Gripe Mixture for Infamts (5 mI. (I) Rural Hospitall 
Contains Dill oil B.P.C. 0.005 mli PRe and Sub-
sodium bicarbonate I.P. O.OS g; centre. 
Dehaydrated alchohol I.P. 0.0248 ml; 
<Syrup and preservative). 

ANTI·TUSSIVB AND EXPECTOR.ANTS 

31. Diphenydramine expeetorent syrup (each (I) Rural Hospitall 
S ml. contains diphenydramino Bel 13.3 111&, PHC and Sub-
menthol 0.9 mg; sodium citrate 56.6 mg; centre. 
choloroform in flavoured syrup 0.22 mI.) 

ANTI-ASTHMA TIC DRUGS 

32. Anti-Asthmatic tablet containing (P.I.) Rural Hospitall 
ephadrine restinate 123 mg; SO mi. PRC and Sub-
epberdrine HGI; Theophylline Hel. centre. 
TheophyJline 65 mi. and phenobarbitone 
30 mg. 

33. Injection Aminophylline (0.5 gm/2ml.) Rural Hoeital! 
PBC and Sub-
centre. 

POST-PAR-TUM'IB.BATMBNT 

34. Tablets containina alkaloids of Erlot (P.I.) Rural Hoapitall 
equivalent to 0.4 mi. of total alkaloids. PRe and Sub-
erlotokine) centre. 

35. Injection Metbylergom3.trinc 0.2 ma!ml (IMP) Rural Hospitall 
PHC and Sub-
centre. 

36. Injection Oxytocin oxilocin 51.4iml) (IMP) Rural Hospital! 
PRe and Sub-
aotre. 

CARDIAC DaUGS 

37. Tablet Di80min (0.25 mi.) (P.I.) Rural Ha.pitaJ 
and PRC 
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----
38. Tablet Sorbide Nitrate (20 mI.) (IMP) Rural Hospital 

and PHe 

ANTI HYPERTENSIVE DRUGS 

39. R.e~erpin with Hydrochlorthiazide (P.I.) Rup!l Hospital! 
(reserpine 0.1 ml, bydrochlorthiazide pdt and Sub-
10 mg.) Each Tablet. centre. 

40. Injection Furosemide (20 mg!2ml) (IMP) R ural Hospital 
and PRC 

ANTI-EMETICS 

41. Injection Chlorpromanine (1 %, 25 % ) (P.I.) Rural Hospital! 
and PHC 

42. Tablet Chlorpromazine (P.I.) Rural Hospitall 
(10 mg, 2S mg, SO mg,) P.H.C. and 

Sub-centre. 

DRUGS ACTING ON TAB SKIN 

3S. Benzyl Benzoate emulsion (100 ml (I) Rural Hospital! 
contains Benzyl Benzoate 25 I, P.R.C. and 
Bmulsidying Wax 2gi Deminieralized water q.s) Sub-centre. 

44. Whitfields Ointment (benzonic acid 6g; (1) Rural Hospital! 
salicylic acid 3 g; alchohol 70 % upto 100g) P.R.C. and 

Sub-centre 

45. Nitrofurazone Oiptment (0.2% in non- (I) Rural Hospital/ 
areassy ointment base) PHC 

46. Potassium Pormanganate packets (I) Rural Hospital1 
PHC and Sub-
centre. 

ANn-SPTICS, DETERGENTS AND 
DRESSING 

47. Cbloroxylenol Solution (I) Rural Hospital/ 
PHC and Sub-
centre. 

48. Iodine Solution (Claudium Solution) for (P.I.) Rural HospitaJ/ 
sterlizing raw catgut; loops and loop PHC and Sub-
introducers (Iodine 1 g Pot. Iodine 1.5 s. centre. 
Distilled water to produce 100 mi.) 

49. Injection Calcium Gluconr.te (lO%.10ml) (I) Rural Hospital! 
PRC and Sub-
centre. 

'O.A. Flater of Paris Bandascs (I) Rural Hospital' 
PRC. 
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B. Adhesive Plaster 

51. 

52. 

53. 

54. 

SSe 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

GBNBRAL ANAE~THBTICS 

Btbyl Chloride (100 mi. spray) 

DRUGS ACTION EAR 

Boric acid-alchol/drops (Boric acid 1.5 %, 
Glycerol 3.3 % in alcohol 9S % 10 mI.) 

VITAMINS 

Capsules of Vitamin A 6000 Units and 
Calciferol 1000: units. 

Injection of Vatimin Bl, B6, Bt2 
(N eurotropic) 

Tab. Asxorbic Acid (100mB.) 

Injection Ascorbic Acid (0.1 1m/2m\) 
and O.S gm/S ml). 

BMBRGBNCY DRUGS 

Injection of Nike thamide I.P. 

Antivenom Serum (Polyvalent) 

Rehydration fluid (for treatment of 
Cholera casef) 

Injection PredniltOlone Acetate 
(20 mg/ml) 

Glucose Ampoule (Containing 
dextrose 25 %) 

Ampoule Distilled water (2S c. c.) 

3 

(I) 

(I) 

(I) 

(I) 

(P .1.) 

(P.IJ 

(P.I.) 

(I) 

(I) 

(P.I.> 

(P .1.) 

(I) 

(I) 

4 

R.ural Hospitall 
PHC and Sub­
centre. 

R.ura] Hospital! 
and PHC. 

Rural Hospitall 
PHC and Sub­
centre. 

Rural Hospital! 
PHC and Sub­
centre. 

R.ural Hospital! 
PHC/Sub-centre 
and UPlraded 
PHC. 

Rural Hospital( 
PHC and Sub­
centre. 

Rural Hospitall 
PRC and Sub­
centre. 

Rural Hospital 
and PRC 

Rural Hospital 
and PHC 

R ural Hospital 
and PRC 

Rural Hospitall 
an~ PHe 

Rural Hospita 11 
PRC and Sub­
centre. 

Rural Hospitall 
PRC and Sub. 
centre. 
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". Injection Phenobarbitone Sodium (1) R ural Hospital 
andPHC 

64. Tetanus anli.toxin (I,SOO I.U., 10,000 (1) R.ural Hospital 
I.U., 20,000 I.U./SO,OOO I.U.) and upgraded 

PRe. 

6S. Injection of adrenaline Hydrochloride (I) Rural Hospital! 
1 mg. in 1 mI. PHC and Sub-

ccntre. 

66. Bleaching Powder (IJ Rura) Hospital! 
PHC and Sub-
centre. 

67. Phenyle (I) Rural Hospitall 
PHC and Sub-
centre. 

68. Pot Citrus {P.I.) Rural Hospital! 
PHC and Sub-
centre. 

69. Soda Bicarb (1) Rural Hospitall 
PHC Sub-
centre. 

70. Tr. Belladonna (1) Rural Hospital! 
PHe and Sub-
centrc. 

71. Tr. Card Co. (I) Rural Hospitall 
PHC and Sub. 
centre. 

'2. Ioda Saliqylaa (1) Rural HOlpitaI/ 
PHC and Sub-
centre. 

13. Acid Boric (I) Rural Hospitall 
PRC and Sub-
centre. 

14. Glycerine (I) Rural Hospitall 
PHe aDd Sub-
centre. 

75. Paraffin Molls Flavum (I) Rural Hospital' 
PHe and Sub-
centre. 

76- Liquid Paret1itt (P.I.> .R ural Hospitall 
PHC and Sub-
centre. 
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77. Mangnesium Sulphate Powder (I) Rural Hospitall 
PHC aDd Sub-
centre. 

78. Phonyl Butazonetablet (100 mg) (1) Rural Hospital! 
PHC and Sub-
centre. 

79. Injection Hydroxy-ethyl (IMP) 
TheophylJine (220mg/ml) 

ANTI-DIABETIC DRUG 

80. Injection Insulin plain (P.!.) Rural Hospital! 
(40 units per ml) PHC 

HOUSEHOLD REMEDIES 

81. Milk of Magnesia Tablet (100 mg) (1) Rural Hospital! 
and PHC 

82. Combination of Soda-bicarbonate (P.I) Rural Hospitall 
S4.8% (Eno's Fruit Salt) Trataric 
Acid 35.1 %) 

and PHC 

83. Combination of each gm of which (p .1.) Rural Hospital/ 
contains:-Sod. Sulphate exsie 20mg, Sod and PHC 
Chloride 10mg, Pot. Chloride 10mg, Pot 
Sulphate 5 S ml, cit. iet Acid 45mg, 
Mangesium Sulphate Exic (Krushen's Salt) 

84. Tablet containing: (P .1.) Rural Hospital 
Phenyl-dimethyl-isopropyl pyrazoloh and PHC 
0.15Sg. Abet-p-Phenetidin 0.25 g. 
Di-ethyldioxp-tetra-hydropropyridine 
50 mg, Trimethyldioxopurine SO mg. 
<Saridon) 

8S. Tablet containing : (I) Rural Hospital 
Aspirin 0.26 g. Phenacetin 0.261., and PRC 

Gode in 8 mg (Godopyrine) 

86. Cintment containing : (P.I.) Rural Hospital 
Resublimed Iodine 4 %; Metbyl and PHC 
Salicylate S % 

81. Ointment containing : I (P.I.) Rural Hospital 
Oil Eucalyptus 8 %, Oil Clove t %, and PHC 
Campher 5 %, Menthol 3 %, Thymol 
2 %, Methyl Salicylate S % 

88. Tonie for children: Each 15 ml contains: (I) Rural Hospital 
Vitamin A 12 ;500 i u., Vito D2 2,SOO i.u. and PRe 
Saccharated Iron Oxide 1.17 gm, Calcium 
Glueonate 0.2 gm. Vito B 1 1. S mg, Vito B2 
1 ml, Niacinamide 20 mg, malt Ext. 
(Sharkoferrol) 
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Cough Syrup: Each S ml contains: (P.I.) 
Antimony Tot. Tertrate O.S 6 mg. Terpene 
Hydrate 11.12 mg, Codeine Phosphate 
11.12 mg; Menthol 3.15 mg, Tolu Syrup 
1.2 S ml, Syrup Vasaka 0.47 mi. (Glycodin 
Terp Vasaka) 

Tablet containing: (P.l .) 
Menthol 1. 36 mg, Oleoresin cubex 0.12 mg, 
Cleoansi 5 mg, Ext. Glyrhiza BP 80 mg, 
Oleomentba BP S rog, Balsum Toly IP 
12 mg, Oleo-eucalyptus IP 3.6 mg, 
Capsiti BPC B mg, Ext. Tussllagin Liq 
(3 : 1) 2.08 mg, Suaar-cum-base (peps 
Cough Lozenges). 
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4 

Rural Hospital/ 
PHC 

Rurs) Hospital 
and PHe 

tShortraiJn Traffic of Steel and 
- Fertilizers Over-Bridges in KeraJa 

2069. SHRI C. MADHA V REDDI: 
Will the MInister of TRANSPOR T be 
pleased to state : 

(a) whether there bas been shortfall in 
the traffic of steel and fertilizers from 
their respective freight targets; and 

(b) if, so the extent of the shortfall in the 
traffic of each of these items respectively 
and the targets fixed for them ? 

THE MINISTER OF SrATE IN THE 
DBPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, 
Sir. 

(b) The position is as given below 

2070. SHRI K. MOHANDAS : Will 
the MlDister of TRA NSPOR T be pleased 
to state the total amount earmarked for 
construction of rall over-bridges in Kerala 
during the next two years '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : An amount 
of Rs. 33.96 lakhs has been allotted in 
Railw.lYs· Budget of 1986-81 for the 
wurks of Road over lunder bridges in 
Kerala. An appropnate amount will be 
earmarked for such works in the next two 
years dependJD& on the availability of funds 
for such works. 

Railway Accidents in Uttar Pradesh 

2071. SHRI KALI PRASAD 
PANDEY : Will the MlDister ot TRANS­
PORT be pleased to stale: 

Target 

(In million tonnes) (a) the number of persons killed and 
(April-Juoe, 1986) injured in rail accidents whIch took place 
Loading Shortfall in the later half of May, 1986 at two 

--- - places in Uttar Pradesh; 

Pia iron '" 
finished 
steel 

F ortilizers 

2.2S 

3.S0 

1.87 

2.86 

-0.38 

-0.64 

(b) the number of persons Identified 
out of those killed in the derailment of 24 
Down KanpuriLucknow Express near 
Char Ba&h Station and in the other acci. 
dent in which a jeep collided with AUaha. 
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bad Jaunpur Passenger train at a level [English] 
crossing between Madhiyabu aDd Jagbai 
Stations; and Dredging in Hooghl, River Channel 

(c) the compensation pa id to the 
dependents of the deceased '1 

mB MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS <SHRI 
MADHA \lRAO SCINDIA): (a) In the 
two accidents that occurred in the second 
half of May, 1986 in Uttar Pradesh, 8 
persons lost their lives and 12 got injuries. 

(b) All have been identified. 

(c) Ex-sra tia payment amounting to 
Rs 44,500/- has been made in respect 
of those killed and injured in the derailment 
of 24 Down. Applications for payment 
of compensation have to be made to the 
District judge. Paymen t of the same will 
be made as and when orders from the 
Court are received. 

[Translation] 

Suspension of Employees and Officers 
ofOTe 

2072. SHRI KALI PRASAD 
PANDEY: Will the Minister of TRANS· 
PORT be pleased to state: 

(a) whether it is a fact that a number 
of employees and officers of Delhi 
Transport Corpor ation have been suspended 
on charges of corruption and Irregularities 
since January, 1986 ; and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS. 
PORT (SHRI RAIESH PILOT): (a) Yes, 
Sir 

(b) The number of emploYees/officers 
suspended during Jan-June'86 is as under: 

1. Officers 

2. EmpJoyees 

On charges 
of conup­
tion 

131 

On charses 
of irrequla­
rities 

4 

531 

2073. SHRI AMAL DATTA: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the extent and cost of dredlinl 
carried out in the Hooghly river sbippinl 
channel; 

(b) how much cu. ft. of earth'lIIlilt is 
removed from the shipping channel every 
year; 

(c) whether it is a fact tbat tbe number 
of dredgers as well as tbe amout of 
dredg;ng has gone down over the ,ears; 
and 

(d) the relative fisures of 1960-61 and 
during the last three years 'I 

THE MINISTER OF STATE IN THE 
DEPARTt.1ENT OF SURFACE TRANS­
peRT (SHRI RAJESH PILOT): (a) 
During the period from 1980-81 to 1984-
85, a quantity of 61 91 million cubic 
metres of dredging has been carried out in 
the Hooghly River Shipping Channel. The 
cost of dredging from 1st April, 1980 to 
31st March, 1985 is Rs. 5080.39 laths. 

(b) On an average, 13.58 million 
cu. m. of earth/silt is removed from the 
shipping channel every year. 

(c) The number of dredgers deployed 
on dredging work depends on the require" 
ments in a particular year. The amouOt 
of dredging also has not Sone down ovr e 
the years except for in the year 1985- 86 
when it was marginally less than the 
previous year 1984 -8 s. 

(d) During 1960.61, a quantity of 
5.88 million cu. m. of silt was dredled. 
During the last three years, the total 
dredging done is indicated below: 

1983-84 

1984·85 

1985-86 

13.97 minion cu. m. 

14.11 million cu. m. 

12.53 million cu. m. 



271 Writ"" A"$w~r' JULY 31, 1986 w"" ... AluM ." 212 

Facilities to CGHS BeDe8ciaries in 
States aDd MetropolitiaD Cities 

2014. SHRI AMAL DUTTA : Will 
tbe Minister of HEALTH AND FAMILY 
WELFAR.B be pleased to state: 

(a) the tota) number of beneficiaries, 
State-wise, under Central Government 
Health Scb eme ; 

(b) the total number of CGHS benefi­
ciaries in each of the 4 Metropolitan cities 
of Bombey, Calcutt'l, Delhi and Madras; 

(c) the amount spent by CGHS in 
each State and in each of tbe four 
Metropolitian cities ; and 

(d) the details of hospita) and diagons­
tic facilities available for CGHS beneficia­
rics in each of tbe four Metropolitan 
cities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE KUMARI SARO] 
KHAPARDE): (a) Statement is I gIVen 
below. 

Cb) Statement II is given below. 

(c) Stat~ment III & IV are given below. 

(d) Statement V is given below. 

Statement-I 

Totat number 01 beneficiaries-st~te­
wi,. lUItIer CGHS as 011 31 It March, 
1986. 

s. No. State/NTs 

1 2 

No. of Bene­
ficiaries 

3 

1. Delhi 1508,459 

2. Maharashtra 
(Bombay. Pune, Nagpur 463973 

3. Tamil Nadu (Madras) 163098 

4. Uttar Pradesh 
(Lucknow, Kanpor, Meerut, 
Allahbad) 361131 

1 2 3 

s. Rajasthan (jaipur) 64332 

6. Karnataka (BengaJore) 144829 

7. Andhra Pradesh (Hyderabad) 1872~7 

8. West Bengal (Calcutta) 191506 

9. Bihar (Pa tna) 75804 

10. Gujar~t (Ahmedabad) 131S4 
-- -------

Total 3180S70 

Statement·II 

Total number 01 CGHS Beneficiaries ill 
each of the four Metropollliln cities 

SI. No. Cities No. of Bene-
ficiaries 

1. Bombay 270436 
2. Calcutta 191506 
3. Delhi 1508449 
4. Madras 163098 

Statement-III 

Statement state-wish expenditure 
CGBS during the year 1985-86 

Oil 

----------
St. State/Union Territory Expenditure 
No. 

(Rs. in Jakh.) 

1. Delhi 1312.85 

2. Maharashtra (Bombay 
Pune, Nagpur) 529.52 

3. Uttar Pradesh (Lucknow, 
Kanpur, Meerut, Allababad) 302.35 

4. Rajasthan (jaipur) 86.95 
s. Karnataka (BengaJore) 

6. Andhra Pradesh (HYderabed) 

7. Tamil Nadu (Madras) 

8. West Bengal (Calcutta) 

9. Bihar (Patna) 

10. Gujarat (Ahemadabad) 

Total 

89.14 

246.32 

120.77 
213.$0 

59.64 
28.29 

3049.94 
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Statement-IV 

Expenditure on CGBS in each four 
metropolitia" cities Bombay Calcutta, Delhi 
aM MDdra, during the year 1985·86 

81. Cities 
No. 

1. Bombay 

2. Calcutta 

3. Delhi 

4. Madras 

Statements-V 

Rs. in lakhs 

Expenditure 

287.12 

213.50 

1319.85 

120.71 

Details of hospitals and diagnostic 
facilities IIvedlllble for CGBS benejicillries 
in BombllY, Cllicutta, Madras and Delhi 

BOMBAY 

1. Bombay Hospital 

2. Nancvati Hospital 

3. National Hospital 

4. Radhibai WatumuU Chest Hos­
pital, Bombay. 

s. 
6. 

Ta ta Memorial Hospital 

Children Ortbopeadic Hospital, 
Bombay, 

7. All Govt. hospitals including 
Army/Nav:\lIESI/Municipal Hospi­
tals, etc. 

CALCUTIA 

1. Bengal Tubercu losis Associa lion 

2. Clinical Laboratories Pvt. Ltd. 

3. Debala Balaoanda Brahmachari 
Hospital 

4. Ramakriabna Mission Seva pratbi .. 
shtan 

, • Belle-Vue Clinic, Calcutta 

6. Heart Care Centre, Calcutta 

7. Narinder Sewa Trust. 

8. All Govt. Hospital includinl 
Army/Naval/ESI/municipal Hospi­
tals, etc. 

MADRAS 

1. Andhra Mahila Sabha Nursin. 
Home, Madras 

2. Public Health Centre, Madras 

3. Cencer Institute, Madras 

4. Apollo Hospital, Madras (for 
Coronary bye-pass Surgery only) 

5. All Govt. hospital including Army/ 
N a val/ESI/Municipal hospital.; 
etc. 

DELHI 

GENERAL HOSPITALS 

1. Dr. R. M. L. Hospital-also has 
Nursing Home facilities. 

2. Safderjunge Hospital 

3. L. N. J. P. Hospital 

4. s. K. & K. S. Hospital 

s. All hospitals run by local bonies 
as NOMe, M.CD, ESI, Army 
Hopspital, State Govt. Hospital. 

6. Narinder Mohan Hospital, 
Gaziabad. 

7. B. K. Hospital, Faridabad 

8. Civil Hospital, OurPOD 

9. St; Stephen's Hospital 

to. Ayurvedic Hospital, Lodbi Road 

MATERNITY HOSPITAL 

1. COHS Maternity & Gynae Hospi­
tal, R. K. Puram 

2. Dr. B. L. Kapoor Hospital 

3. Girdhari Lal Hospital 

4. Kasturba Gandhi Hospital 
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S. All Maternity Centres of NDMC 
&MCD 

6. CGRS Maternity Centre·Kalkaji 
& Srinivaspuri 

REFBRAL HOSPITALS FOR 
TREATMENT OF SPECIALISED 
AND COMPLEX DISEASES 
CONDITIONS 

1. A. 1. I. M. S including Dr. R. P. 
Centre for Ophthalmic dheases 
and Rotary Cancer Institute, with 
Nursing Home Facilities. 

2. G. B. Pant Hospital-also has 
Nursing Home facilities. 

3. V. P. Chest Institute 

4. CSIR Biochemicals 

S. INMAS (Institute of Nuclear 
Medicine &, allied Services) 

1. 

2. 

1. 

2. 

1. 

2. 

3. 

4. 

s. 

FOR SPECIALISED TREAT­
MENT 

R. B. (T. B.) Hospital 

L. R. S. (T. B.) Hospital 

FACILITIES FOR 
SURGERY, OPEN 
SURGERY AND 
SURGERY 

A. I. I. M. S. 

O. B. Pant 

CARDIAC 
HEART 

BYBPASS 

DIAGNOSTIC FACILITIES 

Radiological facilities at all Govt. 
Hospital 

COHS Police Hospital, Rajpur 
Road. Parliament House Annexe. 

Cat-Scan-A.I. I. M. S., G. B. 
Pant, DNRI, Dr. R. M. L. ... 
Hospital 

Cardiaclab at Dr. R. M. L. 
hospital for ECHD and Tread 
Mills Tests. 

Angiography-A. I. I. M. S., G. B. 
Pant Hospital 

6. Lab, facilities are available in all 
Hospita I polyclinic and 22 COHS 
dispensaries. 

7. Radio-Nuclear Scanning. I. N. M. 
A. S. 

8. Ultra Sound- R. M. L. Hospital. 
Safderjung Hospital, Lady Hard .. 
ing, A. I. I. M. S., and G. B. 
Pant Hospita). 

'». Radio-Isotape Studies-I. N. M. 
A. S., Saferjung and G. B. Pant 
Hospital. 

Test Tube Babies 

'0'6. SHRI C. MADHAV REDDI : 
Will the Minister of HEALTH AND 
F-'MILY WELFARE be pleased to state: 

(a) whether the attempt of the scientists 
to have a test tube baby has been success­
ful in the country; 

(b) if so, the details thereof; and 

(c) the legal and social implications of 
having test tube babies in the country? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b). The collaborative research by the 
Institute of Research in Reproduction and 
K.E M. Hospital, Bombay in invitre ferti­
lisation and embryo transfer has resulted in 
a successful pregnancy. The baby is ex. 
pected to be born at the end of Iuly or 
begining of August, 1986. The other 
Centre which has recently reported a success 
is at Calcutta but the details are not 
available. 

(c) In 'in vitre' fertilisation there is a 
possibility of higher rate of abnormal births 
and also the potential danler of unndesi· 
rable future applications of the technique. 
However. having a test tube baby requires 
the consent of both parents. The child in 
such cases has all rights as are available to 
nonnally borD cbil4ren. 
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Vaeancies in Senior Posts of Kendriya 
Vidyalaya Sangathan 

2017. SHRI RAJ KUMAR RAI : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether the posts of Joint 
Commissioner (Administration) aad Joint 
Commissioner in Kendriya Vidyalaya 8anga­
than are lying vacant since their cretttion in -
1984; and 

1> if so, the reasons therefor 1 

1HB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI): (a) and (b). The post of loint 
Commissioner (Academic) was filled up in 
April 1985 by promotion. The vacancy in 
the post of Joint Commissioner (Adminis­
tration) has been widely circulated and also 
ad,ertised. Some a,plications ha ve been 
received in response thereto. The recruit. 
ment process has, however, not yet been 
completed. 

Issue of Medicines to Unauthorised 
Persons 

2078. SHRI RAJ KUMAR RAI : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state = 

(a) whether Government are aware that 
medicines are being issued by the Medical 
Officer in charge of North Avenue COHS 
dispensary to persons who are not having 
COHS card; 

(b) how many times this bas been 
checked whether non.card holders are given 
medicines; a~d 

(c) the reasons why 100 per cent 
checking is not being done in this dispen­
sary 'l 

THE MINISma OF STATE IN THE 
MINISTRY OF HBALTH AND FAMILY 
WELFARE (KUMARl SAROJ 
KHAP A.llDE) : (a) to (c). Medicines are 
prescribed to bonafide CGHS beneficiaries 
by Medical Officer on production of CGHS 
Card. However, in emergency cases, First 
Aid treatment is liven. 

Transfer Policy of Kendriya Vidralaya 
Sangatban 

2079. SHRI RAJ KUMAR RAI : 
SHRI PURNA CHANDRA 

MALIK: 

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether there is a transfer policy 
to govern transfers of Principals, Vice­
principals and teachers of KCbdriya 
Vidyalaya Sangathan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTUR.E (SHRIMATl KRISHNA SAHI): 
(a) and (b). Subject to exigencies of ad­
ministration, transfers of teachers arc in 
general ordered on the following consider­
ations : 

(i) A Primary Teacher is Dot trans­
ferred outside his/her home State 
except on request against a clear 
vacancy; 

(ii) A Trai.ed Graduate Teacher is 
not transferred outside tbe RelioD 
except on request against a clear 
vacancy; 

(iii) Post-Graduate Teachers, Vice-
Principals and Principals are 
transferable throughout the countrY. 

(iv) Post·Graduate Teachers are ex­
pected to serve, outside lheir 
home States. for at least 3 years 
during a cycle of 12 years; 

(v) Vice-Principals and Principals are 
expected to serve, outside their 
home States, for at least 3 years 
during a cycle of 8 Years; 

(vi) A request for transfer outside the 
State of initial posting is normally 
not entertained within 3 years of 
the initial appointment; 
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(vii) Transfers of teachers are also (c) if so, when the survey was made; 
ordered on compassionate grounds. and 

[TrQ",I"tion] 

Idol of Lord Vishnu Stolen in U.P. 

2080. SHRI KALI PRASAD 
PANDBY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact tbat an idol of 
Lord Vishnu valued at about Rs. 1 c~ore 
was stolen on 1 st July from an ancIent 
temple on the outskirts of Parakhar village, 
Mirzapur district, Uttar Pradesh; 

(b) if so, whether it is also a fact that 
this idol has now been recovered; 

(c) the action taken to avoid such 
incidents in future; and 

(d) the number of ancient important 
temples for the protection of which arrange­
ments are being made/proposed to be made 
by Government '1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SAHl): 
(a) to (c). The Archaeological Survey of 
India has no information about the theft of 
idol of Lord Vishnu. U. P. Govt. have 
been addressed in this regard. 

(d) At present there are 111 S centrally 
protected temples which are being looked 
after by the Archeological Survey of India. 

[E1I81Ish] 

Survey of Jabalpor Gondia Narrow 
Gauge Line 

2081. KUMARI PUSHPA DEVI: 
'Will the Minister of TRI\.NSPORT be 
pleased to state : 

(a) whether Government ba ve any pro­
posal to convert Jabalpur-Gondia narrow 
puse line into broad .. gauge; 

(b) whether any survey has been made 
on this line. 

(d) the details of the report submitted 
by the survey team ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS <SHRI 
MADHAVRAO SCINDIA) (a) No. 
Sir. 

'b) Yes, Sir. 

(c) and (d). The survey for conversion 
of Jabalpur-Qondia alongwith Balaghat­
Katangi Branch totalling 278 Kms. from 
Narrow Gauge to Broad Gauge was comp­
leted in 1980. The project was estimated 
to cost Rs. 60.30 crores at the then 
prevailing prices. The present day cost 
would be much more. The estimated 
financial return was only 3.2 S %. The 
project has been found to be financially 
unremunerative. 

Demand of Vice-Chancellors 

2082. SHRI SHANTARAM NAIK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a delegation of university 
Vice-Chancellors rais!d the matter of 
securing their tenures; 

(b) if so, the demands made by them; 

(c) whether the demands have been 
accepted; and 

(d) if so, the details thereof? 

THE MINISTER OF ST ATE IN THB 
DEPARTMENT OF EDUCATION AND 
CULTURE <SHRIMATI KRISHNA 
SAHI): <a) and (b). The Association of 
Indian Universities has sent a copy of the 
Memorandum presented by the AIU dele­
gation to the Prime Minister. The Memo .. 
randum raises issues concerning university 
autonomy and tenures of Vice.Chancellors 
in general. It has been SUllested that a 
central legislation may be enacted with a 
view to ensuring functional autonomy for 
chancellors and vice-chancellors, a fixed 
tenure of office of the vice-chancellors, the 
deletion of powers to susPend a vice­
chancellor, etc. 
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(c) The Memorandum bas not yet been 
examined. 

(d) Does not arise. 

Japanese Orrer for Modernisation and 
Upgradatlon of Haldia Port Project 

2083. SHRI SAN AT KUMAR 
MANDAL: Will the Minister of TRANS­
POR.T be pleased to state : 

(a) whether a team of Japanese pro­
fessionals specialised in port engineering 
and costing visited Haldia Do ck to study 
bow to augment the existing container faci­
lities and oil transportation system; 

(b) if so, whether Japan has offered 
any assistance for modernisation and up­
gradation of the Port Project; and 

lc) the nature of assistance offered and 
whether Government propose to avail this '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RAILWAYS <SHRI 
MAOHAVRAO SCINDIA): \a) Yes, 
Sir. Between Ernakulam and Kayankulam, 
it will be achieved by constructing a new 
line via Al1eppey, already in progress. For 
the Section between Kayankulam and 
Trivandrum, survey for dC'ubJing has been 
taken up. 

(b) Total cost will be known on comple­
tion of survey for the double Jine between 
Kayankulam and Trivandrum. 

(c) Construction of new Jine between 
Emakulam and Kayankulam via Alleppey 
which will serve as double line has already 
been taken up. Work on double line 
between Kayankulam and Trivandrum will 
be considered on completion of Survey. 

Failure of "Food for Learning" Projects 

208S. SHRI LAKSHMAN MALLICK: 
Will the Minister C'f HUMAN RESOURCE 

THE MINISTER OF STATE IN THE DEVELOPMENT be pleased to state: 
DEPARTMENT OF SURFACE 1]~.ANS.~~} 
POR.T (SHRI RAJESH PILOT. : (Yes, Sir. \ (a) whether an ambitious 'Pood for 
The Overseas Economic Cooperd'iion Fuud 1 earning' project to benefit Jakhs of girls in 
despa.tcbed a mission for studying the rural areas has failed to take off for nearly 
Haldia Port Project relating to construction four years now; 
of the Second Oil Jetty. 

(b) Yes, Sir. 

{c) Japan Government has pledged 
3191 million Yen for development of 
Haldia Port Project. The Government of 
India proposes to avail of this Joan. 

Doubling of Eroakulam-Trivandram Line 

2084. SHRI K. KUNJAMBU : 
SHRIK.MOHANDAS: 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether there is a proposal to 
double the Ernakulam-Tri,,, ndrum rait line 
in Keral8; 

(b) if so, the estimated cost of this 
work: and 

(c) by when it is likely to start ? 

\b) whether an Eminent scientist has 
stated that the project was to make use of 
foodgrain, edible oil and milk pOwder 
obtained under the UN's World Food Pro­
gramme aid, and 

(c) if so, the details regarding the pro­
ject alongwith the annual cost of foodgrains. 
edible oils and milk in the projects of 
operation (originally approved) and to what 
extent the cost would have arrived at 
present ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA SARI) : 
(a) to (c). Matters relating to 'World Food 
Programme' are dealt with in the Ministry 
of Agriculture. So for as department of 
education is concerned; no specific 'Food 
for Learning' project was taken up for 
implementation. Dr. M. S. Swaminathan, 
formerJy Member, Planning Commission 
had sent 3. copy of the talk delivered by 
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him in FebruaTY, 1 982 to the then Minister 

of State for Educ3.tion wherein he had moo 
ted the idea of such a project. He suggested 
tbat a few pilot projects in suitable areas 
be considered for being taken up with 
'World Food Programme' assistance. Such 
a programme may involve the provision of 
food grains, edlble oil and milk powder to 
girl students belonging to poor and 
Scheduled Caste families If they attend 
school regularly. 

The idea was examined and given shape 
in consultation with concerned MlDist!'les 
and 1 S State4i apd three U. fs., where 
enrolment raho was less than 70 percent In 
respect of SC/ST guls were requested to 
give their comments and clanfy financ131 
commitment. Many of theC)e States/V.T,. 
responded positively. The States/U. Ts. 
have been reque~ted to formulate project 
proposals keeping in view the guidelInes 
applicable to World Food Programme 
projects. 

Scripts of Mirza Ghalib's Couplets 

2086. SHRI PRIY A RANJAN DAS 
MUNSI: Will the MInister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government are aware of 
the whereabouts of the onginal documents 
of historical importance, namely (i) the 
original scripts of Mirza Ghalib'ts couplets, 
(ij) the "Ain-e-Akbari" and Todarmal's 
Land Revenue Documents, (hit Nobel 
Laureate Dr J. C Bose's hand written 
Dotes on Science and (iv) hand written 
notations of Ustad Al1auddin Khan, Kazl­
Nazrul Islam; 

(b) if so, where these are ava lIable 
whether in any of the National LibrarIes or 
National Archives or any other places; and 

(c) the steps taken by Government for 
their safe preservation ? 

THE MINISTER OF STATE 11'1 THE 
DEPARTMENT OF EDUCATION AN.L> 
CULTURE (SHRIMATI KRISHNA SAHI): 
(a) to (c). Information is belOg collected 
and will be laid on the Table of the 
House. 

Equipments Lying Idle in Dr. R.M.L. 
Hospital 

2087. SHRI NITYANANDA MISRA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether many costly hospital equip­
ments 'lre lying idle in the Dr. Ram Manobar 
Lobia Hospital, Delhi for a long time; 

(b) If so, the type of the instruments, 
cost and since when they are lying idle with 
reasons therefor; and 

(c) whether any responsibility has been 
fixed for Dot usmg the cquipments and give 
the benefit to the people for home the 
equlpments were imported ~ 

THE M.INISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) to (c) There is always 
a time gap between the receipt of new 
equIpment and its installatJon/utilisation. 
Efforts are always made to minimise this 
gap_ However, to get a total picture of 
the equlpments lYlOg unutilised or under­
utilic;ed in the Central Governments Hospi­
tals, the Government has recently constituted 
a one man Committee. 

Measures to Prevent Immoral Traffic in 
Women and Girls 

2088 SHRI BALASAHEB VIKHB 
PATH ... : 

SHRI R M. BHOYE : 

Will the Minister of HUMAN RE. 
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether immoral traffic in Women 
and Girls is still going on in the capital 
and other parts of the country inspite of the 
strict measureS taken by the authorities 
concerned as reported in the press; 

(b) if so, the number of such case'S 
brought to book State-wise, with reasons 
leadmg such flesh trade; and 

(c) the measures both legal and social, 
taken to eliminate this evil ? 
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THE MINISTBR OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) and (c). Information about the num­
ber of sucb cases is not available. Tbe 
Government of India have enforced the 
Suppression of Immoral Traffic Act, 1956 
which prohibits prostitution in its commer­
cialised form and penalises those who 
exploit women and girls foc the purposes of 
prostitution. The Act is applicable to all 
the States and Union Territories. The 
implementation of the legal provisions in 
this regard is the responsibility of State 
Governments and Union Territory Adminis­
trations. Government of India is also 
implementing a scheme of short stay homes 
for women and girls, under which short 
stay bomes are established through volun­
tary organisations which give help aLe! 
guidance to those who are in diffic~lties so 
that they can regain confidence in them­
selves, acquire skil1s to become self-reliant 
and develop relationships with people that 
could help in the re-establishment of their 
status in society. 

Allocation to Orissa onder Health Sector 
During Seventh Plan 

2089. SHRI ANADI CHARAN 
DAB : Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the plan allocation made by his 
Ministry to Orissa under Health Sector 
during Seventh Plan period; 

\b) ou~ of this allocation what is the 
allocation made for the year 1986-87 to 
Orissa; and 

(c) programme-wise details of the 
amount allocated 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) Planning Commission 
have informed that an outlay of Rs. 54.S0 
crores was approved for Health Care pro­
gramme for the State of Orissa in the 
Seventh-Five-Y"aI-Plan. 

(b) and Ccl. According to the informa­
tion received from the Planning Commission 
the approved :lllocation for the Annual plan 
1986-87 for Health Care programmes fOI 
tbe State of Orissa is Rs. 12.65 crores in­
cluding an earmarked provision of Rs. 4.60 
crores for Minimum Needs Programme. In 
addit~on Health Ministry have approved an 
outlay of Rs. 334 80 lakb for Orissa for 
the implementation of the CentralJy Spon­
sored Schemes during the year 1986-87. 

Foreign Airlines Touching Calcatta 

2090. SHRI AMAL DATTA; Will 
the Minister of TRANSPORT be pleased to 
state : 

(a) whether Government have made any 
count of the passengers to and from Europe 
and the West whose journey starts from 
Calcutta or terminates in Calcutta; 

(b) whether Government have been 
approached by any Airl ines for stopover at 
Calcutta or for a second stop at Calcutta; 
and 

Cc) Whether Government have made 
any efforts to direct any foreign airline 
approaching them for landing rights in 
India to Calcutta Airport and if so, the 
details of airline, route requested etc. and 
the stage of negotiation 'I 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF CIVIL AVIATION 
(SHR I J AGDISH TYTLER) : (a) Yes, 
Sir. TC'tal passenger traffic ex/into Calcutta 
from Europe and other points in the West 
during the last three years period 1982-83, 
1983-84 and 1984-85 is detailed below: 

Year Calcutta-
UK 

1982-83 13820 

1983-84 7632 

1984-85 10613 

Calcutta­
USA 

1451 

1999 

1516 

Calcutta­
Buroge 

7824 

1631% 

15399 

(b) and (c). While nepotiating air 
agreements with foroign countries, it has 
been the Governments's policy to invhnably 
offer Calcutta as a point of call. But foreisn 
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air1i~s have not sbown much inierest in 
operating to Calcutta. Choice of the all­
port through which a foreign carrier may 
operate has to be left upon the commercial 
judgement of the airline concerned since 
reciprocally, Air India is given the same 
freedom. 

In pursuance of the above policy, 
Calcutta bas been offered to several airlines 
in the past, namely, ALIA (Royal Jordanian 
Airlines), Korean Airlines, KLM (Dutch 
Airlines), IBERIA (Spanish airlines) JAT 
(Yugoslavian airlines), BALKAN (Bulgarian 
airlines), LOT (Polish airlines), Austr!an 
airlines, Turkish and Singapore airlines. 
Excepting the Bulgarian, Polish Singapore 
and Yugoslavian airlines, all the other air­
Jines have declined the offer. Inter­
government agreements with the govern­
moots of Poland, Bulgaria, Singapore and 
Yugoslavia have already been concluded for 
enabling their national carriers to operate 
to or through to Calcutta. 

The following route schedules in the 
case of these four airUn es have been 
agreed: 

1. For Bu'&erian airlines-once weekly 
service on SOPIA! ABU DHABI i 
CALCUTTA/BANGKOK and vice­
versa route. 

2. For Polish airlines-once weekly 
service originating in Poland with 
two intermediate points from 
Athens, Damascus, Baghdad, 
Amman; Beirut, Istanbul, Tehran, 
C1prus-CALCUTTA-any two 
points selected from Bang"ok, 
Manila. Hongkonl, Saigon, Hanoi 
Singapore. 

3. For Singapor Airlines-Sangapore­
Calcutta-Singapore, Twice-weekly 
Airbus services can be operated to 
Calcutta with Ranloon and Dhaka 
as intermediate points and to 
Dhaka, Kathmandu, Jeddah, 
Dhabran and Riyadh as beyond 
points. 

4. For Yugoslavia Airlines once­
weekly service to or through 
Calcutta with three intermediate 

points to be specified later and 
beyond to Manila, Jakarta and 
Beijing. 

Utilisation of Krishna and Godavari 
Waters by Maharasbtra 

2091. SHRI D. B. PATIL: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) the number of schemes submitted by 
Government of Maharashtra in 1984-15, 
1985-86 and upto June, 1986 for utilisa­
tion of water of rivers Krishna and Godavari 
aUotted to Maharashtra State and which 
is to be used before 2000 A.D.; and 

(b) the stages at which such schemes 
are pending '1 

THB MINISTER OF WATER. RE­
SOURCES <SHRI B. SHANKARANAND): 
(a) and (b). The Government of Maharash­
tra have sent to Central Watter Com­
mission 7 major (2 in the Krishna basin 
and S in the Godavari basin) and ] 3 
medium {all in the Godavari basin} Irri­
gation Projects from 1984-85 to June 1986 
for techno-economic clearance. These 
schemes are at present under various stages 
of examination and comments of the Com­
mission in respect of 10 schemes have been 
sent to the State-Government for their 
clarification. 

Participation of Private Sector in 
Introducing Rapid Transit System 

for Bangalore 

2092. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of TRANS­
POR.T be pleased to state: 

(a) whether Union Government have 
suglested that the rapid transit system for 
Bangalore be taken up in the joint sector; 

(b) if so, whether as an altemative, the 
setting up of a consortium with the activo 
participalion of the private sector or the 
levy of a special CCIS to finance the project, 
is belDg considered; 

(c) is so, whether the Chief Minister of 
Karnataka haa accepted tho au.oatioD' 
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(dl whether tbe Chief Minister has 
stressed the need to involve industrialists in 
the project; and 

(e) if so, to what extent the _ulgestions 
of the Union Government hava -been 
accepted by the Chief Minister and imple­
mented so rar ? 

THB MINISTBR OF STATE IN THE 
DBPAllTMENT OF kAILWAYS (SHill 
MADHAVR.AO SCINDIAJ: (a) to (e). A 
IUliestioD for settinl up of Consortium 
fund bas recently been made to the Chief 
Minister of Karnataka for funding the 
Rapid Transit System for Banlalore. The 
proposal does Dot envisage direct participa­
tion of private sector. Levy of surcharge I 
cesses of various kinds by State Government 
al may be considered feasible to raise the 
resources is envisaged. 

Reaction from the Chief Minister of 
Karnatalea is awaited. 

Funds for Teesfa Barrage Project 

2093. SHRI SANAT KUMAR 
MANDAL: Win the- Minister of WATER 
ltBSOURCES be pleased to state : 

(a) whether the West Bengal Govern­
ment bas approached Union Government 
for grant of more funds for the Teesta 
Barraae Project ~ 

(b) wbether Union Government had 
paid only Rs. S crores against the State's 
demand for Rs. 20 crores e,ery year; and 

«(:) if so, the steps being taken to meet 
the West Bengal Government's demand for 
more funds for the Teesta Barrage Project? 

THE MINISTER. OF WATER RE­
SOURCES (SHRI B. SHANKAB.ANAND) : 
(a) Yes, Sir. 

(b) Special Contral assistance of Rs. S 
crore! was provided in the year 1983.84. 

Ccl The fundi for the Teesta Barrale 
Project are to be. provided in tbe State 
Plan. and the Stste'. outlay for the VII 
plan haa been stepped up to the extent of 
180 % over tbe Sixth Plan. 

Compatertsation of Railway Reservatio. 

2094. DR. B. L. SRAILESH: Will 
the Minister of TRANSPORT be pleased to 
state the experience gained by the Railway. 
from the recently introduced computerisa­
tion of reservations for passen&er8 on tbo 
various Railway Stations and the improve­
.ments sought to be made in the exiltinl 
set-up. 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OF RAILWAYS <SHRl 
MADHA VRAO SCINDIA): Computcrsia­
tion of Passenger Reservations has so far 
beel' introduced at the main ReservatioD' 
Office at IRCA Building, New Delhi. 
Experience gained from this System shows 
an improvement in service time at booking. 
windows, higher productivity of bookins 
clerks, marked reduction in queues, 
dynamic allotment of accommodation to 
wait. listed passengers on canccllatiOJl. 
correct and instantaneous feed.back to 
public queries and greater customer satis­
faction. Further improvement in service 
will be achieved when computer terminals 
are installed at the selected reservation 
offices in the city during the second phase 
of Reservation Project implementatioD in 
Delhi. 

C.D.l. Raids at the Premises 01 
Railway Ollcials 

209S. SHRI K.V. SHANICARA 
GOWDA : Will the Minister of TRANS. 
PORT be pleased to state: 

(a) whether the officials of the eDI 
raided the houses of 70 GovemmeDt 
officials on 28 May, 1986 aDd unearthed 
many cases of fraud, cheating, misap­
propriation of money and poslcsiion of 
disproportionate assets; 

(b) if so, whether out of the 10 
officials whose houses were raided all over 
India 58 were from th~ Railways; 

(c) whether a Head Clerk of the 
Railways bad fixed deposit receipts '\1torth 
Rs. 6.5 laths, a bank ba18DCe of 
R.s. 80,000. a two and a halt ,torey 
buUdinS worth Rs. 16 lakhs; 
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t4J If iO, tbe totaJ number of railway 
oflic~als ~hose bouses were searched and 
tlw Itboudt ·C6l1eeted from them i ~nd 

(~) the actioil taken in thiS reaard and 
tint at.· .em·. taken -by the Railways to. 
clt8C1t tid. kincl of ma1practice by the 
01Boia1. in the ·It.aiiways ? 

THE MINISTER.. OF STATE IN THE 
DBPARTMENT OF RAILWAYS ,SaRI 
l4ADHAVRAO SCINDIA) : (;l) and (b). 
oa 29., .19 86., searches were conducted by' 
tile ~ioul branches of the CDI; in tbe 
r .. ideatiallofficc premises of 40 officials 
(J 1 belonaiDI to Railways and 3 to other 
ncPlrtment.,. As regards discoveries 
... daiiDi tbe searcbes; reply to part (d) 
of tile' qUestion may- be perused. 

(c) Among others, the search of 
residco"/oflice of a Head Clerk of 
Northern RailwaY was also cond Dcted, and. 

. tbe fongwinl assets were discovered : 

1. FD~S 

2. Bank Balances 

3. Moveable assets lilce 
bouse-bold g(lods. 
lold ornaments, . 

RI. 6,SO,000(. 

Rs. . 80,000/· 

scooter, ct-c, Rs.. 1,62,398/;' 

4. DDA Flat Rs. S.o~OOO/· 

s.- Ho_e in Delhi. -RI. 16,00,000/-

(d) Durinl. the course of searchel on 
'19.5.1986. the houses. of 37 railway 
otIiciala were - searched. The details of 
properties both' moveable/immoveable 
4ilGOvered durin. the searches are as 
uo4cr :- . 

Cash. bank balance, 
ppas,. NSCS., share 
certificates- ' Ra. 20,78,147/. 

)JIovealtie a ___ like-
jewellety,· imported .. 

- .. Besides, 'several incrimiDatiul docu­
men~s pertainiDl to. fiDancial \raaaactioR, 
investment in mqveable/immovcablo 
property, forgery, eheatio., etc. , were 
seized dorinS the course 'of the .catches.· 

(e) All tbe caseS of 3-7 railway olicWa 
refen ed to above are presently 'UDder 
investigation by the CDI. Further action 

-alainst tbem will- depend upon the iuvesti-' 
ga~ion reJ:)Or~ of the CDI, 'whicb is awaited, 
and the advice of the Central VipJaltce 
Commission. . 

To eliminate corruption/malpractices 
on .tbe Railways, the activities of the 
vigilance organisation have been intensified 
and close liaison is maintained with the 
CDI with exchange of information. The 
searches by the CDI referred to abOve Were 
also planned in cooperation with tbe 
Vigilance Department of the Railways. 
Furthermore, an "Action Plan" for anti­
corruption work' with time-boWld pro­
gramme has been drawn up. - This is beini 
foJlowed vigorously as per' scbedule. 

O,er-br~dges at Level Crossings in 
Kerala 

2096. SHRI lC.. MOHANDAS : Will 
the Minister of TR.ANSPORT be' pleased 
to state: 

(a) the total number of -level crossin,. 
in Kerala; 

(b) whether there is- any proposal to 
con&truct over-bridges at these crossinls in 
a phased manner; and 

(e) if so;-the de_tails thereof 'I 

THE MINISTER -OF STATE IN THB 
DEPARTMENT OP R.AILWAYS .(SHU 

-MADHA VRAO SCINDIAl :' (a) nere 
. are 951 level crossings -in Kerala. 

VCRa, -TVa., other . 
coatly it ... , etc. . Rs .. 1-7,36,915} •. _ 

(b) aad (c). . The -Railway. undertake, 
in a pha.ed.maoner, construction of ltoad· 
OverJUD'-: . Bri'ses is - replaGClDeDt 'of 
'exiatinB busy level· -crollinP jot~t1y with 
tlio' State . G'over~ents 00 cost - shadDI 
basi.. A Dorm Qf ODe lakb Traffic Vehiclo 
Units '(a" .nuldpli~ 6pte of uumltei' of 

Immoveable 
-like hou.ts. 
landt, etc .. 

Buetl 
fiats, 

_ RI. 31,30,6411· 
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tra-ins aDd road vehicles pa.ioB per day) is 
followed in acceptance of such bropcsals. 
Such works are included in the R.ailway,' 
Work' Prolramme, taking into account 
tile Deeds of rail-road traffic. priority 
acooJded ." the Slate Governments and 
..-i1abililY of funds. 

Works of road over/under bridges 
currently in progress in Kerala are as 
follows :-

1. Road Under Bridge at Thavakkara 
road on Calicut·Cannanore 
SectiC'D. 

2. R.oad Over Bridge near Vallatbol 
Nagar. 

3 • ).toad Over Bridge on Francis 
Road in Cali cut. 

4- Road Over Bridse in Kuttipuram. 

Community Polyteebnics in Kerala 

2097. SHR.I SURtiSH KUaUp 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the amount released to each of the 
Community Polytechnics in Kerala durin, 
1985-86; and . 

(b) the actual amount spent by each 
of them '1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI) : (a) A statement is liven below. 

(b) Most of the arants durins 1985-16 
were released to the Community 
Polytechnics in Kerala in Match, 1986. 
The grantee institutions are required to 
submit the audited statements of accounts 
within a period of 15 months from the 
date of sanction on the l1'ants The 
information about the exact amount of 
gJ;3nt spent by each of them has not so 
far "been made available. 

Statement 

Amount of arant 
released durins 

S. No. Name of Institution 1985-86 
N.R. R Total 

(Rs. in lakhs) 

---
I. Govt. Polytechnic, Perintalmanna. 6.00 1.25 1.2' 

2. Thiaaarajar Polytechnic, 
A)gappanalar. 5.00 5.00 

3. S.N .. Polytechnic, KanhanBad. '.00 1.25 6.25 

4. Carmel Polytebnic, Alleppcy. 10.00 1.25 11.2.5 

S. N.S.S Polytechnic, PandaJam. 10.00 1.25 11.2'5 

6. Sri llama Polytechnic, Valapad. 10.00 1.15 11.2' 

Total: 46.00 6.25 Sl.2S 
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Losses Due to Fleods 

2098. SHRI LAKSHMAN MALLICK: 
Win tbe Minister of WATER R.ESOURCES 
be pleased to state: 

(a) whether Governm~nt have assessed 
the losses sustained due to floods annually; 

(b) whether Government have prepared 
statistics regarding the areas affected by 
loods every year; and 

(c) if so, the expenditure being incurred 
annually to assist the flood affected areas 
and the names of States which art chronic 
ill respect of this natural calamity? 

THB MINISTB& Of WATBR. 
RBSOURCES (SHRI B. SHANKARA­
NAND) : (a) and (b) Assessment of 
losses sustained and the areas aft'ected due 
to floods is made by the concerned States' 
Union Territories. Based on their repotts, 
the statistics are being coIlectedlcompDed 
by Central Water Commission on yearly 
basis since 19 S 3. 

(c) Statements I and 11 indicatina the 
amount of Central assistance for relief 
during the S years 1980 to 1985 (VI Plan) 
and the ceiling of expenditure approved 
during 1985-86 and 1986-87 for loods, 
cyclones, hail storms etc. State-wise arc 
given beloW. 

Statement-I 

Statement Showi"g the Ceiling oj Central Assistance Sanctioned to Stat es 
jor Flood. Snowstorm, Cyclone etc. 1980-81 to 1984-85 

(Rs. in Crores) 

s. No. State/U.T. 1980-81 -1981-82 1982.83 1983-84 1984-8S 

1 2 3 4 S 6 7 

1. Andhra Pradesh 8.40 0.82 96.70 29.74 

2. Assam 12.72 9.47 11.07 39.42 

3. Bihar 26.41 20.74 11.48 38.02 
\0 

4. Gujarat 18.98 41.94 39 22 
30.97* 4.45· 

s. Haryana S.24 1.7S 17.07 1.SS 

d. Himachal Pradesh 2 .. 41 4.03 8.29 2.73 

7. Jammu and Kashmir 0.40 1.00 3.18 

8. Karnataka 3.48 2.81 4.42 3.29 

9. Kerala 9.09 8.43 0.11 21.33 

10. Madb,a Pradesh 2.07 5.69 5.91 
0.14* 1.00· 

11. Manipur 1.60 0.28 

12. Mabaraahtra 24.69 
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1 2 3 4 5 . 6 7 

13. Meghalaya 0.33 9.73 1.76 
1.17* 

14. Nagaland 0.7" 

15. Orisla 42.89 0.56 170.52 22.98* 23.43 

16. Punjab 

17. Rajasthan 45.06 0.32 8.93 4.99 
18. Sikkim 2.22 1.97 3.90 

2.43* 
19. Tamil Nadu 41.18 27.96 
20. Tripura 0.56 4.50 1.30 
21. Uttar Pradea.b 79.05 45.46 67.23 S6.44 47.89 

8.00@ P.3~* 

22. West Benlal 23.56 18.18 7.S7 0.60 48.03 

23. Ooa, Daman and Diu 0.11 

24. Pondicheny 1.29 0.19 
25. Arunachal Pradesh 

Total 229.88 148.69 327.91 331.43 308.21 

31.11* 28.43* 12.95· 
-- --_ 

359.02 359.86 321.16 

* Sanctioned in previous year for utilisation in tbis yeaI'. 
@ Rs. 8.00 crorcs approved for 1983-84 sanctioned durin, the year 1985-86. 

Statement-II 

A Stateme"t Showing the Sttltewise Details of Celli",. 01 Expe"diture 
Approved for Flood II Cyclolle. Hailltorm etc. During 

1985-86 and 1986-87 

CeiJina of Expenditure 
s. Stat./U TSI Approved for 
No. 1985·86 1986-87 

(June/July, 
1986) 

1 2 3 4 

1. Audhra Pradesh 1.55 ·*5.59 (30.9.85) 
1".19* 

1. Assam 22.16 
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1 2 3 4 

3. Harytlna 7.94 

4. Bihar 20.92* 

5. Himachal Pradesh 12.40 ·-2.28 (31.8.86~ 

64 Jammu and Kashmir 8.87 
(Upto 31.7.1986) 

1. Kerala 134.79 

8. Mabarashtra 14.19 o 14 (30.6.86) 

9. Manipur 1.60 

10. NagaI and 0.24 

11. Meghalaya 2.61 **0. SO (1986.87) 

12. Tripura 3.13 0.12 
0.69* 

13. Sikkim 4.07 
1.46* 

14. Oris.a 3262 8.84 

IS. Punjab 60.88 

16 .. Tamil Nadu 66.81 

17. Uttar Prad"sh 165.32 

18. Madhya Pradesh 2.29 (1.3.86 to 
30.6.86) 

19. West Bengal 10.6S· 

20. Arunachal Pradesh 3.79 

21. Delhi 0.10 

21. Goa, Daman and Diu 0.007 

23. Mizoram 0.27 ··0.14 

24. Pondicberry 5.07 

tIC SaDctioned in 1984-85 for 548.11 11.49 
utilisation in 1985.86 46.S1· **S.-! 1 -- ---

595.22 2000 -_ .... ___ 

'. Sanctioned in 1985·86 for 
utilisation in 1986-87. 



3.. Wrlll." Anlwers SRAVANA 9, 1908 (S..4KA) Written An .. e" 302 

hel C •••• tlo. b, State Transport 
CorporatioDl 

2099. SHRI SalKANTA DATTA 
NARASIMHARAJA WADIYAR. : Will 
the Minister of T~PORT be pleased 
to atate : 

(a) whether Government have directed 
various State Transport Corporations to 
tate fuel conservation measures; 

(b) if so, when were these instructions 
HIlt; and 

(c) th" steps taken by those corpora­
tions to save fuel '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SUR.FACE TRANS­
PORT (SHRI RAJESH PILOT) : (a) Yes, 
Sir. 

lb) and (c). The Government have been 
from time to time advising the State Road 
Transport Corporations throup the 
Association of State Ro ad Transport 
Uodertakiols and the State Governments 
obout the measures for fuel conservation. 
The latest communications lent to the Chief 
Executives of State Road Transport Under .. 
takinls were on 24-4-1986 and 3-7-1986 
for intimating time .. bound plana for 
acbievina higher levels of fuel efficiency. 
Such as those State TraDsport Undertakinp 
with the ~urrent level of 4 Kmp\ may 
achieve a Kmpl figure of 5 over of the 
Dext three years and those with Kmpl 
Blurel of 4.5 aDd above may achieve an 
inlprovement of 1 S % over the next three 
ycars. The atepa sUllested for this 
include :-

1. Improved maintenance practices. 

2. Traininl of drivers to improve 
drivinl habits. 

3. FitmeDt of &POecI control device. 

4. Monitoring fuel consumption of 
re-conttitiODet elllines. 

S. Othei improvelDeBt. IUCh as 
improvinl .. ombustibility of tho 
Cue1 throuab ad4itives. 

Raids on Premises of Port T .... t 
Ollcer. 

2100. SHRI SURESH KUIlUP : Will 
tbe Minister of TRANSPOR. T be pleased to 
state : 

(a) whetber it it a fact that OOV~ 
ment haY", recovered hUle amount of cash 
in tbe raids conducted on the prem.ilce of 
some Port Trust officers recently; 

(b) if 10, tbe particulars of sudl 
officers and tbe amount of money 
recover~d; 

(c 1 whether Government have taken 
any action ~lIainst these ofticers 10 far; 
and 

Cd) if so. the details thereof' 

THE MINISTER OP STATE IN THE 
DEPARTMENT OF SURFACB TRAN~ 
POR. T (SHRI RAJ ESH PILOT) : (a) to (d). 
The information il being co))eeled and WIll 
be laid on the Table of tbe House. 

12.00 hrs. 

[Ellglish] 

SHRI C. MADHAV REDDI 
(Adilabad) : Sir, 1 ha vo given a notice for 
Adjournment Motion regarding witbholdinl 
of clearance to 'ftlrioul plojects includinl 
Te'ugu-Ganga. Yesterday, we met the 
Minister of W"lter llesoorces. About the 
treatment meted out to us. we are very 
mu~h hurt and verY much agitated about 
it. We want to discuss this matter imme­
diatly now. 

(l""""IItlDn, ) 

DR. CHINTA MOHAN (Tirupati)" : . 
Sir, it. very insultina. 

SHRI V. SOBHANADRBESWAaA 
ROA (Vijayawada) : We want some protec--
tioD. 

( Illt.r'lIpliDlu) 

MR. SPBAKEll : Can I answer him. 

(Inte,rllptfDm) 
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[Trans IIItl",,] 

MR.. S PBAKBR : Please take your scat 
Not Uke thi •• 

There are two th inls in this cale. 1 
have lot yoor Adjournment Motion. I have 
lot the Censwe Motion. 1 have lot the 
Privilege Motion. 

PROF. MADHU DANOAVATB 
(Rajapur) : I have given Privilele and 
Censure Motions so tbat you can have a 
choice. 

MR.. SPEAKBR.: 1 can only say there 
are two things. Because there is no pro­
vision to take it up under an Adjournment 
Motion. What you can do is that, you can 
live a Censure Motion and I call find out 
the facts aDd then we can discuss it, if it i.i 
found valid. 

Secondly, you can writ: to me about 
the behaviour of any Minister or any 
person, I can only say that 1 will have to 
write to the Prime Minister and take up 
tbis matter in that way. Thero are two 
options. 

PROF. MADHU DANDAVATE: Does 
it not constitute a breach of privilege? 

(Interruptions) 

MR. SPBAKER : Please listen. I have 
to see it. I have just lot both of your 
motions. 

(Interruptions) 

MR.. SPEAKER. : Why do you interjec.t 
me '1 Let me handle this situation. It is 
a\1 tilbt. If the, feel it, them 1 must look 
into it. 1 wi\\ \00,," \\\to it and a.ct a.ccor­
dinglyand then' inform you about what 1 
have done. 

PROF. MADHU DANDAVATE: 
Sir, J have to make ODe submission before 
you. I can place before you a ,rlmlJ /tlcie 
ca~e for a breach of privilege. Sir, if a 
Union Minister tolls a Dumber of Members 
of this HoUIO '·,ou 10 out of tbiB "bamber; 

I know Your culture; this il the end of it; I 
do Dot want to moet )'ou I,. then it is more 
tban contempt of the Houso. It is a clear 
case of breach of privileae. 

(1,,'e r,."" •• ,) 

[Translation] 

MR. SPEAKER: Profcstl.r, have't you 
spoilt tbe sitULtion ? 

[English] 

After being sucb a seasoned Parlia­
mentarian, you know I have to follow 
cert.ain R.ules. 

(Interruptions) 

PROF. MADHU DANDAVATE: Mr. 
Speaker, there is a primo fllele case of a 
breach oC privilele and I am prepared to 
arlue and convince you. 

(Interrllptionl) 

MR. SPEAKER: Then, I have to say 
this thing to you. If might be clear· it 
might be unclear. How can I decide ~ne 
tbing which has just been handed over to 
me 'I I will have to look into it. 

(Interruptlo"s) 

MR. SPEAKER. : Please Mr. Rawat. 
Mr. Rashuma Reddy listen to me. I will 
have to find out. Professor I have to follow 
the Rules. 

(InterruptiDn,) 

{TranslatID"] 

MR. SPEAKER : Let me speak, let me 
handle the situation. 

, (l,,'erruptlDns, 

[ Et.,liaIaJ 

MR.. SPEAKER : HOD. members. 
please sit clown. 

(l.t.rrllpI1tJlt8) 

MR. SPBAIC.BR : Enouab is enolllh. 

(I.'err.."fort,) 
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MR. SPEAlCBR : I will appeal to 'be 

House ..•..• 

(l.terruptloll') 

MIl. SPBAKER. : Please lit down. 
Hon. member. of this House, you have 
made certain rules and also you elected me 
to be auided by those rulerJ. 

(I"terruptItMI) 

MR. SPBAKBR : The on1y thing is 
that if you take it to yourself, tben I think 
tlail i. Dot the place; we can go outside. 

(Interrujltions) 

MR. SPEAKER : You do nDt listen to 
me. 

{Tr .. ,,,,,-j 
You do dot follow. That can I do '1 

If Sbri Raabuma Raddy cares to fonow it, 
I may proceed further. 

[English] 

What I OleaD is that if we have to 
wrestle it physically, then this is not the 
place. We have to talk it over. We bave 
to do it in a perfect manner. It does Dot 
bring credit to anyone of us. 

(Inte,ruptions) 

I am seeing to it. There are certain 
rDles also. If a man commits a lDurder, 
eveft then he is tried and then he is banKed. 

(Interrupt ton,) 

MR.. SPB~KER: Who is saying it? 
Am I aayinl it ? Why are you pu ttiog 
words in my mouth '1 I have not said any­
thiDg. If they ba ve got any complaint 
thero ar. ways. I think, if somebody is 
hurt, then be feela it. Naturally be gi"es 
eX\)te,,\on to that. You have means \0 40 
tbat. 'You have liven me a motioQ. 1 win 
.10 .. throulh it. 

( Illferruptfmr,) 

Mll.. SPEAKE-ll ~ Pleaac lilt en to mo. 
Mr. Raju, you are too impetuous. You 
sit in my chait •• if 1 de anytbins wronl" 

catch me by 1M ear an' tell .-e, .... 
Speaker, you are doiDI aodl8Ltlio. .,..._ 
You can tell me. I am opeA ..... , 

MR. SPEAKER : Even then I have to 
ask him. Cao I live my judsmeftt >Jlko 
this ? I have to ask him. 

( Interruptio.,J 

MR. SPEAKER: Mr. Cbowdbary it i. 
very impetuous on YOUf part alao. Bven 
tben 1 have to lee bow to allow .... t; ,.." 
what oolKlitions, lUlder what rulel~ how .. 
do it. Come to me in the daaJQbcr ... ...... 
out al:d let me know. you ..... a"''' 
will do accordinl to what you Ill •• ' 

(Int",uptitNu) 

Mil. SPEAKER: !dr. Themal, pIe ... 
sit down. How can I allow it'1 o. of 
you come to me, see tile book aDd ..... 
me. And I wi)) also see jf I caD lUido you. 
No problem on that. I will bo auided by 
the rul es; I will be duided by tho luidoocc 
you live and I am opon. 

(I"tertll/ltlolu ) 

SHRI BASUDBB ACHABlA 
(Baokara): When can •• .... .ltb 
you '1 

MT. SPBAKBR.: Any tillle. I am ... 
at your disposal. 

(I nter,.",,'iM.) 

MR. SPEAKER: Row eao I dO it , 

( Jnt.r,up,iIJIu) 

MR.. SPBAK.BR. : n.. are __ 1 
_cannot break the rule&. I.. .. ..... 
I have not rejected anythia.. I.......,. 
wd tba.t 1. ha'Ve to &0 ~4ia& '- "­
rules. Thero is the tulo lSl. J. w~ alA 
it out if you like • 

U .... r~ 

MR. SPEAKER. : 'I'll.- .. cI ....... 
I cannot .iol81o tMlD; I bawa· to.. .., 
them, If you were in my poakiow, ,. 
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w<*ld also do the same thing, You are 
.. dainl it because you are sitting there 
M6 I _ tittina here. Rule 3 S3 says: 

'...... anegation of a defamatory or 
'tIiaiJpinatory n'lture shan be made by 
.. tMmber against any person unless the 
member has given previoui iotim3. tion 
to tbe Speaker and also to the Minister 
may be able to make an investigation 
into tbe matter for the purpose of a 
reply: Provided ••• 

(Interruptions) 

MR. SPEAKER-: Mr. Raghuma Reddy, 
if you- 10s8 your temper, how can you dea 1 
With it ., If everybody was to lose temper 
like . tbat, how are we going to decide 
thing. 11 'Even a Minister has to b~ given a 
chance to reply to me. He bas to clarify 
hia position. I have to decide it whether 
he has clarified it (lr not to your satisfac­
tion. We have discussed censure montions. 
You were there, Professor Sahib, when we 
discussed the censure motioo. We did it. 

(Interruptions) 

MR.. SPEAKER : You are talking to 
them. Will you please make some conces­
sion to me, for five minutes, Mr. Rawat '? 
Why are you talking to them? 

The only thina is, that we have to give 
a chance. I have to listen. We ga\'c a 
chancc to them. We wrote to the Prime 
Minister and then we introduced th"\t discu­
ssed that subject. 

(IlIt.,ruptiofts) 
;. 

SHIU M. RAOHUMA REDDY 
(Na]londa) : We approach the Minister. 

(I"terruptions) 

PROF. MADHO DANDAVATE: 
Under specific rules, the issue can be' raised 
We have given you a wide choice. There 
is an adjournment motion, there is a privi­
lege motion, there is a censure motion, and 
I can just place before you an argument 
bow there can be a prima facie case for the 
adimission of a privfiese motion. 

MR.. SPBAKER. : 1 have not gone 
throuab them. How can I aive ~ jude­
JDCDt? 

PROF. MADHU DANDAVATB : I 
have liven them to You. 

MR. SPEAKER. : You have Biven me, 
just DOW, Sir, after tbe diSCUSSion started. I 
have to go through thcm. I cannot be 
taken for a ride like that. Your case may 
be right. It might be water-proof. Bot I 
have to satisfy myself. 

SHRI M. RAGHUMA RBDDY: You 
have to protect us. 

MR. SPEAKER: I am going to pro­
tect everybody. Even a privilcle motion 
canoot be done without my lC'inB throuah 
it and satisfying myself. 

PROF. MADHU DANDAVATB: The 
.. second altema tive is, you directly in your 

own power send it to the Privileges Commi­
ttee. 

SHRI BASUDEB ACHARIA : You 
have to protect the honour of this House. 

PROF. MADHU DANDAVATE : You 
can directly Bend the privilege motion. 

MR SPEAKER: Am I" throwiDI it to 
tbe wind, Sir. 

PROF& MADHU DANDAVATB : You 
can send a privilege notice to the PriviJeles 
Committee directly. 

MR. SPBAKBR : No, I have to look 
into it. How can 1 do it '1 

PROF .. MADHU DANDAVATB: You 
have the power. 

MR.. SPEAKER. : No, I have to look 
into it .. 

SHRI BASUDEB ACHARIA: There 
are a number of precedents; YOU can do 
that. 

(I nterruplions) 

MIt SPEAKER: Now, Papers to be 
laid. 

SbrimatiKrishna Sahi. 

..---
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12.20 hrs. 

PAPERS LAID ON THE TABLE 

AnnDal Report and Annual Accounts of 
and Review OD National School of 
Drama, New Delhi for 1984-85 and of 
Indian CouDcli of Social Science aod 
Research, New Delhi for 1984-85 and 
of ladian Institute of Management, 
Banlalore for 1984-85 and Notillcation 
ander Kbuda Bakhsb Oriental Public 

Library Act, 1969. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMA TI KRISHNA SAHI) : 
I beg to lay on the Table ~-

(1 ) (i) A copy of the Annnal ReDort 
(Hindi and English versions) 
of the National School of 
Drama, New Delhi, for the 
year 1984-85. 

(it) A copy of the annual Accounts 
(Hindi and English versions) 
of the National School of 
Drama, New D"lhi, for the 
ycar 1984-85 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Governmert on the working 
of the National School of 
Drama, New Delhi, for the 
year 1984-85. 

[Placed in Library See No. LT 2851/86] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Council of 
Social Science Research, New 
Delhi. for the year 1984-85 
aloW}g with Audit Accounts .. 

(ii) A COpy of the Review (HIndi 
and English versjons) of the 
Government on the working 
of the Indian Council of 
Social Science Research, 
New Delhi, for the year 
1984-8S. 

(3) A statement (Hindi and Bnghsh 
versions) showing reasons for 
delay in laying the papers mentio­
ned at (2) above. 

'" -
(Placed iD Library See No. LT 2852/86) 

(4) (i) A copy of the annual Report 
(Hindi and English versions) 
of the Indian Institute of 
Management, Banlalore, for 
the year 1984-85. 

(ii) A copy of the Annual Accou­
nts (Hindi and English versi­
ons) of the Indian Institute of 
Management Bangalore, for 
the year 1984·85 together 
with A udit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the workin. 
of the Indian Institute of 
Management, Banplore, for 

.. the year 1984-85. 

(5) A statement (Hmdi and Bnali* 
versions) showing reasons for de'l)' 
in laying the paper! mentioned at 
4 above. 

[Placed in Library See No. LT-l853/86] 

(6) A copy of the Khuda Bakhsh 
Oriental Public Library (Mainte­
nance) Amendment Regulations, 
1985 (Hindi and English versions) 
published in Notification No. III 
KBL .. 3 in Gazette of India dated 
the 4th May, 1985 under sub­
section 28 ( 4) of section of 
the Khuda Bakbsh Oriental Publie 
Library Act, 1969. 

~ t 

(Placed in Library See No. LT-2854/86J 

Notification under Major Port Trost. Act 
and Anoua) Report of and Review OD 
Bombay Dock Labour Board, Bolbba)' (Or 

1984 .. 85. 

THE MINISTER. OF STATB IN TaB 
DEPARTMENT OF SUR.FACB TR.ANS­
POR T (SURI RAJESH PILOT) I be. to 
lay on the Table :-

(1 ) A copy each of the fellowiDI 
Notific'ltions (Hindi aDd Baalim 
versions) under sub-section (i4) of 
section 124 of the Major Port 
Trusts, Act, 1963 :,-

(i) G.S R. 828 (8) publisbed in 
Gazette of India dated tho 
3rd JUDe, 1986 apploviDl 
the Morm.oaao Port 
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Employees (Grant of 
Aclvances for Buildinl of 
Houses) (First Amendmcnt 
Repll1tioDs, 1986. 

(ij) G S.R. 906 (E) published 
in Gazette of India dated 
25th J11n~ 1986 approving 
the Tuticorin Port Trust 
Employees (Welfare Fund) 
.. ~,1986. 

(Plreed iD Library See No. LT-2855/86] 

(7.) (i) A copy of tbe Annual Report 
(Hincli aDd Eoalish vcrsions) 
of the Bomba)' Dock Labour 
Board Bomba)" for the year 
t 984-85 alonl with Audited 
Accounts. 

(ii) A COpy of the ReView (Hindi 
and English versions) by the 
Government on the working 
of the Bombay Dock Labour 
Board, Bombay, for tbe year 
1984-85. 

(3) A Italement (Hindi and Enllish 
¥craions) showina reasons for 
delay in layinl the papers 
mentioned at (2) above. 

(Placet iD Library See No. LT-l8S6/86) 

12.DJn. 

.... AGE B8DM IlAJYA SABRA 

[.4."') 

SECRETAtlY-GENERAL : Sir, I have 
.. report .. followiol maaaae received 
ftOIIl .. ~cneral of Raja, Sabba : 

"In accordancc with tile provisions of 
nile 111 of the llules of Procedure and 
C •• duct of .. iac. in the a..jy. Sa bba 
I ........ cd to eaclole a copy of tbe 
..... 1 Commodities (Amendment) 
... 1986. ... ida bas beca passed by 
tile Rana ""a a& its aittin, beld on 
the 30th Jul)', 1986.·t 

• .,._ It. iCCded. 

ESSENTIAL COMMODITIES (AMEND­
MENT) BILL AS PASSED BY RAJYA 

SABHA 

[&gUsh] 

SECRETARY.GENERAL: Sir, I la, 
on the Table tbe BlSential Commodities 
(Amendment) Bill, 1986, as pa.ed by 
Rajya Sa bba • 

12.12i hrs. 

PUBLIC ACCOUNTS COMMITTEB 

Fifty-Fourth Report 

[English] 

SHRI OIRDHARI LAL VYAS 
(Bhilwara): Sir, I bea to prescnt tbe Fifty­
Fourth Report (Hindi and English versions) 
of tbe Public Accounts Committee on Land 
Manasement in Railways. 

(Interruptiolls) 

MR. SPEAKER: I have to see every­
tbing. J cannot aHow hke thi s. Prof. S9hib, 
I have to follow the rules ..• 

(111 te rrupt ions)"· 

MR. SPEAKER: How can you force 
me like that? Is this the way you are 
lOinB to run the democracy? Is tbis tbe 
way to browbeat '1 Is tbat tbe way to do it ? 
1 know certain rules aDd I know tbe ao,er 
also. But tbis is no, tho way. I appeal to 
all of you, BOod friends, it docs Dot brinl 
good name to you either If somebody bal 
done a wrona, another wrODa does Dot 
make it daht. You do not follow the rules, 
it i. wrODg •• 

(lftterruplionl)·· 

MR. SPEAKER: I can cODsider it. 
I have said I will consider it. Whatever is 
tbe position I win let you know ... 

(l"te,r.tl'JIII ) 
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MR. SPBAKER: I do Dot Jib this. 
I deplore very much tbe way you &Ie 
tryln. to behave today .•• 

(l"ter"'l'tfon,)* • 

MR. SPBAICBR: Tbll i. not tbe way 
to do it. If ..,.body bas done sometbiDl 
wroDI, this is not the way to do it ..• 

{,,,, -""", ... ,) .. 
MR.. SPBAKER.: No, Sir, I canDot. I 

caonot allute JUU ••• 

(illterruptions) 

MR. SPEAKER: What are you tryiol 
to prove toda, hero '1 Are JOU transaressiol 
all the limits? I caD only say that I will 
look into it and act accordingly. It caDDot 
be a special case ..• 

(/"t~rrllpt;tI"s) *. 
MR. SPEAKER: What is tbis you 

are doing 7 You are brinaiol bad name to 
your party. It is bad, absolutely deplor­
able ... 

(l"terruptiDIIs)·· 

MR. &PEAKEll : Absolutely bad ••• 

(I"temlptioll,s)* • 

YR. SPBAKBR: I mialtt have to 
resort to other metbod. which I do not 
waat to do .•• 

(1"'.'''''/lIIOIIs)* • 

MIt. SPEAKER: I caD take every­
thiol but Dot like lIlia .•• 

(1 •• ,,,.,ioIu)*· 
MR. IfBAKBll: Not allowed. 1 bope 

dot allowed anybodY to sayan,uaa.. •. 

(1",. r,.""lon,)· * 

MR .• BAKER: Yott mUll.o lOme­
tidal wIlktl..... credh to ,.,8. TbiI will 
.".. ctiecrecIh to JOO ••• 

(/.,.,,,,,IJIo.)" • 
"Not recorded. 

MR.. SPBADR: h there any ldIeme 
left in you '1 Go to your places. DOD't 
stand here. It is very bad ••• 

(Inter""tlon.) 

SHtU C. MADHAV IlBDDI: (Adi .. 
bad): It is an inlult to tile Members of 
tbe Lok Sabha. Insult to one Member is an 
inSUlt to the whole Houae ••• U"terruplloJu) 

MR.. SPEAKEll: Even that iDIaIt bal 
lo be dealt with in • proper IDaDDC'I'. What. 
ever it is, I caDDot convict aDJ PCIIOD 
withdut listeninl to bim... . 

(1,,'errlfJJtion~ ,. * 
MR.. SPEAKER: I caanot live you 

justice by crcatinl aDotber injustice. You 
have to follow the rul ..... 

MR.. SPEAKER. : It may be SlaaDkara­
nand, it may h ShivaDand. 1 do not ••• 

(InterrllPt""") 

PROF. MADHU DANDAVATE: Sir, 
you can call the Minister concerned and 
tbe Leaders of th~ TelUlo Desa. and 
otbcn by adjouminl tbe HOUle for a few 
minut •• 

Mr. SPBAIUUl : No, I will not ..• 

(hller"'l"ioIU)** 

MR. SPEAKER: This is briqinl 
shame to all of 100, to me and to tbis 
Houlc. 

(1",_"'tIoas)** 

MR. SPEAKBa: P... 10 to ,our 
leatl. 

(IIIIe""""')-

Ma. SPEAUll: If b. baa clone lOme­
thins wronl, it canoot be riabted in this 
W87. You are 40ina _ch __ ... than 
what be ... dGDe. 

(,..".,tioIuJ·· 
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MR. SPEAKER.: Do you have aoy 
respect Jeft ? 

(illterrllptiolls)*· 

MR. SPEAKER.: I have told you, if 
you 10 to your place tban· I will talk to you 
but not like this. 

(lnte'rupllofts)~· 

MR. SPEAKER: I will allow at1ything 
which is under the rule. Who told I did 
Dot'll allowed him first. 

(lnterruptlons)** 

MR. SPEAKER: Go to your seats 
first and then I will Ii st en. 

(Interruptions )** 

MR .. SPEAKER: You can have justice 
but by doing injustice you cannot ba ve it. 
I will lilten to you. Go to your scats first. 
You are already aoinl injus1'ice to me, to 
yourself and to this aUlust House. 

(Interruptions ) •• 

SHRI B. AYYAPU REDDY (Kurooo}): 
You please allow Shri Madhav Reddi to 
narrate what had happened Yesterday. 

MR. SPEAKER: 1hat can be done 
under a Motion. That can be done when 
I allow tbe Motion. I ha.e to go tbroup 
tbcMotioD and then I will allow it. 

(I"terrllptio1l')** 

MR. SPEAKE'll: It would be a wrona 
precedent which I do not want to do. 

(Jllle rruptiolu)* * 
Mil. SPEAKER.: Mr. Ayyapu Reddy, 

Jou just listen to me. I caD allow him wben 
there i. a proper Motion. 

(l"temlptltnl')·· 

M1l. SPEAKER.: For God'. sake, 
please keep si1ent. Mr. Ayyapu Reddy. you 
listen to me fint. 

(l"ter,,,ptio,,, ) •• 

··Not rccolcle4. 

MR.. SPBAKBR: .Please sit doWD. 
Why are you in terjects~1 ? 

Mr. I\.yyapu· Reddy, if you do not 
listen, what can I do? You are also b~. 
camming incorrigible. . What I say h that 
only through a proper motion I can allow a 
debate. 

(Interfuptlons) 

MR. SPEAKER:. I bave to 10 through 
this thing. Then I will allow him after I 
bave lone throup the motion, no problem. 

(lnterruptiotls) 

MR. SPEAKER: 1 cannot hear any .. 
thiDI. 

(Interruptions 1 

SRRI E. AYYAPU REDDI: Sir, the 
motions are before You. 

MR. SPEAKER: But how can I do 
it ? 

(I nt e rrup,;o1ls) 

MR. SPEAKER: After I have gone 
through the motion, I will allow your 
leader. 

SHRI C. MADHA V REDDY: I could 
have finished within five minutes and told 
what actually happened ... 

(Interruptions) 

MR. SPEAKER: You have written to 
me. I have to 10 tbroulh it. 

(I,,'errupt;onl) 

MR. SPBAKER: Even then 1 ba"e to 
80 tbrouCh it. 

( Inte"nptlonl) 

SHR.I C. MADRA V R.BDDI: We are 
not in a positioD to listen to the proce_jOll 
unlclI you bear what happened Yelterday. 

MR. SPEAKER.: That is what I say. 
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[Transilltlon] 

You can refer to the Rule. In case I 
am wrool I shall apoloaies to you. You 
tell me that without asklnl bow can I •.. 
(r"terrupt;o II') 

SHRI C. MADRA V RBDDI: Will you 
please listen to what I want to say ..• 
(Illterruptiolls) 

MR. SPEAKER: I can talk to one 
person only and not to ten people. You 
are not at all prepared to discuss the 
matter. I am teHina you [0 please 10 to 
your seats. 

It is very improper. 

IT,,,",'.tlo,,l 

I could never hope that you would be­
ba ve in this way. If he can do so, then you 
can do even more. AU of You please take 
your seats. (1IItert7lptlonJ) 

MR. SPEAKER: Tbis forcible self­
impolina technique will not do. I am 
sayina tbat you pI ease take your seats. 

(l"nrruption,) 

[E".lls"] 

MR. SPBAKER: It is not the barbaric 
thing which doc4l everythinl. With barbaric 
thiDI tbey can do anytbinl. But I would 
not allow tbat, I do not &lIow them also to 
do that. 

Madhavji, I have only to.say that first 
I have to listen to wbat the other man is 
saying. If I am satisfied that there is a 
prime facie case, tben I win allow you a 
full motion aod tben you will have a 
discussion. 

(Interruptions) 

MR. SPEAKER.: I am talking to bim. 
He can plead for bimselr, I do not want 
any assistance. He can talk to me. You 
do not allow me to listen to him. 

[ Tr"uka,IoIl] 

You are confounctinl the mattera in the 
worst pollible m81lDer. Kindly be seated 

peacefuUy. I will listen to on 1, one person 
at a time. 

(Illterrnptioll') 

[Engll,,,] 

SHRI C. MADHAV REDDI: What 
has actually bappened is that we are all 
very much annoyed and verY much alitated 
about the treatment liven to UI and we are 
not in a position to concentrate and sit in 
this Houle unless be is apologetic. 

( interruptions) 

[Trllllsltltton] 

MR. SPEAKER : What are you people 
doing? 

..• (rnterrllptlol") .•• 

[English] 

SHRI C. MADHA V REDDI: Not ODe 

Minister, we bave met several Ministers, 
they are all very nice to us. Why this 
Minister only should treat us like this ., 
Because he is very much prejudiced apmat 
TelulU Ganga and he does not want to clear 
the project. Still be is dealinl with the 
subject. 

l Trllllslatioll] 

MR. SPEAKER. : It is because you are 
hurt that you are ralsiDl the issue. If 
someone doeso't do the right thiol the .. 
everyone observes it; when tbe case is takea 
to court, the court first calls far a statement 
and only then gives a decision. 

••• (rll,errllptlo",) ••• 

[ElIglillll 

MR. SPEAKER: I bave to 10 
throuah it. 

[Trtlllslotioll ] 

I understand. There must be a waf for 
that as well. You cannot bani a pel'lOll 
without loinl him a heariDI. 

(111'."",,,,,) . 
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MR. SPEAKBR.: Dear Sir. pleaee 
let me -listen. Why are you waatin. time. 
Kindly ait down. 

(l.t.r'lIptfOlt,) 

CElf.r,lUi] 

MR. SPBAICBIl : I am prODe to list_ 
t.7OII. 

. Ua""fIIlItiM$) 

MR. SPBAKBR: Pleased lor God's 
.. te let me listen. 

Rawatji, you are lettinl vary aaitated. 

[8,..lId] 

I can oolr appcociale your predica­
ment, your burt. I must.o throuah all 
the process also, I will show to yOU that 
this is the process I have to 10 throulb 
and only than I will allow you aad the 
other People who want to speak, jf there 
is an)'fbinl. There is no problem. Tbat il 
what I say. 

(I.terrllp tltnr,) 

[Tr .... dtltIOll] 

MR. SPEAKBIl : J am sayiq the 
same tbinl. Will you kindly tBte JOGr 
-'L T .... will Dot be aQ preliminary 
ltearias 8Gtill &Ill _tiafied. 

[EurlUh] 

MR.. SPEAK.EIl ! W.., don" you let 
IDe consider tbis first. 

(.I'rll"'''] 

You arc taUdol about ,ouneW. I •• 
a110 here for your sake. 

I Ellal'.] 

If you have faith ia me. tIl_ let me 
decide it. 

[T'tI""lItioll] 

I will do tbe entire work in a mice way, 
aCCOl'diol to tbe rules, and take 100 alto 
in conldonce. Why are ,011 beba viq lite 
this ? 

U.'eJ'I1rI)''''' 
MR. SPEAKER.: AlBin, you are 

raisinl the same point. Please do nof 
insist • 

[&61111) 

SIIIU AYAL DATTA (Diamond 
Harbour): You bave lot the pOWCl &lID. 
MOIII to refer it to tbe Privlleacs 
Committee. 

MR. SPEAKER: Mr. Datta, caD NOU 

hanl anybody witbout hearing ? You are 
a lawyer. 

(~rlll't" •• ) 

MR. SPEAKER. : I have to listen and 
then I have to decide accordinl to the 
rules. 

MR. SPEAKER.: I ba ve Dot eveD 
looked iD&o the matter. I bave to look ioto 
the matter first and then decide. I cannot 
do it on the ftoor of the House. I have to 
listen. I have to verify aod only tben I can 
allow this, Dot without that. 

(l"terruptiorlS) 

MR. SPEAKER: That is my predi­
cament. You feel hurt. I can I)'mpathile 
with you. But I cannot do injustice. 

(l.Ie'r"pIID.~. ill 

SHIll BASUDBB ACHAR.IA: Sir, 
You"joana the House for ball-an-hour 
and tben you may discu .. w itb tbe leaders 
of tbe opposition Patties. (lnter,",tlolu) 

MIl .. SPEAKER.: I wiD Ii ateD to you. 
I wll1 call all of you EVeD If 100 lite, I 
caa haYe a confereace. But you jult let tbe 
work 10 ODe We can have the recen later 
00. 

(l"terrll, tID.,) 

-- -
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MR. SPEAKER: ..•... Dot for this 
purpOSe. 

(Interruptions) 

M"R. S'PBAKBR.: Then, I will not have 
a conference. 

(Interrnptions) 

MR. SPEAKER: Madhavji, 1 will 
give You every opportunity. Let me 10 
through the process. 

(Interruptio"s) 

[Tran!iation] 

MR. SPEAKER.: Madhavji, I cannot 
do anything in this manner. You are all 
standing up together. I want to assist you. 
If you do not wish to care for the dignity 
of this office, then it is your own sweet 
will. ( Interruptions) 

SHRI C. MADHAV REDDI: Our 
condition become so bad tba t we are 
all shocked. It had become difficult for us 
to remain there. 

(Interrupnions) 

[E"glish] 

MR. SPEAKER: It has to be done 
according to the ruJes. 

( Interruptions) 

[ Translation} 

MR.. SPEAKER: The entire thing 
will come before you. You will get every 
opportunity to discuss everything. 

(Interruptions) 

[English] 

MR. SPE.AKER : It bas to be done 
according to the rules. 

[TrGnsltltion} 

SHRI C. MADHAV (lEDDI : We are 
asbrmed of our goinl there. It would 
luve been better had we not gone tbere. 

··Not recorded. 

fEnglish] 

MR. SPEAKER: Even than I have to 
ask him. 

[Translation] 

You observe me and then teU. If I am 
wrong, I shaH apologise. 

( Interruptions) 

MR.. SPEAKER..: I understand what 
the matter is but my hands are tied. And 
it is you who have tied my hands and not 
anybody else. 

[English1 

It is you who have tied my bands. 

(InterruptiolU) 

[ Trtlllsiation] 

MR. SPEAKER: Wben did I say tbat 
to insult somebody •••••• 

(Interruptions) 

(English] 

MR. SPEAKER. : I do not know. Not 
alJowed. 

[Tr~"slation] 

I ba ve to look into it, how can I do 
otherwise '? 

[English) 

SHRI DINBSH GOSWAMI 
(Guwahati) : This is not a matter between 
the Opposition and the Ruling Party. It .. 
a matter in wbich certain number of 
Members feel tbat their dilllity has been 
hurt. Kindly listen 10 me. The question is 
bow the Members can express tbeir views. 

MR.. SPEAKBR : That is what the 
motion is for. ·There are rules for it. 
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[ Trtlrulalio.] 

MR. SPEAKER: If you all stand and 
talk simultaneously, then it would. not 
serve any purpose 

(Interruptions) 

r ElIIlijll J 

MR. SPEAKER : I can only say that 
I do not deny any opportunity and I am 
not going to deny any opportunity to any 
hon. Minister under rules and regulation~ 
laid down by you. 1 have just to go 
tbrough this. I have to listen to both the 
sides and then allow the whole as discussion 
1 do not mind it. 

(l",erruptions) 

MR. SPEAKER: Mr. Reddy, bear with 
me. This does not show any respect to .all 
of us, I tell you. These 4S minutes \\ill 
Dot bring credit to the House or to the 
democratic process. 

(InterruptiDns) 

MR. SPEAKER: You are unnecessa­
rily lettinl agitated. I do (lot deny :iny­
thin I. You have given Dle a notice. A 
man, in your opinion. hal commiUed 
something which is deplorable. But I have 
not said anytbiDI against tbat. I have only 
to 10 through tbe process. That is all. 

SHRI V. SOBHANADREESWARA 
RAO : First Jet the House know what bas 
happened yesterday, Sir. Let the other 
Members know what has happened. 

(lnlerrupt;on~) 

MR. SPEAKER: After baving gone 
through the process then I win allow-not 
now. 1 do not know the other part of tbe 
story as yet. I have to listen. I am a judge 
here. I am not only one person, I am the 
cumulative will of the whole House and I 
have to guard the interests of all of you; 

(Interruptions) 

MR.. SPEAKER: It has to come from 
both sides. It cannot be a one-sided affair. 

(In'err"ptlon \) 

MR. SPEAKBR : I have never denied 
Your right. I will not deny your right. It 
is in not in my nature. I will give you full 
opportunity. But first I have to hear both 
sides. I cannot do justice only to one 
side. 

(Interruptions) 

MR. SPEAKER: I never deny YOU an 
opportunity. Am I a dictator here? 
ShOUld I be a dictator here? ..... 

( Interruptions) 

SHRI v. SOBHANADREESWARA 
RAO :" Let the ant ire House know what 
has happened Yesterday. 

MR. SPEAKER: The House wilJ 
know in due course. 

(Interruptions) 

MR. SPEA KER: I am not barring 
the House. I am only asking for the due 
process. 

SHRI C. MADHAV REDO! : By this 
time I could have finished. 

MR. SPEAKER : I cannot do it. It 
will be a wrong precedent. 

I know it would have taken only five 
minutes But it would have been a wrong 
precedent. 

PROF MADHU DANDAVATE: I 
Would like to know from you. Are there 
no past precedents when a Member of 
Parliament in the discharge of his duty is 
humiliatad and has he not come to this 
House and explained to you what 
happened? 

( Interruptions) 

MR. SPEAKER: When] am satisfied, 
I allow. I listen to both sides and than I 
aslow. I did not deny tbat. Did I ? 

(Interruption,) 

MR. SPEAKER : Mr. Minister miaht 
be wrong or be might be right. I do not 
know because I ha~e Dot h~ ard a sinJle 
wOTd from hhn, tbe other party. He is also 
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an hon Member of this House as you are 
an hon Member. 'For me it is all right. 
Unless .and until 1 hear both sides, J cannot 
do ;t. 

(Interruptions) 

Mit. SPEAKER: It is difficult for 
me, it is impossible for me. 1 cannot do 
injustice to him and I cannot do injustice 
to you. Justice must be done. If he is 
wrong, he must be punished and if he is 
not wrong, there is nothing. 

(Interruptions) 

PROF. MADHU DANDAVATE: He 
can put forward his version and the 
Minister can put forward his version. 
The Minister was sitting here ..... . 

(Interruptions) 

MR. SPEAKER: I have not beard 
anything. 

(l'''~rrup'ions) 

MR. SPEAKER: 1 Will ask him 
what is his explanation. If I am not 
satisfied, 1 will allow a censure motion. 
We can discuss it ; there is no problem. 

(Interruptions) 

MR. SPEAKER: \Vho says thelt I 
refused'? I only say that I want to go 
through the motion and I h:lve to go 
through the process. That is all. 

(In,erruptions) 

MR. SPEAKER : I have to go through 
the process and find out. 

(Interruptions) 

MR. SPEAKER: You might be 
Jus~ifying yourself. You might have been 
hurt beyond rep~jr. That I admit. Still I 
have to go through the process. 

(Interruptions) 

MR. SPEAKER: I can sympathise 
with you. 

·Not recorded. 

(Interruptions) 

SHRI S. JAIPAL REDDY (Mahbub­
nagar) : In regard to the Motion of privilege, 
before you decide whether there is Pri"", 
facie ca'ie or not; you can certainly hear 
the 3fJectcd members and tben decide. 

( Interruptions) 

SHRI AN'\ND GAJAPATHI RAJU 
(BobbiJi) : Under Rule 222 and 223, the 
member can make a statement and the 
mrmber on the other-side also can make 
a statement. There is a precedent to that. 

(Interruptions) 

MR. SPEAKER: I have not allowed 
anybody. 

(/nterruptions)* 

SHRI S. JAIPAL REDDY: Under 
Rule 225 (l), the Speaker bas been 
empowered t.o hear the affect ed member. 
I shall read out f(,r you. 

MR. SPEAKER: I have read it. 

(Interruptions) 

MR. SPEAKER : Nothing will gu on 
record which has been said without my 
permission. 

(Interruptions) 

[Tran!/ation] 

MR. SPEAKER : Whatever I shall do, 
it will be according to rules. 

(Interruptions) 

[EnglishJ 

MR. SPEAKER : Nothing, after the 
Question, hour which has been said with­
out my permission will form part of the 
record. 

(Interruptions) 

MR. SPEAKER : The House stands 
adjourned for lunch to meet at 2.00 pm. 

11.58 brs. 
The Lok SablalJ the" .tttf"JO",,,ed for 

Lunch till Four'e." 0/ the Clock 
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The Lok Sabha re-lIs8embled alter 
LIllich tit fOllr minutes past Fourteen 

01 the Clock 

[MR.. DEPUTY SPEAKER in the 
Chai, ] 

[ElIglish] 

MR. DEPUTY SPEAKER : Now the 
House will take up m:lttcrs under Rule 
311. 

MATTERS UNDER RULE 377 

[ Trtllulation] 

(i) DeDland for setting up • Adivasi 
Development Authorities' in areas 
baving more tban fifty per cent Adivasi 
population. 

SHRI M L. JHIKRAM (Mandla) : In 
spite of all Government eifC'rts, the develop. 
ment of the Adivasis has not been enough. 
Our achievements in this direction, till 
todady, has not been as much as it should 
be. Therefore, in connection with their 
development, 1 would sugge~t that 'Adivasi 
Development Authorities' should be set up 
for areas baving at least fifty per cent 
Adivasi population. With the establish­
ment of such aUlborit ies, it 1$ certain that 
tbe pace of development will get 
accelerated. 

Henc:e, in Madhya 'Prad esh or in o.her 
States, sucb 'Adivasi Deveiopm:nt Autho­
rities' should be set up it' all districts 
where the Adivasi population is fifty per 
cent or morc. 

tii) DelIla_ for SwaPP'yiDI Foodstutrs and 
meals ia tbalis instead of in alamiaium 
Casseroles to pasleagers in .trains. 

SHRI RAM BHAGAT PASWAN 
\R.oaera) : Mr. Deputy Speaker,. Sir, under 
the caterina system of many railways, 
meals were 4terved to passengers in funning 
traial in "uJlis previously, but now meals 
are beinl supplied in aluminium casseroles. 
It is unhygienic from every engle. More­
over; tbe quantity of the foodstuff has been 
reduced and its quality also made inferior 
whereas its price bas been ra ised two-

Rule 377 

folds. The price of tbe aluminium 
casserole has been included in the price of 
L.lodstuff. Similar aluminium casseroles 
are ulied for serving breakfast as well. A 
number of complaints have been made but 
no action has been taken by the railway 
administration. This changed procedure 
is not being liked by the passengers and, 
therefore, it is not proving to be attactive. 
Under this system the contractors are 
earning profits and the passengers are 
suffering. 

Therefore, I would urge the Railway 
Minister to immediatelY replace the present 
system of suppling foodstuff in aluminium 
packetS' with the earlier one. . 

[English] 

(iii) Demand for making special efforts 
for overall de"elopment of some 
backward areas like Kalahandi and 
Phulbani in Orissa and C'bhatlsgarb 
in MP. 

SHRI JAGANNATH PATTNAIK 
\Kalahandi) : Sir, eradication of poverty 
and regional imbaJances ar.d pr")per 
dIstribution of national growth are the 
basic norms and philosophy of our 
socialistic planning. Also this is a 
commitment in our Constitution. 

Keeplng this In view special efforts 
should be made by the Central Government 
and Planning Commission to have a look: 
into the matter. Areas like the districts 
of Kalahandi, Phulbani and other western 
parts of the State of Orissa, Chhatisgarh 
areas in Madhya Pradesh and some parts 
in other areas of tbe country stiJl remain 
backward in all fields of development 
education, jrrilation, communication, 
agricultural production, industrial growth 
etc. Poverty is very much tbere. Continu­
ous drought adds to the problems of the 
people. 

So, a special effort with adequate 
financial assistance and technicsl guidance 
should be made by the Central Government 
and Planning Commiosion to ensure perma­
nent anti-poverty measures and alround 
development of these areas. 
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[Translation) 

(Iv) Need to sanction Sl:gar factories in 
Cooperathe sector in Chandrapor, 
Dhaodara and Garchirole districts of 
Vidarbba in Maharasbtra. 

SHRI VILAS MUTTBMWAR. 
(Chimur) : Mr. Deputy Speaker. Sir, 
Vidarbha is a very backward region of 
Maharashtra. Although the farmers are 
hardworking, yet tbeir economic condition 
is pitiable. The farmers of Western 
Maharashlra are comparatively well off. 
This is mainly because of the development 
of Sugar mills in these areas. Whereas in 
Western Maharashtra ttserc are at least 
10 mills run on cooperative basis, in every 
district, there is not even one such mill on 
as average in tbe Vidarbha region. 

In 1982, Shrimati Indira Gandhi, who 
was then the Prime Minister, had assured 
a delegation of Members of Parliament 
from Vidarbha, that permission would be 
given for the setting up of at least two 
sugar f"ctories in every district of this 
region. But tbis promise is not being 
fulfilled due to the prop''')sed new Sugar 
policy. Every farmer of Vidarbha is 
anxious for the establishment of such sugar 
mil1s and he is even prepared to become a 
shareholder. It is also with the same hope 
that he h3s undertaken the work of 
sugarcane plantation in a big way. But 
due to the delny in tbe issue of licenses, 
these poor and hardwcrking farnlers have 
to suffer Ireat ~osses. 

In order to remove the backwardness 
of Vidarbba region and t(l provide reliet 10 

the farmers, it is :ssentbl to set up sugar 
mills in tbe cooperative sector. In view 
of this situation, I would request the 
Minister of Civil SuppJies to immediately 
accept tbe demand for the establishment of 
at least two sugar mills on an average in 
tbe distlicts of Cbandrapur, Bh3ndara and 
Garcbirole on a cooperative basis. Besides, 
ottier proposals which are pending with 
tbe Centre must also be cleared. 

[EIJ,llsh) 

(v) Demand for a tribunal to resohe the 
dispute regarding distribution of 
Cauver)· "aters. 

SHRIMATI VYJAYANTHIMALA 
BALI (Madras South) : Sir, water as one 

Rule 377 

of the five constituents (Pancha Bhoothal of 
all the Jiving beings holds immense 
importance. In our country, perhaps for 
this reason, several rivers like Ganga and 
Cauvery have been given the status of the 
mother. But, this importance has 10 far 
been not accorded in our Constitution. 
The entries in the List (Central List - Item 
56) and List 11 (State List-Item 17) of 
the VII Schedule of the Constitution do 
not lay it emphatically. There are thus 
conflicts and clashes on the river water 
disputes between various St:1tes. 

One of such disputed issues is sharing 
of the Cauvery water between the States of 
Tamil Nadu, Karna:ak:l, Kerala and 
Pondkhery The Cauvery Basin constitutes 
40 per cent of the total irrigated ares in 
Tamil Nadu and contribues 2 S per cent of 
the rice production in the State. 

However, in view of the c('nslruction 
of three reservoirs across the major 
tributar ies by the Karnataka State, ~ithout 
prior . con ,;urrence, bas reduced the 
availability of water to Tamil Nadu almost 
to a negligible degree The agriculture 
operations in the Cauvery Delta have not 
commenced ull date and more than five 
lakhs of agricultural labourers are without 
work, facing starvation, while the economy 
of Thanjavur and TrichY districts is on 
virtual collapse. There is impending 
threat of an agitation from the farmers. 

" ther(fore, request the Government 
to please immediately constitute a Tribunal 
to decide the \\thole issue and also initiate 
!lction to nationalise the river water in tbe 
country for bringing them under a Central. 
A,ency. 

(vi) Demand for provisioD of a sum of 
rupees fifty Crores per aDDum by 
cebtral GoverDment for repairs aDd 
reeoostruetion of old "Idings la 
Bombay. 

DR. DATTA SAMANT (Bombay 
South Centla 1) : ByculJa, Parel, Nagapada. 
WOTli ale Central Areas of city of Bombay 
and about twenty lakh residents of Bombay 
nre staying in 18,000 old and dilapidated 
buildings Majority of them aTe textile 
workers, Oovernment servants, poor and 
middle class working people. All these 
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buildings are more than fifty years old and 
need repairs very badly. During the last 
ten years~ more than hundred buildings 
collapsed and two hundred and thirty five 
persons died and seven hundred and thirty 
persons injured. And at present, one 
hundred and fifty duild ngs are in a 
dangerous conditJOn and may collapse any 
time. ·M.lharashtra Government has' 
appointed a House Repair Board and they 
are carrying out some work but funds :lre 
inadequate and so 1 0 progress could be 
made. Central G~vernment is gctlmg 
about t\\.cnty five hundred crores of rup~es 
per year by nleans of tax.!s from Bombay. 
I, therefore, request the Central Govern­
ment to make provi~ion of fifty crorcs of 
rupees per year for repair and reconstruc­
tion of old buildings in Bombay. 

(vi) Demand for rcbablitation of workers 
reoderd joblis owing to closl.:-e of 
se,·eral textile mills in Coimbatore 
and taking 0 vcr these mills. 

SHRI C K. KUPPUSWA~IY 

(Coimbato: e) : In nly constituency of 
Coimbatore, several small textile mills, 
namely,lanardhana fcxtile Mills, Vasantha 
Textil.: Mills, Srih~ri Te.<tile Mills, elC. 

have been closed down for the last three 
years or so. l)ue to closure of these 
small textile mills, about 10,000 workers 
belonging to weaker section have been 
thrown out of job and thtY have not been 
able to find any alternate means of liveh­
hood. These workers have been fticing 
untold sufferings and most of them are on 
the verge of stJr\'ation. Already ab.>ut 
60 worker:; have died recently and the 
£itualion is getticg worse day by day. 

I would, therefore, request the Union 
Labour Minister kindlY to intervene and 
instruct the Slate Government to 
rehabilitate the poor workers. I would 
also humbly submit to the Union Minister 
of Tex~ils kindly to consider to take over 
these small mills and make them viable so 
that the textile workers can get employ­
ment in their respective mil.s. Sir, it 
is a very SCJ ious problem and the Central 
Government should take immediate steps 
to save these poor workers. 

r'Fran.\!ationJ 

(viii) Demand for changing the site of the 
proposed birdsftnctuar) under Kabar 
Lake Sdleme. 

PROF. CHANDRA· BHANU DEVI 
(Balia): Mr. Deputy Speaker, Sir, the 
arable land of a number of poor f~rmers 
falls in Kabar 'lake area of Begusarai 
district. Recent Jy, the Central Government 
has ta ken a deci~ion to convert this lake 
into a.birdsanc·uary. Hundreds of farmers 
\\ ill be affected from this decision. It has 
cre~ted. a problem for them in earning 
their Jlvehhood. It is not justified to 
convert the arab1e lar.d of these poor 
farmers into Bird,apctuary. In Cheria and 
War~apur whkh fall in my constituency 
and In Assembly ~egm('nt of Barbari, about 
4,000 acre'; of land of the farmers remain 
water-Jogged. The part of the Jake which 
remains submerged upto the depth of 5 to 
6 feet can be developed into a 
Birdsanctuary The rest of the land where 
there is Jess water, can be mdde available 
to the farmers for cultivation by draining 
out the water. Thus the farmers can be 
s3\ed from starvation. The farmers are 
much agital ed here Over this problem. This 
agitation m3Y turn into a f .. 1fmer.'s move­
men: any time. 

Therefore, I request the hon Minister 
that where there is less water m Kabar 
IMke, it should be drained out to make tbe 
land available to the farmers to prevent 
them from starvation~ and the deep water 
Olrea should be converted \n\o 
birdsanctuary. 

{ EnglishJ 

(ix) Demand for step s to settle the long 
pending border dispute between 
l\faoarftshtra, and Karnataka states. 

SHRI SHARAD DIGHE (Bombay 
North Central) : The Bord\!c dispute bet­
ween Maharashtra and Karnataka States 
has been pend 109 for almost three decade~ 
The one-man Commis81on namely Mahajc1n 
Gommission wh ich was appointed to make 
recommendations with a view to solvina 
rhe di~pute submit ted its report to the 
Union Government in August, 1967. It 
was neither ~ccepted by Maharasbtra nor 
by th,: Union Government. The people 
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{\f the disputeci border areas have again and 
apin recorded their wish in every subsequent 
election to merge in Maharashtra. 
Maharastra· Legislature aho passed 
resolutions several times. The Cbief 
Ministers of bo.h the States met on several. 
occasions but could not agree to a solution. 
The feelings of the Marathi speaking 
people in the border area are runnin, high 
and a sense of frustration has crept in. I, 
therefore, urge the Union Governmer t to 
initiate steps to settle the matter within a 
specified time on the basis of just and 
rational principles. 

14.16 brs. 

APPRENTICES (AMENDMENT) 
BILL-CONTD. 

[Englbh] 

MR. DEPUTY·SPEAKER : Now we 
win take up the' further consideration of 
tbe motion moved by Shri P A. Sangma on 
the 30th July 1986. 

Shri Narayan Chaubey. 

PROF. 
(RBjapur) 
notice? 

MADHU DANDAVATE 
Are you admitting the privilege 

MR. DEPUTY.SPEAKER : No, Sir .. 

DINESH GOSWAMI SHRl 
(Guwahati) 
on tbat. 

Th~re seems to be a ceasefire 

SHRI BALKAVI BAIRAGI 
(Mandsaur) It seems to be the result of 
the lunch recess. 

SHRI NARAYAN CHAUBEY 
(Midnapore): The statement of objects 
supplied to us by the Minister expresses 
certain laudable desires. The desires are 
laudable. The Government claims that 
they are introducing vocational training in 
Higb'!r Secondary courses Hence it is 
needed that more of such students who 
pass these vocational courses in Higher 
SecondarY shou ld be a bsorbed as 
apprentices and the nomenclature will be 

changed. That is the only great 'revolution 
that is cOqling. They will be called 
Technical (Vocational) Appcenlices. 

1 have nothing to object to this Bill. 
I t is quite in ord~r. But if the only object is 
to bring some amendment to the Apprenuces 
Act and if you can them Technical 
(Vocational) Apprentices and make certain 
pr ovisions for the stndents wbo pass -the 
Higher Secondary through the vocational 
courses ard then if you think everything 
ends, you are wrong. Actually what is 
the real problem? Tbe real problem is to 
get jobs. The real problem is to have job 
security and nothing is said afxlut that. Tbe 
Bill is not for that. There is notbing in the 
Bill that gives the labour job security or 
expands the scope for jobs Nothing of 
that is there in the Bill. Where is the 
emplC'yment in this land 1 Only th~ other 
day our hone State Minister for Finance has 
stated the n umber of factories closed in this 
country today stands at 100,400. Only 
100,400 and this is his statement We have 
bee3 hearing 80,000 factories. P.-eviously 
it was increasing in airthmetical propor­
tion; now it is increasing in geometrical 
proportion. Then supposing every factory 
employs 100 workers, tben it comes to 
100,400,00 and the more you are nearing 
the 21 st century the more are. the factories 
tba t are getting closed an d there is no ray 
of hope that the cI.osed factories will ever 
re-open. 

This is Dot the only thing. The number 
of unempla,ed to-day in India is the largest 
in the world. As per the government figure 
it is 2.75 d·ores. 2.75 crore people are 
unemployed. It does not include those 
people who are working and are beinl 
rendered unemployed. Tbese factories are 
closed and the workers are rendered un­
"employed. That is not inc;luded. 

The people who are working are 
rendered unemployed. As per government's 
figure, it is 1.40 crore. So, this is our 
conditions. I would like to enjoin upon 
tbe Minister to explain to us what is the 
guarantee of enlployment for these appren. 
tices? How will they be absorded as 
apprentices in various factories after 
cumpletion of tbe apprenticeship-one year, 
two years, tbree years? Have you any 
scheme to see iha t they let employment '1 
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Otberwise: what is the use of alvins them 
trainiDI'l There is no use of giviDS them 
traininl. What i41 the use of keeping a cow 

. tbat does not give milk and a calf? 

KilltavYtI Kriyete D/dnv •• 
YtI NasudtJ ". dugdlJG d tldha. 

Why do you keep a cow '1 You keen 
a cow so that she gives milk :and a calf. 
Why do you give this training? When the 
teained hands are unemployed; they do not 
ICt jobs? Is there any provision '1 At last 
insert a provision that an attempt w 11 be 
made to see that trained boys get jobs in 
various factories. 

SHal C. MADHAV REDOI (Adilabad): 
One word. 

MR.. DEPUTY-SPEAKER: No; no~ 
YJU cannot; tbat is not the way. 

(lnterrupt;onlJ) 

MR. DEPUTY·SPEAKER: Mr. 
Cbaubey, why are you sitting '1 Have you 
finisbed ) our speech ? 

SHRI NARA Y AN CHOUBE)': No. 

MR. DEPUTY.SPEAKER: Then you 
continue. 1 have DOl a)Jowed hhn. Mr. 
Ileddi, you caDnot do it. Nothing will go 
00 record. You continue your speech. 

(/"terruptions)·· 

SHRI NARAYAN CHAUBEY: lhe 
situation on the employment front is velY 
dark. Can some improvement be made or 
Dot? ILO bas stated that on an average, 
world average, in the we4ttern countries or 
any other countries, the overtime is 10 per 
CeDt. But bere in India now when many 
factories are workinl with .bort of hands, 
tbe overtime bill is somcthiDJ inke 1 S per 
CCDt, 20 per cent. (In'errllp'iDIIS) 

MR DEPUTY-SPEAKER: No, no, I 
have r.ot allowed anything. His submission 

-Not recorded. 

is going on. ~hri Narayan Cbaubey is 
submitting certain things. You listen to 
him. 

SHRI ANIL BASU (Arambagh) : He 
bad made some submission • 

MR. DEPUTY-SPEAKER: I do Dot 
know. Nothing. He has I"ot made any 
submission. 

SHRI NARAYAN CHAUBEY: He 
wanted to make some submission. 

MR. DEPUTY-SPEAKER: Mr. 
Chaubey. You speak. I have allowed you. 
If you have finished Your speech, then I 
will ask somebodY to start. 

SHRI NARAYAN CHOUBBY: Will 
you ask tbe government to say what bas 
happened to that '1 

MR. DEPUTY·SPEAKER: Without 
my permission how can they speak '1 

(lnterrupt;ons) 

MR. DEPUTY·SPEAKER: I did not 
allow anyone. 

SHRI ANIL BASU: Why did you 
object to it? 

MR. DEPUTY-SPEAKER: When he 
was speaking, bow can somebody interrupt 
him? 

SHi.I ANIL BASU: Because most of 
the members are Dot in tbe House.' What 
submissions can they make ? 

MR. DBPUl'Y-SPEAKER: Hove you 
finished your speech '1 He is makinl his 
speech. 

SHItI NARAYAN CHAUBBY: If the 
overtime bill can be brought down to the 
averale of 10 per cent ss is oblainins in 
other partl "f the world, then there i. ICOP~ 
for employment at least for lome of tbeae 
p-:ople whom you are 10iDI to live trainio .. 
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1 request yoU to think of it. I know the 
Labour Minister and tbe Labour Ministry 
sometime tried their best, but they fa iI~d to 
do anything good to us because tbey are 
.POwerless, they are teethless; some tilet has 
DO teeth; they have no strength; they do 
nothing. He knows for 13 months Bridge 
and Groof workers are sitting on dhama 
at the Boat Club; for 10 months other 
workers are sitting on dburna in front of 
the office of tbe Minister incharge of Urban 
Development. We are repeatedly told-all 
tbe Ministers includinl Labour Minister­
tbat it is government of the people, by the 
people, for the people, for the workers. 
There is no time even to call a meeting. So 
with this power this great Bill is coming 
which I cannot object, because the desires~ 
as I have stated, are laudable. But what 
will happen after the boys ~et training? 
That question should be answered. I hope, 
You will find a way by whicb attempts will 
be made by tbe Ministry to see that these 
boys can get employment at some place. 
Othetwise~ wbat is tbe use of giving training 
to tbese boys ? 

With these words, I end my submission. 
I hope the Minister will give a reply as to 
what he is going to do with the apprentices 
after they get training. 

[ Translatloll] 

DR. G. S. llAJHANS (Jhanjbarpur): 
Mr. Deputy.Speaker. Sir, I would like to 
refer to a few points only. I do not intend 
to rep :at the points already discussed. In 
fact I }Vant to raise some practical issue. 

SHRI GIRDHARI LAL VY AS 
(Bbilwara): Did the rest of tbe colleagues 
raise impractical issues 'l 

SHRI NARA Y AN CHOUBEY: One 
should raise practical issues but should not 
misbehave. 

DR.. O. S. RAJHANS : I want to bring 
to ,our notice how apprentices are treated 
in the iDdusttiel. You must bave beard 
about bonded laboures. The condition of 
apprentices is worst than tbat of the bonded 
laboureR. Tbey have to worl for 14 to 

18 hours and that too without overtime 
payment and if they try to protest, they 
are told that tbey were apprentices, and 
could be thrown out of the job any time. 
I hav~ Seen in many industries and ex­
perienced this aU. That is why 1 can tell 
all these things. Most of my colleapea 
might not be' knowinl it. When an 
apprentics goes to a factory to learn .bout 
the machines or highly technical work, he 
is pressurised to do work like brinlinl tea, 
carryiul chairs etc. for a period of one to 
two years and not given practical tralnml­
He is a helpless person, not liked either bY 
the industrialist, manager, foreman or tbe 
people of the Government Training Centre. 
Whatever training he lets~ he lets it as a 
helpless person and it cannot be termed as 
a perfect training. He is burden for 
industrialists or manager and every now BOd 
then he has to hear taunts such as that he 
is only an apprentice. No way out is left 
for him. 

Apprentice Act is 25 years old. I 
would request the bon. Minister to conduct 
a studY as to how many apprentices bave 
been employed in factories during tbis 
period. EVerybody knows that on the one 
band there is a great paucity of technical 
personnel in the countrY, and on the other, 
tbe persons who get technical traininl in 
these factories are not extended any employ­
ment. This is unfortunate. After getting 
the training of apprenticeship, they do not 
get my job. 

Mr. Deputy-Speaker, Sir, this Bill refen 
to the self-employment but this can be 
achieved only when one gets proper 
trainirg, But the apprentices do not ICt 
proper training. They go for leaminl bow 
to operate the turbine machines. lathies 
and other machines but instead they an 
pressurised to do the peon's wort. He it 
asked to fatch tea, cigarettes and to • 
other sunday work. This type of technica' 
training is given to them. Can they achi"", 
se If employment and get a job elsewben 
on getting such type of trainiDI ? 

My sugestion is that YOU may adopt • 
rigorous selection procedure but SO per 

cont of tho selocted apprcoticcs should be 
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liven a job.guarantee because outsiders are 
taken for tbe same job~. Why are tbe 
apprentices not taken for those jobs" Wbat 
is their fault? Just think, a person bas 
worked for 3 to 4 years and you are not 
ready to employ him and yO\\ employ some­
body else from outside. Therefore, there 
should be a provision in the Act that one 
will have to employ SO per cent from the 
apprentices. In this situation, the ind~S­
trialist of foreman would think of behavmg 
properly with the apprentices considering 
their future prospects. We should not ma~e 
apprentices helpless and let them be exploI­
ted by the foremen and others Rather we 
should make use of their ability. If we 
rigbtlY impart training to the apprentices~ 
then small units can come up at several 
places as has happened in Korea and Japan 
and purposeful work can be done. Othe1'­
wise after receiving training, they would 
become a burden to the society. I have 
come across such persons, who have gone 
to villages after receiving training in big 
factories. There they are bound to hear taunts 
that they might have done something wrong 
that is why they are thrown out from a 
factory lite Tata ·s. They can not make 
them understand that they have not done 
anything wrong. An apprentice is just like 
a bonded labourer. What can one do these 
daY5 with a meagre stipend of Rs. 400 
only. This amount should be raised to 
Ra. 700 or 800, so that good persons may 
come forward. 12~OOO apprentices win be 
accommodated in the whole Five Year Plan. 
The New Education Policy lays emphasis on 
vocational training. This was previously 
also being emphasised and at present also 
an emphasis is being laid on it. But the 
number of the persons who get vocational 
training would be so Jess that they would 
be of no use. You are going to invest on 
12,000 persons. I would like to know as 
to how much win it cost a nd whether 
adpreatices should also be given traIning in 
leneral trade. I knoH that at present also 
they get training in typinl and secretarial 
work. The apprent ices wbo get work in 
general trade, win have an easy access to 
service. outside the country and will easily 
do typing work. You enlale them in 
industria' units and service units also. If 
a .ood lawyer can have many typists, then 
wb ~anQot be employ 1 to 8 apprentices. 

This point should be considered. There are 
many service industries in metropolitan 
cities You sbould also employ apprentices 
in the general trad e of these service indus­
tries. I want to say that whosoeveT gets 
apprentice train in. should prove useful for 
the society. The weapon of apprenticeship 
in your hand can prove a productive 
weapon for this society. The need is to 
give this Il good thouaht and make this 
weapon effective 

With these words, I conclude. 

[English] 

SHRI KADAMBUR JANARTHANAN 
(Tirunelveli) : I rise to support this Bin. It 
is a ray of hope for the youngsters of India, 
that the Government is having attention on 
the crores of unemployed youths in our 
Jndia. But tbe target number should not 
tarnish their hope. If tbe numbers are 
announced in some lakbs onlY, the ray of 
hoPe and confidence win prevail in the 
minds of youths This hope will deviate 
the minds of youths turniD. them into 
extermists owing to the frustration caused 
by the disappointment in their job appoint­
ment in various industrial institutions. If 
this tarlet is fixed in some laths, it will 
definitely reduce the rush to the university 
education. At this juncture I )ike to submit 
a suggestion-the admissions to the appren .. 
ticeship ahould be to the weaker sections, 
both communally and economically find 
also tbose students who are unable to enter 
university education owing to their to 
deficiency in merit, they should be liven 
perferences. 

Those who have pas~d with diltinctions 
should not be encouraged to take this 
apprenticeship, a s they can be allotted for 
higher education. 

As some han Members havo said, I 
agree with them that job should be lUaran. 
ted in apprenticesbip. Unless and uDtii 
jobs are not luranteed after apprenticeship, 
there will be frustrajon. So, I request tbe 
Mini.ter that the new recruitment in the 
Public UndertakiDls aDd the private sector 
should be from amona the apprenticeship 
list. This apprenticllhip lilt should show 
priority to students who put rorth real 
iotorett in tbeir appreDti~eship. Practical 
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work by the trainees should be ascertained 
accurately and those witb real know-how 
interested tloainees should be given preference 
in their future appointment. 

Though the Act is late, let it not be late 
in increasing the number of target immedia­
tely. 

This investment of the youths' future 
will be the real turn ing point in the history 
of free India to build a new India by 2000 
A.D 

I further request the Minister through 
YOU, the public undertakings run by the 
Government should giv~ priority to these 
apprenticeship trainees and I, on behalf of 
my party AIMDK support this Apprentices 
(Amendment) Bill. 

~TrQn$/QI;on] 

SHRI MOOL CHAND DAGA (PaIn: 
Mr. Deputy Speaker, Sir~ I am happy 
over the introduction of thi~ Bill I know 
the circumstanc~s in which Shri S3ngma 
has introduced it. You intend to remove 
the country's unemployment with Rs. 80 
crores and work with a view to solving 
unemployment problem But it is a 
matter of sorrow that on the one hand 
you want to enter the 21st century, want 
tu .Jse new sopbistica ted machines and 
tools and attain their know how but on 
t}1e ot her you are thinking to give an 
apprentice a stipend of R.s. 200 only. Sir, 
first thing is that at present if somebodY 
wants to live in a city, then he cannot get 
a house to live in on this paltry rent. 
Suppose, he gets a house on this rcnt, then 
how is he going to meet his other requir­
ments. When you want to give him training, 
then at least he should be given that mu(;b 
amount with which he can meet his 
requirements. The total number of persons 
who are gOing for tr:lining; is 31,000. It 
means, upto 1 99~, you will impart training 
to ~ 1,000 persons. 

At present, crores of educated persons 
are unemployed in the countrY. Is it 
possible to absorb all of them '1 That is 
-why our Plaaoinl Minister h~s said : 

[EngliJh] 

"Presiding over the seminar the 
~i.nister of State for Plannin~, Mr. 
AJlt Kumar Pa nja , expressed dissatis­
faction over the manner in ~hich the 
Apprenticeshjp Act was being imple­
mented by certain industries, which 
resulted in frustration among those 
coming out of technical and vocational 
schools. 

"The Minister said that students, 
who undergo voca tional courses should 
derive job satisfaction and enjoy 
prestige in societyH. 

[Tronslation] 

He has said this. Not only he but the 
Members of the Planning Commission 
also s~id this. I would like to draw your 
at~entjon to what Shri P. L. Malhotra, 
DIrector of N. C. E. R.. T. has said: 

[English] 

'-Dr P. 1. Malhotra said that 
the attainment of targets in the vocatio­
nal stream at the plus two stage was 
dismal HWe have only about 2.S 
per cent of the total student population 
at the higher secondary stage pursuinl 
vocational studies in 11 States and 
five Union Territories". 

Tbis is the state -2.S per cent of the 
total. 

[ Tra" ~ /tJtion] 

About fifty lakh students are there at 
present in the higher secondary SChOOlS. 
Their number may be more then that and 
only 2.S per cent of them are pursuinl 
vacationa \ studies. ~ow you tell us what 
type of vocational education you want to 
impart On the one hand you talk of 
delinking qualification with the job and on 
the other can you expect them to lead a 
life of self-r~spect by imparting technical 
knowledge through this system of educa­
tion. Do you guarantee them jobs in the 
industries in which they aet uaiuinK ., 
At present I find that even the public 
undertakinp are not employinl them. 
Thousands of trained boys are uncmployo4 
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presently Even your public undertakings 
do not recruit them. The present situation 
is suc;b that in my view not only the 
diploma-bolders bat also tbe engineers and 
doctors at many places are unemployed. 
Who cares for the dipJoma-hoJdeTs ? Shri 
M. G. K. Menon, member of the Planning 
Commission bas said: 

[EIIgllsh] 

·'Dr. Menon regretted the lack 
of central allocation of funds for the 
vocationalisation of education at the 
plus to stage". 

Not only I myself or Dr. Rajhans but 
all relreted it. Shri Sangma, I would 
like to ask whether the member,s of the 
Planning Commission consider this amout 
of Rs. 400 adequate '1 Please consider for 
a while whether a person staying in a town, 
in an industrial area or a big city like 
Bombay, Calcutta and Kanpur can main­
tain bimself witb these Rs. 400 while 
receving tbe training. This question is beror 
us and if we do not take it seriou:;)y, then 
what would be their condition '1 

[£II,li,lI] 

·'Dr. Menon regretled that the 
lack of Central allocation of funds 
for the vocationalisation of education 
al the plus two stage. He also regretted 
that those performing white collared 
jobs were respected in so~iety more 
tban those:who did menual work". 

He said, white-collared people are 
respected. He further said : 

"Statistics allo 5bow that only 
2.4 per cent of the nearly SO lakhs of 
students at the plus two stage are 
letting job-oriented education. 

[Tr/uJllatlo,,] 

1 am not able to make out the sense. 
OIl tbe band, the Bducation Minilter has 
arranlcd for traininl in the schools and 
on tbe otber, lhe Labour Minister IS also 
makin. arraDaementl for it.. How both of 
tbom would coordinate tbeir efforts. The 

children studying in schools are beinl 
imparted vocational training. In some 
States technical institutions have been set 
up on a different pattern. Punjab has itl 
technical institutions and 1 consider it a 
right approach. I t is better that technical 
institutions have been opened at some 
places and the boys are getting traininl 
there because this caD be a better was of 
educating them. But fOI your new scheme. 
you do not have the in {rastruct ure and 
resources. In my view, without reSources 
you will not succeed in it. But after 
making some amendments and ta kiDg more 
funds form the Government you can 
succeed. 

[English] 

SHRI SRIBALLAV PANIGRAHI 
(Oeogarh): Mr. Deputy-Speaker. Sir, I 
rise to support {his Apprentices (Amend­
ment) Bill, 1986 wholeheartedlY· This is 
sucb a nice piece of legi .. lation that we 
are going to have tbat there is none to 
oppose this Bill. As you find, no bon. 
Member from the Opposition also has any 
word to speak against the Bill, which has 
got support from all sides of the House. 
Only some improvements have been sugges­
ted by the hon. Membera from both tbe 
sides- Treasury and also the opposition 
Benches. In fact~ this ptovision or Jhis 
arrangement we should have made much 
earlier. Ale last in the 70s, when we 
were talking of vocationalisation in 
education and when we were talkinl of 
introducing 10+2 system, it would have 
been appropriate to go in {or this measur~ 
right then. Anyway, better late than 
never. 

As you know, in the field of education, 
we have made a lot of progress in phy&ical 
terms. But we sometimes have to ponder 
over this. What is that progress that we 
have made in real sense of the term '1 The 
quality of education at the higher level 
bas gone down; it has been very much 
diluted and the 'tudents cominl out of 
the alma mater t the universities, tbe 
collages, many of them, are only lookina 
forward to Government jobs. without 
Government jubs, they become frustrated 
and tbey become parasites Many become 
parasites on parents. They become liability 
on tbe society. This is the real situation 
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that we are having in the country and 
rilhtly that hal been realised by the present 
administration, by the present Government, 
particularly our Prime Minister and he has 
devoted his whole heartedl), to. bring 
drastic change in the field ('f education. 

In the Jast session, we h~ve made it 
cleared that the new education policy which 
bas a very significant reference to this 
vocationaJisation of education at the higber 
level and secondary level and to make 
educati ')n purposeful, and meaningful, It is 
tbis vocationalisation which has to be gone 
in for. For vocatiooalisatioD, tbe key 
word or the corner·stone is 'work 
experience·, that is, on tbe job training, 
and for that adequate facilities have to be 
provided. 

This Bill is a eight step in the right 
direction which has to be done It has 
very 1 imited scope tba t only 4,000 
beneficiaries will be there. 4,000 students 
or children after 10+ 2 stage will get 
benefit out of it in the first year and that 
will progressively go up and that will be 
12,000 at the end of this Seventh Five 
Year Plan. But is it enough? It is far 
from the requirement. The real requirement 
will be lakhs and lakhs and, as 
against that, we have a meagre 
prOVlSlon of 4,000 whicb win go 
up to 12,000, at the end of this Plan 
period. This is a very good beginning and 
I would request the hone Minister to take 
up this as a challenge tbat we have to take 
in the coming days and accordingly prepare 
the Plan so tbat this vocatiooalisatioD will 
be popular and all the child(en can get the 
benefit. 

India is a very populous country and 
We have a Jot of man·power. If this man­
power is properly chaooelised, then you 
see tbe 21 st century into which we will be 
entering within 15 years, win really make 
history. But if proper planning is not there, 
if proper manpower planning is not there 
and, all our universities and colleges will 
come up in larger numb~rs, we will be 
simply sendinl our children to the 
univorsities and colleles and after coming 
out, they will be a liability to society. 
What will happen to this countrY? We 
have to realise. That is why, there has to 

be resttiction on h;gher education. How 
can we have it unless we go for s1!ch 
diversification at the secondary stale. In 
tbis connecti n, I can give an instance of 
Ja pan. In Japan, there is a lot of 
vocationalisation. Higher Education is 
really restricted for bright students. That 
is why we have to have a very practicaJ 
approach. We have to strengthen tbis. 
Schools and ITls have to be properly 
equipped. We will be disappointed to Jook 
at tbe state of affaiTS that is prevailing in 
many IT!s. They have to be properly 
equipped In the year 1963, this Act came 
With a beginning to train the trade 
apprentice and again in 1973 there was a 
modification to accommodate the graduate 
Engineers, Technicians and Diploma­
holders to be given such apprenticeship 
training. Now, after the successful imple­
mentation of tbe pilot scheme for two 
years, it has been wel~omed by different 
~tates and implementing agencies and also 
the apprentices themselves. We are now 
gcing in a Jarger scale we wish the Govern­
ment all the best in their endeavour. At 
the same time what is required is that 
they have to be practical. They have to 
realise that only this number of 4000 and 
12000 will be no where near the require­
ment looking at the real situation. We 
ha ve to change it very drastically. We 
have to change it at once. 

I would like to make t"o more points 
here. There is a feeling growing in the 
minds of the poor parents also the children 
of the poor parents that they are beina 
sent to the ITls eVen though tbey are 
very bright. But children of tbe educated 
and amuent famiHes are goinK to 
Enlineering Colleles and to the UnivCl'­
sities. This feeling bas to be checked and 
that can be done. Further, many of the ITI 
boys are very VCIY bright. If an opportunity 
is given to them, they can do wonders and 
s~me of them have done wonders. But 
there is a limitation for that. There is DO 

further scope for goins for bigher education. 
There is no further scope for their 
promotion also. No ITI candidate is able 
to reach the hiahest step in tbe promotion 
ladder. They canno\ become Chief 
Engineers-even they CattJDot become 
Executive Engineers and what to talt of 
Chief Enlineers In the central places, 
industrial complexes, there cao be some 
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provision of niaht classes for higher courses 
for this type of technical the people so 
tbat it will be meaningful. That will give 
a new direction to our technical education. 
We can ask children of all classes-of 
aftluent families and nH tbe f:lmilies-to 
avail of this opportunities. Further, we 
have to go for restricted higher education. 
Otherwise, the standard is diluted. There is 
no end to this problem. Frustratio:· wiH 
be tbere. Unenlployment will be going up. 
India being a populace country, we ha w: to 
look at the fundamental problems. WhJ.t 
can we do '1 We have to inrus~ a sense of 
confidence amoung our young men. 
Everybody cannot look at the Govcrnnlent 
for giving them a job. No Goverament~ 

aU over this world, is capab!e enough to 
give job to all the stud~nts. But wti:lt can 
be done"1 Definitely a condition can be 
created, a climate can be buill up and a 
sense of confidence can be inclucated In 
mind of every child. They can stand on their 
own legs with the training given. 

Sir, under the 20-Point Programme, 
money is available through different Bc1nks 
by way of loan Often the beneficiaries 
do not know h@w to make use of it and 
they are misusing the loan. If they are 
given some sort of gu~dance, training, 
naturally I think that scheme will also be 
a success. We can put an end to the 
misuse of such funds. 

"brl. 

I would like to conclude by makmg 
one final sUlRe.tion. In this connection I 
would like to quote Japan. What are tbey 
doinl 1 They are prescnbmg maximum 
qU"llification while advert ising for jobs in 
Government offices. But wh.lt are we 
doinl ? We are advertising for jobs 
prescl'lbinl the minimum qualification for 
tbe post of clerks, for example. When the 
minimum qualification required is Matri­
culation, Post-Graduates are also competing 
and in the process people with higher 
education get the job. In Japan, things are 
different. For higher Qualification and 
hiahcr pOJtl a1'e offered. For the post ~f 

stenographer only matriculation or inter­
mediate is fixed. For those students who 
have higber qU:llifications, higher than tho 
fixed one, they are not able to apply; they 
are forbidden to apply. In that case what 
happens is tbat on the practical side there 
is no attraction for boys to go for hiaher 
education. They go in for technical 
education and tbey g.>. in for vocationalisa­
tion. This can be examined bow for we 
can follow it. 

While welcoming tbe Bill and thanking 
the Go~ernment I would request tbem to 
reahse that this is quite inadequate. This 
has come up late. The stipend amount 
hb8 to be raised and the pO.islble 
exploitation of apprentices by the industrial 
employer be checked. These loopholes 
should be looked into and in course of time 
steps should be taken to cortect them, If 
I'ot now, after sometime the Government 
~hould come forward with a comprehensive 
Bill. 

[ Translation] 

*SHRI SATYAGOPAL MISRA 
( I amluk) : Me Deputy-Speaker, Sir. with 
a heavy he art I would like to say a few 
words about this Bill. I say so because 
my** friends tried to voice their feelings 
about the** but later ... 

r English] 

MR. DEPUTY-SPEAKER 
What is this '1 

No, no. 

SHRI PRIY A RANJAN DAS MUNSI 
(Hawrah) : Is it concerned wirh APprentice? 

MR.. DEPUTY.SPBAKER: How can 
you say anything about that? 

SHal SATYAGOPAL MISRA: What 
is the rule ? Let me tell in what circum­
stances ... 

THE MINISTER OF STATES IN THB 
DEPARTMENT OF CIVIL AVIATION 
(SHR I JAGDISH TYTLER) : This i. a 
very important Bill. I think, we should be 
interested in tbe ~biJdren's education and 
all tbat. 

II-The speech was originally delivered in Benlali. 
**Espunaed as ordered by the Chair. 
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SHR( SATVAGOPAL MISRA Let 
me prepare the background. 

MR DEPUTY-SPEAKER: His refe­
rence to it will not form part C'f the record. 

SHRI SATYAGOPAL MlSRA : For 
a lonl time they tried to lodge their protf'st 
in this House and later they withdrew 
themselves from this House. I hope, the 
whole matter will be resolved soon. 

[Translation] 

*Coming to the Bin I feel that it has 
been introduced in a very light hearted 
manner and therefore there is hardly much 
to be said either in favour or in opposition 
of tbe Bill. Genera))y speaking a f~w on 
words, here and there, have been sought to 
be added to this Bill and as a result of 
this DO biS ch1Dle will be introduced as a 
result of thi s effort. 

The Bi 11 was first introduced in 1961. 
It was amended in 1 973 and again today 
we are considering an amendment of the 
Bill. In other words after 2S years we are 
discussing about the Bill. I would like to 
draw the attention of the hone Ministc:r to 
Clause 3 (a) and (b) at page 2 of Bill. [ 
fail to understand whether it is a printing 
mistake or a mistake in drafting. You 
will find Sir in both these sections the same 
words are getting repeated. This shows 
how lightly the legislation has been 
introduced. No effort bas been made to 
correct it. In Chapter 11 of the principal 
Act. 

(a) after the words "technician 
apprentice", wherever, they occur, the 
words and brackets "technician (vocational) 
apprentice" shall be irserted. 

necessary that a deta i1 ed assessment should 
have been made to indicate as to the 
number of persons who lOt tbe trainiol 
durin. the last 25 years, the industries to 
which they were attached and bow many 
of them could let employment or make 
themselves sel f employed. But tbe 
Minister and his department does not 
appear to have had the opportunity, time 
or desire to undertake such an analysis. I 
would therefore urge upor the hOD. 

Minister to go into these detailes. Merely 
by intW'oducing an amendment hi, 
responsibilities do not end. Salch an 
assessment sbould have been made because 
the issue is related not only to tbe industry. 
but also to the question of employment or 
lakhs of young men of our country. I 
feel sory to say that this has not been done 
even after 25 Years of tbe introduction of 
the Bill. 

Some other connected issues emerge 
out of it. According to available statistics, 
the number of persoJ\s who could let the 
opportunity of getting educated in science 
and technology in our country is about 
24 lakhs. Out of this we are able to 
absorb only 25 % in our industry and the 
rest 74% renlain unemployed. Therefore, 
it is not sufficient that we try to live some 
training to Jur Young men a)ongwith this 
the question of providing them with 
employment has to be considered. Sir of 
the bright young boys who pass out of the 
IITs which are known as centres of 
execellence we are not able to live employ­
ment to about 50% of them. They seck 
employmen t in foreign countries and thus 
tbe highest technicaIly quaJified youth of 
our country are getting migrated to other 
countries. Therefore the issue in aU its 
entirety needs to be analysed. Some 
speakers have already said that nearly ODe 

lath and four thousand industrial units are 
lYing closed in our coun try and this has 
rendered laths of employees jobless. This 

In (b) also the same words appear. I is in addition to crores of youna men who 
wouJd Uke to know why eveD after 2 S years are ~lready unemployed. Naturally under 
a total evaluation of the achievements of these circumstances aU the unemployed 
Bill was not done which would bave youth and their parents feel that throqh 
higbJilhted tbe success and failure of the these training courses, tbey may act an 
Bill In 1961 this BiU was introduced to opportunity to have a job. And wlwD, 
have some relulation over the fUDctioniol even after the trainiDI, tbey do not lOt a 
of tbe apprentices. It was therefore vet)' job they feel frustrated. Tbe frustration 

·Tbe speedl was originally delivered in Bcolali. 
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amoDlour youth on this count is on the 
increase because e'len their education in 
science and technology is not able to help 
them to get a job. Tbe ever 1I'0wini 
fruatration amongst the youth naturally 
finds ventilation in many ways in our 
society. I however do not want to &0 into 
their details now. Sir, the Government 1S 
layinl a beavY stress on "VocationalisatioD 
of education" in our new education policy. 
Now, what does it means '1 Does it confine 
and end in living some vocational training 
only to our youth '1 Is it not related to the 
question of employment '1 If you do n(Jt 
bave jobs to offer after the training is over 
then where will the vocationalisation of 
education will take us to? There is no 
doubt a need for setting up thousands of 
training lnstitutlons in our country but all 
over efforts will be completely frustrated 
if the training programme is Dot linked to 
employment. Surely the hone Minister 
will examine this problem very minutely 
and try to find a solution thereto. There 
are many trainin~ institutions in our 
country. Some are owned by the Govt. 
while otbers are in the private sectorl. 
The youth of our country go to these 
institutions for training. I would like to 
draw tbe attention of the hone Minister to 
tbe feet tbat in our couotry there are many 
fate organisations who throug advertise­
ment allure or misleed the unemploYed 
youth and taking advantage of their being 
unemployed extract lots of money fro'll 
them. Tbey do not give any training 
nor any job. It is verY necessary therefore 
that the Government should trY to find out 
such organisations and S8 ve the youtb 
from being exploited by taking suitable 
action apinst them. S;r, unless we are 
able to take a total view of aU these aspects 
of the problem and a comprehensi ve bill is 
introcJucec1, we would not be able to 
achieve tbe l)UrJ)OSe and objective of the 
Bill and aloDI with this the Government', 
stress on vocalisation of education in our 
Dew education policy can never be a 
succaa unless we are able to link tile 
Pl'OIl"&mme for trainin, to employment. 
If we feel content by aJlowina tbe 
apprensticeshi'P tr"1inina to remain coDfined 
aa a component of maDalClDeDt oely 
wilbout aoy relation to 'Vocation, we will 
be committin. a bi. miltea and iDvitc to 

<Amdt.) Bin 

oune)ves many Problems. Small amend­
ments, as in the present Bin will Dot help 
us. Therefore, Sir, while extendinl a 
leneral support to the bill I would finally 
urle upon tbe hone Minister that he should 
have detailed analysis made as to bow 
many persons were given training and how 
many out of tbem could let jobs durinl 
the last 2' years and in future how tbose 
who will be getting tbe traininl will be 
assured of jobs he Andon the basis of tbis 
analysis he should introduce a comprehen­
sive bill in this House. I hope bon. 
Minister will arcept my suggestion. 

[E"gllsh] 

SHRI SOMNATH RATH (Aska) : Mr. 
Deputy-Speaker, Sir, I rise to support tbe 
Apprentices (Amendmenlt) Bill, 1986. At 
the outset, I would congratulate the Labour 
Minister for having brought this Bill, thoup 
he has been in charge of this portfolio only 
a few months alo. This Bill is not 
superfluous, but it is of a practical nature. 
Certainly I would not be one with tbem 
who find evil in everything. I do not want 
to be pessimist; I want to be an optimist. 
A new thrust has been given to the 
education policy of this country under 
the leadership of our Prime Minister and 
that is YocationaJizatiOD of higher education 
with a view to give them job-oriented and 
meaDinarul education at aU levels. After 
passing secondary education, tbis 
apprenticeship traininl will be very useful 
and will be of practical use and they will 
be greatly profited by it. 

It was said that this Bill has been 
brought in haste and it has Dot been duly 
considered. But if the boo. Members 
will read the aims aDd objects and tbe 
financial imp!ications, certainly tb:y will 
come to the conclusion that due 
consideration bas been given while bringing 
forward tbis Bi)). 

AI hal been mentioned in the Bill, tbe 
aim of this Bill is to create a separate 
catClot')' of apprentice. called tb., 
'technician (vocational) apprentices'. It bas 
been said tbat there is DO provision for 
livinS employment to tbose people who 
undergo tbis apprenticeship. and it is asked 
a. to wbat would happeD wbco tbef como 
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out of the institutions. For that, it has 
been specifical1y mentioned in the Bill 
itself: 

"In order to implement the scheme 
effectively throughout the countrY, the 
Regional Boards of Apprenticeship 
Training as al~o the Technical Education 
Bureau of the Ministry of Human 
Resource Development (Department of 
Education) will have to be sufficiently 
strengthened for creating additional 
posts to properly look after this 
additional responsibility." 

So, due consideration has been given 
by the Govtrnment as to how best they 
can impleaDent the scheme after the period 
of two years. And not only that. The main 
aim is to provide seIr-employment 
opportunities in organised industries, 
agriculture and <'ther service sectors of 
economic activity including agro and rural 
based industries. Government are also 
giving loans beginning from Rs. 6000 to 
Rs. 20,000 with subsidy to matriculates 
and graduates f0f self-employment. So, 
those candidates who win come out after 
this apprenticeship will cert'linly be 
tempted to work in the villages, in fural 
industries e\'en to provide better ploughs 
to the agriculturists. So, the importance 
of self-employment is specifically mentioned 
in the Bill itself. It is not at all vague or 
light-hearted. It is specificaHy mentioned 
in the Bill : 

"Under the present Special Vocational 
Educational Training Scheme, about 
25 subject fields have been identified 
and 3000 stipendiaries per annum are 
being offered training facilities." 

About 4000 trainees win be benefited 
by the scheme in the first year and the 
number of beneficiaries will go to 12,000 
by the end of the Seventh Five Year Plan. 
And it may so happen that the Government 
may increase the number after due 
consideration. Stipend at the rate of 
R.s. 4001· is to be paid to the trainees, 
out of which SO per cent wiJl be reimbursed 
by the Government of India, i. e. the 
Central Government. I feel that it "ould 
be better if it can be enhanced to lis 600/. 
I request the Government to kindly c;ooaider 

(AmIIl.) Bill 

this suggestion. As far as the Bill is 
concerned .. let us not oppose the Bill just 
for the sake of opposition. I r~quest my 
friends not to see evil in everj tbing. 
Suggestions are certainly necessary and 
more and opportunities should be given to 
a greater number of people. The scheme 
now involves only an additional expenditure 
of Rs. 10 lakhs per annum which is not a 
huge amount. And it will go upto Rs. 15 
lakhs per annum by the end of the Seventh 
Five Year Plan. 

So, this is a very laudable idea and this 
BiU is only an indication of our Govern­
ment's determination. What this Government 
says, it means When the New Educational 
PolicY was announced, it is stated that steps 
would be taken see that self-emplOYment 
opportunities are given to those people who 
may have completed their plus two 
secondary education. This is a step in that 
direction to give employment to tbose 
people not only in Government sector and 
other sectors, but also to provide self­
employment opportunities in rural indus .. 
tries. Therefore, I congratulate the 
Minister once again and I support this Bin. 

DR. A. KALANIDHI (Madras Centra)): 
Mr. Deputy-Spea~er, Sir~ at the outset I 
express my thanks to you for having permit­
ted me to bpeak on behalf of my party­
DMK. 1 welconle this Apprenticeship 
(Amendment) Bill, 1986. My previous 
speaker from the AIDMK has said that he 
is welcoming the Bill with a ray of hope. I 
too welcome this Bill in the same sence. 
But I have my own doubts becacse there are 
a Ie t of questions unanswered. A lot of 
lacunae are existing in this Bill. 

Slf, out 0 f our Gross National Product, 
only about 3 per cent is allocated for 
Education. 

The countries which are far behind 
which are under developed, are able to alJ~t 
6 per cent of national product where we are 
able to allot ouly 3 per cent of tbe FOSS 

national ptoduct for education purpose, and 
particularly when we are bringing special 
courses for education trainina. You are 
(Inly allotting Rs. 3 crores. I feel it is a 
very very meagre amount; and this Rs 3 
crores is not for one State; it is for the 
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entire nation. 1 persona))y feel that Rs. 3 
crores way not be sufficient at a 11; I can say 
it is very meagre amount. The Government 
of India should re-coDsider it. 

Then you are loing to take only 12.000 
students for the wbole period; the total 
period is about five years. They are loing 
to take ooly t 2,000 students not from a 
particular State, but for the entire nation. 
How many students are you Saini to tak e 
from each Stat~ 'l What priority are you 
loing to give '1 Is there any criterion in 
which l'OU are going to select candidates, 
because after completion of the plus one 
and plus two, tbat is students who get very 
leIS marks, say, 40 to 45 per cent are o1"ly 
selected for a group-which is called 
vocational course. So, after tbe completion 
of plus one and plus two, you are going to 
give training. What are the norms you 
have fixed up for selecting candidates? Are 
you going to select all the boys who have 
tompleted vocational training courses or 
IOU are going to con sider them only on 
merit ,'r you are going to have a reservation 
policy? You ba ve oat spel t out anything 
in that. as far as the criterion of selection 
of candidates is concerned. 

How many centres are you loing to upen 
for each State '1 You have Dot spelt out 
that. Who are the teachers '1 Are 
they really well trained? Wbat are 
their qualifications 'l Who is loing to 
impart training to these students who are 
loing to go for a job '1 It there any trained 
staff or any training to train these .boys '1 If 
the staff is trained, then they can train very 
well these students; if the staff is not well 
trained, I don't think there is goinl to be 
any meaning in impartin.g such knowledge 
to the boys. They have only under value in 
hand. After this vocational training, what 
are you loing to do '1 Have you lOt enouah 
job opportunities? Are you going to give 
job Illaranttee? One of the members -said 
that government cannot give jobs. 1 do 
aaree. If there are 12,000 students, boys, 
then government can live a velY meaarc 
amount. But if you are going to admit 12 
la1th people, 1 can understand tbat you 
cannot provide jobs to them, But, at least, 
12,000 poople IOvemOlcnt can casU,. absorb 

in the private sector. in the public sector 
or any government enterprises or quasi 
government undertaking. So, wbat is 
government going to give '1 Are they loin. 
to absorb all the 12,000 c1lndidates who 
have passed out or who are loinl to pass 
out or who are going to let certificates for 
the purpose '1 

Where are you lOinl to start these 
centres '1 Are you goin, to start theea 
centres in urban areas or rural areas? In 
rural areas. boys may not be able to afford 
to come for higher trainiDg. In U.K tbere 
is a grade A. and grade O. Boys who let 
grade A are aHowed to go for graduation; 
tbe boys who get zero Il'ade are sent for 
the industrial training. That is what exists 
in U. K. In the same way. I think You are 
going to adopt it. If that is so, I want to 
know whether the Minister has got any 
idea of starting these contres in tbe rural 
areas? If such cources are started in the 
rural areas, You are going to prevent mil­
rational students from the rural areas to the 
urban areas. So, the problem of urban 
cong~tion is going to be solved to a certain 
extent. So, I request the bon. Minister to 
start them; when he is loing to start these 
courses, it is worthwhile to start these 
courses in the rural areas also. 

As far as industries are concerned. when 
you send these boys for training, most of 
the industries explain man power; they try 
to use them as boys and live them traininl 
for 6-1 months without payinl any stipdent 
or any emoluments. These boYs without 
any stipend work in industries or UDder em­
ployers who want to explained the man 
power. So, you know what is happening to 
people who are working as apprentices in 
Chartered Accountant Companies? They 
try to exploit workers and they make use 
of them for tralnin. and they let work 
without paying any thin a to them. So, you 
should be very careful to lee tbat they are 
not exploited. 

You have mentioned about 25 subjects 
that you have added. What are tbose 25 
subjects? You have not mentioned any. 
tbinl about them. Are they really lOin. to 
be useful or not' What ia uleful is only 
to be acJcc;ted, because our Prime MiDister 



351 Apprentices SRAVANA 9, 1908 (SAKA) Apprentice, 
{J4,f1Uit.) 1Jill 

3~8 
(Amdt.) Bill 

very often sa,s that we are going to take 
the country to 21st century. You should 
know what is the field that is going to help 
these boys. If You give traininl in an 
ordinary course, I do not think that is going 
to help the boys. You should select a 
course which can really be of some benefh 
to these boys who can let a better know­
ledge to cope up with the increasing demand 
and advancement of the latest technology. 
I only say that in spite of tbe lacunae, 
shortcomings and lot of things that are un­
answered still, I welcome the DiU with the 
hope that our boys, who are in rural areas, 
can get an opportunity to 1rain themselves 
under the present Special Vocational Edu­
cation Training Scheme so that they can get 
a better job. 

I request the han. Minister that after 
the completion of work, wben they want to 
have self-employment or when they start an 
industry or small concern of their own, the 
financial institutions attached to the Govern­
ment should come fOf\\ard to help these 
boys. And also tbe employment exchanges 
existing if} various States should come for­
ward to give top priority to the boys wbo 
ha~e undergone training under the Special 
Vocal-ional Education Training Scheme, for 
selection of jobs in Government, public 
sector enterprises and private sector cnter­
prises. Even if they are not able to 
get a job either with tbe GO"lernment or 
public enterprises or private enterprises, and 
they start a job of their own or a concern, 
they should get financial assistance, help and 
encouragement from the Government. 

With thege words I support the Bill 
and I request the bon. Minister to consider 
my suggestions. 

[Translation] 

SHRI YOGBSHWAR PRASAD 
YOOBSH (Chatra): Mr. Deputy Speaker, 
Sir, I welcome the Labour Minister'S efforts 
in respect of lakhs of unemployed youths 
and exp1Dsion of vocational training for 
apprentices. rbe aim of this ordinance is 
to mitilate tha danler of single-patterned 
CdUcatiOD. 

15.17 hrs. 

[SHRI SHARAD DIOHE ;. 'lte ellalr]. 

Mr. Chairman Sir, it is a good thing that 
our education is being made job.oriented 
and On-the-job-training proaramme is beiol 
given a practical form. I praise this 
Amending Bill. The Labour Minister bas, 
after tbe provision for the Scheduled Castes 
and the Scheduled Tribes, wanted to add as 
ao amendmpnt. 

[EII,lish] 

" where there is more tban one desig­
nated trade in an establisbmttnt, such 
training places sha11 be reserved also on 
the basis of the total number of appren­
tices in all the designated trades in such 
establishments" • 

[Translation] 

There is only one difficulty in this amend­
ment that it will deepen the feelings of sepa­
ratism and pare cb ialism. The Labour 
M.inister has widened the scope of reser­
vation. Besides the Scheduled Castes and 
the Scheduled Tribes, minorities, handi· 
capped persons and women have also been 
included in it. I appreciate this step. I 
want tbat the Labour Minister should in­
clude in it the people from backward classes 
also. The definition of minority has been 
changed in some States. It has been pre­
sented in a new form and it should be 
clarified. I want to say also that the 
apprentices are not covered by the definition 
of workman. It will be injustice if they 
are covered by rules of discipline and con­
duct as they are not considered as workmen. 
They should be brought into the category 
of workmen. Many of our friends have 
drawn the attention of the hon. Minister 
towards educated unemployed perSODS. I 
want to draw the attention of the Labour 
Minister in relation to uneducated un­
employed persons. The biS educated and 
qualified people helP the educated unem­
ployed. Lakhs of people can be trained in 
the artisan industry. The training would 
not take years but only a week can be 
sufficient. There are some trades which 
can take two to four months. So arraDIC­

ments for traininl in the artisan indOSUy 
should be made. The eipty crore rupees 
plan is commendable. 1 want to draw the 
attention of the Labour Minister to the 
uneducated unemployed perSODl. 1bo 
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infrastructure as well as market is ready for 
them. Ther~ arc many type of mines such 
as coal, iron, copper, mica, graphite, bauxite 
lime .. stone etc. and they require cane-baskets 
wortb crores of rupees. Besides, tbey are 
used in large number in wagon loading. 
Bamboo malting costir.g crores of rupees is 
used in coal mines. Tool handles, shovels 
and spades ~osting crores of rupess are used 
in tbe Public Undertakings. If th~ arr~\ngo!­
mcnts f6r tra ining in this trade are made" 
then in my view, thousands of U'1cducated 
unemployed youths can be provided jobs. 

Our Government is keen to provide em­
ployment \0 educated unemoloyed youths 
but we keep ourselves confined to employing 
them under N REP. or some industry but 
not in other areas. I want to attract the 
attention of [he hon Minister rhrough you, 
Sir, to the practical aspect that we have not 
been able to make efficient our all 
conventional industnes. Lakhs of young men 
can be trained wit1-. the heJp of funds less 
than those provided for apprentices training. 
They .. hould be trained in big indus~rics so 
as to utilise their power. For examph', 
uniforms for army pt!fsonnel and for peOrlS 
in Government offices are !ltltchcd and 
carpets and mats are used in Government 
institutions and crores of rupees are spent 
on it. If the training in all these trades 
is started in th: public undertakbgs, then 
we Coln pro\ide employmen~ to lakhs of 
young persons and thus the problem of 
unemployment can be soh·ed. Some work­
sbop~ may be started for this purpose in 
every Sta~e. Coir·based industries can be 
established in Kerala and the goods made 
of coir can be export ed in big quantity. 
Mats are made of coirr. In the same way, 
we have potters, blacksmiths, bamboo­
matting makers. carpenters and tailors, and 
for these tr~des, workshops can be estab­
lished at different places so as to absorb 
1akhs of youths in these trades. Our Labour 
Minister has not thought over ,his till d~te. 
1 suggest that besides tra ining facilities for 
educated unempioyed you~hs, the training 
programme for uneducated unemployed 
youths should also be started so as to 
reduce their unemployment also. Here, 
I would like to make one more request to 
you 

In our country large-scale enterprises 
such as elL I BhUai, Rourkela, Bokaro 
}-[at ia and all iron ore mines have welfare 
schemes. Funds are available for tbe 
development and welfare of the nighbourinB 
areas. Through these schemes, they can 
invest large amoun \s of money to establish 
workshops and later their products can 
also be bought by these industries. I W'lnt 
that the Government ~hould seriously 
consider all these arrangements. Some of 
our honourable members have raised the 
issue of prob1ems of the youths getting 
training Besides, there are some places 
where the young trained persons have 
succeeded ir. reachina higher posts. Some 
of them are managers and general managers 
in the coal mines and they have tOiled hard 
to achieve this position. 1, therefore, 
req uest the hone Minister to consider all 
these points and work in the direction of 
providing employment to the uneducated 
unenlployed persons. The programme in 
this regard should be transLsted into reality. 

[Engli&hJ 

SHRI N. TOMB! SINGH Uoner 
Manipur}: Mr. Chairman, SIr, I rise to 
support this welcome pieCe! of legislation. 
I was only puzzled why the Government 
has "aited till the silver jubiJee year of 
this Act to bring this kind of a welcome 
amendment. I join the stream of all han. 
Members who said that this is a welcome 
(Tleasure. But it is too small a nleasure 
considering the vastness of the country and 
its vast problems While going into certain 
details of the provisions of the BIll I , 
would like to say. 

"The vocationaHsation of higher 
secondary education has been attempted 
in this country as part of efforts to 
provide m;:aningful education leading 
to suitable employment opportunities 
at the appropriate levels." 

The question is whether our education 
as a whole has failed so far to provide 
nleaningful education 1 1 represent a region 
where there i~ no atmosphere for 
industry, no ra ilways. So, the Government 
Departments are th~ only employing 
agency. It is a co-incidence, the hon. 
Ministrer himself who has broupt tbis 
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Apprenticeship (Amendment) B 11 to this 
House belongs to this region. 'Naturally, 
that region which has been politically and 
otherwise so sensitive and has been so 
much in the news .. insurgency, angry educa­
ted people, all these things are there. This 
area has not been able to get any benefit 
of the national upsurge for industriali-
sation. 

When we lhink of job oriented educa­
tion, vocationalisation of education, to 
give meaningful education to the people, 
this are~, inspite of these measures, has 
been left out, is being Jeft out and will be 
left out for a few more decades. unless we 
go deeper into this problem and bring up 
sufficient remedial measures. 

The anlendment to Section 3 (a) 
provides protection the reservation 
for lhe Scheduled Castes and Scheduled 
Tnbes. This is very good. When we come 
to the vast region comprising of the s aall 
States or the so-called seven sisters, we 
feel that special me.lsures have to be 
taken for this region. We do not know 
how far this measure will benefit that are~. 
My humble sugscslion In this conneCtlCln 
IS that th~ Government while making 
general prvvision for all th ... se backward 
classes should glv~ special attention to 
these areas where we hJve so far produced 
only educ l ted angIY people who cannot 
be provided with employment In the 
development of a number of colleges, 
number of univ;!rsities, that region is not 
hgging behind This r~gion compnsing 
Meghalaya, Manipur, Mizoram, and Tripura 
they have not been left behind in producing 
a number of umve-4\ities, number of 
colleges, number of ~chools and for that 
matter incr~asing the perccntag~ of 
literacy year by ye~lr, d:cade by decade. 
Now what is the ultimate resuh? The 
ultim:t te result is that we have produted 
only educated people who cannot be 
enployed and who c.lnnot provided the 
benefit of eduation. The general nation 
is, I have to educate my sons. EVen those 
who ale not for higher education, they 
have also to send their children for higher 
educa t ion. What else can parents do 'l 
The result is th.lt they come up as 
gl:!dua\es. They come up as M. As & M. 
Sc They b:come angry men indulging in 

insurgency indulging in extremism. I do not 
mean however that it is only such people 
who are indulging in extremism and iDsur 
gency. But thJS is one of the b.lsic reasons, 
one of the basic causes of restlessness, 
insurgency, particularlY in my region. 

In punjdb the terrorism, extremism 
is for a different cause. They bave indus­
tries I t is a leading State in many respects. 
A,; fur as I know in my region the basic 
reason is this - our fJilure to provide 
empJoyment to the educated people When 
we sec the New Education Policy, we 
find that a promise has been made that 
Education will be made job-oriented, 
this stream of vocationalisation in Educa­
tion will be given a big thrust. This pro­
mise is welcome. But as we see the 
Financial Memorandum attached to this 
BI!!, we find thal It provides too meagre 
an amount to cover th.! sper.ding for 5 
Years. Members on this ~ide and the other 
side have emphasised this point. The 
benefits of this Bill will go onl) to 12,000 
people at the end of S Years. We ha"e 
crores of unemployed educated youth and 
physically fit young men and women. S 
years may be con~idered a short period in 
the life of a nat i lD, but it is a very long 
period in the life of a person or a genera­
tion. It means that a partIcular generation 
will not be benefiting by this legislation. 
It will be a long wait for them. 

It this context, Sir, while welcoming 
this Bill, I suggest that there should be 
more substantial allocation of funds. The 
New Education Policy should get speedy 
implenlentation. I think that they &beuld 
come forward with a more comprehensive 
amendment of this Bill or a comprehensive 
fresh Bill so that the pr .:ssure on higber 
education may be removed and more 
employment facilities created in respect of 
the backward and handicapped regions. As 
I said earlier, you have provided amend­
ment to Clause 3-A of the original Act 
to give benefits to the Scheduled castes 
and the Scheduled tribes. Some other bon 
Members have also suggested the inclusion 
of backward classes in this amendment. 
1 would like to state that areas like the 
North East should be included There are 
States like Tripura where Railways have 
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DOt come. There are States like Mizoram, 
MaDipur. Naaaland, Megba laya and 
Arunachal Pradesh. 

SHRI HARISH RAWAT (Almora) : 
And UP. bill areas. 

SHRI N. TOMBI SINGfl: 1 agree 
with Mr. R.awat. All thebe areas will have 
to be give a special status. If this plrticular 
BiU cannot help them, my suggestion is 
that a comprehensive Bill may be brought 
forward so that these bac\( ward areas m.lY 
be developed. Sir, I do not want to use 
the word 'classes' in tb~ context of the 
North Bast, but I say, these backward and 
handicapped areas form a very peculiar 
area and these areas should be protected. 
In this unique region Education should be, 
as far as possible, job oriented and 
vocatioDalised. There IS the North Eastern 
University in Shillong. There is the Mani­
pur University in Imphal. There is the 
Gauhati University in Assam. All these 
universities mgy be given special assistance 
from the UGC and other agencies so that 
they could emphasise on vocational 
education, job-oriented education, etc. 
to meet the requirements of the area. 
1 think the entire natio, will agree to this 
proposal. 

With these words, I welcome tbe Bill. 
I hope that whatever observations I have 
made about the development of the 
backword regions, particularly in respect 
of job-oriented education and vocationali­
sation of education wilJ be given due 
weilbt by tbe Government. With these 
world I conclude. 

DR.. DATtA SAMANT (Bombay South 
Centra)): Sir, every year more than 25 
lakh boys are passing tbe Higher Secondary 
Examination, and more than one lakh 
.tucent. are paSling the final Er.lineering 
degrecfOiploma Examinations. Tbe 
present oflicial figure of unemployed 
re&istered in the Employment Exchanges 
is 2.63 crore •. But as far as our toowledae 
coca, Iv" crore people are unemployed. 
Witb the process of modernisation and 
computcrisatioo, tbe figure will 10 OD 

increasing by one crore every Year apart 
from the fact that one lakoh industries are 
closed and one crore workers are tbrown 
out of employment. Considering all these 
menacing problems, all the ind ustriaJ 
workers. students and unemployed, our 
Minister is proposing to give training to 
4000 people in the first year, 6000 people 
in the second year and like that the total 
comes to 30~OOO workers in five years. 
I do not know what to call it and how to 
describe it. I remenlber a story that once 
thousands of people were dying because 
of drought, and the kind sanctioned S kg 
of grains to all tbese people and then 
asked his subordinates whether they would 
support it or oppose it Like that, )'OU 

say, 'Pass it or reject it, YOU have to say 
Cye~' or 'on'. And that is tbe only rep1y I 
have to giVe. I cannot reject it, at tbe 
same time, I Clnnot say~ 'yes'. If that is 
the only thing by discussin for so much 
of time in this House, we are not doing 
any justice considering the manitude of 
the problem, we are forgetting that it is 
inadequate. It is totally neglected and it is 
not going to anything 

While saying all these things, I 
remember the hone Minister said on two 
or three occasions in this House and 
outside that all the lahour laws should be 
changed. In this connection I would like 
to mention that this Apprentices Act was 
passed in 1961. Now it is 1986. Let us 
have the Silver Jubilee of this Act. Within 
these 25 years the requirments of tbe 
working class have gone up more than 
10 times. The tln1e has now come for 
celebrating the Silver Jubilee. 

There is no provision to make the wor­
ker permanent under the Contract Labour 
Act. If the workers are removed, there is 
no provision to make them reinstated and 
make them permanent. So, let us have 
the Silver jubliee of that Act allO where 
SO pet cent of the workers of tbis country 
are either trainees or casual and are exploited 
by the emplOYers, and I am sony to say 
in tbis august House that we are really 
not doioa justice. It looks as thou&h we 
have nothiol to do with the basic problem 
of lakhs of workers. 

The Industrial Disputes Act was passed 
in 1947 and nearly 40 'ears have passed. 
Let us have the Golden Jubilee of that 
Act also. Since 1947. what are tbe 
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amendment we made 'I We mad, very few 
amendments, they are not adequato. In the 
National Herald omce workers are sittina. 
Every day we are hearing in the House 
about textile workers. What is tbe 
Government doing and what is happenin&, 
only God along knows. 

In the Industrial Disputes Act there is 
no provision as to what is tbe sbare of 
the workmen. All such things need a 
basic change. Only the Minister is giving 
the assurance in this House that all these 
laws 'would be changed. When 'I Meenwhile 
all the 50 per cent workers die'? 1 do 
not know, but if this is tbe attitude of the 
Government, are you going to solve the 
proble ms of the workers ? 

Coming to some of the provisions of 
this Act, I am putting a categorical 
question to the Government: Are your 
Apprentices Advisers having any control 
in Maharashtra or Bombay, which is the 
oldest city 'I There is no control as to how 
many apprentices should be appointed in 
industry. They Rlay not appoint anybody 
or they may appoint more than what is 
specified. I tell you, SO per cent of the 
employers are not employing any apprenti. 
ces. If they want any people, tbey take 
as much number as they want. 4s far as 
this Apprentices A ct is concerned, this i~ 

a contract. It depends on the sweet will 
of the employers. Then, are you leaving 
it to the sweet will of the employers 'I 
As to bow many years a person should be 
trai ned, it is left to the sweet will of the 
employer. What is the minimum salary 
you are prescribing 'I You were paying 
a minimum of Rs. 200 in 1971, now you 
are making it Rs. 400. On how many hours 
they have to work there is no provision 
in the Act. You say that the Industrial 
Disputes Act or any other Act is not 
applicable to these apprentices. So. You 
leave all these people to the God's will 
and tbe employers to exploit them. There 
is such type of provision in thi$ Act and 
the Government is totally sleeping. Nobody 
is bothered regarding that. I am DOW 

categorically telling that I have got all the 
names of big factories who are doing this. 
If you want, I can say, Crompton, Premier, 
and also Mazagon Dock, a Government 
undertakinl. Rel'\Idinl the control of 

apprcnt icesbip number, tbe Government 
has nothing to do. They can take as maoy 
numbers as they like. As many hours al 
the employers like, they have to work and 
the employers take work from them. Salary is 
not given. They are not Ketting oraanised 
because all these people are liveD the 
temptation, as they are unemployed, that 
they are likel y to be employed. Tbey will 
never from union or orpnisation and they 
are young people. Prom the first day, they 
are used for production purposes. Why 
are you giving them only Rs. 400 when 
they are doing more work tban an average 
worker is going. They are not trained. 

In this Act, there is a provision tbat 
a factory which is having more then 500 
workers should provide such faci1ities for 
the apprentices. I am makina a statement 
in this Houoe that not a single industry 
has made any prOVIsion for their training 
or provided small machines to give train;ng 
to the trainees. They are used as sweepers 
and they are used fer serving tea to the 
Directors and training as such is not there. 
And tbe young mass, educated mass who 
are having engineering aptitude and to 
learn something are so much exploited. 
There are lakhs and crores of apprentices 
in this country and tbe Apprentice Act is 
totally silent in this respect and all these 
mass of people are being exploited. In 
this Act, there is no guarantee for them. 
I have seen some of the employers I do 
not like to take the names of the emplo­
yers taking even 25 % workers as appren­
tices and they exploit tbese workcrs for 
three years and tbey are tben tbrown out. 
Again after three years, again they tate 
the people and after some years, they are 
again tbrown out. Industry can run witb­
out any of the permanent work en. A 
similtr provision is there 1n the Contract 
Labour Act. The industry can run with 
such things because there are 5 crores 
unemployed every wbere in thc country 
and in the law, there is no provision to 
prevent such things. In the law. there i. no 
such provision. An employer can take any 
more number. If be dees not lite, he 
can tate any less Dumber. All these Act, 
the Industrial Dispute Act, the: Workmen·, 
Compensation Act·-are not protectina 
them. According to clause 18, every 
apprentice undcraoiDI appreoticcshlp 
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training in the designated trade in the 
establishment shall be 't "trainee" and not 
a ~'worker9' The provisions of any law 
witb respect to labour matters shall not 
apply in relation to such appren­
tices. What i~ this and where are we? 

When there is such enormous unemp­
loyment and people are exploited, we arc 
still continuing with such type of Acts. I 
am another categorical question to the 
bon. Minister. You tel) me a single 
example in the country, w}"lere a single 
industrial unit is find for not implement­
ing these provisions of this Act. Tllere is 
apsolute provision of imposing fine, if 
they do not obey the provisions. But you 
cannot tell us a single case in the last 2S 
years where an employer has been fined 
etr ovided with punishment Thelfore, it is 
high-time, when all young persons are 
unemployed. you should make it more 
effective. You should not leave it to the 
mercy of the employers. Just, take 
Bombay. I have seen q big automobile 
company You forget about the Act which 
we are discussing now. They have formed 
new contract engineers and rrainee gradua­
tes. They are mor.! than your apprentices 
and the people who pass B. E. or Qualified 
diplomas are taken in some good firms. 
I would like to say about the Premier 
Automobile where I have gOt my engineers. 
They are about 500. They are paid Rs. 
700 in the first year, R4l 800 in the second 
year and after three years, they are 
removed. They are about 500 And then , 
these people come to me and said:" A 
peDn who is standing at the gate who is in 
your union is getting Rs. 2,000. But I 
am a first class B. E. engineer and I am 
cetting Rs. 700 only." That type of 
exploitation is going on in the country 
and it is even worse. I appeal to all 
membets of the House that it is high-time 
that we should do something because we 
are totally neglecting everYthing for the 
workers and such type or things 
are happening. There are about SO % 
workers in tbls country who are being 
exploited either as contract labour, or as 
Badli or as trainees Of as apprentices. 
Such crores of people are expJo ited in this 
way and the la W8 are total~y aUent. Y 0\1 

tell me a single example where the worker 
got the justice after Apprenticeship traininl 
or contract labur and where the workers 
~re .made lega lIy permanent and they got 
JustIce. I think· the Manister will not be 
able to tell us. 

SHRI BAlASAHEB VIKHE PATIL 
(Kaperga on): There is no obligation on 
the part of the employer to give him 
employment. 

DR. DA TTA SAMANT : Yes, that is 
the problem. Such things are going on in 
!he country. I appeal to the House to look 
Into these things. What for? Now we are 
developing the industries all over the 
country. How many loans are granted '1 
All the industrialists are giving the loans 
Wi~b 9~ % money of the Government: 
?atlonahsed banks or lOBI, the industry 
IS started. Is there any provision as to 
how many wotkers will be given the 
benefit? Is the Minimum Wages Act 
applied to them? There is no provision 
even to give minimum W.lge to the trainee. 
The minimum wag~ of the sweeper in 
Mah.lrashtr.l is Rs 2S/- per day. Even 
there is no compulsion. They do not 
fall under the mlOimum Wages Act. Such 
type of things are going on. The empL)yers 
are exploiting the labour class. In Bombey, 
forget the mills, all thl.! M3h~rashtra-b3sed 
industries are being closed down by the 
employers and the wlJrkers are coming out. 
Let the hone Minister come to my State 
and see how 3n employer can call it his 
industry when he is closing down bis 
industry. The hone Minister said hWe 
will give the ]:1bour all the facilities. You 
will get Rs. 10/- .'" I told the Minister If 
you go to Meghalaya and UP, you will 
get the labour at Rs. 2/-." And that is the 
bargain. If crores are suffering, where IS 

development '1 We always talk in this 
Hi use The industrY developed 3 % or 
4 %, we say. Have YOll even talked in 
this ~~use, what is the employment 
potenual and what is the wage earned 
by these masses '1 We never discuss. in 
this House. We are far from tbat and 
never bother about tbat. 

SHRI PRIYA RANJAN DAS MUNS! : 
When Bengal industrialists go to Maba­
rasbtra. )'0\1 allow them. 
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DR. DATTA SAMANT: All the 
provisions made in this Bill are not compul. 
sory. They are obligatory. There is no 
provision how to implement any of the 
provisions of this Act. This is left to the 
sweet will of the industrialists, h()w to 
exploit the masses. 

Docs any graduate or any first-
class man start the industry '1 In 
tbis country, industries will be started only 
by big capitalists who are controlling more 
money then the Government. The educated 
people will never be given any advantage 
and, therefore, aU the discussions and 
provisions on training made are totall, 
obsolete. 

I Make an appeal to the Government. 
As your previous Minister Sri Anjaiab 
said, '·It should come from the top. 
Otherwise, you do ahything. You may 
only blame me." The time has come that 
all industrial laws need change. There 
should be come respect for the workers. 
In Delhi, I am seeing hundreds of people 
are coming every day and they say "I am 
removed. You do this thing. You do that 
thing." I say "This is not our job." Tbis 
is left to the Government. How are you 
loing to deal with sucb people '? 

My support will be limited. This is not 
going to help and, therefore, I oppose the 
Bill. 

[Translation] 

SHRI OIR-DHARl LAL VYAS 
(BbiJwara) : Mr. Chairman, Sir, I rise to 
support the Apprentices (Amendment) Bill, 
1986. This apprenticeship scheme has 
been introduce~ by the Government in 
consonance with their policy and their 
announcement with regard to employment 
under the 23-Point Programme. Earlier in 
1983-84, this scheme was started for 
graduates only, but now it takes effect after 
10 plus 2 as vocational education. This, 
no doubt, is a Nelcome step, but the step 
in itself is not enough; you have to widen 
its scope. As pointed out by all the hone 
Members, tbe number of apprentices 
proposed to be imparted traioinl under 
the Act i. every year is very small, Their 
Dumber runs into crorcs whereas the 

number that the Government is expected to 
cover by the end of the Seventh Plan il 
only 12,000. This number cannot be 
regarded as sufficient by any standards. The 
money allocated for employment under the 
20-Point Programme will have to be 
diverted to this scheme. What I want to 
say is tbat this matter should be taken op 
with the Planning Commission for more 
alJocat ion and this Apprenticeship Scheme 
should be introduced throughout the 
country and the youth given employment 
under this scheme. After the apprenticeship 
is completed, they should be provided jobs. 
so that they could earn a livelihood. This 
problem needs to be solved. 

The second point that I want to raise 
is that in the prevailing circumstances" al 
stated by the hone Members, the Govern­
ment does not have means for the 
implementation of this scheme. Our 
Labour Department is like an orphan. It 
has no master. lhis Department is not 
headed by a Cabinet Minister; a Minister 
of State is made incbarge of it and, aa 
such, this Department too is not a full­
fledged department. Nobody bothers about 
it. The officers of tbis department care 
Jess for the workers and are more concerned 
about the employers. This system needs 
to be reversed. This Department should 
have more concern for the employees tban 
for the employers. 

16.00 brs. 

1 would like to give an example. Wo 
ba ve a textile mi 11 in Bhdwara which has a 
number of apprentices. They are paid 
Rs. 5 or 7 and are made to work for two 
to three years. I want to know whether 
there is any provision under which the 
apprentices working for such a 1001 period 
should be paid at 'Per with other resular 
employees, and those violatioll such a 
provision would be given stringent punish­
ment '1 As long a& there is no such provision 
in your law the apprentices cannot benefit 
from this scheme and the employers will 
continue to exploit the apprentices for two 
to thre: years and thereafter shunt them 
out. Bbilwara Spinning Mill is. tbus, 
keepinl hundreds of people and lotting its 
entire work done throuah them. The, 
are liven their full workload but DO pa1-
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ments are made in lieu thereof. You 
should ensure that those who make the 
apprentices work like this, pay fuU 
remuneration for the work done. 

Similarly, there is an industry named 
Modern Thread on Rayala Road in my 
constituency. They also indulge in this 
kind of thing. They employ apprentices for 
thtee to four years but do not pay them 
for their output. If there is any strike in 
the factory, these apprentices are not 
allowed to go out \)f the factory. They 
are forced to work as bonded labourers. 
You have a provision for disciplinary action 
against those apprentices who do not work 
and, therefore, these apprentices are alw'lYs 
afraid of that provision. 1 want that no 
disciplinary action should be taken against 
the apprentices. It is very much necessary 
to make a provision in this regard. 

As is well known, the capitalists take 
SOper cent of the investment from the 
people and inv~st only 10 per cent from 
their own pocket. The bliniya is a very 
clever person. He invests minimum capital 
from his own pocket and becomes 
millionaire by using others' money. He runs 
his industry with your money and then 
exploits the workers and indulges in all 
kinds of corruption You should not have 
such a provision. He does not deposit 
provident fund money of tbe workers; he 
does not deposit B.S.I. contribution and 
does not pay them bonus. Government 
does not take any action agalDst the 
persons who indulge in all these things. I 
all'ee that the Labour Department of the 
Central Government is not much to blame 
for this, tbe main fault lies with Labour 
Departments of the States. But Labour 
Department of the Union Government can 
at least do the monitoring. It is absolutelY 
necessary to oversee the working of these 
Labour Departments of the S ta tes. They 
are totally inactive and are working for 
the capitalists. Therefore, you must pay 
specific attentIon to it. 

I would also like to draw your attention 
to the fact that under the Compensation 
Act, tbe apprentice is not be treated as 
workman. Should be meet any accident 

while working, he will be left out of the 
amlist of the Compensation Acts being an 
apprentice. He will neither get any 
compensation nor any aid for medical 
assIstance. How can then it be treated 
as fair? All the benefits available under 
the Industrial Disputes Act, Compensation 
Act, B.S.I. Act which are available to 
others should be made available to them 
also. If this is done, this system can 
work smoothly. It is utmost necessary to 
evolve a ,ystem under which they can 
earn their livelihood after getting training. 

My third point is that there is a 
provision to pay them Rs. 400 of which 
SO per cent is paid by you and SO per 
cent is to be paid by the industrialist. But 
some of the industrialists pay only Rs. 150 
@ Rs S/- per day and thus save money 
even out of this; no industrialist pays more 
than this. Thus the funds which you give 
for the apprentices do not reach them 
fully. There is no provision in this Bill 
for taking action against the employers 
wbo do not pay their share of 50 p.:r cent 
and as a result of that the capitahsts can 
exploit them. Therefore, there is Scope 
for improvement in it and attention must 
be paid to it. 

In the en d, I would like to read out 
the definition which you have given for a 
technician after be gets training in tbe 
I.T.I.-

[English] 

~'(pp) 'technician (vocational) 
apprentice' means an apprentice who 
holds or is undergoing training in order 
that he may hold a certificate in 
vocational course involving two years 
of study after the completion of the 
secondary stage of school education 
recognised by tbe All-India CouDcil and 
undergoes apprenticeship training in 
any such subject in any vocational 
course as may be prescribed." 

[Tra"slations] 

You talk of imparting two years 
training after passing Higber Secondary 
and tbe people who pass I.T.I. will a180 
have to put in two years as apprentic.e 
altbouab tbey are a]r~ady 1 T .1. trained. 
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Therefore you must differentiate between the 
two. I would like to know what provision 
you have kept in the Bill in this regard '1 
I would like to say that attention should 
be paid to it. Besides, I am of the view 
that the training institutes and Boards 
Which are functioning at present should be 
set up State-wise. I would specificallY say 
about Rajashthao that in a big State like 
ours, more and more vocational training 
and technical training should be given, so 
that the people could find more and more 
avenues of employment. The Government 
should make efforts to make such an 
arrangemen t. With these words; I support 
this BiJ1. 

SHRI SHANTI DHARIWAL (Kota) : 
Mr. Speaker, Sir, I rise to support the 
Apprentices (AmendmenU) Bill 1986 and 
welcome the splIit with which thiS Bill has 
been brought forward. 

Mr. Chairman, Sir, our main objective 
is to help the unemplo) ed to find employ­
ment after giVing him training, but we 
sh:lll have to give guarantee for a job to 
the trained personnel and the Government 
will have to take steps in this direction. 
Unemployment has posed biggest problem 
before us today and we must find a 
definite solution to it. A special Vocational 
Education Training Schenle as a pilot 
scheme was started in 1983-84 to impart 
training to the apprentices while they work. 
Under this scheme, there was a provision 
to impart training especia11y to the people 
belonging to the weaker sections, Scheduled 
Castes and Scheduled Tribes, physically 
handicapped and women. Now with this 
amedment that lacuna is being removed 
and th:l t is way this amendment is more 
welcome. Based on many years experience, 
the provision for creating a separate 
category of vocational apprentices as per 
the provision of Apprentices Act, 1 ~61 and 
the provision for imparting training to the 
apprentices through the Boards is also a 
welcome step. My suggestion is that so 
far as technical education is covered, a 
part of it should be taken out of the charge 
of the Education Departrnent or the 
Ministry of Human Resource Development 
and put under the Ministry of Labour, as 
most of the work pertaining to this is done 
by the Labour MinistrY and all the Acts 

are enforced by this Ministry. Thus, 
sufficient capability and skill can be 
generated for making arrangement to 
provide training in different vocations 
sought to be achieved through this amending 
Bill. Through this amendment, the 
dIfficulty regarding training centres being 
faced by the people belonging to Scheduled 
Ca stes and Scheduled Tribes is also sought 
to be removed. A number of my colleagues 
have mentioned about the facilities being 
given to the apprentices in foreign countries. 
They have alse) Jeferred to the exploitation 
of the apprentices in this country by the 
industrial ists. Some of them are removed 
after a year and some after two years and 
if the industrialist retains the apprentice 
for three years. The industrialist has 
earned a lot by that time The Govern­
ment should have so amended the Bin that 
somehow the trained personnel are brought 
under the definition of workmen. In that 
case, the facilities available to the workmen 
under the Indus rial Disputes Act could 
also be made available to the apprentices. 
Our Government is delaying it unnecessarily. 
Thousand of apprentices are roaming in 
the streats, and Government will bave to 
brin~ forward this amendment one day to 
protect their interests unless it is construed 
that this Act is for only 12,000 apprentices. 
An Act will have to be brought forward 
guaranteeing job after the training. Those 
who have received training should also be 
given loan of Rs. 25,000 through banks 
which is available to the educated 
unemployed under the Self Employment 
Scheme. You have brought forward this 
amendment in the interest of the apprentices 
but it is not going to be enough. Govern­
ment will have to start various schemes for 
their benefit and will have to give them 
financial assistance as welJ. Their 
exploitation at the hands of the 
industriahsts will have to be made a 
cognizable offence As long as the 
Government does not come forward with 
such &D amendment, I think, it will Dot be 
able to fulfil its duty and obligation. I 
request that the Government, in near 
fu' ure. should come forward with an 
amendment which ~hould provide a job 
guarantee to the apprentices, ensure full 
payment for their work and framing of 
rules regarding their work. lust now, one 
of our colleagues bas said that they are 
also being asked to do their personal work 
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such as bringing cigarette and betel. 
Whatever we are doing will be incomplete 
as 10DI as the rules governing tbeir nature 
and hours of work al'd the type of training 
they should be given are not framed. 

[Elrglish] 

SHRI D. B. PATIL (Kolaba): Mr. 
Chairman, Sir, it is not always true that 
whatever is well said is well done. This 
applies to original Act passed in 1961. I 
am very much disappointed about the 
implement a tion of the original Act. I am 
saying this because a., the original Act is 
beiDg amended care has not been taken to 
amend it fully. Most of the Membesr have 
stated that the apprentices arc being treated 
like bonded labour and I am also of that 
opinion. This has happened only because 
the original Act of 1961 was framed in 
such a way that there was no other way 
for the apprentices except being bonded 
labour. Under this A~t, hls rights and 
biB interests were not prot ected properly. 
Even though he works for more than the 
prescribed hours, for eight, nine or ten 
hours, he is not entitled to any overtime. 
He is exploited by the employer and he 
does Dot mind this exploitation in the hope 
tbat after the apprenticeship period, he 
will be absorbed in that industry or 
orpnisation. But it has been our general 
experience that the apprentices who work 
very well and to the satisfaction of the 
employer are not being absuIbed in the 
industry in spite of the fact that they have 
lOme vacancies to be filled in. Govern­
ment ougbt to have taken advantage of 
this amendios Bill and introdLced an 
obliaation on the part of the employer to 
employ apprentices if there are some 
vacancies to be fined in their industry or 
orsanisation .. but that is not being done. 
As I said. in the oIlJinal Act. there is a 
provision tbat tbe apprentices will Dot be 
entitled to any over time, but the Govern­
ment should have tak.:n this opportunity to 
provide for overtime to tbem. 

The policy of tbe Government is tha t 
vocationalization should be encourged. I 
am in full aarecment with tbis policy, but 
what bas been done for the last so many 

years? If you examine this careful1y, you 
will start entertaining doubts about the 
intentien or the seriousness of the Govern­
ment on this matter. Out of Dearly fifty 
lakh students at the 1 2 plus 2 stale, only 
2.4 per cent of them are enrolled for 
vocatiooal training. It is good to say that 
the students should be diverted to 
vocational training instead 0 f their goi08 
to colleges and getting degrees which do 
not belp them in their day-ta-day life. But 
thele is not sufficient provision for that. 
The provision made for vocational training 
is very meagre and very inadequate. Proper 
attention is also not being given to the 
trade education in the ITIs. 

I am very sorry to state that in spite 
of my attempts to get information about 
the implementation of this Apprentice Act, 
I could not get that information. I would 
urge upon the Goveroment to take follow 
up action about the implementation of 
this Act. They should see whether it has 
helped the persons who are given this 
training and concessions, and whether tbey 
get employment after this apprenticeship 
training. I ( they are not employed there­
after, what is the use of giving 'hem 
training in the IITs and other places. Even 
If they are not employed thereafter, You 
can imagine the frustration In their mind. 
This position needs to be 3scertained 
throughout the country. Government 
must look to this aspect also. 

The Statement of Objects and Reasons 
states : 

"The scheme also provides for traininl 
of weaker sections, specialiY the 
scheduled castes and the scheduled 
tribes, minorities, physicaUy handi .. 
capped and women:' 

It also says : 

4' A pilot scheme called Special 
Vocational Education Training Scheme 
to provide 'on the job training' to the 
product of the vocational stream wal 
launched in 1983-84 ... " 

What has been the experience of it? 
The Government always claims that they 
have tried to help the uoderprivileaec\, 
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the scheduled castes, scheduled tribes, 
minorities and the women. There is also 
certain reservations for these categories in 
the Constitution. In spite of that 
reservation, the training which has been 
provided to the scheduled castes and 
tcheduled tribes is very much inadequate. 
What was the position on 31st October .. 
1984 so far as the special v~cational 
training was concerned '? Nearly 12699 
persons were given training Out of those 
trainees, only 400 belonged to the 
scheduled castes, which is hardly three per 
cent, where as they were entitled to 14 per 
cent. Why "l Should not the Government 
have taken care to see that this training 
was given to the boys and girls belonging 
to the scheduled caste~ '? They were very 
much entitled to it under the provisions 
made for them The position in respect 
of scheduled tribes is very much dis:lppoint­
ing. Oaly 65 persons belonging to the 
scheduled tribes were given this training. 
It comes to only half per cent. Only 6S of 
them got training in the total number of 
nearly thirteen thousand trainees. This 
only shows tbat tbe Government is not 
serious. 

The Bi 11 also says : 

"fhe opportunity is also being avai!ed 
of to amend Section 3A of the Act so 
as to remove difficulties ill the working 
of the scheme of reservations of 
training places for the Scheduled 
Castes and Scheduled Tribes." 

This was sufficient to take adequate 
care of certain provision~. If the provisions 
are not being implemented, then what is 
tbe use of having those provisions? So. it 
is very clear from this fact that the thing 
which ousht to have been done is not 
beinl done and tbe prOVISions are Dot 
being implemented proper1y. 

Sir, I would like to bring one more 
aspect to the attention of the Government. 
Now many new industries are coming up 
in our country for which new type of 
skills and workmanship is required. Now­
here in the public institutions like ITI, 
bave I seen training being imported in these 
new trades or skills. Training to acquire 
these new skills is not introduced in any 

of the Government-run training centres and 
enlployment opportunity which can be 
created in these new industries is not 
being made available to the students who 
are studying in the lfIs or in other 
technical institutions run by the Govern­
ment because these courses are not there. 
So, I would urge upon the Government to 
introduce all these new courses in the 
Government-cun institutions so that 
sufficient employment potential can be 
created in these new fields of industry and 
trade. 

It is s:.lid in tbe Financi3.1 Memorandum 
that training facilities will be provided to 
4000 trainees in 1986-87 and Rs. 96 lakhs 
will be reimbursed by the Centra) Govern­
ment. 1 would like to know from 
the hone Minister whether this training will 
be imparted this year, i.e. in the calendar 
year 1986-87 and whether 4,000 students 
will be given training and Rs. 96 lakhs will 
be reimbursed. 

1 have to say a lot but due to lack of 
time, I am unable to do so. So far as the 
apprentices are concerned, I would urge 
upon the Government that proper protection 
should be extended to them. They are 
being exploited as bonded labour. They 
cannot fight for their rights in the hope that 
after the apprenticeship period is over, they 
may be absorbed in the industry. But they 
are not absorbed and I urge upon the 
Government to take care of this aspect and 
see that their interests are protected. 

[Trans Itllion] 

SHRI MURLIDHAR MANE (Nssik): 
Mr. Chairman. Sir, I rise to support the 
Apprentices (Amendment) Bill brouaht for .. 
ward in this Hause. I would like to 
congratulate the hOD. Minister for it. As 
the bon. Members have told, this ameodina 
Bill has been brought forward after 2 S years. 
For this 31so it is a welcome step. 

As all know, unemployment is increasins 
in the country on a very large scale. In 
comparison to the largo number of un­
employed person in the country, we will be 
able to absorb only very few persons under 
Apprentices Act. All the hone Memben 
of this House have submitted the fact that 
the educated youth of the country have Dot 
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been able to get employment even after 
undergoing full training. Besides this, the 
treatment meted out to the educated youth 
during training is VCIY unseemly. The 
factory owners forget the fact that 'he 
pel sons, who come to the factory for work 
and for undergoing training are also good 
citizens of the country. But such type of 
work is taken from those workers wb:ch 
should not have been taken from them. 
They are not given proper trlining. The 
hone ~{ini5ter should look in10 it. I would 
also like to give suggestion that trainees 
should be attached with the trained workers. 
In this way they will be able to get good 
training and they will also take interest in 
the work. 

We have come across a number of ins­
tance where in case of strike, controversy 
etc. in some factory, the apprentices have 
been forced to work there durmg the 
strike. Besides undergoing training they 
are also asked to step up production. They 
have no union. Therefore, they are forced 
to do all type of work themselves. 

In Maharash1ra, Employment Promotion 
Programme has been in force. The ~tate 
Government sponsors persons to the faclo. y 
for training under this programme with a 
view to removing unemployment. Under 
this programme, the Government gives 
stipend of Rs. 200 to the trainee and the 
factory-owner has also to give stipend of 
as. 200 to them. But there bas been a 
Dumber of cases where only the Govern­
ment save stipend to the trainees. The 
factor}'-ownertl did not give anything to 
them. There are not only one but a num­
ber of such factories which did not make 
any contribution towards thi.;. Under such 
circumstances when the trainee wants to 
leave the work, he is asked to stay further 
on the plea that the factory owner had not 
received tbe cheque of Rs. 200 from tbe 
Government and that payment would be 
made to him after the cheque bas been 
received. In this way he is made to pro­
loog his stay and made to work more. 

I sban urge the hone Minister that a 
Dumber of persons work under Apprentices 

Act but is there any machinery to check 
whether the apprentices are employed there 
after the completion of three months' 
training or they are simply asked to go. 
There should be sonle machinery to check 
it. We come across a number of where in 
many factories apprentices are taken for 
three years' training and after three years 
they are not absorbed there. UltimatelY 
they have to go eJsc\\'bere. The industrialists 
are in league with one another to see that 
the scheme of the Government does not 
succeed. Here we talk of pro' iding train­
ieg and emp1:)pm~nt to educ:1ted youths 
but the capitalists take money from us and 
do not allow the scheme to succeed. There­
fore, the Government should evolve some 
machinery to check these industrialists. 
With these words, I conclude. 

~HHI DHARAM PAL SINGH MALIK 
(Sooepat): Mr. ChaIrman, Sir, I rise to 
support the Apprentices (Amendment) Bill. 
I would iike to say a few things in this 
connection. Many hone Members have 
expressed their views on It in their own 
style. But nobody dwelt on the meaning 
of the Act and other important questions 
lik e why was fhe Apprentices Act enacted 
in 1961 and whether any amendments can 
be brought to this Act. MaflY hone Members 
spoke about things which were not related 
to th is Act. Many of them Si')d that this 
amendment has been brought after a long 
time, I.e., aftcl 25 y~ars. I ",ould lik.e to 
point out bere, that amerdments are Dot 
brought keeping in View the number of years 
or that J'Qore amendments should be made 
in the Act if it is being done afteI many 
Years. The Deed of the hour is that this 
amendment should be made in this Act and 
that is wby it is being done. The Govern­
ment bas brought this amendment to remove 
certain technical djfficultic.~ in the Act and 
to provide benefit of vocational training to 
weaker sections of society. I thank the 
Government for making provision to giVe 
spe:ial assi!.tance to the weaker sections. 

The House may be aware that the 
present education system was introduced in 
1881 by Lord Macauley and the sole purpose 
was to produc~ clerks as they were required 
in lMrge number at that time. Englishmen 
used to be englrlcers, doctor and bureau­
crats. But today as we went OD makinl 
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progress, we felt the need to do away with 
this education system. The Hoo. Prime 
Minister gave a new direction to the country 
by introducing the new education policy. 
This new policy provides more opportunities 
of employment. I dare say that it is Dot 
possible to ensure employment to all 
through this Act which is the aim of the 
Government. Probably, there is not even 
a single hon. Member of this august House 
who might have been an apprentice himself, 
but I have been 2n apprentice in 1965 .. 66. 
The Advocates Act of t 965 envisaged that 
the L L. B. Course-which is a training for the 
lawyers-would be of two years9 duration 
while the student will have to become an 
apprentice of a senior lawyer in the third 
year. I was an apprentice of a senior 
lawyer in 1966. I want to submit here 
that this was carried on an experimental 
basis for two years. Later, when it was 
found that the output of the apprentice 
was nil, this provision in the Advocates' 
Act 1961 .. was deleted. We did not learn 
anything there. We had to merely carry 
his bag and do other small errands for him. 
This was done during apprenticeship and it 
is a good thing that it has been checked. 

Sir, I believe that there is not even a 
single Act in this country which intenes to 
harm the people or is not in public interest 
and this Bill is one of that kind. The flaw 
creeps in when it comes to implementation. 
The financial memorandum attached to this 
Bill reveals that Rs. 28 lakhs will 
be spent on this during the year 
and after this amendment it will increase 
by another Rs. J 0 to 1 5 lakhs. Besides 
ensuring whether we are getting the desired 
output by spending so much, we have to 
see whether it is of any usc. We &hould 
not merely pass this Bill and appoint some 
people as apprentices in the factories. It has 
been often observed that those who are 
appointed as apprentices merely mark their 
attendance at the factories and the Govern .. 
ment funds are thus wasted. Majority of 
bon. Members expressed the view that un­
employment is a bane for this country. 1 
would like to submit that is the unemploy­
ment problem which is behind the Assam, 
Punjab and Mizoram problems that the 
country is facing today. There is saying 
that an idle man 9S brain is the devil 9s work­
shop. 1 am referring to it in the context of 
HarYana. If the people aet employment 

there I feel tha t nobody will go to attend 
meetings which are organised by Congress 
or any opposition party. The people attend 
these meetings because they are sitting idle. 
They are in search of jobs and whoever makes 
false promises to them, they go and Hsten 
to him. 1 mean to say that the country 
is today facing many problems which may 
apparently seem to be law and order 
prob1ems or of other nature but in fact 
there are economic reasons behind them. 
Therefore, I feel that unless the economic 
problems are resolved the Government will 
not be able to deal with other problems. 

It has been mentioned in the Statement 
of Objects and Reasons of the Bill tha t this 
provision will reduce pressure on higher 
education and it is true but the question 
remains how much? About 4,000 people 
will become apprentices during this year 
and in the next four years, their number 
will go upto 21 ,000. It has been stated in 
the Financial Memorandum that in the 
next four years 21,000 people wiIl get 
training under apprenticeship but that will 
not help resolve the unemployment problem. 
Therefore~ I thing that this has to be 
seriously considered. loday we empha~ize 
again and again that everybody should be 
given basic education and the higher educa­
tion should be limited to a few. Others 
should be provided job-oriented education. 
There is provision for those who have been 
provided job oriented education or technical 
educatiun to work as apprent ices for two 
or three years. If there is a provision to 
provide Rs. 400 to an apprentice, I would 
suggest that the Centre and State should 
equally pay Rs. 200 each to him whereas 
the industrialist, where the apprentice is 
working~ should pay him R.i. 400. Thus he 
should get R§. 800. When the industrialist 
will h~ve to Ilay from his own funds, then 
he wiIJ check it and will also see his work, 
but as has been said by tho hone Members 
who spoke prior to me, the money given 
by tbe Government is paid to them and 
industrialist does not pay anything from his 
own resources. 1his thing can be checked 
if the payment is made through a cheque 
so that industrialist might not get his 
signatures on a blank register. When the 
payment will be made through cheque, 
there will be a proof in support of the 
payment having been received by him. 
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At the same time, some hone Members 
have also spoken about minimum wages. I 
for one cOhsider the Employment Exchange 
Act more important than the Minimum 
Wages Act because it has a provision that 
the industry emp] oying 20 or more persons 
will have to make recruitment through the 
Employment Exchange. I ca~ say before 
this House that 90 per cent of industrialists 
do Dot make recruitment through the 
Employment Exchange; instend they make 
recruitment according to their own sweet 
will. This leads to exploitation of the 
workers and consequent dampening of their 
morale and they do not let jobs in the real 
sense of the term. In this contetx, I would 
like to suggest that if you want to solve 
the problem of unemploYment. stringent 
punishment should be awarded to the one 
who makes recruitment without utilising the 
services of the Employment Exchange. 
Although the Employment Exchange Act 
provides for punishment, yet there is hardly 
any person in the country who has been 
csnvicted or find for violation of any clause 
of this Act, and we daily see that they 
make appointments on higher posts on 
daily wages basis at their own sweet will 
and regularise them later on. This thing 
should be checked. 

While thanking you for giving me an 
opportunity to speak, I support thts amend­
ina Bill. 

SHRI C. JANGA REDDY (Hanam­
konda) : Mr. Chairman. Sir, I support tbis 
Bill and welcome the setting up of Centres 
for imparting training to the apprentices. I 
congratulate the hone Minister for Regional 
Training Centres that are beIng set up f~r 
giving training in Agriculture. He also 
deserves congratulations for making a 
provision for imparting training to the 
p:rsonnel in the agro-based industries. 
Training should also be imparted to the 
carpenters, wea.ers, blacksmiths and the 
like in the rural areas. 

At the same time. I would like to draw 
your attention to the Wheel and Axle Plant 
of the R.ailways at Bangalore. I.T.I. trained 
9ersonnel have been recruited there. They 
arc alked to do the work of a Kbalaai, of a 

L4mdt.} Bill 

sweeper and of a labourer. My submission 
is that they are recruited for the training of 
a moudler and a fitter and as such the, 
should be given the work of these trades. 
If they refuse to work as KhaJasis. they 8re 
marked absent and are shunted out. Wben 
they represent, they are told that since they 
are under training, they will have to do 
whatever work is assigned to them. Now. 
with whom should they register their grie­
vances? They cannot represent against 
the injustice done to them. Therefore, I 
would like to submit that whether it is a 
private firm or a Government Undertakinl. 
it should be made compulsory that the 
apprentice is given the training in the 
particular trade for which he bas been 
recruited and no other work is assigned to 
bim. 

All your Public Undertakings and 
private industries give them employment in 
their own concerns afler giving them 
training. As a result of it, apprentices 
trained in Government Centres do not get 
any job. Therefore, I want that Government 
should ensure that I.T.l trained Personnel 
or other l.ertificate-holders get admission 
as apprentices in the industries. The 
Public Undertakings and private industries 
should rec:uit apprentices through Employ­
ment Exchanges. For this purpose, the 
names of the apprentices should be regis­
tered with your training bureaus. 

The apprentice should be assianed the 
work in the particular trade for which he 
has been selected. He should do the work 
that bas been prescribed for him at tbe time 
of admission. He should not be removed 
from training if he refuses to do the work 
other than assigned to him. 

What is happening in the factories? If 
three workers are required to be put 00 a 
machine, one worker is engaged and two 
apprentices are put on that machine. Thul, 
the people run their factories by over­
burdeniDJ the apprentices and eam profit. 
The hours of work for apprentices should 
be fixed. Since, they remain unemployed, 
they are prepared to work for B.s. 150 
instead of Rs. 300 or Rs. 200. Thus, the 
factory owners make much profit throup 
these apprentices. Therefore, provision 
should be made to ensure full payment for 
the work put in b)' them. 
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I would raquest that a provision should 
be incorporated under which it should be 
made compulsory tha t all apprentices should 
be recruited .throush the Employment Ex­
chanles 10 tbat you may have a control 
over tbem. Secondly, they should be liven 
tli'e same work that has been assigned to 
tbem at the time of admission. They should 
nC't be turned out if they refuse to do other 
type of work. 

Just now, I lave you an example of a 
Public Undertakini. At the same time, I 
also want that training Centres should be set 
up where there are industries. '1hese 
Centres should also be opened in backward 
areas, otherwise what we see is that the 
people become restive. 1 would like to 
remind you that all our engineering students 
are becoming Naxalites. You might have 
heard and read in the newspapers that in 
the event of not getting any job, the 
students after passing Engineering from 
colleges b~come NaxaJites and are held by 
tho police. Whatever the State, whether it 
is Uttar Pradesh, or it is Bihar .• • (Inter­
ruptions).... Where is the question of 
B. J. P. here ? The people become Naxalites 
in Warrangal in Andhra Pradesh which has 
been ruled by the Congress for 40 Years. 
Why do they become Naxalites? Because 
they do not get jobs e~en after passing 
Matriculation or Engineering examination. 
They have to pick up a gun, being un­
employed. Therefore, I want that employ­
ment to 90 per cent or I. T.I. trained 
people should be ens~ed. There is no 
unemployment problem in Punjab. Distur­
bances in Punjab are not due to unemploy­
ment. But in Warranga) in Andhra Pradesh, 
the doctor, engineers remain unemployed 
and form their own parties, 10 to jungles 
and wale a fight against tbe injustice being 
done to the people. Today, people roanl 
about the streets unemployed even aftel 
gettin, education and training. The Naxa­
lites entfce them to join their ranks. 
Therefore, I request the hone Minister that 
more and more traininl centres should be 
set up as loon as possible and Govemment's 
proll'ammes IUeb as TRYSBM and Self 
Bmployment should be accelerated. U~der 
those programmes, training should be .,yen 
at district and tohait level. I would say 
tbat it ia necessary to live this trainina upto 
villap level. 

You have made provision for 12.000 
people in the Seventh Five Year Plan. There 
are J ° ,000 seats in Andhra Pradesh alone 
and in Kamalalta and Maharashtra, thete are 
colleges in every district. There are laths 
of seats there Rs. 10,000 to 50,000 are 
demanded as donation for adm_ion iD 
engineering. Therefore, I want that more 
and more of such training centres should be 
set up so that such unscrupulous people are 
not abJ e to harm the interests of the countey 
by instigating tbe people. 

SHRI HARISH RAWAT (Almora) : 
Mr. Chairman, Sir, my tum has come 
late and this Bill also has been broupt 
late, but it is better late tban never. I 
have deep regard for the hone Labour 
Minister and the Labour Ministry always 
brings forward good BiBs, but they do not 
become effective. In the prescnt BiD. 
it seems a very poor beginning has been 
made. In tbe beginning there is a provisiOD 
for the training of 4000 persons and the 
total target is of 12000 penons I 
request the hon. Minister to keep in mind 
while giving reply that this number should 
at least be equal to half the students pass­
ing out of the I. T. Is and provision in 
the budlet should be made accordin81y. 
In the present state of our economy and 
with the advancement beinl made in the 
field of techno]ogy, we require peop Ie 
trained in vocational institutions rathe 
than white collar workers. The vocationa,

r 

education, tbe 10 plus 2 system, has bee. 
streBised keeping in view the above facD 

but I am sorry to say that eyery Statte 

Government has not laid stress 00 thiS 
system in a uniform way. I want to urso 
the hon. Labour Minister, and I am sony 
to disturb him while he is talking to tho 
hone Lady Minister, but he is the only 
person to whom I want to address point. 

r ElIglis1l] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR.I P. A. 
SANGMA\: 1 am listeniol to you. 

[Trtlllsiatioll] 

SHill BA.IlISH RAWAT: I would 
like to know from the hone Minister as to 
how many States are speDdiol eYen 20 
per coot of Ulcir educational budaet 00 



381 Ap,re,lIices JULY 31, 1986 ApJJre"tiees 
(Amdt.) Bill 

388 
(Amdt) Bill 

[Shri Harish Rawat] 

the vocational education? There would 
ba a few such States. In a State like 
Uttar Pradesh, only nominal commercial 
training is liven in typewriting. Tamilnadu 
has of course made a beginning, but this 
also is negligible keeping in view the 
_tire country whe! e SO lath youths are 
passin. out every year under this pro­
lJ'amme of training. Only 2 to S per cent 
of the students have been able to receive 
this traini'1g. This, I think, is a matter of 
serious concern and the bon. Minister 
abould pay attention to it. 

Mr. Chairman, Sir, I welcome this 
Amendment Bill and pra'se the hon. 
Labour Minister for it, but, at the same 
time, I would like to S'!y th'lt in the 
main principal there are so many loopholes 
and defects, with tbe help of which the 
employers always exploit the apprentices. 
Many things have been said about it and 
I would like to repeat them I urge tbe 
hon. Labour Minister that unless the 
employers are forced by the Act itself to 
provide employment to the apprentices 
after training, this exploitation will 
continue. At present the situation is that 
youths are recruited in the name of 
apprentice training and tbey are made to 
do aU kinds of jobs. Even th" lot of the 
labourers is better then them because they 
are associated with one or the other trade 
union and so they canno~ be exploited. 
The apprentice is not allowed to participate 
io the trade union activities. He can not 
Participate in snch things because an 
uncertain future baunts him. They work 
more due to the fear of uncertain future 
and due a'so to the assurance given by 
the employer that they would be absorbed 
in service. This should be ensured that 
the employers do not exploit tbe apprenti. 
ces. Ther., should be some guarantee for 
his future that his work and training will 
be useful at one place or the 0 ther. There 
are SO per cent such trainees who do not 
let employment aft~rwards. Today. there 
are a number of youths who have received 
education under the 1 0 plus 2 pattern, 
but t);ley are jobless. Even tbe youths 
passin) 00' of l. T.ls are unemployed. 
We mould find lome solution to this 

problem. There should be some compulsion 
for the industries to recruit a certain 
number of trainc.es. There ia no lueb 
compulsion for them at present. The need­
based vocational courses should be started 
in the whole country. Government should 
guarantee employment to the trained 
persons. In the present set up, maDY 
ministries are lootin. after this work. 
The Labour Ministry enacts laws. The 
States also are working in this field. But 
tbere is no apex body to coordinate the 
worle of all the aaencies. I say that there 
shouJd be some way to bring about 
coordination among the people workin. 
in different fields. There sbould be some 
monitoring authority. 

I would like to mention something about 
I. T. Is also. You can judge the quaJity of 
training provided there by having a look at 
the tools and appliances used in the I. T.Is. 
It can also me judged as to how muce 
qualified is the person who imparts 
training. You can see the best of the 
I. T. Is in Uttar Pradesh and you win 
find quite obsolete machines tbere. I would 
like to suggest that there should be a 
model I. T. I. in every district and it 
should be granted aid by the Centre. And 
all the other I. T. Is should function on 
tbat pattern. The Labour Ministry and tbe 
Ministry of Human Resource Development 
should formulate a scheme to bring about 
impro1tements in the I. T. Is. With these 
woulds, I conclude. 

SHRI BALASAHEB VIKHB PATIL 
(Kopargaon): Mr. Chairman, Sir, I 
thank you for giving me an opportunity 
to speak. I think I am the last Member 
to speak on this Bin. I we1come thi .. Bill. 
Previously the provision of vocationalisa_ 
tion was not there. It has been my experi. 
ence that in the rural colleges where 10 
plus 2 system has be!n adopted .. where 
there is vocationalisation, and the restru­
cturing of courses, the employment trate 
is 100 per cent. Where there has been no 
vocationalisation, tbe coures should be 
regtructured because without it nobody 
ilgoiog to be benefited. While Supportinl 
tbis BiU, I want to live some au.cations. 
There is a provision for f on job-trainiD,' 
in this BiU with a view to cive practjcal 
trainiDI and to import more and more 
trainirS about the maebines. 
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"To increase the productivity of 
man and machine in the quality and 
quantity. " 

[Tra"sl"tion] 

I agree with this, but you have 
further said: 

17 brs. 

[English] 

"The object, therefore, is to 
provide on-job-training to the 
products of the ,ocational stream 
so that adequate competence and 
skill I equired .... 

[Translation] 

All this is correct, but keeping in view 
the rural needs, these trades, whether of 
apprenticeship or of vacationalisation, 
should be restructured. You want that 
there should be 2S trades at the maximum, 
but if we want to enter into the 21st ceo­
tury then we will have to recoilsider the 
number of trades and improve them. It 
is proper to incre~se tbe number of trades 
from many points of view. I think, we 
would not be able to achieve our targets 
unless we increase the number of ttades. 

So far as the provlsion of funds is 
concerned, 1 want to give some suggestions. 
The reason is 1 hac a number of hon. mem­
bers have mentioned about TRYSEM pro­
gramme: 

[EnglishJ 

"Rural Youth training sch:me a big 
flop. " 

[Tranllation} 

We have noticed in regard to the new 
item for 1985"86 that even 10 per cent of 
the target has no t been achieved ic the 
matter of imparting training OnlY a few 
bave lot self-employment afler the tra'nina 
You take the exampl.: of Bihar where 
25800 persons were estimated to be trained 
but only 4800 were given training and out 
of them only a little more than 1100 pcr-

sons have been able to get self employment. 
The same is the case of Madbya Pradesh 
where 6000 persons out of the estimated 
18000 could get training and only 2300 
l'er..sons got self-employment. The same is 
the case 10 Tamilnadu, Andhra Pradesh, 
Karnataka, Assam, Kera]a, etc. The 
situafion in Punb:!j is still worse. There is 
only one reason behind all this and I want 
that there should be improvements in the 
facilities of training for self-employment. 
To achieve an this, tbe improvement in the 
system of education is a must. Govem­
meot should provide adequate fueds for 
this purpose. Besides, we have to encou· 
rage some voluntary org~nis~tions also. 
The people belonging to the economically 
weaker sections or tbe schedulhd ca ... tes or 
scheduled tubes can go to the Government 
training centres but the voluntary oraanisa­
tions are need to be encouraged for the 
people who want to get training by paying 
for it. These is noting wroog in it. 

If you read its Anoexore, you will be 
Jurprised to read its scheme : 

[English] 

"In every designated trade, trainiol 
places shall be rrserved by the employer 
for the Scheduled Castes and Scheduled 
Tribes" 

[Translation] 

But there is no such prOVISIon in our 
industrial laws and the priva te industrialists 
do Dot want to rectuit the scheduled cast e 
and scheduled tribe people to the extent of 
34 per cent. You will have to mate 
comprehensive amendments for this purpose 
and this is how ~e can provide employment 
to many people. 

I want tCt point out onc morc thinl 
There is a provision in it : 

[English] 

"(a) for failure on the part of the 
employer to carry out the terms and 
conditions of the contract, tbe 
employer shall pay to tbe apprenti" 
such compensation .•• " 
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'Ibis can lead to victimisation. Several 
hone Members have expressed their doubts 
to the etrect that at many places people are 
beiDl victimised and exploited. I think a 
lClious thought is required to be liven to 
this aspect. 

Now I want to point out one thing 
about the infrastructure. You provide 
loans also for that. The Jabourers should 
also be given some facilities because so 
many people are doins labour 

[E"glish] 

"An apprentice shan Dot be paid by his 
employer on the basis of piece work 
nor sbaH he be required to take part in 
any output bonus or other incentive 
scheme." 

J7.14 hrs. 

(MR. DBPUTY SPEAKER in the chair) 

[TrGlIsIGtion] 

An odinary worker gels bonus as well 
as some incentives but a trained WOI ker 
under this law is deprived of all these bene­
fits.. This is not justified. I would like to 
IUbmit to the bon. Minister tbat the trained 
'Worters should also get incentive and bonus 
based on production. We have seen that 
lOme of our rural industries live incentives 
as well as bonus to their labourers but the 
workers in the big industries do not let any 
I1Ich benefit because the big industrialits 
do Dot want to part wi th anything. You 
will have to make some provision in tbe 
law to rectify this. Thouah it is not 
oblisatory but keeping in view the un­
employment situation, tbe Government 
sbould make some arrangements wher: by 
every employer may recruit some persons. 
In &bite of increase in the productivity due 
to victimisation, its benefits are not liven 
to the workers. 

I would like to live one or two .ulles­
tions. The change made in the new law of 
MItTP aiv. them tbe facility of earnin, 
Ill. 100 crore. but they have tome social 
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accountability also. Why do you not 
compel tbem to train a certain number of 
trainees? Let them use this profit for this 
purpose. When we are giviDg them the 
facility, allowing them to eam profit and 
making funds of the term lending institu­
tions avaibble to them, we want them to 
be socially accountable al~o. But at the 
moment they have no responsibility. What 
are you loing to do for that ., 

Imparting training to 12000 persons is 
nothing. If we want. it can be 1.20,000 
also, but for tbat the Government should 
have the win to get this done. Th:y \hould 
further amend tbe law and make it strin­
gent The companies coming under MRTP 
Act should make some funds available for 
'on-job training'. Why shou1d it not be 
made obligatory for the textile mills sugar 
mills and other industri es to earma! k 
some amount of their profits for training 
purpose '1 

Certain percentage should be reserved 
for rhe rural children and tbe children of 
the weaker sections. Tbey should get more 
faciJities. This sma]J amendment is not 
going to bring results M~ny hon. Mem­
bers have expressed concerned and we too 
are concerned over the fact that you have 
not giVen any figures regarding the reqire­
ments. You have given figures only about 
the programmes 1hat you are going to take 
in hand. We have to achieve 100 times 
more than what was been shown in the 
figures. 

t astly, I would suggest that in our 
vil1ages there are sugar mills, spinning 
mills, weavIng and oil mills which are run 
on cooperative basis. The~ should be 
asked to provide' on-job training'. When 
this is done, ooly then there will be impro­
vement, otherwise we will enect the Jaw but 
the industrialists, who run tbe i.odustries 
with our money, will maintain the statuI 
quo. The peopJe who arc earning profit, 
who come under the MR TP Act aDd who 
are getting soft loans and loans from the 
term Jendina institu;ions. they should shell 
out some profit for the training purpose. 
This I consider to be imperative. It should 
be made obligatory. Only then the work 
of apprenticeship sans exploitation will be 
possible. 

In conclusion, I thank you for tbe 
opportunity liven to me to speat. 
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THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : Sir, I am grateful to the hOD. 
Members for havinl given full support to 
this Bill though lome of my friends on the 
otbers side bave some reservations. My 
friend Dr. Datta Samant gave limited 
support. 

SHRI NARAYAN CHAUBBY: Like 
that of limited stop bus. 

SHRI P.A SANGMA I am also 
arateful to the bon. Members for baving 
given very valuable suggestions. In fact 
the House was unanimous that this 
amendment is not enough and that Govern­
ment may have to think about more and 
comprehensive amendmen t to this Act. I 
agree to tbe suggesti ons of tbe House and 
we shall be coming with a comprehensive 
amendment to the Act. In fact, the 
Central Apprenticeship Council has already 
appointed a Working Group in October 
last year to go into tbe functioning of the 
scheme itself as to how tbese are be ing 
implemented. It has also been to entrustsd 
to go into the implementation of this Act­
after having gone tbrough all these, they 
will suggest whether amendments were 
required to be done. So, this Working 
Group is already going into all these 
aspects. Hopefully, when the Central 
Apprenticeship Council will meet in 
October this year, they will be able to 
submit a final report. I am given to 
understand tbat this Working Group has 
already bad four regional seminars all over 
tbe country and we hope to get the repOI t 
by October. After we get the report, we 
will examine those things and the 
sugestions which hav~ been aiven today 
and yesterday by the hone Members. We 
will certainly keep them in mind while w: 
come with a comprehensive amendment 
to sbis Act. 

Sir, we have comeo here with a limited 
ilsue of introducing a new course and also 
to remove some 10opboJ~s in tbe reservation 
policy for scbeduled caste - and scheduled 
tribes. Perhaps we could have come, let 
us say, after October. But the idea of 
com in. with tbis was also to know the 
mood of tbe House, to be frank; so that 

when we come with comprehensive amend­
ments, then we can give due consideration 
to the advices and suggestions liven by the 
Hon. Members. 

The new education policy emphaSizes 
on the vocationalisation of the education, 
or we may caU it job-oriented education. 
This amendment is in line with tbe Dew 
education policy. At present under tbe 
Apprentices Act we have three catesories 
of apprentices contemplated One is, trade 
apprentice course includinl ITI students 
which is meaDt for standard Sth to 10th 
tbose ·\\-ho have completed standard 5th to 
standard 10tb. Second is, Tecbnician 
Apprentice for the diploma holders and 
third is, graduate apprentice4J for graduates 
in enginec..ring technology, Now we want 
to add the fourth category for tbe Plus-2 
students. 

This is how we have come with this 
amendment to add a new categorY of 
apprentices for 10 + 2 ~tudents. We are 
calling it Technician Vocational Apprentice­
ship. We hope tbat this amendment will 
result in at least three things. That is, in 
pur~uance of the new education policy it 
will be an attempt to vocationalise the 
education. Secondly we hope that it may 
give an opportunity for tbose who hAve 
finished this training for self-employment. 
Thirdly it will certainly relieve pressure on 
the gener:ll higher education system. 

lbe points tbat have been raised and 
emphasized by the Hon. Members are that 
the Dumber of trainees that we bave 
projected and the amount of money that 
we have prilvided are too little. Well, it 
may be '00 little. I am not certainly 
satisfied with 'What has been provided witb, 
1 wish something more could have been 
liven. But wben we talk about the new 
category of apprentices that we are trYing 
to introduce, it has to be seen from the 
context of tbe whole vocational traininl 
tbat we are living and the apprenticeship 
training tbat is loinl OD in tbe country. 

As I have said, there are three 
categories which are alrea4Y exiltinl and 
this is the fourth one. I thint we have to 
loot in totality. If we Jook at diJrerent 
courses tbat are already Roina on. now we 
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may find that under the first catesory of 
apprenticeship training we have the 
capacity of 1,81,935 seats all over the 
countrY. Then, for the graduate and 
diploma courses the total seats available 
are 26,240. Over and above, we ba ve the 
IrIs aU over the country with a c'ipacity 
of 2,60,000. That makes in fact the 
existing seats available in all the three 
courses, 4,88,1 7S. After the introduction 
of the fourth course we wi'l have 12,000 
additional seats and the total seats aVd.il~ble 
in the country for apprenticeship training 
in aU the four categories and ITls will b~ 
a little over fi'l~ lakh~. So. it ,s not that 
bad. I am slving that it is not th3.t b~d 
becau~e the next question comes w!1eth!r 
the existing seats which are available are 
being properly utilised. That is another 
question. 

I tried to look at those figures and J 
am sorry to say that the existing seats 
which are av.ulable in these courses are 
not being utilised fully. For example, In 

apprenticeship training out of 1,91,935 
seats avai1able tbe total utilised seats are 
1,36,345. These figures are for the year 
1985-86. Therefore, we still have unuttlised 
seats to the tune of 55,590. If you look 
at the graduate and the diploma courses 
the total seats available in the country 
are 26,240 and out of these seats only 
13,146 are utilised So we have 12,494 
seats unutilised F ortunate)y, in the ITls 
all over tho country a.1I the seat~ are b:ing 
fully utilised. 1 hope that whatever sealS 
we are making aV!lilable now under the 
fourth category will be fully utilised. 

I can conceagain make a statement 
here that we shaH see how It takes off. 
Tbe projected figures can be flexible. I 
think the amont whIch is projected here 
can also be flexible. But, of course, this 
is loiq to be administered by the MlDislry 
of Human Resources but I believe if the 
pl"OIramme t~kes off well, 1 thank, the 
Government cap certainly be flexible and, 
if necessary, we may eVen come up with 
higher seats or higber allocations at a 
later stale depending on bow it works. 

Sir, some hone Members pointed out 
about the 2 S trades tb'lt we are loinl to 
introduce under this new category and 
also the list having not been given. 1 will 
read out the list of these 2 S trades Shri 
Tombi Singh wanted to know whether the 
new course will have relevance to tbe 
North-Eastern region. I am happy to say 
that the new trades which we are loing to 
introduce have a lot of relevance for the 
North-Eastern region. I will read it out-
Accountancy and auditing; Banking; 
Marketing :lnd salesmanship; office 
S~CTetary~hipIStenography; Food preserva­
tion; BJkery and confectionery; Poultry 
farming; Fisheries/fish processing; Dairyinl; 
Medical laboratory technologYfassistants; 
Hedlth worker/nursing; Child care and 
nutrition; Health care and beauty culture; 
Opblhelmic technique; Crop cultlvationl 
production; SerJculture; Horticulturel 
Floriculture; Plant protection; Dress design 
and making; Textile and designing; Ci"il 
construction! ma intenance; Mechanical 
servicing; Electrical servicing; Electronics 
servicing and Automobile servicing. These 
are the 25 trades 

AN HON. MEMBER 
carpentery '1 

What about 

SHRI P. A. SANG MA : That comes 
under trade apprentices. We have already 
got 1 3 S trades for trade apprentlces. The 
2S trades which' have just now mentioned 
are the new trades which we propose to 
introduce. We do not want to conflict 
wllh tbe I (I and trade apprentices, courses 
which are already there. These are the 
new trades \\hich we propose to introduce 
keeping in view the requirements in various 
areas including North-Eastern region as 
has been mentioned by Shri Tombi Singh. 

Some hon. Members have voiced their 
concern about the functioning of the ITls 
and that the equipment that they are usinl 
are outdated and modernization is required 
etc. I quite agree with them, the facilities 
available are not up to date the standards 
of tbe ITls in the country need to be 
uPBraded and moderanised. For the first 
time in the 7th Plan, for the modernisation 
of the ITIs in the country, we have made 
a Plan allocatirn of Rs. 17 crores and to 
start with we ~re goinl to choose those 
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ITls which are fifteen years or more old, 
because we tbought that those who have 
done quite a bit of work should be 
nloderanised first. As I said, we will start 
modernizing of those ITIs which are IS 
years or more old and we have a plan 
allocation of Rs. 17 crores for this. It is a 
very small amount but let us start. It is 
for the first time that we are doing it. 

(Trans/ill/on] 

SHRI HARISH RAWAT : You should 
set up one madel I.T.I in every District 
Headquarter. 

[ElIgli&hl 

SHRI P.A. SANOMA : Perhaps we will 
have to look ~t the entire policy of how to 
run and how to maintain the ITIs. I 
propose to take a meeting to review the 
whole thing. The ITls Lre not only run by 
tbe States Governm~nts, but these are run 
by the private people also and tbey have 
to be affiliated to NCVT; they have to get 
affiliation and recognition. We have a 
large number of ITls; there is a mushroom 
growth of them in the country and they 
are coming for affiliation. Mr. Thomas is 
here. In States like Keralaa number of 
ITls are coming up and they are asking 
for affiliation. Mr. Anthony has also 
written a number of letters. We have to 
look at the whole thing, whether we should 
moderanise or update the present ITIs or 
allow the people to go on starting more 
ITIs. All these aspects are to be seen. I 
hope we will take a decision on tba t al so 
very sooo. 

~HRI RAM SINGH YADAV (Alwar): 
y ou ~hould prescri be some standards for 
training the teachers also, so that they have 
the latest knowledge about the uptodate 
technology. 

SHRI p. A. SANGMA : We already 
have. We IJIve a training institute for 
them with a capclcity of about one thousand 
two hundred. It does not come within 
the purview of this Act. 

Then, of course, one very important 
and pertinent question that bas been raised 
in the House is that out of those people 
who bave already been trained in ITI anel 

those who have obtained their diploma of 
degree, how many of them have been 
employed and whether it is easy for them 
to get employment. Sir, I have no figure 
at all in this regard. But I have instructed 
that we should make a sample survey 
because it is very difficult to have an entire 
survey on that aspect. Through this sample 
survey, we will try to find out as to bow 
these trQ inees who have completed tbeir 
training are living, whether they have got 
a job, if so whether it is in the Government 
or whether it is self-employment or it is in 
the public sector or private sector. We 
propose to do a sample survey on that 
and as soon as I get the r'!port .•• 

AN BON. MEMBER : Bmployment 
Bxchanges can be utilised for this purpose. 

SHRI ANIL BASU : Do you think 
that the survey will provide them the 
jobs ? 

MR DEPUTY.SPEAKER: It is a 
sample survey to know the conditions of 
the peop1e who received the training. 

SHRI ANIL BA~U: He d~s not 
know the conditions of those who are 
getting tra ined. 

SHRI P. A. SANOMA : I know the 
conditions of the people of this country 
when I know my own condition. I can 
tell you my condition. I have, myself, been 
a very poor man. I know people9a 
condition. So please don't ever say that. 

( lralerruptions) 

This sample survey will certainly help 
us in knowing the position and condition 
of these people who have already been 
trained. And unless we know the positioD, 
we caDnot formulate any policy and we 
cannot find any solution for that. When 
the survey report comes. I will certainly be 
glad to place 'bat report OD the TabJe of 
tbe House. 

Then Sir, a poInt has been raise about 
the reservation for Scheduled Castes and 
Scheduled Tribes tbat has been a very 
poar intake of these Scheduled Cash:s and 
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Scheduled Tribe candidates. The Act 
provided for trade-wife reservation of 
seats based on the 'Percentage of popu­
lation. Therefore, they did nOl quality. 
Now we are loinl to take the availability 
of the seats in totality rather than bavina 
it trade-wise. S09 after this amendmen" 
I hope the intake of tribal ~nd Scheduled 
Caste students will certainly 10 up. 

These are the few points that I wanted 
to mention. As I said in the beginning, 
the valuable sUllestions that the bon. 
members have made, will certainty be noted 
and they will certain Jy be taken into consi­
deration when we come to Parliament alain 
for a comprehensive amendment as desired 
by the House. 

MR. DEPUTY SPEAKER : The ques­
tion is : 

'~Tbat the Bill furtber to amend 
the Apprentices Act, 1961, be taken 
into consideration." 

The motion WIIS adopted. 

MR. DEPUTY SPBAKER : We sball 
now t~ke up clause by clause consideration 
of tbe Bin. 

Clause-2 (Amendmelllo/ 
Sectio,,·2) 

SHill D.B. PATIL : I bel to move: 

"Pace 1 line 9, -

"""t "in section 2, n (1) 

Sir, tautolOilY is a 100d form of litera­
ture. Tautology Means sayin, the same 
thinl two times of the same Time, but in 
cJUlerent words. It bas no place so rar u 
lesal terminolOI1 is concemed. But throuah 
somebody's mistak in Clause 2. the words 
'in section l' occurred twice. So these 
words 'in Section 2' should be omitted. I 
am happy to know tbat tbe hone Minister 
i. prepared to accept my amendment and I 
thank him. 

MR. DEPUTY.SPEAKER 
accept tbe amca4 .... at 7 

Do 1011 

SHRI P.A. SANGMA SiT, I accept 
the amendment. 

MR. DEPUTY .. SPEAKBR : The ques­
tion is : 

"Page I, line 9, -

omit "in section 2," (1) 

DIe motto" was IIdopt~d. 

MR. DEPUTY·SPEAKBR. : The ques­
tion is : 

"That Clause 2, as amended, stand part 
of the Bill." 

The motion was adopted. 

Clallse 2. III IImended. Will 

tiMed tD the Bill. 

Clollse 3 Will added to the Bill. 

Clause 4 (A""ndme"t 0/ 
Section 3 A 

SHRI D.B. PATIL : I bel to move ~ 

Pale 2, line 24,-

II/ter "and ,. Inserl-

"in the states and Union Territo­
ries wbere tbere is reservation in educa­
tional institutions for backward classes 
and other backward classes, then in 
such States ane Union Territories for 
backward cia sses and for other back­
ward classes and" (2) 

Sir, the Central Government have pro· 
vided reservation for Scheduled Castes and 
Scheduled Tribes only because these com­
munities ate socially and educati00 lly 
backward in our country. The Mandai 
Commission was appointed to examine al 

to which are thOle particular classes and 
communities tbat are IOcianl and educa­
tionally backward. The MsDdal Comml,.. 
Ilion identified that nearly 52 per cent of 
tbe total population, even nowaday. i. soci­
ally and educationally backward beloqiDI 
to certain classes and Comemmunit_. 
Bven tboqb the Central Governmont have 
note taken any steps to provide an, rolOl'. 
vatJOJI for t bela, ",'alp Statel Db TalDIl 
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Nadu, Karnataka, Maharashtra, Gujarat" 
Andhra Pradesh, etc. have provided some 
facilities in admission to educational insti­
tutions, and reservations in service for these 
backward classes. So, I have sugested 
that wherever reservations are provided to 
backward classes, in those States at least 
tbis advantage should be provided to 
them. 

SHRI P. A. SANGMA : There is no 
uniform policy on rcscrvation to backward 
classes. 

It ditfers from State to State. Even 
the difinition differs whicb type of commu­
nity is a backward class community and 
which is not. Therefore, in the Central 
Act, we cannot bave the reservation. This 
is number one. In the third Amendment, 
the Member has said about the inclusion of 
the word "Union Territory." The definition 
in Section :2 of the main Act Clause en' 
says that "all States" also include Union 
Territories. So it is not required. 

MR. DEPUTY-SPEAKER: I now put 
Amendment moved by Shri D.B. Pa til to 
the vote of the House. 

Amendment No.2 was put and 
negGtived 

MR. DEPUTY-SPBAKEll Tbe qUes· 
tion is : 

"That clause 4 stand part of the 
Bill." 

The motion was iMlopted. 

ClIJus, 4 WIIS IIlow to ,A, Bill. 

MR. DEPUTY-SPEAKER.: Clause 4A 
(New). ~bri D.B. Patil. 

SHill O.B. PATIL (Kolaba): I b:g to 
move: 

Pale 2,-

after line 21, InJert-

'4A. 10 section 3A of tbe principal 
Act,-

<.) in sub-loetion (2),-

(0 after the words "Scbeduled 
Tribes", the worda "and for 
backward classes and otber 
backward classes in tbe States 
and Union Territories where 
there is reservation for back. 
ward classes other backward 
classes" shall be inserted. 

(iil after the words " of tbe 
Scheduled Castes and the 
Scheduled Tribes''' .the worda 
"and the backward clalleS 
and other backward classel'· 
sball be inserted. 

(iii) after the words "the State" 
the words "or Union Terri­
torY" shall be inserted. 

(b) In the Explanation to sub­
section (2), after the word 
"Constitution", the words "and 
the expre.ions backward claues 
and other backwarc:! classes shall 
ha\'e the meaning as have been 
defined by the State aDd tJnion 
Territory concemecln shall be 
inserted. 

SHRI SYED SHAHABUDDIN (Kisben­
ganj) : I bel to move : 

Pale 2,-

II/ter line 21, ins,rt-

4A In Section 3A of the principal Act, 
after sub-section (2), the followina 
sub-section shall be inserted, 
Demely :-

{3} The employer shan select the 
trainees alainst places other 
tban tbose reserved for tho 
Scheduled Castel and tbe 
Scheduled Tribes in IlD)' 

trade, in sucb a manner 10 
81 to oDiure that the selection 
senerally reflects the pOpula­
tion composition of the dist­
rict in which the place of 
training is loaated". (6) 

Nr. Deputp Spe3ker, Sir, first I would 
like to welcome the a88uraaco liven by tho 
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the hon. Minister about the comprehen­
sive Bill that he proposes to bring before 
the House which I presume shall end 
exploitation of the apprentices and the 
misuse of tbe present ApprentIces Act and 
purse tbe Act of inadequacies, omissions 
and contradictions. I only wish to inform 
him and I am sure he is aware of it that 
apart from our own valu'\le experience in 
the field of apprentice training, the ILO has 
set certain international standards and I 
presume that the Government will keep 
tbose standars in mind while bringing the 
comprehensive Act. 

Sir, as far the Amendment that I have 
IUllested, it arises from Paragraph 3 of the 
Statement of Objects and Reasons. !t 
mentions "that the scheme introduced in 
1983-84 provides for training of weaker 
sections, special1y the Scheduled Castes and 
the Scheduled Tribes. minorities, physically 
handicapped and women." However, in 
fot'Dlulating the Bill itself, he has of cousse 
said something about protectiI'g the rights 
of the Scheduled Castes and Scbedu led 
Tribes which is most welcome. But be 
seems to have forgotten the minorities. the 
physically handicapped and women. So, the 
sugestion that bas befn made in this 
Amendment is this that in selecting the 
apprentices by any industrial unit, the 
catchment area population composition 
should be kept in view. As we have discu­
ssed in this House on many occasioDs that 
in distributing Government patronage, in 
distributing certain facilities, it should be 
as broad based as possible. Tberefore, I 
am suuestma here that in order to make 
the youth belonging to all sections of the 
national community. to a11 communi ties 
makinl them more employable, it is abso­
lutely essential that the process of selection 
mUIt be broad bas(.d and if must reflect the 
population composition of the catchment 
acea. The is why I am suggestion this 
Amendment, Mr. Deputy Speaker and 1 
request the bon. Minister that in view of 
the Paragraph 3 of his own S ta tement of 
Objects and lleasons, be may kindly accept 
it. 

SHRI P.A. SANGMA : Sir. it is difli­
cult to accept tbe SUR eat ion thoulb it 
50ema to me very 100d and I "0 ooly 

----- .. _--_.- ... -

assure the hone Member that wben we 
come next time, 1 will certainly keep it in 
mind. But as is, I can assure the hOD. 

Member that I looked at it after letting his 
Amendment and tried to Ic.,ok for the figures 
of all theses type of people, whether they 
are reany getting it or not and I find their 
representation in aU the institutions is very 
substantial. For example in the Appren­
ticeship Training, out of 1,36,34S, the 
minorities have got 16,445, pbysicaUy 
handicapped 496, women have got 3465. 
So like that, It is not bad. The figure is 
not bad. So, our intention is alway. to 
give them preference, but to bring it in the 
Bin, I am afraid at this stage, it will Dot be 
possible for uct. 

MR DEPUTY·SPEAKER: I put 
Amendments moved by Sbri D.B. PatH aod 
Shri SYed Shahabuddin to the vote of the 
House. 

Amendments No. 3 and 6 were 
put and negatiVed, 

MR. DEPUTY SPEAKER: Clause S. 
Sbri Chinta Mohan ••• absent. The 
question is : 

"That Clause S stand part of the Bin" 

The Motion was adopted. 

Claule S was added to the Bill 

MR. DEPUTY·SPEAKER : Now clause 
6. Sbri Mool Chand Daga-not present. 

Dr. Chinta Moban -not present. The 
question is : 

·'That Clause 6 stand part of the Bill'''. 

The motion WIIS Gtlopted. 

Clouse 6 was addtd to the Bill. 

MR. DEPUTY SPBAKBR : The ques­
tion is : 

~'lbat Clause 1, Enactin. Formula 
and the 10nl Tritle staod part or 
tbe Bin.·' 

The mot",,, Wei' Gdo,ted. 
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Clause 1, Enacting Formula and 
the Long Title were lidded 10 the 
Bill. 

SHltl P. A. SANGMA 
move: 

I beg to 

·'That the Bill, as amended, be 
passed. " 

MR. DEPUTY-SPEAKER: The ques­
tion is : 

"That the Bin, as amended, be 
passed." 

17.36 brs. 

The motion was adopted. 

INDIAN ELECTRICITY 
(AMENDMENT) BlLL 

[EIIgli&hl 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN lHE MINIS­
TRY OF PETROLEUM AND NATURAL 
GAS {SHRIMAll SUSHILA ROHTAOil : 
I beg to move : 

~'Th'lt the Bin further to am~nd 
the Indian Electricity Act, 1910, 
as passed by Rajya Sabha, be 
taken into consideration. '1 

Hon. Members will agree with me that 
the power sector has been showing signi­
fic~nt improvement, especially over the 
last 3.4 years. The target of generating 
110 billion units of power last year was 
exceeded and showed improvement of 8.S 
per cent over the previous year. The target 
for this year is 190 billion untis, which will 
be an improvement of 12 per cent over last 
year. Of course. the demand for power is 
also rising continuouslY, resulting in 
shortage of power in certain States. We 
are tryina to improve commissioning of 
projects, and optimum utilisation of the 
availa1>le capacity. We have also been 
trying to bring down the transmission and 
distribution losses \\hich deprive the country 
of about 21 per cent of power generated. 
A substantia I part of these losses is due to 

pilferage of energy. With the expansion in 
the supply of power, the instances of tbeft 
of energy and tampering with electricity 
meters have also increased. The pilferaole 
of energy has deprived the State Electricity 
Boards of their legitimate revenues. lbis 
has also contributed to the difficulties in 
the assessment of the demand, supply and 
consumption of power. It has, therefore, 
become necessary to effectivelY check the 
theft of power by providing a deterrent 
punishment for this economic offence. 

Our Minister referred to it in the last 
session. and he had said that he would try to 
bring a Bill. The Bill was introduced in the 
last session, and has since been passed by 
the Rajya Sabba on 22nd July 1986. 

Apart from the theft factor. we have 
been trying to improve the plant load 
factor. A centrally-sponsored Renovation 
and Modernisotion Scheme was saoctioned 
for 36 thermal power stations in the 
countrY, which is expected to give additional 
capacity to meet the growing demand for 
power. In pilferage, some ttcbnical aspects 
are being controlled by the use of capaci­
tors, better-equipment, more efficient trans­
formers. But there is .l substantial amount 
of energy lost due to theft and pilferage. 
Various steps have been taken unitialJy. 
Vigilance squads have been instituted. They 
have made certain checks. They have 
conducted certain radis. We are also 
having information on the number of raids 
that have beeu conducted, the number of 
thefts that have been detected and we bave 
taken action on tbat. At tbe same time~ 
a set of guidelines have also been issued to 
the State Electrieity Boards on reduc. 
tion of transmission and distribution losses 
and how they could improve the tbeft 
factor. We went irto all the details and 
wltb this objective these amendments bave 
been brought. We think by this we will be 
able to contr!'l and curb the toeft factor. 
We find that the present proviso lays down 
that according to section 39 theft or dis­
honest Extraction of electricity is an offence 
under the Indian Penal Code, but the 
Supreme Court set it aside saying that this 
W\\S Dot an offence under the IPC Hence 
a self-contained para has been inserted and 
by this insertion it wiU be made a cogni­
zable offence, punishable with imprisonment 
orland with fine as the situation demands. 
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At tbe same time, abetment is also made 
punishable. In most of the cases we find 
tbat pilferage or theft of electricity is done 
by abetment or connivance of someone 
who knows about electricity. 

So, that also wjn be a cognizable 
ofFence. We also find that unauthorized 
reconnection of tampering with meters and 
thinKS like that is also 1n offence and will 
be punishable. In addition to this, we find 
that it wiJl be very difficult for us to make 
this effective and, therefore, the State 
Electricity Boards have been authorized, 
under this amendment, to institute prosecu­
tion. 

I think, with these three amendments 
the theft factC'r can be curbed to a verY 
lI'eat extent and 1 am sure all the hone 
Members of the House. irrespective of party 
affiliations, will welcome this measure. Not 
only will it give more revenues to the State 
Electricity Board:. but it will also result in 
improved pel formance for the socio­
economic betterment of the country and, at 
the same time, put curbs on activitie;; which 
are not warranted under the Jaw. 

With these few words, Sir, I commend 
the Bill for the consideration of the House. 

MR. DEPUTY.SPEAKER: Motion 
moved: 

"That the Bill further to amend 
tbe Indian Electricity Act, 1910, as 
passed by Rajya Sabha, be taken into 
coDsideration. 

DR. SUDHIR ROY (Burdwan): Mr. 
Deputy-Speaker, tbere is nolbing in the 
Bin tbat one can oppose. It is a fact that 
widespread pilferage of electricity is taking 
place througbout the countrY and we find 
that iDftuentiaJ people, not only infiuential 
people, but people with big connections are 
connected with such pilferage of electricity. 
But because they ba ve big connections, 
because they are influential people, tbey 
often go scot-free. Because we have a 
10ft politiea1 ~lture tbey can, merrily SO 
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on br.:aking tbe law; and because we nave a 
soft politicu] culture we ar~ he.itant to deal 
with such people, they are not caught 

Therefore, I request the hone Minister 
to press more stringent measures into action 
to catch these offenders. The fine of Rs. 
1,000 will not do. Unless there are more 
stringent measures of punishment these 
people will not have a chance to be caught. 
Deterrent punishment should be there. 

In this connection, I would also like to 
point out that had there been cent per cent 
rural electrification as we find in Haryana 
and Punjab, then there would have been an 
economic rf"volution in our countryside. It 
would have augemented the agricultural 
production, it would have helped the small 
scale and cottage industries, it would have 
strengthened the forces of modernisation. 
But, unfortunately, the generation of electri. 
city is not up to the mark. We cannot 
fully utilise the installed capacity of our 
power plants. The States, one after another 
are reeling under pressure because of heavy 
power cuts and because of frequent failures 
of monsoons. There is also less generation 
of hydel power. Hence. I request the bon. 
Minister to invest more funds in thermal 
power plants. 

In this connection, 1 would also like to 
point out that there should be more nucle~r 
power plants in our countrY and specilly in 
West Bedgal we demand that there should 
be l'ew nuclear power plants. Not only 
that. the Government of West Bengal has 
submitted proposatc; for constructing power 
plants at Mejia and Bakreswar. But these 
proposals have not yet been cleared. 1 
would request the hon. Minister to expedite 
the proposals so that we can construct more 
power plants in West Bengal. 

1 would also like to point out that 
recently the D.V.C. has decreased its power 
supply to Raniganj and Assansol areas and 
consequently many industrial unjts bad to 
close. They could not work funy and the 
people of Raniganj observed a Bandh on the 
27th July because the DVC officials arbitra­
rily made this power cut, further 
dimintshinl the power supply to l\.anigaDj 
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aed Asansol industrial zones. I request the 
hon. Minister to look into the matter and 
take necessary steps. 

I would :!lso point out that even in 
remote village Isreas villagers are often in­
volved in pilferage of electricity. This is 
becau4le though poles are erected long ago 
and wires are pulled, they do not get electric 
connection because of the lethergy or 
bureaucratic bung1ing of the Ele .. tricity 
Boards and consequently they take recourse 
to iUegJ.l measures. More law and order 
machinery is not enough to stop this 
pilferag~ of elecLricity. What is required 
is to involve local bodies like panchayats, 
mancipalities, etc. Voluntary bodies can 
also be entrusted with the task. In fact, in 
West Bengal panchayat b=,dies have been 
involved in this regard and they have been 
entrusted with the task of protecting trans­
mitters etc Therefore, what is required is pub-
lic awareness ont his issue. Government can 
successfully use the media for this purpose. 
But unfortunately we find th3t Doordarshan 
simply promotes cheap consumerism. They 
only advertise those goods whicb are used 
by tne rich and elite. But this public 
awareness should be created and national 
campaign should be organised so that power 
installations and transmitters are saved and 
there is no theft or pllferage of electricity. 
But unfortunately, Government is not !llert 
to tnat. 

With these words, I conclude. 

[Translation] 

SHRI VIRDHI CHAND JAIN 
(Barmer): Mr. Deputy.Speaker, Sir, I 
welcome the Indian Electricity Amendment 
Bill, 1986 moved by the hOD. Minister in 
this Houie. Through this Bill we want to 
amend sections 39, 44 and 47 to SO of the 
origna1 Act of 1910. I have repeatedly 
expressed my view in the House that 
pilferage of power should be made a cogni­
zable offence and strict punishment should 
be provided for rbis offence. I was pleased 
to see the provisions of the Bi 11 wherein it 
has been provided that the people pilfering 
power, tampering with meters and other 
electricity equipments will be dealt with 
severely. In addition, many more provisions 
have also been made, like the provision of 

three years' sentence and enhancement of 
fine from Rs. SOO to Rs.SOOO. These are the 
ngbt aDd well thought out steps. A special 
feature in the Bill is that tbe workers of the 
Electricity Department who used to cause 
pilferage of electricity after beiDg 
encouraged by the Departmen t engineers, 
Mho used to pilfer electricity in collusion 
with tbe agriculturists and the employees of 
the industrialists and went scot free in the 
absence of proper provIsion, win now 
according to the prop(.'sed provisions, bt 
punished under sections 116 of the IPC. 
Earlier, no action could be taken against 
them. I congratulate and praise the hon. 
MlDister for this step. Now it is necessary 
to enquire about the pilferage. In this 
connection, I have observed that the 'ame 
engineer used to be transferred sometimes 
to the vigilance section and sumetimes to 
the distnbution section or transmission side. 
Generally the situation is that those engi­
neers are sent t::> the vigilance side who are 
corrupt. The pilferage that often takes 
place is due to the connivance of these 
corrupt enginC'ers. They are protect the 
corrupt people. My view is that unless you 
create an independent and impartial machi­
nery for holdmg enquiry, thiS theft is not 
going to stop. Therefore, it is necessaIY 
that an independent and impartial machineIY 
is created which Should not be under the 
control of the Elect"icity Board's chairman. 
There should be rather a Vigilance Depart­
ment which should be specially created for 
this purpose. Only after this thing is done, 
the theft can be stepped. Oth erwise that is 
not going to stop at all. AU the Electricity 
Boards of al1 the States should adopt 
specia1 and concrete measures, so far as its 
implementation a spect is concerned. 

It is understood that the transmission 
and distribution losses due to theft are like 
this 20 87 per cent in 1982-83, 20.96 
per cent in 1983-84 and 21 per cent in 
1984-85. There is great need to check 
these increasing losses. If we are abJe to 
check these losses only, then our country 
can become self· sufficient in the matter of 
pow-:r. 

To meet the shortale, lot of etJorts had 
been made during (be Sixih FIve Year PJan 
also. Originally, in the Sixth Plan, the 
power capacity was targetted at 28 thousand 
megawatt but later on it was increased to 
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32 tbous3.nd megawatts by enhancing it by 
14 thousand megawatts In the Seventh 
Plan also, 22 thousand megawatts are to be 
increased. My submission is that the targets 
fixed in the Sixth Five Year Plan had to be 
brought down and it sbould aot happen th It 
the target of 22 thousand megawatts which 
helve been decided to be increased in the 
Seventh Plan may also to be reduced. There­
fore, we should have a realistic approach. 
It is necessarY that whatever target is fixed 
that should be fulfiled In this connection, 
performance needs to be specially watched. 

So far a" Plant Load Factor is concern­
ed, in all the State thermal plants it 
remains the same i e. 50.1 per cent. This 
needs to be improved. It should be in­
creased to 60 per cent. In Kota Thermal 
Plant, capacity utilisation has been improved 
with the result that Plant Load Factor has 
reached up to 80 per cent. It should 
increase in other units also. Then we will 
b~ able to improve our pOSition coside­
rably. 

The quality of coal has improved on 
our repeated insistence but it required to be 
further improved. Spare parts should also 
be arranged in time in this industry. Old 
units are required to be modernised This 
should. be done properly. There is need for 
monitoring also. In the bIg projects, non­
availability of funds is the biggest hurdle. 

In Rajasthan, which is a desert area. 
we are trying for tbe setting up of 2 units 
of 60 meg~watts each in Plana Lignite 
Plant. Planning Commission has cleared 
it but, in spite of getting clearance, the 
Rajasthan Government is not in a posti on 
to install them. Electricity Hoard is not 
in a position to fin'\nce them. The Central 
Government is trying to get assistance from 
West Germany. My submlssion is that 
these plants should be installed. If these 
p1aDts are installed, the requirement of 
Western Rajasthan will be met. Recently 
we have come to know in Banner 5 crore 
tODnes of good quality Lignite has been 
found which caD be used in Kapurdi plant. 
Now the question arises as to bow to meet 
the sh')rtage of funds? 

Presently, Rajasthan is getting power 
either from Bhakhra or Gandhi Sagar. Por 
the remaining requirement, Rajasthan dotAl 
not get its full share from Satpura. The 
~ituation b~come~ acute in the absence of 
full snpply. Sometimes power is supplied 
at a time when it is not required There­
fore, in this connection also, power arrange­
ments should be made so that the situation 
improves. 

Our Atomic Powel Unit bas been lying 
closed since March 1982 and the defect 
has not been rectified so far, tbough this 
comes under the Department of Atomic 
Energy which is looked after by th"! Hon. 
Prime Minister. If the first Unit of 
Atomic Power Plant cannot be rectified, 
it shouJd be closed down and we should 
get a clear answer whether tl'e first Unit 
01 the Atomic Power Plant will be rectified 
o r not. I suggest that if the first Unit of 
the Atomic Power Plant is not able to 
supply power then we should be supplied 
power from the Central Govern(T\ent's 
share of power received from Singrauli. 
That will meet our requirement. 

A three megawatt gas plant has been 
sanctioned for Ramgarh which comes under 
my constituency. The Planning Commis­
sion has cleared that plant. If your 
Department gets gas connection rate 
sanctioned from the Ministry of Petroleum, 
then the gas plant will be installed in 
Ramgarh. If this plant is set up there, 
one benefit will be that the good quality 
lime available there will be fully utilised 
and in this way a good industry can emerge. 
Jaisalmer, which is a no-industry district, 
win get an industry. 

We are endeavouring that during the 
Seventh Five Year Plan all the villages 
may be electrified. The position in 
Jaisalmer Dibtrict is that onJy 6 per cent 
of it has been electrified. There is no 
dibtrict in India where electrification has 
been done on such a low scale. The 
situation in laisalmer is so gral'e that 
there is not even 132 K V line. You lay 
considerable emphaSIS on rural electri­
fication. laisalmcr has now become an 
important place. IndIra Gandhi Canal 
bas also reaehed there. You should 
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sanction an the pending rural electri­
fication scbemes of Rajasthan. Along w lth 
it those schemes should also be called for 
and sanctioned which have Dot so far been 
sent to you by the Rajasthan (iovernment. 
Action should be taken in this regard so 
that Jaisalmer district which is quite back­
ward in the matter of electrification may 
also fall in line wiih the others. 

18.00 hrs. 

R.ajasthan will be requiring 13613 
million units by 1989-90 whereas in spite 
of the best efforts we will be able to 
achieve the target of 9943 million uuits. 
Therefore, if the shortage of power is not 
made up, sbort supply to the industry will 
continue and there will always be 
complaints from the agricultural side also 
wbich gets only four to five bours supply 
whereas the Central (iovernment has 
directed that 10 hours power supply should 
be made to the farmers. Due to this 
reason, the agricultural production remains 
less in our area. 

With these words, I welcome this 
Amendment. You have brol\ght forward 
amandments '15 times. It is better to 
present a consolidated Bill once, if Dot in 
this session, then in the next session, so 
that all the problems relating to power are 
solved. 

[English] 

MR. DEPUTY -SPEAKBll : Then~ are 
only two persons. We shal' give S minutes 
each We may have to sit for another 
1 S minutes more. 

SHRIMATI JAY ANTI PATNAIK 

increase due to rampant theft of energy, 
resulting in Joss of revenue to both the 
State Electricity Board and the State 
Government. That is why we welcome 
this Amendment which has been brought 
which provides stringent punishment for 
such offences. We know th3t under the 
existing provision of Section 39 of the 
Indian Electricity Act, th:ft of energy is 
deemed to be theft within the Jneaninl of 
the Indian Penal Code. However dishonest 
abstraction of energy mentioned in this 
section could not be proved as it bas not 
been compreoensively defined. That is 
why there is a lacuna and there are 
practical difficulties in enforcing punjsment 
for theft of energy. That is why provision 
has been suggested in amending Section 39 
of the Act by increasing the punishment. A 
new Section called 39A has been added 
because theft of ener&y cannot be normally 
possible, WIthout the assistance and 
abetment of the technically qualified 
persons. Tha t is why the proposal amend­
ment provid('s for punishment for abetment 
of tbe offence. This section win enable 
the Government to detect and to punish 
those workers who are abetting in theft of 
energy. 

But this amendment alone is not 
enough Merely passing an amendment 
to check pilferage is not enough. We have 
passed the Bill in 1910 and amendment 
was also passed. Now we have this 
amendment. We should give proper 
empllasis (\n the implementation side of 
it. We should improve the working of 
the field statI of the Sta te EI ectricity 
Boards. 

<Cuttack) : Sir, I rise to support the 
Amendment. In the wake of the power 
shortage in different States, wbatever power 
is generated should be preserved without 
any theft of energy. On 3n average the 
transmission and distribution losses in 
India is stated to be about 21 per cent but 
the actual loss is more because or pilferage 
of energy by hooking, by tampering with 
meters and other means. Also, improper 
connecting of meters and inaccurate 
workinl of the meters also contribute to 
tile IOS3 of energy. Such loss~s are on tbe 

Sir, there should be adequate and 
frequent meter testing and cbeekios 
facilities. The defective meters should be 
replaced with tested mrters. I would also 
suggest tha t tamper-proof electronic energy 
meters should be used particularly in the 
areas which are more prone for theft of 
energy. 

The vigilance cell in the State Electri­
city Board shonld be strengthened and for 
this honest engineers, police officers and 
other staft' should be posted to the 
visilance cells whieh are nomlaJly in charae 
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suggestions can be sent to the Minister. 
of a DIG of police. Regular mobile courts 
should be held to book pilferers of 
power. 

SHRIMATI JAYANTI PATNAIK 
WheQever we say that we require more 
power, the Minister will say that the plant 
load factor at the Talcher thennal power 
station is low. He should understand that 
modernisation and renovation are required 
and about the supply of coal there is a 
difficulty. All these things are required 
to be looked into and the Minister sbould 
understand this. 

1 would suggest one more thing. In 
the case of essential commodities and 
timber in some States we just catcb h01d 
of the vehicles which are carrying all these 
thillp. And here also the vehicl es carrying 
electrical conductor and transformer 
unauthorisedlY should be made liable (or 
confiscation so that the theft can be 
prevented. 

In order to prevent this theft we should 
use mecba also because public awareness 
is the most important thing and voluntary 
bodies are suggested by one of our hone 
Members also and they should be given 
that responsibility to make the people 
aware of this great crime. 

We known that tbe economic growth 
of tbe countrY depends more on the 
generation of electricity, So we are anxious 
very much for the generation of more 
power. We are. no doubt, going ahead 
With the generation of power, but the thing 
is that whatever we generate; it does not 
meet the demand because due to the 
increase in agricultural and industrial 
activities, the dem'lnd tends to increase. 
So, in the backw~\(d States like Orissa we 
arc also facing acute power shortage and 
I must S3.y that in the Sixth Five-year 
Plan there were some projects and Talcher 
Super thermal power project is the best 
and most feasible one and a!l the projects 
came up except this one and we have been 
sayina that the stepmotherly attitude is 
shown to our State which is a backward 
State and the Minister should understand 
this because this project has to be cleared. 
But the other day, most probably yeslerday, 
a Member asked as to wben (unds will be 
available. The reply cause from the 
minister that the funds are a vailable, then 
0Il1y the project can come· If it gets 
delayed bY one day, it means completion 
also will be delayed and for that part of 
the time we are aoina to sutter. There Is 
1S per cent cut in electricity to the 
indultr)'. So, how the State can prosper? 

There is an other problem also in the 
country, that is, distributi on losses due to 
human failures. Besides leakages, there is 
weakness in interconnection which atrect 
transmission, for which strons voltage 
support is required at intermediate stations. 
Definitely there are several technical 
factors involved lD ensuring generation and 
transmission of Power. These hav" been 
identified more than once by our engineers 
and their views must be taken into account 
right from the stage of project formulation 
to power genaration through transmission. 

. 
There is another point I would like to 

make. The related issue is tbat of trainirg 
which has been a major lacuna. We must 
emohasise also on training. 

Sir, not only that the new power 
capacity to be added during the 7th Plan 
period is inadequate but also the pace of 
new capacity creation to be achieved will 
not exceed that of tbe previous Years. It i., 
therefore, necessary to plan and programme 
in depth. 

Furthermore, in the 7th Plan period, 
it is expected that there will be a qualitative 
change in the power sector. Super 
thermal power stations in the Central 
sector will hava to be related throup a 
grid to various States. So far, the pre­
occupation bas been with the establilhmcnt 
of new power capacity to the virtual nesleet 
of transmission and distribution. With 
super tbermal power statioDs, transmission 
and distribution will have to be liven a 
new emphasis. Wha t i. required is a 
uuified approach with common deliao 
~iteria for ,oDoration, transmi,.ion and 
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distribution. In sum and substance, the 
power proar'lmme cans for detajJed 
planning both at the tecbnical and 
mana,erial levels. 

Witb these words, specially I draw the 
attention of hon, Minister to these things 
and I support the Bill and conclude. 

[Trallsl.tio"s] 

·SHRI A. C. SHANMUGAM 
(VelloreJ: Mr. Deputy-Speaker, Sir, I 
welcome the Indian Blectricity (Amend­
ment) BiU. 1986. Sir, under Sections 
39, 44 and ~O of the Indian Electricity 
Act, 1910, the Government has brought 
forward these amendments. Sir, Section 
39 empowers the Government to take 
strinaent measures in order to prevent 
theft and pilferage in power consumption. 
I feel this is a right step. But at the same 
time I would like to bring to the notice of 
tbe hone Minister that there are many kinds 
of power theft taking place in various parts 
of the country, One way is to stop the 
meter running. Another malpractice 
adopted is to use magnet in the equip­
ments. The third kind of malpractice is 
to draw the power line separately without 
using the mater. Sir, it is not that the 
authorities do not know this kind of 
pilferage and power theft taking place 
in our country. Line loss takes place 
witb the connivance of the authorities. I 
would like the hone Minister kindly to 
.plain what steps would the G ovemment 
take to put an end to pilferage and theft in 
power. Wherever unusal line loss is 
occurrinJ, especially in particular areas, 
people world og in those areas who are in 
charge of those lines should be taken to 
task and they should be suspended 
immediately and after inquiry they should 
be dismissed from the service if they are 
found guU ty. 

Sir, only about 10% line loss is 
reported in foreign countries. Whereas in 
our country the line loss is about 21 %. 
If we brinl down this fiaure to J 0 % or 
eYeD 15 % , power shortage to a great 

(Amdt.) Bill 

extent, will be reduced in our country. 
Also scrarci ty of power wi)) also be 
reduced. If the owners of big industries· 
indulge in power pilferage and eonsume 
power in a surreptitious manner and if this 
fact comes to light, they should immedia­
tely be arrested and sent to jail and their 
licences should also be cancel1ed. In this 
connection, I would like to su.est that 
the Government organise flying squads 
and create secret cells to find out 
malpractices in power consumption. The 
persons found guilty for such economic 
offence should be severely dealt with. 

Sir, for instance, if the target of 150 
megawat to be produced by a power 
generation station, \\e always find that it 
is not able to achieve the target. We 
have to find out the reason for this and 
take every effort to achieve the tarlet 
already envisaged. In our countrY, we 
always depend more UPOI' hydro electric 
power generation, but because of the 
failure of monsoon, we are not able to 
achieve the target. In case the target 
fixed for the production of power through 
a thermal power station or an atomic 
energy power station is not achieved, the 
responsibility sbould squarely be fixed on 
the authority in charge of that power 
generation station, because here tbe loss 
cannot be attributed to monsuon failure. 
Therefore, the Government should take 
corrective measures to achieve the set 
target without fail. So much so, production 
plan should be worked out in such a 
manner and see tbat there is DO leatale 
of power and no pilferage or theft of 
power. In this way, we can definitely 
reduce power shorta Ie in various parts of 
the country. 

Sir, in many. States it has been the 
practice adopted by the farmers to Iteal 
power and som'! time back tbis practice 
was in vogue in Tamil Nadu also. But now, 
in Tamil Nadu, this is not bappeninl at 
all because small farmers using electric 
pumpsets are given power free of cost. 
This is a good gesture shown by tbe bOD 

Chief Minister, Dr. M.O. Ramacbaudran· 
to the people of Tamil Nadu. There tb~ 
people can use power for 24 bours and 

*The speaob wa. Orisia.lly delivered in Tamil. 
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therefore there II no necessity of stealinl 
power in Tamil Nadu. Even to bi. farmers 
atso, using hiBb horse power engines, 
OOIlcetlsion in tbe power rates has been 
&Wen. Slr, in Tamil Nadu, all the people 
11WDl in buts have been liven ~leetricjty 
for lishtioB purposes free of cost. So. in 
this way the farmers and the pool" people 
liviD. in huts are getting electricity free of 
cost. I would like to submit tbat the 
Tamil Nadu Government is, OD this 
accoUllt, incurrina about Ra. 100 crores 
per year. The Centre should COine forward 
and aive subsidy to the Tamil Nadu to 
1DDCt this loas. 

Sir. in Tamil Nadu, for tbe production 
of power through thermal power generating 
atatioDa, tbe Centre should accord sanction 
for importing coal from Australia. On 
previous (\Jle occasion also, the Centre was 
Idad enougb to saction for import of on e 
lath tonnes of the coal from Austraha for 
which I am very grateful to the Central 
Government. Acain, we would need about 
one lath tonoes of coal per year I would 
reque&t tbe hOD. Minister kindly to grant 
permission for import of coal from 
Australia. Sir, I would like to make a 
JUbm_ioD in this connection. The Australian 
coal is of vory 100d quality and it is cheaper 
also. The ash content in the Australian 
CCM1 is very verY low whereas the coal pro­
duced in Haldia cOAtains about 40% to 
50 % ash cootent. Moreover, it is under­
stood Utat the Haldia mine& are not working 
pow due to strike there since 2nd June 
1986. In Tamil Nadu, already there is 
failure of monsoon and therefore hydro 
power generation is not possible now. 
Therefore, we have to depend upon thermal 
power seneration only. 1 would therefore 
request the Central Government to make 
immediate arrangement for import of coal 
from Australia, 

Sir. for the last several years, we have 
beea mentiOftinl about tbe HOIenakal hydro 
electric power .neration scheme. I think 
this Hoseuakal (alia is in the eoatitutel1q' 

1.,,,, EI.ctrl&fI, 42' 
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of the bon. Deputy-Speaker. It is a very 
important scheme and I would request tbe 
hone Minister, Sbri Vasant Sathe and other 
Centra 1 Cabinet Ministers to visit tbe place 
and satisfy themselves. I do not know why 
the Central Governmont is hcsitatiDI to 
implement tbis hydro-electric pOwor Icme­
ration scheme with a capacity of 1200 
megawatt. I do not know why tbey do 
come forward to take up this scheme and 
why they do not show any interest in tbiS 
scheme. Sir. at least, inthe Ka veri Tribunal 
representatives from tbe two States can 
discuss this matter and take decision on the 
implemerta tion of Hogenakal hydro-power 
generation scheme. In Buffalo, in America. 
where the Niagara falls is very famous, they 
produce power in large quantity and in 
Canada also with the help of the same falls 
tbey produce power. I would request the 
hone Minister to make use of this nature'. 
gift in this part of our country. 

Sir, the hon Minister expressed on a 
previous occasion about the paucity of funds 
for investment of power sector. In Neyveli 
Lignite Corporation, for expansion and 
modemation purposes, action has already 
been taken for collecting funds throup 
sale of shares. In tbe same way, the 
Centre can also find funds for Central Power 
Corporation so that the amount so coneeted 
ean be invested on power generation in the 
country. The hone Minister in his last 
speech bad mentioned those individuals 
baving black money would be given conces­
sion jf they come forward and invest their 
black money in power sector. I would 
therefore request the han. Mini~cr kindly 
to spell out bow these black-marketeer. 
would be treated and what cooceasion they 
would be given if they como forward and 
invest their money in power seetol. The 
hone Minister should take decision on this 
point and come forward with his prQPOsaJ. 

Now, Sir, where will tbo investment OD 

power sector come from? The indiyiduals 
and other involtors should com forward for 
investment in this lector. Bow VlW ill tid. 
power lector act iovostment 'I 'lbe DatioDa­
lised banks .bould live financial help to tbe 
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various schemes in tho power sector. This [Engll,,,] 
point soould be borne in mind. 

Sir, I may submit that 75 % of the 
atomic enerlY produced in Kalpaktam 
should be allocatted for meetiDI tbe 

\ demands of Tam,l Nadu and this quantity 
of power from Kalpakkam should be set 
apart for tbe consumption of Tamil Nadu 
only. I thank you, Mr. Deputy-Speaker, 
for giving me tbis opportunity for spea kins 
on this bill. 

MR. DEPUTY. SPEAKER. : The Ro .. e 
stands adjourned to reauemble tomorrow 
at 11.00 AM. 

18.19 hr •• 
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